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I LOK SABHA DEBATES

Friday, November 19, 1971/Kartika 28,
1893 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair)

MEMBER SWORN

SHRI MOHANRAJ KALINGARAYAR
(Pollachi)

SHRI S. M. BANERIJEE (Kanpur):
He was a pilot in the Air Force,

MR. SPEAKER : Yes; very much. I
have already weicoemed him very much in
my room. When Mr. Sozhiyan said that
he has won very handsomely, I said he is
himself very handsome.

SHRI 8. M. BANERIJEE : I hope it is
not an aspersion on other members. Every-
bedy thinks that he is handsome.

MR. SPEAKER : In his own eyes; not
the others’, sometimas,

ORAL ANSWERS TO QUESTIONS

Increase in the Dearness Allowanee
of the Central Government
Employees

+
*121 SHRI AMAR NATH CHAWLA:
SHRI NIHAR LASKAR :
SHRI INDRAJIT GUPTA:

Wwill the Minister of FINANCE be
pleased to state @

(a) whether the ten-point average of the
rise in the cost of living index has already
reached entiting the Central Government
employees for an increase in Dearness
Allowance;

(b) whether the Pay Commission had
recommended that after ten-point rise in
the cost of living index, the Dearness
Allowance of Government employces
should be increased; and

(c) if so, when it is proposed to
announce increase in the Dearness
Allowance of the Central Government

employees?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) to (¢} The 12-monthly
average of the All India Working
Class Consumer Price Index for September,
1971 stands at 228.16. While recommending
the grant of intenm relief to Central
Government emplcyees the Pay Commission
had in their interim report observed that
a review may be called for when the 12-
monthly average of the Consumer Price
Index reached 228. The question of review-
ing the position Is receiving attention.
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SHRI AMAR NATH CHAWLA: On
what date did the Government become
aware that the price index had reached
228, and when has it been referred to the
Pay Commission ?

SHRI K.R . GANESH : The 12-monthly
average reached 228, and the Government
became aware of it sometime in October
and immediately after that, the matter has
been referred.

SHRI AMAR NATH CHAWLA : By
what date does the Government expect
the Pay Commission to submit its
report?

SHRIK.R. GANESH : That is a
matter which is very difficult for the
Government to anticipate. We only hope
that the Pay Commission will give its
earliest consideration.

SHRI S. M. BANERJEE : It has
nothing to do with this.

MR. SPEAKER : You had already had
this reply from him on an earlier
occasion,

SHRI INDRAJIT GUPTA : T am
really surprised at the hon. Minister’s
snswer which says that the matter had
been referred to the Pay Commission. With
your permission, Sir,—I may refer you to
the proceedings of the House on 15 June
this year, when the same question was
raised and the same Minister, Shri K.R.
Gunesh replied to the question. He said
then :

g'Mhnoqwion of not
giving an increase in DA when
there;is » ten point increase in
the cost of living index. The
only difference between the staff
and the Government is this ; the
staff fecls that it should be given
at 10 points above 215, but the
Government's contention  which
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has also been accepted by the Pay
Commission is, it should be
given at 10 points above 218,
which would mean when the cost
of living index goes up by 10
points from 218 to 228, This is
the crux of the matter.”

A little later, answering another supple-
mentary, he says:

“The Government will be
committed to an increase in
dearness allowance when the 12-
monthly average of the cost of
living index goes to 228, The
only difference between the
Government and the employees
is whether it should be at 225
or at 228"

I do not think that anything can be
more categorical. In view of this very
categorical and unambiguous assurance
given to this House only in June last—even
on a previous occasion when my friend
Mr. V.C. Shukla was in that Ministry, he
had aiso in this House stated very clearly-
that there will be an automatic increasc if
the index goes up to 228, why are the
Government now pursuing these delaying
tactics by referring this again to the Pay
Commission and why are they not honour-
ing their commitment about the announc.
ment of increase in dearness allowance
which is due?

SHRI K. R. GANESH : There is no
question of delaying it. .As I indicated in
my reply to the ecarlier gquestion, as soon
as the All India consumer price index
reached 228, the Government had referred
it to the Pay Commission.

SHRI INDRAJIT GUPTA : Why refer
it to the Pay Commission?

SHRI K.R. GANESH : In their interim
report the Third Pay Commismion say
that they bad recommended the interim
reliefand that they do mot propose a
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change in the criteria for the gran of
dearness allowante at this stage and if
with all the efforts the Government is
making the price situation remains intract-
able, then at 228 & review would be called
for. The Pay Commission is already seized
of this matter as well as the entire question
of emoluments of the employees and
other marginal concessions including the
criteria of the grant of dearness allowance,
because with the coming in of the Pay
Commission, the former criteria of the
Gajendragadkar Commission holds no
good. That is why it has been referred to
the Pay Commission,

SHRI INDRAJIT GUPTA : Is it
correct for him to say that the Gajendra-
gadkar Commission formula does not hold
good, because this Pay Commission has
not yet given any recommendation. When
it does, after that the question of any new
formula or yardstick will arise; it cannot
arise at this stage. The Pay commission
has said clearly that you should not mix up
the question of dearness allowance with
interim relief because the two subjects are
entirely different. It has been quoted
last time. 1am afraid this way we are
being confused.

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN) : The
more you ask questions,
create confusion. [ do no know. The
more cross-exemination you try to do, you
are creating more ambiguities, We have
said that after it reaches 228, we shall
review it; we are committed to review the
matter and the proccss of review has
started by referring it to the Pay Commi-
ssion for advice. I think the matter should
end there. 1f you put further questions and
then start interpretations, you create
confusion.

Wt wew fag® wiedeit : qgd
X qg WrAeT agt IS 9T Wi aw
#ft wheer & ot Ferc fiear v et o
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ot e fegromr g § ¥ Y g
fedt § 1 ogd el W ¥ sl
wgrEw e A &, woet any ¥ fpcag
g o W wgr ot fe werdfew
e g 1Ty et A eyt e
qrr & sfaae o et fiegr amgar
YT Jg FET 9T A q@ry w57 wgr a1?
9§ ®< gard, st vy o1 e 3 s
*1 twe fisar w7 ¥ shrgs qedic
¥ wgt wrar § ) fearg @@ ¥ww ag
qr fiF s Fgy ¥ fs 225 X
faaer afigd o 5 agiew & wFgr
qr fis 228 o & wror aw fear
WTQAT | FORTT ¥ 225 arely wra wY
A AFrI AT AN 228 QA § @
wgi wgr 7ar a1 f5  FqrRew § S
Yo ? ag @) €% @ qagwer
Uik ik i

MR, SPEAKER : He has not said that
they do not intend to pay. He has said
that it has already been reached and that
they stand by their commitment.

SHRI ATAL BIHAR] VAJPAYEE :
They have gone back on what they have
said.

MR, SPEAKER : S0 for as I underst-
and it, they said that they stand committed
to that, the only question 18 reference to
the Pay Commission.

st wrw fagrdt ol
TEE, W W9 W At § e
daer 2 @ & 7 W Wl
e orEEA A ag ¥
 awd § woee frdeft oy &
7 v W gw gy e W
w3 s 7
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MR. SPEAKER : They stand by 1t,
the only difference is reference to the Pay
Commission.

SHRI PRABODH CHANDRA : Wwill
the findings of the Pay Commission be
given retrospective effect or not ?

MR. SPEAKER : Let it first come.

SHRTPRABODH CHANDRA : That
Will facilitate matters.

SHR1 ATAL BIHARI VAJPAYEE :
Did you disallow the question ashed by
Shri Prabodh Chandra It 1s a very relevant
question.

MR. SPEAKER : What was that ?

SHR1 ATAL BIHARI VAJPAYEE .
Supposing the Pay Commission recom-
mends that it should be given retrospective
effect, will it be accepted ?

MR, SPEAKER : A question which
starts with supposing is not permissible.

SHR1 ATAL BIHARI VAJPAYEE :
It was interpreted by me. He did not say
0.

SHRI INDRAJIT GUPTA : If the
increase in D. A. is not given, there will
be a strike in the country

SHRI PRABODH CHANDRA : I
enly wanted to facilitate matters.

MR. SPEAKER : You ask a straight
question,

SHRI PRABODH CHANDRA : Will
the recommendation of the review com-
mittee have retrospective effect or not ?
That will meet their demand if the Govern-
roent concedes.

NOVEMBER 19, 1971
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SHRI K. R.GANESH: It is for the
Pay Commission to decide.

SHRIS. M, BANERJEE: May I ask
a question not for creating any confusion
but to remove confusion. The other day
the hon. Minister said and it was quoted
by Shri Indrajit Gupta from the procee-
dings of June very categorically that
Government was bound to review, and
they will review, there 1s no hitch over
that word, But the question is since a new
formula has not been evolved by the Pay
Commission yet, the Gajendragadkar for-
mula stands.

MR. SPEAKER : They very first ques-
tion has taken 15 minutes, and then
Members complain.

SHRI K. BALATHANDAYUTHAM :
It is the fault of the Minister.

MR. BPEAKER: You make it like that.
W hy don't you ask a straight question ?

SHRI S. M. BANERIEE : Since it has
reached 228, the Government is committed
and I am sore this Government stands by
their commitment.

SHRI ATAL BIHARI VAJPAYEE :
They have gone back on their comm-
itment.

SHRI 5. M. BANFRJEE : The only
question, therefore, is what the quantum
of the dearness allowance should be, and
nothing else, I would like to know whether
this particular issue is being considered
by the Government as to what should be
the quantum, or any other issue 7

SHRI K. R, GANESH : The whole
position is being reviewed.

SHRI ATAL BIHARI VAJPAYEE:
By whom 7
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MR. SPEAKER : By them.

SHRI ATAL BIHARI VAJPAYEE:
By them or by the pay Commission ?

MR. SPEAKER : Next question.

Demand For Tmmediate Publication of
the findings of Technical Committee on
HS-748 Alrcraft

*123. SHRI H, M. PATEL : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the All-India Aircraft
Engineers” Association has demanded
immediate publication of the findings of
the technical committee set up by the
Civil Aviation Ministry on the HS-748
aircraft ; and

(b) if so, the reaction of Government
in this regard ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION ;: (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) Government set up a task force
consisting of the Director General, Civil
Aviation, the General Manager, Indian
Airlines and the Chairman, Hindustan
Asronautics Ltd., to examine and process
the Report of the Technical Committee.
The Task Force submitted its Report on
the 7th November, 1971 which has been
made public. Copies of both the reports
have been placed in the Parliament
Library,

SHRIH. M. PATEL : There are two
reports, One report has not been made
public; only a summary was published.
The second report, I understand, has been
published. Is it not a fact that the two rep-
ors differ fram ome another and they indeed
contradiot one another in & major respect 7
Is it not a fact also that several of these

Oral Answers 10

aircraft wers tested by the first commission
and by the second and in both, some of
them were *found to be unsatisfactory ?
How do Government propose to reconcile
these discrepancies and what are going to
be their final instructions in this matter ?

DR. KARAN SINGH: There s in
fact no discrepancy between the two
reports. The first was & highly technical
report and we did not think it was necesse
ary to publish it. However, the report has
been placed in parliament Library. It is
open and there is nothing to hide. If the
hon, member reads that report as well as
the second one, he will realise that there is
no discrepancy. The testings were done
only by the first committee. They tested a
representative sample of six aircraft out of
the total fleet of 14. Out of the six, five
were found to be satisfactory and one was
below par. After an engine change was
made, that also performed satisfactorily.
Government are extremely anxious to
cnsure the safety of the flying public, and
we are convinced after reading these
reports that this plane is a very safe plane.
The safety factor so far has been a
hundred per cent. We will ensure
that maintenance in all possible ways
takes place. I can assure the House there
is no question of the safety of the travel.
ling public being compromised.

SHRI H. M. PATEL : The question
of safety does not airse in this case. The
real question 1s, it is safe with what pay-
load? So far as the Indian Airlines is con-
cerned, it is important for them to have
the full payload and the pilots’ objection
was to that, The fact that it is flying in
the Air Force does not alter the position.

DR. KARAN SINGH: In fact, all
tests that have taken place by definition
with the maximum pay load, because test
is dome generally with the maximum pay-
load permissible. Of course, the payload
varies, because if a plane is taking off at
sea level at a certain temperature, the pay-
load is & certain figure. If it takes off at a
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higher altitude, certain adjustments have
to be made. In fact, on several routes, it
mmhmwﬂah full pay-
Joad. But as far as the tests are concerned,
thwhnvaboendonewithfullpulmd and
the conclusions refer to that,

SHRIR.S.PANDEY :1 am happy
to hear that the safety is bundred per cent.
But the question is whether the pilots are
convinoed about it or not.

DR KARAN SINGH: Frankly, the
whole episode with regard to the pilots
last year was a very unhappy one. He asks
whether the pilots are convinced or not.
1 am afraid 1 cannot speak on their
behalf. But 1 would hope that this con-
troversy now is finally set at rest because
after all, this is a very important segment
of our national transportation.

I do not want to say anything which
might once sgain rake up the old contro-
versy. We are going to enter into a new
agreemeont with the pilots and I can only
express tho hope on this occason that
this controversy will be sot at rest, the
objections will be withdrawn and there
will be no farther difficulty.

SHRI JYOTIRMOY BOSU : In view
of the fact that repeatedly this suspicion
has been aroused by a section of the
people who are piloting these planes,
wili wego in for a wider enquiry and do
more of sample testing because the basic
q:umnhﬁumainemion power at
she time of take off ? It isa very serious
matter. Will he go in for it and pick
apmplmufardoiusthe tests to
mmwrdoubu?Smndly.isitﬂlo
a fact that a foreign aircraft manufacturer,
Fokker Friendship and Lockheed, is
vigorousty working in Delhi ? We are
gotting drowned with  literature from
Fokkers, Somctimo back they gave a
grand lunch party were all the guests were
presented with a clock, They aro work-
jog very actively. Have they a band in
this affair ¥

NOVEMBER 15, 1971
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DR. KARAN SINGH : As far a3 the
question of the wider enquiry is concern-
ed, very frankly Ido not sse any need
for it. We already had a committes
with some top people—the Chairman of
Hindustan Aeronautics, who is a very
senior Air Force officer and who is the
Chairman of this vast factory, the General
Manager of Indian Airlines, who is also
a very senior Air Force Officer and the
Director-Genaral of Civil Aviation, who
is the main licensing authority. With
these two reports in hand, I do not think
1t is necessary for us to go in for further
enquiries. However, I can assure you
that these planes are constantly kept m
check and, therefore, if any difficulty
emerges at any time we will get to know
of it.

MR. SPEAKER : I thought after the
Jumbo flight they will not criticise you.

DR. KARAN SINGH : I also
thought so. Regarding the other question
about the clocks, this is the first time
have heard about 1t.

1 do not know anything about the
lobbies.

it wew fagrd wreddt @ wvaw
agwea, a8 foife amgd@ ¥ o &
AAR T & AW 9T (A oA
wifgy )

o w fay : WS ww A
gt

it waw fagrdt et : R
wmw ) o v i wid
# fd ¢ e W daw e
wif i o o o & ? g -
¥z ® sitfery ot ow figear g
wfge |
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weaw witew ; et weege @
far qT € waw) wTeRd # e o
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wiete wifew famm gra o’
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(w) =fx uf, Y W AR F g@E
N war shifafear § W o gveen §
wT ST Y g § 7

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The discussions with the French
Beonomic Mission ranged over a wide
field, which included an exchange of views
on co-operation between the aeronautical
industries of the two countries.

oft vrw fagr®t weodedy ;s
wEew, ag v g% fafewy fawa &
¥ qur vy § 1 weR Ay ger war
tfe s Rrow & o ¥ 1wt
g€ ar wff 1 it Wi A gEwr Fue
wrw we fier {0

KARTIKA 28, 1893 (SAKA) Oral Answers

4

oft fet e gew: IR F &
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9
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1 dad g, Wik forg wAYT wr wrHAr
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SHRI R. V. SWAMINATHAN: In
view of the fact that the aeronautical
field is very important in modern warfare,
may 1 know whether government bave got
any proposal to manufacture more planes
for the air force?

SHRI VIDYA CHARAN SHUKLA:
Yes, sir. The hon. Member might have
noticed that some time back a seminar was
held in which knowledgable people from
our research [aboratories, Hindustan Aero-
pautics and other people who are compe-
tent to discuss this subject came and they
gave their views on the question of making
AFA (Advance Fighter Aircraft) which the
Air Force want to be operational in the
eighties. The thinking on the AFA project
is going on.

SHRI FATEHSINGHRAO GAEK-
WAD: May I know whether it is a fact that
Pakistan has lately acquired 52 Phantom
&tﬂﬂ from Iran.....

NOVEMBER {9, 1971
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MR. SPEAKER: The question is about
the French Economic Mission.

SHRI FATESINGHRAO GAEKWAD:
I gather that the talks with the French
team were to counter-balance the Phantom
aircraft obtained by Pakistan from Iran.

SHRI VIDYA CHARAN SHUKLA:
I have not been able to follow the ques-
tion.

MR. SPEAKER: I have also not follow-
ed it. Perhaps you meant that there was
some discussion with the French delegation
about this.

SHRI FATEHSINGHRAO GAEK-
WAD: I may try to put it in more under-
standable language

According to my knowledge, obviously,
this discussion with the French Team re-
garding Mirage and other aircraft was to
counter-balance the Phantom aircraft
bought by Pakistan through Iran. T would
like to know whether this is a fact, Second-
ly, there was a report sometime ago in the
Statesman to say that this discussion re-
garding Mirage aircraft specially would be
followed up during the Prime Minister's
visit to Paris. I would like to know
whether this was followed up.

SHRI VIDYA CHARAN SHUKLA:
The presumption of the hon. Member re-
garding the first question that he put is
absolutely incorrect. About the second
question, it isat such a preliminary stage
that I doubt if the Prime Minister took up
this matter with the French Government.

SHRI BIRENDER SINGH RAO: I
would like to know whether it is a fact
that on the demand of our Air Foroe, in
view of the fact that the Pakistan Air
Force is fitted with a large number of
Mirage aircraft which is one of the most
powerful military aircraft, our Government
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wanted to purchase Mirage aircraft against
rupee payment and that the French Go-
vernment refused to sell Mirage aircraft
to our country against rupee payment and,
if 80, whether the hon. Mmister will tell
us if they are still thinking of buying
Mirage aircraft to meet Pakistan's threat
and, if that is so, how are they proposing
to buy it?

SHRI VIDYA CHARAN SHUKLA:
As far as my present knowledge goes, there
was no discussion about the purchase of
Mirage aircraft with this Mission.

SHRI BIRENDER SINGH RAO; This
is not an answer to my question.

MR. SPEAKER: I think, it is much
more than what you expected.

Small Savings Scheme for Employees
of Public Undertakings

*126. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be pleased
to state:

{a) whether a proposal for an insu-
rance-linked- small savings scheme for the
employees of the public sector enterprises
was discussed at a meeting attended by the
Chief Executives and representatives of 15
large enterprises;

(b) if so, the salient points of the
scheme; and

(¢) whether Government have finalised
the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) to (c)- In a meeting of the
Chie! Executives of major Public Sector
Undertakings held under the Chairmanship
of the Deputy Financt Minister on the

9th September, 1971, various measures to
step tip small savings in these undertakings
were discussed. In this meeting, a sugges-
tion was also made to work out en insur-
ance-linked savings scheme.

The National Savings Movement Re-
organisation Committee under the Chair-
manship of Shri Homi Taleyarkhar has
also made a recommendation that an
insurance cover may be made available to
holders of Rs. 5 and Rs. 10 Cumulative
Tune Deposit 5-Year accounts in Pay Roll
Savings Group.

This recommendation is under conside-
ration. Any such scheme, if found feasible
can be extended to cover all C. T. D.
account holders

SHRI Y. ESWARA REDDY: When is
this recommendation going to be imple-
mented?

SHRI K. R. GANESH: It is still under
consideration, As soon as it is considered,
we will think about it.

SHRI Y. ESWARA REDDY: The
small savings scheme is not making much
headway according to expectations. I
think, the Government is aware of the fact
that the success of the small savings
scheme 18 inseparably linked with the price
situation and that the wage earners are
being squeezed by rise in prices. In view
of this, may I know what the Government
propose to do first to control the prices in
order to make the small savings scheme a
success?

SHRI K. R. GANESH: Firstly, I1do
not agree with the hon. Member that the
small savings scheme is not making head-
way. The small savings scheme has made
substantial progress. In many States, the
targets have been reached. The Deputy
Ministor presided over this meeting in the
context of the present sitnation to bave an



9 Oral Awswers

all-out drive for small savings. This is one
of the suggostions which is under consi-
deration.

ot wwr faeg et : i fafreee
wgw ¥ oy wawn e e A
wRrR ¥ wvhr syrfer ofY &, & orverer wrrger
§ w1 wrwt oy T § e e A
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g oy et g ¢ st sfsaT
W qoAT ente qu weR & fag W
¥ Trw oAy e A §, fee emie QU
0w ¥ wrr Ay PN ATga A A
ot § ?
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Non-Utllisation of Development
Fand by States
+
128, SHRI JAGADISH BHATTA-
CHARYYA :

SHRI RAJDEO SINGH

Will the Minster of FINANCE be
pleased to state :

{a) whether the amount of Develop-
melit Funds in respect of 10 States is
likely to lapse for lack of proper organisa-
tiomal set-up;

(b) if so, the names of theso States
and the reasons for not utilising the amount
of development fund allocated to them;
and

{c) the steps taken to eosure full utili-
sasion of funds aliotted to thess States ?

NOVEMBER 19, 1971
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THE MINISTER OF PFINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
According to the information available so
far, no shortfall is likely to occur in Plan

expenditure im any State during the
curront year.

(b) and (c). Does not arise.

SHR1 JAGADISH BHATTA-
CHARYYA : Iwant to know from the
hon. Minister if the Government is going
to extend the time limit to utilise the fund
by the States in view of the urgency of
development work in those States which
are otherwise backward States.

SHRI YESHWANTRO CHAVAN :
As a matter of fact, even during the lean
period they are over-spending. That is
my difficulty.

SHRI JAGADISH BHATTA-
CHARYYA :1 want to know if the
Government has thought of the Agri-
cultural Refinance Corporation taking
greater interest in the development of
these States by drawing up schemes at an
early date.

SHRI YESWANTRAO CHAVAN :
That is the function of the Refinance cor-
porations. It is really doing work in some
States. In some States there is some orga-
nisational set up properly manned and they
can take more advantage of it. In some
other States it is rather lagging behind,

SHRI JYOTIRMOY BOSU : In
West Bengal, under Presidential rule it s
far behind.

SHRI YESHWANTRAO CHAVAN :
Even under your rule the position was
the smae, . + (Inferruptions)
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SHRI K. LAKKAPPA : Isit a fact
that in various States including Mysore,
the funds allotted for development schemes
such as organising the small farmers and
helping them have not been utilised and
the scheme Implemented ? To quote an
instance, in my State of Mysore, even
though the processed applications of the
small farmers and cultivators have piled
up, the Reserve Bank has not given the
clearance. Even the agency fixed to
implement the programme is so lethargic.
What is the reaction of the Government ?
Would this Government give suitable
instructions to see that the scheme is
jroplemented so far as Mysore State is
concerned and also a proper assessment
made ?

SHRI YESHWANTRAO CHAVAN :
I think he is asking me questions specifi-
cally about small farmers scheme and the
marginal farmers scheme. I think there
he is right. Unfortunately not only in
case of Mysore, but, practically in all the
States the scheme is not taking off the
ground, and it is not merely the Reserve

but the basic thing, if at all the scheme is,
to take off the ground, is to identify the
small and marginal farmers.

SHRI K. LAKKAPPA : I would like
to clarify whether they have been identified
or not.......(Interraption)

If youwsn to clarify I am propared to
listen to that ; then, there is no question
for me to answer, Your question, as I have
teied 1o understand, was whether the small

ummmhm.m
whether the banks are doing enough in
that matter. That is your question—quite

a cosrect guestion. Iwould like to ssy
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that oortain agencies are given the resposi.
bility of looking after the things and the
bagks bave to take the burden in this
matter. [am myself taking keen interest
in this matter and IThad called the Agri-
culture Commissioners in some of the
Northern States and less-developed States
to sec wbat difficulty is there in this whole
process. [ find that the whole thing is
stuck at this point, namely, of identifying
the marginal farmers and the small
farmers. In some States the records of
the ryots and other things are rather defi-
cient, So, possibly, that is coming in the
way. But,I had asked the Finance Cor-
porations and the Banks—in the recent
meeting that I bad with Custodians of
Banks,—to sece that these things are looked
after properly, I really want your specific
suggestions which certainly I will take
note of.

SHRI K. LAKKAPPA : My sugges-
tion is. . . (Jmterruption) I have not com-
pleted, Mr. Pandey. The authority has
identified the marginal farmers and they
have prepared the list. But, the prooess
under which and the agency by which to
implement this scheme, has not been
okayed by the Reserve Bank. That is
the whole difficulty. That is why I
wanted to know about that.

SHRI YESHWANTRAO CHAVAN :
1 will look into it. If the process of
jdentification is over, I will certainly look

into it.

SHRI R. S. PANDEY : If you are
operating thc banking through post
offices, in that case you may be able to
reach the poor and the small farmers of
the country, You may be able to reach

them better.

weaw Wi @ R ST WY
g g oy & wed v e g ?



23 Oral Answers

SHRI R, 8, PANDEY : I know that
Iam guilty not to take your permission,
but I was excited because. . .,

weaw wRew ;- et ff N
gt § wrr enfguns § & onaar
g ..

SHRIR. S. PANDEY : I will give a
practical suggestion. Itis a question of
the fate of the country and of the small
farmers.

MR. SPEAKER : But,doit ma
proper manner. STT SFA(AT mmit
gF-0% garer 9 § wedl s g,
wdtz ¥T 9 ® WO F wAT I¥AT
g, afen fox @ 9@ Sa &1

st TMTEATT WrEAY ¢ T A AT
w § fw x@ ara & figw ag ¥ N
g A ¥ i€ off, o faest aog ¥
fugre, Sux wdw, e wrfy oA
& o fawtg ¥ aga @ v ¥, IAFT
wg W wweT T § 7 W@ Oy am
o & f& W I wew W wgi
vorgr gFar g § fadw aex @ A
dag §? wrag T wraw g fw
W g W @ 7 9w
5 fly ggrgar | & fa¥ wg
fgar §, afx wwg fear gt we &
ey Wt oy fear § 7

SHRI YESHWANTRAO CHAVAN:
i you want any specific detailed infor-
mation you can ask a specific question on
that and I will reply.

ot e e ¢ & fagre &Y
e aar §
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oft gEesrTe wagrw cw fage
® aw arA ¥, & ot wgt war @
W agh & N w) e v g
The Bihar Government had certainly
made certain demands. We had sent—
as we normally do in these circumstances-
teams representing the Planning Commis-
sion, the Finance Ministry, etc, they
went there. They had made certain recom-
mendations about the ceiling in this
matter,— celing for loans, ceiling for
relief, coiling for gratuitous relief etc.
And on different heads, large amounts of
ceilings have been accepted. The actual
reicase of the funds depends upon the
actnal expenditure made in those different
spheres. 1do not have the exact figures
with me heie. If thc hom. Member
tables a specific question, I can give the
figures.

el § wfy

+
*130. st ¥oex furg wirer
it wETaTE W

oY qYe vy :
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w3 f

(%) 71 @@ ¥ awE gEpy WA
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(‘)ﬁﬁ! a W ¥ fray
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() o7 weAwAT awgw! ¥ aw
wr § faad gel ¥ 3fy g€ § Wk
e R ¥ ger § fea-ferd
e gt ; ix
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(%) wevre yro v wEew ¥
W1 ¥ 9se Tg WX SR W
afa fredr ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) to (d). A statement is laid on the
Table of the House.

Statement

Wholesale price indices (1961-62==100)
of selected important consumer goods for
the week ended October 30, 1971 and the
order of change as compared to May 29,
1971 (the pre-budget week) are given in the
statement laid on the Table of the House.
|Placed in librarv, see No. LT—1050/71]

(d) The Government has been keeping
aclose watch on the price trendsin the
economy and remedial measures are being

taken in the light of the emerging situation,

Price and distribution "controls are being
continued in respect of several commodi-
ties; steel re-rollers’ products have recently
been added to this list The Government
has been procuring large quantities of
cereals, and these are being issued at fixed
prices through a net-work of fair price/
ration shops throughout the country;
State Governments have been advised to
strengthen the public distribution system.
In the wake of developing shortage of
controlled varieties of cloth, the mills were
asked to step up the production, and to
check the malpractices in the sale of such
cloth. They were also directed to stamp
‘consumer price per metre’ on every metre
length of the cloth, Sizable imports of
cssentinl raw materials such as raw cotton,
edible oils, oil seeds. steel, soda ash are
being arranged to make up the shortfall in
their indigenous output and thus to
stabilise the prices of the corresponding
consumer and intermediate goods. In
respect of other inputs cssontial for the
industry, urgent siaps are being taken to
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arrange imports for keeping the industrial
production uninterrupted.

Steps have been recently taken to effect
economy in the non-plan expenditure both
at the Centre and in the States and to raise
fiesh resources for meeting the exira
expenditure on account of the refugees. To
keep overall demand under check, the
Government has been pursuing a fairly
restrictive credit policy; in view of the
rising trends in the prices of sugar, the
availability of bank credit to mills and
trade was further curtailed. For checking
speculative activities. certain lacunae in
the Forward Contracts (Regulation) Act
have been removed. and forward trading,
including trading in non-transferable speci-
fic delivery contracts in edible oils and oil-
sceds, has been suspended; and the futures
trading in gur has been banned.

The various measures adopted by the
Government are expected to have a dam-
pening effect on the current pressure on
prices. Large imports of stecl and the
recent release of additional free foreign
exchange for further imports has helped
relieve the s ortage of this basic raw
material; emergency imports of soda ash
have checked the rise in its prices. Conti-
nued imports of edible oils and oilseeds
have helped stabilise the prices of edible
oils, vanaspati and soap. However it may
be added that some of the measure have
been taken only recently and their (full
impact is still to be felt. The seasonal
downward trend in prices has already
started and with the various measures
adopted this downward trend should be
further reinforced in the coming months.

oft ¥R fag T @ w19 ¥ &
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wpt ar ofy § feafy ot wanr
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fergft r Afr &1 1 @1 amf W
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SHRI YESHWANTRAO CHAVAN :
The steps that have been, taken are
both short-term and Jong-term. i

Sfgey wer § frd g,

ot Poxr for oo A 0w
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SHRI CHINTAMANI PANIGRAHI :
May I know whether Government are
aware of the fact that the Reserve Bank of
India in its [atest bulletin has said that the
problem of rising prices has again raised
its ugly head in the country, and has
suggested that it is because of speculative
trading and all kinds of things that the
prices are ruing so very fast ? Deficit
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MR. SPEAKER : Let not the hon.
Member waste his time in introductions.
Let him come to the question straight,

SHRI CHINTAMANI PANIGRAHI :
In spite of the instructions of Government
not to have more deficit financing, during
the last two months, deficit financing has
reached the figure of Rs. 600 crores, May
I know whether Government are aware of
this, and if so, how they are going to
control the prices ?

SHRI YESHWANTRAO CHAVAN :
It 15 very difficult to indicate the exact
quantum of deficit financing at the present
moment. If the hon Member is referring
to the report of the Reserve Bank, then it
18 trus that the Reserve Bank has certainly
said that Government expenditure or credit
fac-lity to Government 13 partly responsible
forit. That is true in a sense, becauss in
some States the overdraft problem is
there. BEven m the case of the Central
Government, we have to give credit to the
Food Corporation, for mstance, because
we have to keep a larger buffer stock,

The solution for this can be in two
ways One is to sce that we do not give
liberal credit to the trading or speculative
elements As I was explaining the other
day, we have taken a decision that we shall
be very strict in giving credit facilities to
the trading and speculative elements,

The other way is to raise mors resources
and we have taken some steps in this
direction, and all the State Governments
are also taking more steps to raise more
resources. Some of ordinances which were
issued were meant for this. This is another
way of meeting the deficit financing

problem.

SHRI CHINTAMANI PANIGRAHI :
The Reserve Bank Governor has said that
Ra. 5000 crores wonld bs nooded for
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mecting the expenses in connection with the

MR, SPEAKER : Shri A, P, Sharma,

SHRI BHAGWAT JHA AZAD: We
have also read that statement,

SHRI JYOTIRMOY BOBU: He has
asked a pertinent question.

SHRI A. P. SHARMA : From the
statement, it is clear that the prices of
essential commodities have gone up now.
Government have all along been taking up
the position that the prices of commodities
have not gone up to the extent where
government servants will be entitled to
additional D. A. In view of the statement
made by the hon. Minister, will Govern-
ment now grant enhanced D,A. to Cential
Government emplopees?

sft qerwrw wrw Wt Wi
¥wrg W gy ¥ wng g
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PROF. MADHU DANDAVATE : For
ensuring availability of essential commo-
dities to the consumers at a cheap price,
do Government propose to bring the pro-
duction of thess commeoditiss under ths
publio sector? Secondly, in view of the fact
that there is neod to give fair prices to the
producérs on the one side and also make
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available to the consumer these
commodities at cheap on the price,
other, will it be possible for Govern.
ment to eliminate the middleman by
socialising the wholosale trade in essen-
tial commodities, a recommendation al-
ready made by the Foodgrains Inquiry
Committee ?

SHRI YESHWANTRAO CHAVAN :
These are some attractive ideas, We will
have to work them out in detail. Sociali-
sation of the wholesale trade in essential
commodities is a very attractive proposi.
tion in principle, but really speaking, we
have to think in terms of how to make
this administratively feasible, faced as we
are with immediate problems. Naturally,
we have to think about having physical
controls at least in the case of those
essential commodities which ultimately
are the concern of the common man. In

some cases, we have formal control. We
have certainly issued instructions to

State Governments to keep in fact the dis-
tribution system which was brought into
existance for the distribution of food.
In regard to other commodities like
drugs and kerosene, there is formal price
control. The question whether we can
really undertake the distribution of thete
commodities to the public is one which
will have to be gone into carefully,

Recommendations of the Ganges Water
Pollution Eanguiry Commission

*13l. SHRI K. LAKKAPPA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(8) whether in the light of recommen-
dations of the Ganges Water Pollution
Inquiry Commission, disciplinary pro-
coodings have been completed against the
concerned officials; and

(b) if s0, the result thereof 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(a) No, Sir. The proceedings are sull
going on.

(b) Does not arise

SHRIK LAKKAPPA Is it a fact
that the Commission has recommended a
certain procedurs and also certain responsi-
bilities to be fixed on the vfficers concerned
in the contamination of the Ganges waler
m Monghyr resulting i loss of Lfe and
damage to the municipality ? If so, what
18 the action the Mimistry has taken to
fix responsibilitv on the officials concerned?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHR1P C SFTHI)
The Commission hss concluded that
ceitain officers were resporsible and 1t
has also suggested Lhat a depirtmental
action should be taken against them In
wiew of this, recommendition of the
C.V C depirtmental enquires against the
officers me 1t »ned are on

SHRI K LAKKAPPA May [ know
whether 1t 1s a'so a fact that certain com
pensation to 1w people who hive ineuniod
damadge as a consequence of this conta
mmation of water which was the result of
fapses and derelinon of duty of these
officers because the Baraun refinery 1s the
source of the industrial efluents which
hiwve polluted the whole area—has becn
paid, and has the damage been fixed to
g've compensation to the ‘i.tims in so
fur as the management by these officers
are concerned, and if so, what 15 the
reaction of this Government and what are
the instructions they have 1ssued to the
State Government concerned 7

SHRI P C. SETHI As far as the
action agamnst the officers 18 concerned,
T have pointed 1t out As far as the damage

NOVEMBER 19, 1971
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18 concerned, for the damage that was estr
mated at that time, certain compensations
were paid,

SHRIK. LAKKAPPA The previous
Minister, Mr D R Chavan, has also
conceded the plea for cempensation and
he gave an assurance on the floor of this
house

MR SPEAKER Order,order 1 am
not allowing it  Next question

Circulation of a Model Bill on farm
Credit by The Reserve Bank of Indla

*133 BHRI D K PANDA will
the Minister of FINANCE be pleased to
State

(a) whethe- the Reserve Bank of India
had circulited a mode!l 8ill on farm credit
to the State Government s and requested
them to enicl the same with speed to
remove the difficulties experienced by the
Commercial bank in regard to financing
agricuitural development

{b) 1f so the provisions of the Bill, and

(c) what arc State Governments' matn
comments on the Bill ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAYAN)
(a) and (b) The Expert Group on State
Enactments having a bearing on Commer-
cial Banks lending to Agriculture, set up
by the reserve Bank of India, has recom-
mended for consideration of the State
Governmeats (1) the modification of
certain provisions in the State laws, and
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(1) liberalisation of administrative pro-
cedures to facilitate smooth and speedy
flow of agricultural credit from the com-
mercial banks. The most important
recommendation is that, instead of amen-
ding the various individual State laws
scparately and piecemeal, it would be
simpler and preferable to enact a single
consolidated ligislation, incorporating the
various amendments suggested jn the
report. Towards this purpose, the Expert
Group incorporated in its Report a
draft Model Bill which along, with the
report, has been circulated to all State
Governments. A Statement containing
the salient features of the Model Bill as
well as other administrative action o be
taken by the State Governments is laid on
the Table of the house. [Placed in library.
See. No. LT—1051/71]

(¢c) The draft Bull is presently under
the State Governments' consideration. No
formal decision on this has so far been
communicated by any State Government,
but several State Governments have al-
ready taken action to implement some of
the recommendations of the Expert Group
on administrative matters.  Legislative
measures are under consideration by
them,

SHRI D. K. PANDA : In view of the
urgency of utilising agricultural credit to
the poor, small farmers and also the
landless people who are in actual, physical
cultivating position, and in view of the
fact that there are also certain categories
of sharecroppers, as has been seen after
these instructions have been sent to all the
State Governments, may I know whether
any progress has been registered during
the period following the date of sending
the instructions 7

SHRI YESHWANTRO CHAVAN : As
1 said, these were instructions or rather
recommendations to tbe State Governments
to undertake cortain legislative and ad-
ministrative measures these are not direc~
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tlons that we cam send in order to
facilitate their work. The expert group
had prepared a model Bill also because
the proposal involves amendments of a
number of State Acts, such as the Stamp
Duty Act and some of the other local
State Acts, And in my own tour of West
Bengal, Rajasthan and other States, I met
the Chief Ministers and requested them,
pointing out the necessity and urgency of
the implementation of those recommenda-
tions. If they did that it will facilitate
the banks to go ahead speedily and offer
credit to the agriculturists, 1 am still
awaiting action by them. In the main
reply 1 have said some admnistrative
measures have been taken. So far enact-
ment of legislation has not been under-
taken by any State. I hope they will do
it early.

SHRI D. K PANDA : Perhaps my
guestion still remamns unanswered. In
reply to (¢) of my question, it was stated
that the State Governments had already
taken action to implement some of the
recommendations of the expert group on
administrative matters. Has the Govern-
ment received any report or do they know
what actual progress has been made by
the State Government 7  Have they
followed your instructions ? Has there been
real progress ?

SHRI YESHWANTRAO CHAVAN:
Major progress will have to be on the
legislative side; certainly they have to pass
legislation. On the administrative side
one of the recommendations is that they
should try to improve records about the
rights, about possession. Some of them
say they are taking steps. What exactly
has been done on the ground, I do not
know but the major recommendation is
about uadertaking comprehensive legisla~
tion amending different State Acts.
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Reorganisation of Ordnsnce Factories

%122, SHRI PILOO MODY : Wil
the Minister of DEFENCE be pleased to
state ;

() whether attention of Government
bas been drawn to a Resolution passed
recently by the Industrial Council of the
28 Ordoance Factories against *‘any hasty
or haphazard” reorganisation of the
Ordnance Factories;

(b) If so, the reasons for such obser-
vations by the Industrial Council; and

(¢) thereaction of Government in
this regard ?

THE MINISTFR OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : () Yes,
Sir.

(b) Certain propossals to improve the
efficiency and to streamline the organisa-
tion of the Director General of Ordnance
Factories are under consideration of the
Government. There was however no
occasion for any observations by the
Industrial Council.

(¢) The question is under examination
of the Government and a decisian will be
taken after full consideration of all aspects
of the issue,

Proposal for Undertaking Joint Ofl
Exploration VYeatures in Foreign Countries

*124. SHRIMATI SAVITRISHYAM :
‘Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether there is any proposal under
the considerstion of QGovernment for
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undertaking joint oil exploration ventures
in other foreign countries;

(b) if so0, the locations of such ofl
explorations ;

(c) the names of parties willing to join
the exploration of oil ;

(d) the extent to which such explora-
tions will be helpful in fulfilling the need
of the country ; and

(e) the estimated foreign exchange to
be saved on crude oil and other oils ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(a) There is no such proposal presently
under consideration of Government,

(b) to (¢). Do not arise

Growiog Trend of Inflation

*127. SHRI VIJAY PAL SINGH:
Will the Minister of FINANCE be pleased
to state.

(a) whether the latest Annual Report
of the Reserve Bank of India and the
recent economic assessment of the Planning
Commission have suggested that there is
a growing trend of inflation ‘n our
economy ;

(b) if so, the main features thereof;
and

(c) the steps Government propose to
take to remedy the situation ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
() and (b). The Reserve Bank of
India, in its Jatest Amnual Report which
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relates to the period July 1970 to Juae
1971, has mentioned that ‘although the
economy was able to attain for the second
year in succession the targetied rate of
growth in the Fourth Plan, it is currently
passing through quite a difficult period.
Foremost among the aspects of the
economy which is causing concern is the
price situation. The year began with a
strong upward  pressure on prices,
Subsequently as a result of the various
measures taken, prices eased off, However,
in the recent months, the rising trend has
asserted itself once again.’ The Report
calls for price stability and has emphasised
the need for maintaining a reasonable
degree of balance between increases in
money supply and those in real income.

As for the Planning Commission it
is, @&t present, engaged in a mid-term
appraisal of the Fourth Plan. [Its views in
regard to the economic situation will be
known when this appraisal is completed.

(c) The Government is fully aware of
the situation and has been taking all
possible measures to control undue price
rise. In the fiscal field, steps have been
taken to economise on non- plan
expenditure, both at the Centre and in the
States ; measures have also been recently
announced both by the Centre and the
States to mobilize additional resources to
help in meeting the needs of the refugees
from East Bengal. On the monetary side,
the Government’s credit control policies
have been geared to tackle manifestations
of inflationary pressures, and a fairly
restrictive credit policy is being pursued.
Major foodgrains continue to be soid at
fixed prices through a net-work of fair-
price/ration shops, and the State Govern-
meats have been advised to further streng-
then the public distribution system. Prices
andfor distribution coutrolis being main-
tained on a number of essential commodi-
ties ; this has recently been extended to
steel rerollers’ products. Cotton textile
mills have been asked to step up the out-
put of controlled varieties of cloth and
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to stamp the ‘consumer price per metre’ on
every metre length of the cloth, With a
view to checking specnlative activities
certain lacunae in the Forward Contracts
(Regulation) Act, 1952 have been removed;
forward trading, including trading in non-
transferable specific delivery contracts, in
all edible oils and oilseeds was suspended
last month, and futures trading in gur was
banned In addition, larger imports of
assential commeodities such as raw cotton,
edible oils, steel and soda ash, are being
arranged to make up the shortfall in the
indigenous output.

Air Taxis between smaller Alrports to
improve Tourist Traffic

*129, SHRID.P, JADEJA : Will the
Minister of TOURISM AND CIVIL
AVTATION be pleased to state:

(a) whether Government are consi-
dering to allow private parties to run air
taxis between smaller airports to improve
tounist traffic ; and

(b) if so, when a decision is likely to
be taken in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(8) and (b). The question of allowing
private operators to establish air taxi
services on routes not operated by Indian
Airlines, particularly for promotion of
tourism in various parts of the country, is
under examination.

Performance Test of HS-748 Planes

132, SHRI BISHWANATH JHUN-
JHUNWALA :

SHRIN. K. SANGHI :
SHRI PRAVIN SINGH
SOLANKI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
(a) whether a Technical Committes
appointed by Government have found
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that anly one of the six HS-748 planes
mot the performance test and the rest were
not upto the mark ;

(b) whether Government, in view of
the findings of the Committes, would
have all the remaining 8 simular aircrafts
tested by the Committee to find out ther
defects, if there be any ;

(c) whether the findings of the Commu-
ttee substantiates the grievances of the
pilots in regard to the performance of
these planes ; and

(d) what steps have been taken to
remove the defects and to bring them up
to the required standard for flights ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir Five of the six air
craft flight-tested by the €ommittee per-
formed within permissible tolerances
The sixth aircraft also gave satisfactory
performance after an engine change

(b) Government did not consider 1t
necessary to have the remamnng aircraft
tested by the Committes. However, these
aircraft have been subjected to prescribed
checks by Indian Airlines and found
satisfactory.

(¢) No, Sir.

{d) Particular care is being given to
proper maintenance and overhaul

Beating of A. D. Ms of Nadia by Army
Personael

*134, SHRI JYOTIRMOY BOSU :
Will the Minister of DEFENCE be pleased
to state:

{8) whether attention of Government
has been drawn to & news published by
“Jugantar” (s Bengali dally published
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from Calcuita) m its isspe dated the 13th
October, 1971 entitled *Two A.D. Ms. of
Nadia seriously beaten by the Army per-
sonnel—12 Army Personnel arrested"’; and

(b) the action taken by Government in
this regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Yes, Sir.

(b) Five Army personnel and three
civihans, who are accused in the case, are
in Judicial custody, pending trial
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Mooey Defrauded by the Ageat of the
Indisn Overseas Bank, Goa.

*136. SHRI MADHURYYA HALDAR
Will the Minister of FINANCE be pleased
to state :

(a) whether the agent of the Indian
Overseas Bank, St. Estevam Branch, Ti-
s Giow, allegedly defcauded Rs, 4,8 lakbs
of the bank's money; and
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() if so, the steps taken by
Government against the fraudulents ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVANY: (a) and (b).
The present agent of St. Estevam Braoch
Indian Overseas Bank, lilhas, Goa while
working as the Asstt, Accountant of Fort
Branch, Bombay in 1966 is alleged to have
allowed remittances to be made out of
India to Singapore to the tune of Ra,
4,34,154 on the basis of forged import
documents. The bank has reported that
there is no Joss of bank's money. Accord-
ing to the investigations of the Central
Buregu of Investigation, sometime during
1965-66, some persons entered into a
criminal conspiracy for unauthorised
remittance of Indian currency to Singapore
on the basis of forged licences,

The Central Bureau of Investigation
have concluded the investigation
and the prosecution under Section 120-B
Indian Penal Code read with Section 419,
420, 467, 471 and Section 4 read with
Section 23 of the Foreign Exchange
Regulations Act will be launched against
the persons involved including the present
agent of St. Estevam Branch, Indian
Overseas Bank as soon as the certificats
required under Section 188 Criminal
Procedure Code from the Indian High
Commission at Singapore is received by
them.

Loss Suffered by Ferilizer Corporation
of Indla

*137. SHRI BIRENDER SINGH
RAO: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether the Pertilizer Corporation
of India has been running in loss for the
last five years;

(b) if so, the amount of loss incurred

by the Corporation during the last three
financial years, year-wise ;
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(e} whether Government propase to
appoint a Commission of lnquiry to In-
quire into the causes of loss suffered by
the Corporation ; and )

(d) if not, the reasons therefor ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C, SETHI) :
(a) No, Sir. The Fertilizer Corporation of
India incurred loss only in the year 1966-67.
‘Since then (i, ¢ from 1967-68 onwards),
the Corporation has been earning profits.

(b) to (d) : Do not arise.

Volga Restaorant, New Delbl.

* 138, SHRI SARADISH ROY: Wil
the Minister of FINANCE be pleased to
state

(a) whether M/s Volga Restaurant,
New Delhi, and the group have been fav-
oured by not being prosecuted for defaul-

" ting in the payment of income-tax ; and

(b) if so, the reasons therefor?

THE MINISTER OF STATEIN THE

. MINISTRY OF FINANCE (SHRI K. R.
* GANESH) : (a) No, Sir.

(5) Does not arise.

Arrest of Nayak Jaipal Singh

-m s;m MOHAMMAD  ISMAILL:
smumn JYOTSNA CHANDA :

“Will the Mlnimt of DEFENCE be
pleased to state: '

mwmamdnn army mh in
Amn.hn was mldlw ‘the police.

ﬁovnmn 97

-ltl!mdtrkhﬁml!m mtioaan the

Bandarpur Lumding - section. in the - Nor-
th-Cachar hills of Assam.in September,
1971, while he was possessing Rs, 36, 62,
072 in Indian currency; and .

(b) whether any investigation was cone.
ducted in this matter ?

THE DEFENCE MINISTER (SHRI
JAGJIVAN RAM) : (). Yes Sir, however,
the amount involved is Rs. 3,662.72 and
not Rs. 36,62,072/-.

(b). The Naik has been tried by Sum-
mary Court Martial and given one year's
R. L incivil jail and dismissed from ser-
vice.
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Setting up of an Independent Aero-Nautics
Design Bureau with the Help of
Russian Experts

* 141. SHRI DEVINDER SINGH
GARCHA :

SHRI B. K. DASCHOWDHURY :

Will the Minister of DEFENCE be
pleased to state :

(a) whether a team of Soviet Aurcraft
experts visited India to report on the
setting up of an independent Aeronautics
Design Bureau ;

(b) whether the said team visited some
of the educational and research institu-
tions and factories to asscss the facilities
for preparing and training technicians
and engineers for the above project ; and

{c) if so, the outcome thereof ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINIS-
TRY OF DBFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) A team of
Soviett Aircraft Experts is currently in
Indis to examine the possibility of
assisting us in seotting up a design
bureau.

(b) and (c) : Yes, Sir. The team visited
certain educational and rescarch instito.
tions. It will not be in the public interest
to give further details.
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Increased Aid from Westers Ald
Consortium

*142. SHRIP. M. MEHTA: Will the

Minister of FINANCE be pleased to
state;

(a) whether Indis had requested the
15-member Western Aid Consortium for
giving more aid as compensation for the

enforced diversion of resources for refugee
relief; and

(b) if so, whether any aid has been
recoived from the 15-member Western Aid
Consortium sponsored by the World
Bank?

THE MINISTER OF FINANCB
(SHRI YESHWANTRAO CHAVAN) : (a)
In keeping with its interest in India’s
economic development, the World Bank
Regident Mission in New Delhi recently
made astudy of the mounting burden of
refugees from East Bengal and its impact
on the Indian economy. Based on this
study, the World Bank produced a report
which formed the working paper for a
special meeting of the Aid India Consor-
tium which was called in Paris on October
26. The Government of India was also re-
presented at this meeting. The Consortium
estimated the cost of refuges relief for the
financial year 1971.72 at $700 million
(Rs. 525 crores) and unanimously recogniz-
od the need for special assistance to offset
the burden of refugee relief. A copy of the
Press Release issued at the end of the
Consortium meeting is laid on the Table
of the Sabha. (Placed in library. see No.LT-
1052/71)

(b) The members of theAid India
Consortium between them have accounted
for a substantial portion of the assistance
so far received for refugoe relief, having
pledged about Rs. 133 crores eo far. K is
hoped that further assistance will be forth-
coming from thess countries.
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Research to Produce an Ultramodern
and Sophisticated Fighter Plane

*143. SHRI M. KALYANASUNDA-
RAM: Will the Minister of DEFENCE
be pleased to state:

(a) whether the Hindustan Aeronau-
tlcs is doing research to produce an ultra-
modern and sophisticated fighter plane,
which might be used by the Indian Air
Force in 1980; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) Hind-
ustan Acronautics Limited is carrying out
studies for design of an Advanced Air-
craft for meeting the requirements of IAF,

(b) The study 1s still continuing.

Plan to Starta Tourist Centre at
Nelliampathi, Kerala

*=144, SHRI A. K. GOPALAN: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are having
any plan to start a Tourist Centre at
Nelliampathi, District Palghat, Kerala;

(b) if so, the main features thereof;
and

(c) when a decision is likely to be
taken in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION) (DR. KARAN
SINGH): () No, Sir.

(b) and (c) Do not arise,
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Shortage of Smail Colas

*145. SHRI MUHAMMED SHERIFF:
'Will the Minister of FINANGE be pleased
to state:

(a) whether there has been any improve-
ment in the availability of small coins in
the country; and

(b) if not, the reasons therefor and next
course of action to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESHY): () There has been consider-
able improvement in the availability of
small coins in the country.

(b) The position will improve further
with (a) the melting of small coins and
hoarding of such coins for purposes of
melting having been made an offence in
law, and (b) the changes made in the alloys
1o be used for minting the 10 paise, 25
paise and 50 paise coins, with a view to
stepping up the pace of output of these
denominations.

Closure of Gauhati Reflenry due to
Accumulation of Finished Products

*146. SHRI R. P. DAS: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Gauhati Refinery is facing
shut down dus to the accumulation of
finished products as a result of dislacation
of wagon movement;

(b) if so, the extent thereof; and

(c) thesteps taken by Government to
regularise the wagon supply therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P, C, SETHI):
(s) No, Sir.

(b) and (c) Do not arise.



Steps to Improve Publicity Regardiag
Tourism.

*147, SHRI HARI SINGH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

() whether his Ministry is lacking to
acquaint the foreign tourists about India
and the facilities available here for them;
and

(b) if so, the steps Government pro-

pose to take to improve the publicity re-
garding touriam?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) No, Sir. The Department of Tourism
has undertaken intensive publicity camp-
aigns in all majore tourist markets of the
world to atiract tourists to India. Publi-
city campaigns have been further intensi-
fied to attract foreign tourists to India
from U, K., Burope and the United States
in collaboration with Air India. That our
publicity in foreign countries has paid
good dividends is reflected in the 30%
increase registered in tourist arrivals in
1969 and of 15% in 1970,

(b) efforts are constantly being made
in this direction.

Differeatial Rates of Interest for
Bank Loans

*148. SHRI P. VENKATASUBBAIAH :

SHRI BANAMALI PATNAIK :

Will the Minister of FINANCE be
pleased to state :

(a) whether the question of differential
rates of interost for baok loans to people
in the same sector was under examination;

) if so0, the decision taken in the
matiar; aad
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(c) tho steps taken or proposed to be
taken to implement the same ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
to(c) The report of the Committee
headed by Dy. Governor, Dr. R.K. Hazari
is under examination and a decision in this
regard is expected to be taken shortly.

Construction Work at Kanpur Airport

*149. SHRI 8. M. BANERJEE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the conmstruction work at
Kanpur Airport has not yet started in
spite of several assurances ;

(b) whether there is hardly any acco-
mmodation for the passengers at Kanpur

Airport; and

(c) if so, the reason for the delay in
starting the construction of Airport
building?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). Efforts are being made for
transfer of a suitable plot of land from the
Ministry of Defence to the Civil Aviation
Department for the construction of a civil
enclave. Construction work is proposed to
be started during the current Plan period.

Conference of Chief Ministers and State
Finance Ministers for Ralsing
Additional Resources

*150, SHRI CHINTAMANI PANI-

GRAHI :
SHRI SHANKAR DAYAL
SIHGH :
Will the Minister of FINANCE be
pleased to state :

(s) whether a Conference of Chief
Ministers and State Finance Ministers was
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held in New Delhiin October to consider
ways and means to enable States to raise
additional resources;

(b) If so0, the subjects discussed; and
(c) the decisions taken thereon?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c).
The Conference of Governors/Chiefl
Ministers of States which met on the 12th
October, 1971  discussed various issues
rtlating to mobilisation of additional
resources by State Governments in the
context of the deficits in thewr budgets and
the burden on the national economy on
account of the nflux of refugees from
East Bengal. The discussions led to a
general consensus on the following lines:—

(i) State Governments would step
up the effort to raise additional
resources t0 meet their plan and
non-plan  obligations,  both
through fresh measures and
through economies in expenditure
on non-essential and non-priority
items;

(i) The need to raise adequate
resources from the more affiuent
sections in the agricultural sector
was recognised. It was decided
that the problems relating to
taxation of income from agri-
culture should be studied by a
committee;

(ili) The States agreed to levy addi-
tional tax/surcharge/duty on
certain  instruments of mass
circulation to help the Central
Government in meeting the cost
of relief to refugees from East
Bengal.

Action on the measures for rsising
additional resources is to be taken by
State Governments. Itis not possible at
this stage to indicate the likely yield
from these measures.
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Pdrouction of Colus

794. SHRI SAMAR MUKHERJEE :
Will the Minister of FINANCE be pleasod
to state :

(a) whether the production of coins
had been kept down resulting in the loss
of millions of man-hours in Alipore,
Bombay and Hyderabad Mints;

(b) if so, the reasons therefor;

(c) whether Government propose to take
immediate steps to increase the production
of coins in these mints; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) and (b). It is not a fact
that production of coins had been kept
down resulting in loss of millions of man-
hours in the India Government Mints at
Alpore, Bombay and Hyderabad. However
a8 the Reserve Bank of India scaled down
its coinage demand for the year 1968-69
and 1969-70, the Mints, which had been
working 60 hours a weck previously,
reverted to 48 hours a week working
in November. 1968. Therefore coinage
production in 1969-70 was comparatively
less than in the previous years but the
spare capacity available with the Mints
was wutilised to some extent for producing
coins and coin blanks for foreign Govern-
ments,

(c) and (d). Government have already
taken steps to increase the production of
coins in the Mints. The Alipore and
Hyderabad Mints have started working 60
hours a week from October/November,
1970, The Bombay mint has started
working in two-shifts of 34 hours each per
week from July, 1970 and its labour strength
employed in coinage production has been
increased first in January, 1971 and again
in May, 1971 for full utilisation of capecity,
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The lsbour strength of Alipore Mint
bas been imcreased by drawing, in the first
phase, about 175 employees from Silver
Refinery, Calcutta for full capacity use.
Augmeating the labour strength of Hydera-
bad Mint is also upder consideration. The
three Mints together at present producing
more than § million coins per day and the
number will increase further as soon as
the changes in certain coinage alloys,
already decided by Government, have
been fully given effect to.

Arrears of Incometax Amounting to
more than Rs. 1 Lakh Against
Individuals and Firms

795. SHRI VAYALAR RAVI: Wil
the Minister of FINANCE be ploased to
state :

(a) the total number of persons and
companies having Income-tax arrears of
more than one lakh rupees; and

{b) the action taken to collect these
arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The total number of
assessecs having income-tax arrears of
over Rs.1lakh as on 31st March, 1971
is 6,052,

(b) The information regarding the
action taken to collect the arrears involved
in 6,052 cases in not readily available. Its
compilation will take considerable time.

However, if the Hon'ble Member wants
to have information regarding any parti-
cular case(s) the same would be made
available,

The goneral measures alroady taken by
the Govemment for expeditious recovery
of arrears of income-tax are enumerated in
the anclosed statement.

Written Answers 1)
Statement

The following specific measures have
been taken by the Government for re-
covery of arrears.

(i) Taking over of recovery work
hitherto done by officials of the
State Governments, The Depart-
mental Officers have taken over
the tax recovery work fully or
partly in all Commissioners’
charges.

(i) The Functional Distribution

' Scheme under which the work of
collection of taxes has been made
the specific function of one or
more Income-tax Officers in the
Range was introduced in 1966
and has been further extended
during last year.

(iii) Sixty posts of income-tax Officers
(collections) were sanctioned last
year by the Governmeat for
attending to the work of liqui-
dation of arrears demends.

(iv) Acceptance of crossed cheques
by the Department and opening of
special receipt counters for this
purpose in the Income-tax
Offices

(v) Publication of names of assessees
who are defaulters in the payment
of taxes over certain prescribed
limits.

(vi) Armear Clearance Fortnights are
being observed all over the
country. During the period,
special emphasis is laid on
carrying out pending adjustments/
rectifications, giving effect to
appellate orders and collecting
the net demands due from the
AKBCHCeS .
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(vi)
have recently been posted m
Calcutta, Kerala, Delhs, Nagpur
and Hyderabad In addition to
admmmstrative jurisdiction over
Tax Recovery Officers, they will
also have appellate jurisdiction
with effect fron 1 1-1972 to hear
appeals aganst the orders of the
Departmental Tax  Recovery
Officers Further some Additional
Commissioners of Income-tax are
mn exclusive charge of recovery
work

Recovery of Income Tax Arrears From
M/s Morlkar Motors Trivandrum

796 SHRI VAYALAR RAVI wiul
the Minister of FINANCE be pleased to
state

(a) the action taken to collect the
Income-tax arrears of Morikar Motors,
Trivandrum, and

(b) what arethe concessions granted
to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH) (a) No arrears of Income-tax
are outstanding aganst Mis Monkar
Motors, Trivandrum  Hence the question
of taking any action to collect the Income
tax arrears does not anse

() No concessions have been granted
to them.

Rebabllitation Works 1 West Bengal

797 SHRI SAMAR GUHA  Will
the Minmster of FINANCE be pleased to
state whether the crash employment

jn the rural areas 1n ‘Weat

and aiso small-scale drainage

schemmes will be mtegrated with the reha-

mworhhdnlool affected arces
of that State ?
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Five Tax Recovery Commnussioners THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRIK.R

GANES Yes, Sir. It has boen suggeet-
ed to the uu%ommuhtndqum

employment opportunities would be avail-
able to the flood affected population, on
the extensive repair works on roads,
embankments, etc , and under the crash
programme for rural employment and
rural works programme

Financial Assistant to West Bengal for
Relief and Rehabilitation of Persons
Affected by Floods

798. SHRI SAMAR GUHA Wwill
the Minister of FINANCE be pleased to
state

(a) whether the Government of West
Bengal requested the Central Government
for giving aid and loans to the extent of
about Rs 71 crores for dealing with the
problems of relief and rehabilitation aris-
ing out of the recent floods,

(b) of 8o, the reasons for extending
aid and loans to this State only to the
tune of about Rs. 31 crores, and

(c) the break-up of the loans and aid
given for the various purposes of relief
and rehabilitation works 1n that State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R
GANESH) (a)to (¢) The Government
of West Bengal estimated their require-
ment of funds for various rehef, rehabili-
tation and repair measures at Rs 74 95
crores spread over two years 1971.72 and
1972-73 The Central team of officers
which wvisited the State m September,
1971 to assess the requirement of funds
has after detailed discussions with the
State Government, recommenaded a celling
of exponditure of Rs 31 51 crores for
purposes of Central assistance. A loan
of Rs 5 crores, including Rs. 2 {crores
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for agricultural inputs released by Ministry

of Agriculture, has so far been sanctioned to
the State Government. Further assistance

in the shape of grants and loans will be
provided to the State Government on the

basis of the progress of expenditure which

has been called for from them.

Employees Belonging to Scheduled Castes
and Scheduled Tribes in Public
Undertakings

799. SHRI AMBESH Will the
Minister of FINANCE be pleased to
state :

(a) the number of employees in each
grade in each public undertaking; and

(b} the percentage of Scheduled Castes
and Scheduled Tribes in each grade in
each public undertakiog ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH): («) and (b). A statement show-
ing the total number of employees and
the representation of Scheduled Castes/
Scheduled Tribes class-wise in respect of
84 undertakings as on 1-1-1971 is laid
on the Table of the House. [Placed in
Library. See No. LT—1053 171] Infor-
mation in respeet of the remaining under-
takings will be placed on the Table of the
House.

Fixation of Seniority of Civilian Techaical
and Non-Technical Personne! of M. E. S.

800. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state ;

(a) whether the seniority of all civilian
technical and non-technical personnel of
the M. B. 8., is now fixed onmn All-India
baals, instead of Command-wiss, as was
the case previously :
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(b) if s0, the effective date thereof ;

(c) whether inter command transfers
of Civilian M. E. S., personnel are not
allowed still and even applications for the
same are not favourably forwarded by the
Chief Engineers of Army Commands to the
E-in-C's Branch at New Delhi, causing
great hardships 1o such civilian M. E. 8.,
personnel ;

(d) if so, the reasons therefor; and

{¢) the present policy of Government
in such matters, and the steps being taken
to ease matters in this regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
No, Sir.

Only certain categorics of techni-
cal and non-technmical class III
staff such as Superintendents Crade I
in-Charge of sub-divisions and
Office Superintendents have been brought
on an All India roster for the purpose of
seniority with effect from the 9th March,
1970,

(¢) 1o (¢). As far as possible, transfers
of Class IT1 and Class IV employees borne
on Command roster are normally made
within the Command and inter-Command
transfers are made only on administra-
tive or compassionate grounds. Requests
for mutual inter-Command transfers are
also sympathetically considered.
Restricting transfers in junior categories
to a Command is in the interests of the
employees themaclves,

Delay in Issue of Gazette Notification Re :
Promotion of Doctors In Army

g01. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of DEFENCE
be pleased to state:

(a) whether a large number of Army
Doctors, who heve been promoted from
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time to time, aré denied raise im thew
pay in the higher ranks from amte-date of
promotion for years together because the
procedures adopted by the AFMD at AHQ
are slow and it takes years to gazette the
promotions of such army doctors ;

(b) if so, the number of such doctors
in thearmy who are still awaiting their
turn for such a gazette notification in the
last three years, year-wise; and

(c) what steps are beng taken by
Government to streamline the procedures
in such matter m the A F. Medical
Directorate and in AHQ also so that raise
in rank and pay is effected expeditiously,
say within six months ?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM) (a) No
Sir, there has been no undue delay
in the publication of Gazette Noti-
fications regarding promotion of officers
of the Army Medical Corps However,
Gazette, Notifications have yet to be
published m respect of some Captains who
have become eligible in 1970 and 1971 for
promotion to the rank of Major after
completion of six years reckonable service
and passing the Senior Medical Officers’
Courses at the Armed Forces Medical
College, Poona, under the revised promo-
tion rules promulgated in December,
1965, This 1s not due to any slow proce-
dure adopted by Army Headquarters but
due to difference m the interpretation of
promotion rules by the Audit authorsties,

(a) 1969 - Nil
1970 - 41
197 - ]

(¢) Tbe matter is actively being pur-
sued with the Audit authorities,
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Printing of Tourist Literatarc on Goa
Submitted by Shri Dom Moraes

802. SHRI 8 C. SAMANTA : Will
the Minister of Tourism and Civil Aviation
be pleased to state :

(a) whether Government have consi-
dered the text of the tourist literature on
Goa submitted by Shri Dom Moraes to
India Tourism Development Corporation;
and

(b) if so, whether the literature has
been printed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. Messrs Advertising
& Sales Promotion Company, New Delhi,
were commissioned by the India Tounsm
Development Corporation to prepare the
design and copy for the Goa Folder The
text prepared by Shri Dom Moracs was
examined and accepted after certam
modifications

(b) The hterature is under print apd
13 expected to be ready by March, 1972.

Payment of Bonus to Officers of Pablic
Under takings

803. SHRI S C. SBAMANTA * Will
the Minister of FINANCE be pleased to
state :

(a) whether the Ministry of law have
already given therr interpretation to letter
No. BPE/1 (5) Adv. (Fin ) [67 dated the
23rd June, 1970 issued by the Bureau of
Public Enterprises regarding gramt of
ex-gratia payment to semior officers of
public undertakings drawing salary of Rs.
1600 or above;

{b) whether these instructions are
outside the purview of the Bonus Act;
and
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{c) whether any action has been taken
to recover from the officers of the State
Trading Corporation the amounts drawn
in excess of Rs. 2,040 per annum during
last two years to which they are not
entitled 7

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH) : (a) The said
orders have not been referred to
the Ministry of law, as it was
not necessary. However, the Department
of Labour & Employment, Ministry of
Home Affairs and other concerned Depart-
ments in the Ministry of Finance were
consulted, as these were the Ministries’

Depatiments  concerned with the
matter.
(b) Yes, Sir, as it is an ex-gratia

payment and not bonus.

(c) Since the payment has been made
in accordance with Government instruc-
tions, the question of recovery of any
amount does not arise,

Seven-Year Plan of Co-Operation with
U. N. Development Fund

804, SHRI P. YENKATASUBBAIAH:
Will the Minister of FINANCE be pleased
be state:

(a) whether a 7-year plan of Co-opera-
tion between the Union Government and
the U. N. Development Fund was under
consideration ;

(b) if so, the broad outlines thereof ;
and

(c) the results expected to be achieved
therefrom 7

THE MINISTER OF FINANCE :
(SHRI YESHWANTRAO CHAVAN)
(a) to (¢). The Governing Council of the
United Nations Development Programme
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has decided to introduce the mew system
of “Country Programming™ w. e, f. the
Ist Jaouary 1972 for assistance to the
developing countries as distinguished
from the system of project-to-project
assistance hitherto adopted. The new sys-
tem involves the identification in advance
of the use of UNDP inputs in various
sectors in relation to the recipient coun-
try's development objectives, within an
Indicative Planning Figure (IPF) over a
period of years,

An amount of $ 50 million has been
allocated to India for a period for 5 years
from 1972 to 1976. However, a Country
Programme for a 7-year period from
1-4-1972 to 31.3.1979 (the end of the
Fifth Plan period) is being drawn up to
make it co-cyclical with our Plan period,
as the five-year period takes us only to the
middle of the Fifth Plan. Extra UNDP
assistance for the additional period lias
been assumed.

The Draft Country programme
document is still under preparation.
It is expected to include a large num-
ber of projects in the various developmen-
tal sectors. The Programme is being drawn
up in consultation with the concerned
Ministries of the Government of India
and the Plenning Commission.

The Country Programme is designed
to help in bridging critical technologi-
cal and manpower gaps in our ecopomy
and accelerate the growth process,

Distribution of Fertiliser through
Petrol Stations

80S. SHRI P. VENKATASUBBAIAH:
Will the Min‘ster of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Indian Oil Corporation
proposed to distribute fertilisers through
its petrol stations in rural arcas in arrange-
ment with the Fertiliser Corporstion of
Iodia in order to make available fortilisers
to farmers oastly ;
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(b) if so, the main features of the pro-
posal ; and

(c) the steps taken so far to implement
the same ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C SETHI) :
(a) to (¢). The Indian Oil Corpoiation 13
encouragng its retail outlet dealers n the
predominantly rural areas to distribute
fertiliser to the farmers who come to the
retail outlets for thewr requirements of
fuels. Under this scheme, supplies of
fertiliser are effected by the Fertilissr fac-
tory concerned to the dealers who there-
after effect sales to the agriculturist
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World bank Assistance sought by
Tamil Nadu Water Supply and Drainage
Board

807 SHRI M. M JOSEPH : Will the
Mmster of FINANCE be pleased to state

(a) whether Tamil Nadu Water Supply
and Dramnage Board had sought World
Bank assistance for rural water supply
schen es ; and

(b) if so, the particulars thereof and
the assistance received 1n this regard ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a) No,
Bur.

(b) : Does not arise,
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Vazir Suitan Tobaces Company

808. SHRI RAJA KULKARNI : Will
the Minister of FINANCE be pleased to
state ©

(a) whether Vazir Sultan Tobacco
Company has a majority foreign equity
and that some of its foreign shareholders
are common with Indian Tobacco Com-
pany ; and

{b) if so, the position and policy of
Government for the Indianisation of
Foreign Companies ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The equuy capital of M/s.
Vazir Bultan Tobacco Co. Ltd. is Rs.
2 crores. Of this the following four U. K.
companies hold 65. 6%, made up as under:

i) Raleigh Investment

Company Ltd. (44.2%)
ii) Tobacco Investment

(India) Ltd. (15.6%)
ili) Tobacco Investments Ltd.  (5.0%)
iv) Carrearas Ltd. (0.8%)

The three companies at (i), (iii) & (iv)
above held respectively 54,5%, 17.4% and
2.8% 1. e., 74.7% in all in the equily capi-
tal of India Tobacco Co Ltd., Calcutta.

Governmeat's policy is to secure a
progressive reduction in the ratio of fore
ign holding in foreign majority companies,
wheaover such companies have occasion
to make additional investmaents on expan-
sions, diversification etc., so that no disin-
vestment segulting in repatriation of
oapital is Involved. However, in the case of
campanies where such opportunities for
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securing dilution of foreign bolding with-
out disinvestment might not be forthcom-
ing, the reduction of foreign holding
even at the cost of repatriation of capital,
might be insisted upon on a selective
basis as a condition of other Government
approvals sought by them, provided it is
considered in the national interest to do so.

Ald Given to States affected by Floods

809, DR. RANEN SEN : Will the
Minister of FINANCE be pleased to state
the amount of aid given to various States
which were affected by heavy rains and
floods during the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Financial assislance released
so far to various State Governments
towards flood and cyclone relief measures
in 197172 is as follows :

(Rs. m lakhs)
ps  Fale
L 3
3 : "E»
] B £.% d
s g.‘i! §ef. 5
1 R
3 252: 85358
m @ O @
Bihar 500.00 725.00 3225.00
Kerala 30.00 2.18 32.18
Orissa 300.00 300.00 600.00
Uttar Pradesh 300.00 1500.00 1800.00
West Bengal 300.00 20000 500.00
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Astistance 1o Mysore for arems
affocted by Drought

810. SHRI DHARMRAO AFZAL-
PURKAR : Will the Mmnister of FINANCE
be pleased to state

(8) the amount so far granted to the
State of Mysore to tide over the criss
created by drought condition in the State,
and

(b) the total damage to the crops and
the relief measures undertaken by Govern-
ment 8o far.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH). (a) On the basis of the
recommendations of a ceptral team of
officers that visited Mysore to assess the
drought situation, a ceiling of expenditure
of Rs, 549 crores on various reliefl mezs
sures has been accepted for purposes of
Central assistance and communicated to
the State Government. An advance of
Ra. 3 crores has already been sanctioned
to the State Government to meet ther
immediate requirement of funds for relief
measures, Further assistance will be con-
sidered on the basis of the progress of
expenditure to be reported by the State
Government as against the approved
cellings.

(b) According to the information
furnished by the State Government to the
Central team, the poercentage of damage
caused to kharif orops varies from 259%
to 1009;.

The relief measures taken up by the
State Government include the stepping up
of rural works programme, mew rolief
works in taluks not covered by the rural
works programme, sinking o! new wells
for irrigation, emergency feeding of vuine-
rable sections of population, loans to
cultivators for seed and fertilicers, atc.
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Meeting of Soda Ash Manufacturers and
Glass Masufactorers

812, SHRI BANAMALI PATNAIK :
'Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state !

(a) whether a meeting between Soda
Ash manufecturers, Giass mannfacturers
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and Government officials was held at
Bombay last year to discuss the problems
of distribution of Soda Ash;

{b) ifso, the names of the manufac-
turers of Soda Ash who attended the
meeting and who did not attend the same;

(c) whether Government have taken
note of such firms who did not attend the
said meeting for their non-cooperation, if
s0, the reaction of Government thereto;
and

(d) the outcome of the said meeting
with regard to supply of Soda Ash to
glass factories with the decrease or
increase, 1f any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) A meeting was held in Bombay on 25th
November, 1970 between the represen-
tatives of the Glass Industry and repre-
sentatives of the Alkali Manufacturers
to discuss the problems of supply of Soda
Ash to Glass manufacturing units m the
country. Representatives of Government
also attended the meecting by invitation.

(b) The minutes of the meeting issued
by the All India Glass Manufacturers
Federation do not mention the names of
the Soda Ash manufacturers who did not
attend the meeting.

(c) Does not arise.

(d) Oneof the suggestions made at
the meeting was regarding import of
further quantities of Soda Ash to meet the
shortage. The State Trading Corporation
has already effected import of 10,000
tonnes of Soda Ash. Out of the first con-
signment of 5,000 tonnes of heavy Soda
Ash, 2,000 tonnes have aircady been sold
to the manufacturers of glass borne on the
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have been sold to Small Scale users under
the charge of the Development Commis-
sioner, Small Scale Industries. The dis-
tribution of the second consignment of
5,000 tonnes is under way.

wute wizamgwy fafwdy &
e ¥ faeew

813, it WrATET THIY Ay :
st AT o Wi :

‘w1 qgifergw e aow B0
g IATY FT FI w4 v e

(%) w7 wzry wleard fafads
TR 65 FUT T AT WA FT AGAT

o1 wtT IuN T 1969 ¥ wrow
£ qrr 91;

(®) ¥%g 9T IWRERT STCR 7
f& T a & war w@ §;

() war swa fasrs & wQ@
aryw 20 §0T Ty 0 g & DA
%Y F9TEAT §; W

(v) =7 q& 2@ & fag Predar
wferal & faeg awE W o wE-
g ¥ w7 fawrc g ?

e Wit e wW (f
o ®te ﬁﬂ) (!‘-‘) a9 1969 ¥,
oW geex w1 faatg-srd qroew gun
a7, FAR T GHA T GG @
STANET # S 55 0% Wy
quT I O qTU 1970 & weg
v ffig ¥7 ¥ SwTE s W
wreT o | e, 1970 3 srotorar W



mo Writien Anewers -

W a1 65 wdy W W W
- Pt war Wt !

-' (w) mm-ir' miw
AR AR & g ey ¥ ¥ —

(i) vt ¥ sriew ¥ farerea,
Wwe
(i) e & wogd N gEaT™
Q¥ u=r sifew gaeare )
() oy, =t 1 st s I qemar
way §, 1967 & gralaAr Y W
www 10 wA% Wy A gy g g
v ag of, STt oF Fare & e
¥ gf, wf Fove &y ¥ w
sfeadw aar s wife, & qam ¥
o ar a7 G aedl ¥ wreaw oy

(v) ogwr ot @) gfee &
W gy, e & fog et e
safier ar arél €y gerendt aff sgow
oy gwar § | g frdy T oY -
wrlY 5T w7 o Al I5ar

Locking out of the Bharat Earth Movers
I_Z.l-iu. Bangalore

' - .814, SHRI BN. REDDY: Will the
Mialwt of DEFENCE be pleased to state :

; (Q ‘whether the Bharat Barlh Movers
" Limited; Bangalore, has been locked out
.- from:the 21st Seprember, 1971 ;

(‘Is)[flo,dummthmuf and

: (] mwp uhnw Government- to

e wpuster | oF STATE
m uowcimmm

mmmm 1911

it 2

MBIIST&Y OF DEF!NCE (Sﬂl! 2
VIDYA CHARAN - SHUKLA) : (&) to
(c). Bharat Earth Moves Limi-
ted had to declare a lock-out from 21at
September, 1971  consequent - upon
agitational activities, such as, ‘dharna’
picketing, demonstration, threatening of
loyal workers and tampering with plant
and machinery and by striking employees
thus endangering the safety of personnel
and company property. The agitation
was launched by the employees in pur-
suance of their demand to pay them bonus
at a much higher rate than admissible
under the Bonus Act. The Management
on the other hand had offered them a
substant’ally larger bonus than what was
strictly admissible under the law. Subse.
quently, the Employees’ Unions agreed to
call off their unjustified agitation and
unlawful activities for the redressal of their
grievances. They also accepted the terms
earlier offered by the Managment. The lock-
out was, therefore, lifted on 2nd October,
1971, A settlement has also becn concluded
with the Employees’ Unions in regard to
payment of bonus.

Committee on Operational Efficiency of
Public Undertakings

815. SHRI BIRENDER SINGH RAO:
SHRI MUKHTIAR SINGH
MALIK :

SHRI J.B. PATNAIK :

Will the Minister of FINANCE be
pleased to state : '

(a) whethera Committoe has been sot-
up by Government to suggest measures
for improving ﬁuopanﬂouldlchncyot
public sector undertakings =and suggest
ways and mesns toremove theﬂhc!the-

PnbihSwtor.




) Wettten Answers  KARTIKA 28, 1893 (SAKA)

(c) the time by which the Committee
is Hkely to submit its report to Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) 1o (c). It is not clear to
which Committee the Honourable Meme
bers are referring. Government keep under
constant review the performance of Public
Enterprises, with a view to evolving
measures for improving the efficiency and
profitability of these undertakings.
Committees are also set up, as and when
necessary, to look into specified aspects
of the functioning of various Public
Enterprises. At present there is also a
proposal under consideration to set up &
top level Advisory Steering Group to
undertake a thorough review of the working
of selected Public Enterprises, and to make
suitable recommendations. The composi-
tion and terms of reference of this Group
are expected to be finalised shortly.

Establishment of Petro-Chemical Complex
in Kerala

816. SHRI A. K. GOPALAN : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government are aware
that the Kerala State Legislative Assembly
has adopted a resolution regarding the
establishment of Petro-Chemical Complex
in Kerala ; and

(b) if so, the reaction of Government
theroon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
() and (h). No communication has
been received from the CGovernment of
Kerala regarding any resolution adopted by
the Kerals Stato Legislative Assembly on
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the subjoct of & petrochemical complex in
Kerala.

Application for setting up Nylon, Textile
Filament Yar Units

817. SHRIA. K. GOPALAN: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

() how many applications have been
received by Government for setting up
Nylon Textile Filament Units; and

(b) which are the parties and which are
the States where such units are proposed to
be set up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) The number of applications pending
with the Ministry is 130.

(b) A statement showing the names of
the applicants and the location of the units

proposed by them is laid on the Table of
the House.

[Placed in Library see No. LT. 1054]
7]

Cases referred to Momopolies and
Restrictive Trade Practices
Commiasion

818. SHRI C. CHITTIBABU : Will
the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the number of cases referred to the
Monopolies Commission under the
Monopolies and Restrictive Trade Practi-
ces Act;

(b) whother tho Act is not very clesr
orgarding the ‘Untor-commection” between
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(c) ifso, thesteps Government have
taken to remove this ambiguity ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) (a) 23 applications under
Chapter III of the MRTP Act, 1969
have so far been referred tothe M RTP
Commission

(b)and (¢) The Government 1s con-
sidering amendments to the defimition of
the term *‘inter-connected undertakings"”
for the purpose of making it more scien-
tific n view of abolhtion of managing
AgeNncy system

Damage caused by Floods in
Barauni

819 SHRI N E HORO Will the
Mmuster of PETROLEUM AND CHE
MICALS be pleased to state

{a) the estimate of damage caused due
to the flood effect 1n Barauni; and

(b) the steps taken by Government to
save ths Joss 7

THE MINISTER OF PETROLEUM
AND CHEMICAI S (SHRI P C SETHI)
() There was no damage caused to the
Barauni Refinery due to recent floods in
Barauni  However, an expenditure of
Rs 6,000/ was mcurred by the refinery
on the protective measures taken to pre-
vent flood waters entering the refinery and
townships

(d) Does not arise.

Techaical Team to study Damage
Caused by Heavy Raias and
floods in Bihar

$20 SHRIR P. ULAGANAMBEI

Will the Minmster of FINANCE be
pleased to state :

(#) whether the 8-Member Technical
Team set up by the Planning Comasission
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has visited and made an on-the spot study
of the extent of damage caused by heavy
rains and floods in Bihar,

(b) if so, the recommendations made
by the Team, and -

(c) the Central assistance g'ven to the
Bihar Government for providing relief to
the affected people ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R
GANESH) (a)to (c) A Central team
of officers visited Bihar m August, 1971
and assessed the requirement of funds for
relief measures for purposes of Central
assistance This team has recommended,
for purposes of Central assistance, a
ceiling of Rs 46275 crores on various
relief, rehabilitation and reparr measures
necessitated by the floods and heavy rains
This ceiling has been accepted subject to
a further review. An amount of Rs 1225
crores, including Rs 7 25 crores as shurt-
term loan for agricultural inputs, has so
far been sanctioned to the State Govern-
ment Further assistance will be released
on the basis of the progress of expends-
ture

Setting up of Alloy Steel Plant at
Ksapur

821 SHRIB.D CHANDRA
GOWDA

SHRI YAMUNA PRASAD
MANDAL -

Will the Mmster of DEFENCE be
pleased to state *

(a) whether there 15 any proposal
under consideration of Government to
set up an Alloy Steel Plant at Kanpur,

(b) if 8o, the main features thereof,

(c) the time by which the work en
this project will be started, and

(d) the financial implwcations theres
of 7
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THE MINISTER OF STATE (DEFE-
NCR PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The Gov-
ernment have already si1:t109ed the set-
ting of up the Special Steels Project in the
Defence Sector at Kanpur.

(b) A large number of alloy and
special steels required for the modern
armaments production will be produced
in this Factory. The project will have a
capacity of 16,400 tonnes per year of
fimushed sections such as billets, small and
medivm  sections, sheets, strips and
80 on.

(c) The work connected with the
planning of the project has already
commenced.

(d) The Government have sanctioned
an estimated expenditure of Rs. 46.01
crores including Rs. 5.36 crores in foreign
exchange to set up this Project.

Towers sct up by Pindi along Truce
Line in Jammu Area

822. SHR1 D B. CHANDRA
GOWDA : Will the Minister of DEFE-
NCE be pleased to state :

(a) whether Government have seen the
press reports in the “Hindustan Times"
dated the 26th October, 1971 wherein it
has been stated that Pindi have set up
towers along the truce line in the Jammu
area; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF DEFENCE
(SHRT JAGJIVAN RAM): (a) Yes,
Sir.

(b) Developments across the border
are taken into consideration in deswing up
our defence plans.
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Construction of Houses for Employees
of Bharat Earth Movers, Bangalore

823, SHRI A.K. GOPALAN: Wil

the Minister of DEFENCE be pleased to
state :

(s) whether Government propose to
take steps to construct housing quarters
for the employees of Bharat Earth

Movers, Bangalore on a top priority
basis ;

(b) if so, when; and

(c) if not, the reasons thereof 7

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). Bharat
Earth Movers Limited has two factories,
viz., the Earth Mover Factory at Kolar
Gold Fields and the Railcoach Factory at
Bangalore. A housing colony for the
Kolar Gold Fields factory has already
been constructed. As regards the Railcoach
Factory, about 420 employees of this
factory are at present occupying quarters
in the housing colony of Hindustan Aero-
nautics Limited, Bangalore, Bharat Earth
Movers Ltd. have initiated action to
acquire suitable land for building a hous-
ing colony for the Railcoach Factory at
Bangalore also, However, in view of the
need for economy i the present situation,
the construction of the colony will have to
wait for some time.

Mining of International Border from
Rajasthan to Ladakh by Pakistani

824. SHRI K. LAKKAPPA : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether recently the Pakistani
troops have heavily mined the catire inter-
national border from Rajasthan to Ladakh
in violation of the ground rules;
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(b) whether the explosions of these
mines have killed and injured civilians and
the Indian troops,

(c) whether there 18 also heavy conc-
entration of Pakistami troops on the Rajas-
than border and along the Rann of Kutch ,
and

(d) the steps taken to meet the situa-
tion 17

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) and (b)
Governinent have seen reports that the
Pakistani troops have mined selected areas
1n the territory across our Western borders
There 13 no information of any Indian
troops or civilians having been killed or
inyured by explosion of these mines

(c) and (d) Pakistan: forces are
concentrated all along our borders includ-
ing the areas across Rajasthan and Rann
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of Kutch. Government have taken
adequate steps to meet the situation

Cost of Living Index

825. SHRI SHYAMNANDAN
MISHRA Will the Minister of FINANCE
be pleased to state

(s) the changes in the Cost of Living
Index since the presentation of the Budget
for 1971-72 (month-wise), and

(b) the comparable changes m the
corresponding period during the last
year ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) and (b) A statement giving the All-
India Consumer Price Index Numbers for
Industrial Workers for the months from
May to September, 1971 (the latest avail-
able) and for the corresponding period of
1970 1s enclosed

Statement

All-India Industrial Workers' Consumer Price Index

(Base 1960=100)

Percentage change over the

Index previous month

Moath et — — e~ —

1970 1971 1970 1971
May 183 184 11 Nil
June 185 187 11 16
July 186 190 0's 16
August 17 194 [ ] 2.1
September 188 196 oS 140
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Facllifies for sabeidised transportation snd
welfare amenities to the Employees of
Bharat Earth Movers

826. SHRIM. K. KRISHNAN: Will
the Minister of DEFENCE be pleased to
state @

(a) whether there is any proposal under
consideration to provide the employees of
Bharat Barth Movers with the facilities of
subsidised transportation and other wel-
fare amenities like school, co-operative
society, sport clubs, reading rooms etc;
and

(b) if so, when ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b).
Bharat Earth Movers Limited has two
factories viz., the Earth Mover Factory at
Kolar Gold Fields and the Railcoach Fac-
tory at Bangalore. For the Earth Mover
Fectory at Kolar Gold Fields a housing
colony has been constructed by the com-
pany near the Factory and amenities such
as school, cooperative society, sports club,
and reading room, etc., are provided in
this colony. As regards the Railcoach
Factory at Bangalore, about 420 of the
employees who were empioyed in the
Bangalore Division of Hindustan Aero-
nautics Ltd. before its separation from
HAL are occupying quariers in the HAL
township and they are eligible 1o avail of
amenities such as school, sports club, etc.,
in the township. As regards cooperative
society, about 2400 employees of the Rail-

- coach Factory who were previously em-

ployed in the Bangaiore Division of the
HAL are membeis of the Vimanapura
Coopezstive Stores of HAL. The Rail-
coach Factory has also organised & sepa-
rate Labour Welfare Fund and Sports
Club for the bevefit of its empioyoes,

2. As regards subsidised transpert, the
employces of the Railosach Factory wt
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Bangalore are provided with subsidised
transport facility in the HAL buses. In
the case of the Kolar factory, no such
transport facility is required for those
living in the company's township near the
factory. However, the question of grant
of a suitable conveyance allowance to the
employees of Kolar Factory living at a
distance of more than 3 miles from the
factory is under the Management’s consi-
deration. The Company has also taken
up with the Mysore State Road Transport
Corporation for providing extra services
on Sundays and Holidays for the benefit
of the employees of the Kolar Factory
living in the Company's township, for
marketing purposes, eic.

Money advanced by Life Insurance Corpo-
ration to various parties in Delhi

827. SHRI AMAR NATH CHAWLA :
Will the Minister of FINANCE
be pleased to state :

() the number, names and addresses of
parties in Delhi whom Life Insurance
Corporation  of India had ad-
vanced money against the morigage of
their immovable property along with the
total amount advanced to each;

(b) whether all of these parties have
been paying the instalments due to the
Corporation in time ; and

(c) in case there have been defaulters,
their names and the steps Government
have taken or propose to take to recover
the amount due to the Corporation from
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) to (c). The information as-
ked for is not readily available, Further, the
pumber of borrowers runs into thousands.
A majority of borrowers have been
paying the Joan instalments in time but
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there have been a few cases of default.
When default occurs, the LIC asks the
borrowers to removoe it, but if the default
continwes the LIC takes appropriate
steps to enforce its legal rights, including
appointment of receivers and filing of
suits for recovery.

If the Hon'ble Member has in view any
particular case, the same could be looked
into and details furnished.

Nationalisation of Foreign Oil Reflneries

828 SHRI AMAR NATH CHAWLA -
SHRIR. V. BADE -
SHRI DEVINDER

GARCHA :

Will the Mnister of PETROLEUM
AND CHEMICALS be pleased to state :

SINGH

(a) whether the question of nationalisa-
tion of forelgn oil refineries has been under
consideration of Government for a long
time; and

(b) if so, the decision taken in this
regard 7

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
(2) and (b). The question of revision of the
Refinery Agreements as also other alter-
native proposals is still under examination
by the Government.

Setting wp new Oil Refineries In the
Country.

829. SHRI AMAR NATH CHAWLA-
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the new Oil Refineries Government
propose to set up in the country and the
proposed locations thereof; and
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{b) their estimated capacity and the
time by which these proposed refineries
are likely to start functioning ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRIP. C, SETHI) :
(a) The Government proposes to set up
two oil refineries one in Assam and the
other in the north-west region. No deci-
sion in regard to the location of the pro-
posed refineries has yet been taken.

(b) The proposed refinery in Assam
will have & capacity of 1 mtpa and the
capacity of the north-west refinery will be
about 6 mtpa. These projects are expected
t0 be commussidned 1n the fifth plan
period.

Revision of Refinery Agreements with
Foreign Oil Companies

830. SHRI AMAR NATH CHAWLA :
SHRI MUHAMMED SHERIFF :
SHRI B. S. BHAURA :

Will the Mmister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether a decision has since been
taken on the revision of the Refinery
agreements with foreign oil companies;

(b) if so, the nature of the decision
taken;

(c) 1n case no deciston has so far been
taken, the reasons therefor and the main
alternatives being considered by Govern-
ment in respect of foreign oil refineries;
and

(d) the tume by which a fina! decision
in this respect is likely to be taken ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRIP. C. SETHI)
() to (d). The question of the revision
of Refinery Agreoments st also other
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alternative proposals such as equity parti-
cipation etc. is under examination by the
Government. It is difficult at this stage to
indicate a time schedule,

Decline in Employment Potential of

Jolnt Stock Companies
831 SHRIMATI SAVITRI SHYAM :
Will the Minister of COMPANY

AFFAIRS be pleased to state :

(a) whether Government are aware
that even in highly prosperous Joint Stock
Companies, such as Hindustan Lever
Limited, overall employment has consider-
ably gone down from year to year;

(b) whethor one of the steps under
consideration in this connection is com-
pulsory mention of the strength of per-
manent employees on roll in the annual
balance sheet of all joint stock companies;

(c) whether Government are consider-
ing that under wages, salaries and staff
benefits, the expenses on Management and
non-management staff be given separately;
and

(d) the other steps Government propose
to take to reverse this trend ?

THE MINISTER OF COMPANY
AFFAIRS (SHR1 RAGHUNATH
REDDY): (a) Government has no such
information in general as the companies
are not required under the provisions of
the Companies Act to furnish information
about the number of workers employed.

(b) Alteration in Schedule VI of the
Act has been made requiring companies
to indicate separately the number of
employees of the company who are in
receipt of or are entitled to monthly
emoluments of Rs. 2000/- or above.

() Ttem 4 of Part I of Schedule VI of
the Companies Act, 1956 already provides
for separate disclosure of remuneration
paid to the managetial personnel such as
directors, including managing directors,
and manager,

{4) Does not arise in view of the replies
to parts (a) and (b).
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Paper used for Printing of Currescy
Notes

832. SHRIMATI SAVITRI SHYAM :
Will the Minister of FINANCE be pleased
to state :

(a) whether the paper used for printing
of currency notes in the country is of infe-
rior quality;

(b) ifso, the reasons for using the
inferior quality of paper;

(c) whether it is a fact that the life.time
of a currency note has been reduced to
even less than half of the life-time of the

superior quality note paper;

(d) whether Government propose to
use superior quality note paper; and

(e) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) No, Sir, the paper used
for printing currency and bank notes is
being produced indigenously from the
yoar 1967-68 and its quahity has through-
out been as good as that of the paper
which used to be imported previously.

(b) Does not arise.

(c) Far from the life-time of the
currency and bank notes having gone
down, it has had to be extended in actual
fact because the printing capacity has not
been able to cope up with the increasing
demand. This has necessitated the ro-
circulation of notes for longer durations
than was the case in the past. The result
is that a larger proportion of notes in cir«
culation appear soiled and worn out. This
may have given the impression, that the
paper used is inferior. That impression,
however, is erroneous.

{d) and (¢). Do ot arise, but steps
have been taken to increase the printing

capacity.
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Flights Operated by Indian Alrlines

835, DR. KARNI SINGH :
SHRI FATEHSINGHRAO
GAFKWAD :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the total number of flights operated
by the Indian Airlines between the 1st
April, 1970 and 31st March, 1971;

(b) how many of them were delayed or
cancelled;

(¢) the main reasons for the delay and
cancellation of flights; and

(d) the steps being taken by Government
to rectify the situation ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) 43,094.

(b) Number of flights delayed
beyond 30 minutes

Number of flights
cancelled

. 20,473

4,734

(c) The requisite information is given
in the attached statement.

() The bulk of the delays were
‘consequential’ and arise from the opera-
tional pattern whereby the same aircraft
has to operate & number of flights. With
the acquisition of more aircraft, the Cot-
poration may be able to provide stand-by
aircraft which would reduce such delays.

Some delays were due to bad weather
and were beyond the control of the opera-
tor. As regards delays due to engineer-
ing snags and other factors, constant
efforts are being made by the Corporstion
to minimise them. The period in question
was marked by considerable dislocation
of services due to 'go-slow’ and ‘work to
rule’ and strikes, culminating in a look-
ot
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STATEMENT
Reason Delays Cancel- Total
lations
1 Consequential 14095 1893 15988
2. Weather 1391 646 2037
3 Engineering
snags 1864 73 1937
4 Commercial 909 39 948
5 Operations 504 644 1148
6 Transport 110 3 113
7 Mascellaneous 1546 1416 2962
8 Aur Traffic
Control (DGCA) 54 20 74
Total 20473 4734 25207

Fraud committed at State Bank o
ind, Delhi Cantonment

836 SHRI Y ESWARA REDDY
Will the Minisier of FINANCE be pleased
to state

(a) whether any investigation has been
made into the fraud committed at State
Bank of {ndia, Delhi Cantonment mvol
ving & sum of Rs 18 lakhs,

(b) whether any action has been taken,
() if s0, the nature thereof , and

(d) the steps being taken to expediie
the investigation ?

THE MINISTER OF FINANCE (SHRI
YEBHWANTRAO CHAVAN: (@) to
(@ The State Bank of India has
geported that no fraud  involving
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a sum of Rs, 18 lakhs wms com-
mitted at its Deli Cantonment branch
but some irregularities were noticed n
the advances made at the branch to
agriculturists, smallscale ndustrialists,
transport operators and small businessmen
The amount tnvolved in these irregulari-
ties 18 about Rs 16 lakhs The mam
irregularities noticed were as follows

(i) In some cases advances made are
1n excess of the reasonable requirements
of the parties

(n) Sanctions for advances have not
been obtatned from  the controlling
authonty

(i) In some cases documents are not
properly executed or all the necessary
documents have not been obtained

(iv) The security charged to the bank
1s inadequate

(v) Presanction and post sanction
mspeciions have not been carried out

(vi) Proper scrutiny of loan applica
tions was not made before advancing
loans

The bank has reported that the then
Agent of the branch has been placed under
suspension The bank has posted two
Special Officers at the branch to cffect
recoveries and regularise the irregularities
Recoveries are being effected Bank has
started departmental investigations and
has deputed an officer of the Circle Audit
Cell to mss;st the investigating Officer

Statement made by Air Chief Marshal
regarding Ailr Space Violations by
Pakistan

837 SHRI VIJAY PAL SINGH:
Will the Mimsier of DEFENCE be ploased
to state

{a) whethor the attention of Gowern.
ment has been drawn to & statement made
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by the Air Chief Marshal Shri P. C. Lall
stating that India cannot stop Pak air
violations on all our borders, as our bor-
ders with Pakistan are very long ; and

(b) if so, the reaction of Government
to the above statement ?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM) : (a) and (b).
This was an incidental observation in the
course of an informal discussion on var-
fous aspects relating to the Air, Force,
There is no change in the policy in regard
to air intrusions, Every effort is made to
chase away, intercept or shoot down
intruding Pakistani aircraft.

Rejection of Offer of Burmah O11 Company
to Associate with Oil India Ltd. for
Exploration of Oll in India

838. SHRI VIJAY PAL SINGH :
SHRI DEVENDER SINGH
GARCHA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the offer of the Burmah
Oil Company to associate with Oil India
Ltd., for the exploration of Qil in Soma-
lia has been rejected ;

(b) the nature of the said offer ; and

(c) The reasons for rejecting the same ?

THE MINISTER OF PETROLEUM

AND CHEMICALS (SHR1P. C, SETHI):

(a) Yes, Sir.

(b) and (c). The offer made by the
Burmah Oil Company to Oil India Limi-
ted would have provided mainly & finan-
cail partnership in  their Petroleum
exploration Concession in Somalia. All
decisions, techaical and operating, would
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have been in the handsof the foreign
partner. The offer would have esabled Ofl’
India Ltd. to acquire a small interest in
the venture on payment of its share tow-
ards initial estimated exploration costs.
This too was conditiona! on a decision
being taken, on the basis of preparatory
steps like surveys which were under way,
to drill two wells in that area.

Since these terms, with reference to
the conditions and prospects of the area
of the concession, were found to be not
attractive, the offer was not accepted,

Routes Oporated by Private Airlines

839. SHRI VIJAY PAL SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the names of private airlines opera-
ting in India ;

(b) the names of the routes they are
now operating ; and

(c) whether any new routes have been
given to them for operation during the
last two years ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The following private opera-
tors hold non-scheduled permits valid up
to 3lst March 1972 :

1. Air Survey Co. (P) Ltd,, Cal-
cutta.

2. Airways India (P) Ltd., Calcutta

3, Bharat Commerce & Industries,
Gauhati.

4. Cambata Aviation, Bombay.
5. Jamair Co., Calcutta.

6. Kalings Airlines, Calcutta,
7. Kasturi & Sons, Madras.
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J K Chemicals (P) Ltd., Bom-
bay (Safarl Airways).

9. Holicopter Servicss (P) Ltd,
Rombay.

-
-

10 Mahmdra & Mahindra, Bombay

11 Pushpaka Aviation (P) Ltd,

Madras

(b) Out of the above eleven operators,
only M/s Jamair Co are now engaged m
commercial air transport At present this
company 1s operating the following routes
on a non-scheduled basis

1 Calcutta-Agartala
2 Calcutta Jalpaigur1 via Purnea

3. Calcutta-Jalpaiguri - Telepara-
Grassmore- Bhatpara Newlunds

(¢) Permussion has been granted with
effect from Ist Octorber 1971 10 Mjs LK
Chemucals Lid. (Safari Airways) to ope-
rate & non-scheduled service on the route
Delhi-Ja ipur-Kota and back without traffic
rights between Delh1 and Jaspur

Disappearance of Civilians From Pakistani
Villages Along Chhamb Border Linc

840 SHRI RAJDEQO SINGH Wil
the Minister of DEFENCE be pleased
1o state

(a) whether the entire civil population
has disappeared from certain Pakistani
villages along the border line which faces
the Chhamb border on the Indian side,
and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) and (b)"
According to our information Palistan
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authoritres have evacuated the civihan
population from thewr border villages
opposite Chhamb. We have drawn neces-
sary inference from Pak action and made
our arrangements accordingly

Concentration of Pakistani Military on
Ferozepur Section

841, SHRI RAJDEQO SINGH Wil
the Miister of DEFENCE be pleased to
state

(a) whether heavy Pakistan1 Military
concentration had been seen in¥Ferozepur
Section on the 6th October, 1971 along
the right bank of river Sutlej, and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE
(SHRTJAGJIVAN RAM) (a) and (b),
Pak Armed Fo.ces are concentrated all
along our borders including areas opposite
to Ferozepur and on the right bank of
river Butley Government have taken
adequats steps to meet any Pakistan:
threat on our borders

Scheme to construct Hotels at Tourist
Centres In Gujarat

B42 SHRI D P. JADERIA Will the
Mimster of TOURISM AND CIVIL
AVIATION be pleased to state

(a) the number and names of Tourist
Centres 10 Gujarat ,

(b) the number and names of the Cen.
tres where there are no Government
hotels ,

(¢) whether Government have formula-
ted any scheme to construct hetels at such
centres to  avord neonveniemce 1o
tourists , and
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(@) if so, the time by which this
scheme will be implemented 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) No specific list of tourist
centres is being maintained.

(b) There is no Central Government
hote! in Gujarat.

(c) and (d). In the Fourth Plan there
isa provision for the construction of a
24-room Rest House at Gir Forest in
Gujarat.

Establishment of Hotels and Holiday
Homes for the Common Man

843. SHRID. P JADEJA : Wwill the
Minister of TOURISM & CIVIL AVIA-
TION be pleased to state :

(a) whether Government are consider-
ing to establish hotels and holiday homes
for the common man ; and

(b) if so, the names of places where
these are to be established ?

THE MINISTER QF TOQURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) The Department of Tourism
has no proposal to establish holiday homes
but in order to augment inexpensive
accommodation it proposes to construct
youth hostels, reception centres, tourist
bungaiows end rest howser. The India
Tourism Devélopment Corporation also
proposss to construct motals and expand
some of the existing travellers’ lodges.

(k) A statement is attached,

STATEWENT

(a) YOUTH HOSTELS-

2.
3.
4.
5.

(b)

(©)

> W p

Aurangabad
Bhopal
Jaipur
Madras
Trivandrum
Hampi
Nainital
Darjeeling
Simla
Patmtop

RECEPTION CENTRES :

. Jaipur

Agra

Varanasi (Motel- cum - Recep-
tion Centre)

Simla
Patoa

REST HOUSES IN WILD
LIFE SANCTUARIES :

Bharatpur

Sasangir
Kaziranga

Corbett National Park
Kanha National Park

(@ TOURIST BUNGALOWS:

2.
3

Jasalmer

Gauhati
Ramoshwaram
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(a) MOTELS (PROPOSED BY ITDC)

1. Jammu

2 Varagas: (Motel - cum- Recep-
tion Centre)

3, Siligori

() EXPANSION OF TRAVELLERS'
LODGES (BY 1TDC)

1 Khauraho
2 Hassan
3 Mahabalipuram

4 Laxma Villas Palace Hotel at
Udaspur

City Compensatory and House Rent
Allowance to Central Government
Employees

844 SHRID. P JADEJA Wil the
Minister of FINANCE be pleased to
state

(a) whether Government are consider
mg to increase the rate of City Compensa
tory and House Rent Allowance to the
Central Government employees, and

(b) if so, from what date?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R.
GANESH) (a) No, Sir

() Does not arise.

Reatralnt in Further Decreases in
Money Sepply

8435, SHRIK. LAKKAPPA Will the
Minister of FINANCE be pleased to state,

(s) whether Government are aware
that the National Council of Applied
Economic Research has catled for restramt
in further decronses in money supply with
a view to control the price situation; and
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(b) the steps Government propose to
check increase m money supply and
remove stagnation m industrial produc-
tion?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a) Yes,
Sir The National Council of Applied Eco
nomic Research has, in its mid-year review
of the Indian economy, called for some
restraint on further increases In money
supply.

(b) As on October 22, 1971, money
supply with the public showed an annual
rate of increase of 12.9 per cent which was
marginally higher than the increase of 12 8
per cent 1n the preceding year In so far as
the deterioration 1n the Government's
budgetary position, attributable largely to
expenditure on refugees from Bangla Desh
and assstance sanctioned for natural
calamities, has been a principal factor affec-
ting growth of money supply in recent
months, the Government has alrsady
announced a number of measures with a
view to enforce economies 1n non-essential
expenditures and has also imposed special
levies for financing expenditures on re-
fugees from Bangla Desh The State Gov-
ernments are also being urged to reduce
their overdrafts with the Reserve Bank of
India. A constant watch over the credit
situation 18 being mantained The Govern-
ment is also trying to stimulate industrial
production through required imports of
mdustrial raw materials in short supply,
necessary financial assistance by the term
lending institutions, speedy fssue of indust-
rml hicences and messures to step up the
level of the plan activity 1n the economy

Afr India’s Proposal to enter Hotel
Industry

846, SHRI K LAKKAPPA.
SHRI B K DASCHOWDHURY ;
SHRI SAMAR GUHA:
Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state .
(a) whether Ailr Indis proposes to
smter the hotel industry in the cosatry;
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(b) ifso, whether commercial aspect
of the project has been studied; and

(c) whether the addition of a new
responsibility will not affect the Air India's
main function of flying the passengers?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

() and (b). Yes, Sir, a subsidiary company
has been set up for this purpose.

(c¢) No, Sir,

Vijaya Bank Limited, Bombay

847, SHRI K. LAKKAPPA: Will
the Minister of FINANCE be pleased to
state:

(a) whether Vijaya Bank Limited,
Bombay has many fictitious accounts with
huge black money deposits, especially from
Film Industry businessmen;

(b) if so, whether any inquiry has been
conducted by Government into these
accounts; and

(c) if so, the result of the inguiry?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (&) to (c).
The facts are being ascertained and will be
laid on the Tabls of the House,

Heavy Pakistani Military Conceatra-
tion on Barmer Border of Rajasthan

848. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
DEFENCE be pleased to state:

(a) whether the Barmer border of
Rajasthan is threatened with heavy Pak-
istani military concentration across the
border,

(b) whather a large number of Pakistani
sples cogtinge to be active ln this area and

are supplying military intelligenoe acroas
the border; and

(¢) if so, whether Government hatve
taken adequate steps to ensure that the
border is not subjected to any surprise
attack by Pakistan and also adequate steps
to curb the activities of the Pak spies?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAMY): (s) to (c). Pakistani
Armed Forces are concentrated all along
our borders including the area across
Barmer district of Rajasthan. Pakistani
espionage activities have also come to light
in many parts of our country. Government
have taken adequate steps to meet any
Pakistani threat on our borders as well as
to curb the activities of Pakistani espion-
age agents.

Repatriation of Funds by Fereign
Oil Companies

849. SHRI BISHWANATH JHUN-
JHUNWALA:
SHRI P. VENKATASUBBAIAH:
DR. RANEN SEN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(s) whether foreign oil companics have
so far repatriated Rs.120 crores against
their investment of Rs. 106 crores in
India;

(b) whether there is a provision in the
agreement with thess companies that the
foreign refineries will not be nationalised
for 25 years;

(c) whether the terms of the agreement
will come in the way of nationalisation;

(d) whether Government have consldec-
od about the mode and quantum of com-
pensation to be paid to these oil compani-
es; and

(o) the steps taken, il wty, for the re-
vision of the treaties now in force ?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
(a) The capital employed as on 31-12-1969
by the three major oil companies viz.
Burmab-Shell, Esso and Caltex, including
their refineries, was Rs. 109,03 crores.
Precise information regarding the total
amount repatriated is being collected.

(b) Yes, Sir,

(c) These terms will not come in the
way of nationalisation by an Act of
Parliament.

(d) Ne, Sir, there is no immediate pro-
posal for natioalisation,

(e) The question of revision of Re-
finery Agreements as also alternative
proposals is still under consideration by
the Government.

Tax Evasioa ia India

850. SHRI D. XK. PANDA* Will the
Minister of FINANCE be pleased to state,

(n) whether the steps so far taken to
combat tax evasion have failed to produce
any desired results;

(b) if so, what further steps Govern-

ment propose 1o take to put a stop to tax
evasion in the country; and

(c) whether Government have any idea
a8 to the amount of tax being ovaded in
the county at present?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (2) and (b). No, Sir.
The problem of tax eovasion is constantly
engaging the attention of Government.
Such measures, legislative, administrative
or others, as are considered negemary to
meet the changing situation have been
taken from time to time and continue to
be taken,
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(¢) It is not possible to make any
precise estimate of the loss to Goverament
on account of tax evasion at presant.

Reduction in Profits of O.N.G.C.

851 SHRIJYOTIRMOY BOSU : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the profits of the Oil and
Netural Gas Commission for 1969-70
have come down by Rs. 2.23 crores, and

(b) if so, the causes thereof?

THE MINISTER OF PETROLEUM
AND CHFMICALS (SHRI P C,

SETHI) (a) Yes, Sir.

(b) The profits had come down manly
because of the increase in the amount of
exploration/development expenditure due
to be written off, which increase was not
matched by enhancement in sale proceeds
from oil-fields which were on commercial
production during that year.

Representation from Empioyees of Oil
and Natural Gas Commission for new

Pay Scales

852. SHRI JYOTIRMOY BOSU ; Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

() whether Government have received
any memorandum from the employeos
of the Oll and Natural Gas Commission,
demanding new pay scale;

(b) if so, the contents thereof; and

(c) the action taken by Government
thereon?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P, C. SETHD):
@ to (). The Oil and Natwal Ges
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Commission had received demands from
its Unlons for increasing pay-scales of the
employees. In a meeting held on Nov-
ember 5-6, 1971, the matter was dis-
cussed by ONGC with the representatives
of the recognised Unions and it has been
agreed that the Union's demand for revi-
sion of pay-scales and increase in fringe
benefits be deferred.
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Development of Bakkbali (Fraser Gan})
us a Tourist Centre

855. SHRI MADHURYYA HALDAR :
will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

() whetber Government are actively
considering to develop Bakkhali (Fraser-
ganj), & sea-beach village in 24-Parganas,
24 & tourist ceatre; and

(b) if s0, the mam features of the

scheme?

ISTER OF TOURISM AND
m?.,m l:nll[\!fm-ncm (SHRI KARAN
SINGH): (a) No, Sir. The Government of
India have no such propossl under consi-
denation.

(b) Does not arise.
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Increase in  Prices of Petrolems Products
by Forelga Oll Companies

856 SHRI BIRENDER SINGH RAO :
SHRI BANAMALI PATNAIK :
SHRI BHOGENDRA JHA :

Will the Munister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) where somd foreign oll companies
are consudering to Increase the price of
Petroleum products in the country again:

(b) if s0, whether Government have
recerved any information In this regard;
and

(c) if so, Government's reaction thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P, C. SETHI):
(®) to (c). Under the present pricing
arrangement, the ceiling selling prices of
bulk refined petroleum products, Tubricants
and greases arc regulated by Government
by means of an informal price control,
There is no indication that the oil com-
panies will increase the prices unilaterally.

Concentration of Pakistan Force on
Indo-Pak Borders

857. SHRI BIRENDER SINGH RAOQ :
SHRI P. GANGADEB :
SHRI NIHAR LASKAR :

Will the Minister of DEFENCE be
pleased to state ;

(a) whether Government have taken
note of heavy movement and concentra-
tion of Pakistani forces on all the Indo-
Pak borders; and

(b) if so, the stops taken or proposed
to be taken by Governmeat to meet the
situation?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) and (b).
Attention is invited to the statement made
in the House by the Raksha Mantrion
15-11:1971 in response to a Calling
Attention Notice.

Findings of Ramamritham Committce
on the Flight Performance of
H. 8. 748 Aircraft

858. DR. SARADISH ROY :
DR. RANEN SEN :
SHRI C. T. DHANDAPANI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Committee headed by
Shri S. Ramamritham which was appointed
to enquire into the flight performance of
the HS-748 aircraft has submitted its
report,

(b) if so, the main features thereof;
and

(c) the reaction of Government
thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) Yes, Sir.

(b) and (c). The performance of the
Avros in the fleet of Indian Airlines is
satisfactory and safety is not compromised
in any way. Copies of the report of the
Technical Committoe and of the Task
Force which was set up to examine and
process the report, and which consisted of
the Director General of Civil Aviation,
the Chairman, Hindustan Aeronautics
Ltd., and the Genoral Manager, Indian
Airlines, have been placed in the Parlia-
ment Library.
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Establishment of Oil Reflaery In
North West Reglos of India

859. SHRI R. V. BADE : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Government had appointed
2 Committee to find out the possibility of

establishing Oil Refinery in North-West
region of India; and

(b) if s0, whether the Committee has

recommended setting up of an Oil refinery
in Agra ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P.C. SETHI) :
(®) and (b). A Committee of Experts
was appointed in 1969 to study the question
of additional refinery capacity in the
country and its location. This Commilee
recommended the ostablishment of a
refinery in the north-west region. The
Indian Oil  Corporation was asked to
prepare a Feasibility Report for this
rifinery. The report was received in June
1971 and is at present under examination.

No decision in regard to location has yet
been taken,
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Increase in production of high speed diesel
and kerosene oil in Oll Refineries

863. SHRI DEVINDER SINGH
GARCHA : Will the Minister of
PETROLEUM AND CHEMICALS be

pleased to state :

(a) whether the production of high

speed diesel oil and kerosene has been -

stepped up this year in all the oil

refineries;

(b) if so, the extent thereof;

(c) whether with the increased produc-
tion of high speed diesel 0il and kerosene,
Governmant would be in & position to
save substantial amount of foreiga ex-
change, which would otherwise have been
speat on the import of theae products: and
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(d) if s0, the quantum of savings 7

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
(8) Yes, Sir.

(b) Kerosene ... . 45,965 tonnes
High Speed
Diesel Oil ... ... 282,180 tonnes
(c) Yes, Sir.

(d) Rs. 3.12 crores.

Sarvey of Country Coastline for finding
out Ol

864. SHRI DEVINDER SINGH
GARCHA :

SHRI D. B. CHANDRA
GOWDA :

Will the Minister of PETROLEUM
*AND CHEMICALS be pleased to state :

(a) whether there is a scheme under
consideration of Government to survey the
entire coastline of the country to explore
the possibility of findiog oil ; and

(b) if 50, the broad outlines thereof ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P.C. SETHI) :
(a) Yes, Sir.

(b) Seismic sarvey had, in the past,
been carried out in parts of the Indian
Continental Shelf, including semi-detailed
to detailed surveys in the Gulf of Cambay,
its adjoining arcas in the Arabian sea and
the Coromandel const. The result of the
surveys indicated the presence of 8 number
of interesting structural features in the
Gulf of Cambay, and the adjoining
areas of the Arabian Sea. For con-
ducting detailed  Seismic survey on
these structures, a contract has recently
been entered into with @ French company
and the survey is likely to start by the
middle of December, 1971. Indian techni-
clans will also be associated with this
work for purposes of gaining experiesce
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and also for supervision to easure quality
control. Subsequently exploration drilling
operations are proposed to be started in
November, 1972, using a self-propelied,
scif-clevating, off-shore drilling platform
which is currently under construction in
Japan.

In order to take up further seismic
surveys in the entire Continental Sheif of
India, it is proposed to explore the possibi-
lity of purchasing, in future, a suitable
vessel which could be used to carry out
the Surveys departmentally after our
technicians have acquired the necessary
experience in marine seismic surveys using
sophisticated digital seismic equipment, by
their association in the proposed contract
seismic surveys by the French firm.

Plan for second refiuery in Gujarat

865. SHRI DEVINDER SINGH
GARCHA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether there is a plan under consi-
deration of Government to have a second
refinery in Gujarat ; and

(b) if so, the salient features thereof ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P.C. SETHI) :
{a) snd (b). No 8ir. The Government
have however appointed an expert Commi-
ttee to examine the desirability and feasibi-
lity of expansion of the existing Koyali

Refinery in Gujarat. Their report is
awaited.
Ald from foreign cowntries for Fiood

Victims

866. SHRIP. M. MEHTA :
SHRI P. GANGADEB :

Will the Minister of FINANCE be
plessed to state :

(s) whether Government have received
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some aid from foreign countriesfor the
Flood Victims ; and

(b) if so the iotal amount of ald recei-
ved ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). An amount of about Rs. 26
lakhs has been received so far from the
U.S.A., Japan, Norway and Nepal by way
of assistance for flood victims. Kuwait
has offered medical and other relief supp-
lies Certain proposals frr assistance
from the U, K. for the victims of the
recent Orissa cyclone are being
discussed,

Assistance has also been provided by
some Governments and foreign private
bodies through the Red Cross and other
voluntary agencies

‘War threats of General Yahya Khan

867. SHRI P. M. MEHTA :
SHRIP GANGADEB :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government's attention
has been drawn to the War threats of
General Yahya Khan ;

(b) whether the country 1 fully pro-
pared to meet such a threat ;

() if so, the steps taken to meet any
challenge on the country's borders ; and

(d) whether there are standing orders
to the army to repulse any evil move of
Pakistan ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (d).
Government are aware of the war threats
of General Yahya Khan, I may assure
the Hon'ble Member that the country and
the Armed Forces are fully prepared to
méet the threat,
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Appointment of High Level Policy Plasning
Body for formulation of fature
oil policy
B68. SHRI P. M. MEHTA :

SHRI DEVINDER SINGH
GARCHA:

SHRI MUHAMMED SHERIFF :

Will the Mumister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Central Government are
considering a proposal to appoint a High
Level Policy Planning Body to formulate
guidelines for the Government's future oil
policy ?

(b) if so, when the final decision in
this regard is likely to be taken; and

(c) the need for the said body ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(n) No, Sir.

(b) and (c). Do not arise.

Overdrafts by States

869. SHRI P. M. MEHTA :
SHRI P. GANGADEB :
DR. RANEN SEN :

Will the Minister of FINANCE be
pleased to state :

(8) whether he held talks with the
State Chief Ministers in October, 1971
tegarding the problem of overdrafts by
States on the Reserve Bank of India;

(b) if so, the reaction of the Chief
Ministers thereto; and

(©) the steps taken to resolve the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE .(SHRI K. R.
GANESH) : () o (c). Discussions were
beld recontly with the Governors/Chief
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Governors/Chiel Ministers shared the
concern of the Government of [ndia over
the overdrafts and agreed that steps would
need to be taken, including economy in
expenditure and additional resource mobi-
lization, to reduce the overdmafts.
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o —w
(et * Hwar)
1968-69 1969-70 1970-71
A% "EY ¥ 1w ol
&% TFTAT W 14,59,329 16,00,967 20,05,302
| o1& vo § wfaw Afewr
S wrer wo ¥ wifws gy | 5,261 4,871 4,601
5 e %o ¥ wiww fesr
10 wrer g¢ ¥ wfaw aff | 872 810 775
10 w1 %o ¥ wfuw Afw
25 wrw we ¥ wifws afY ) 439 487 474
25 urw sw ¥ wiws few
50 wrer 5o ¥ wies Tt 113 155 137
50 @ty %o & wigw 64 89 65
0y : 14,66,078 *16,07,379  20,11,354
frqet—*asy sy wrd-Giw & ATAN] W Gy T
fawrrw—w
(v*w W %o )
1968-69 1969-70 1970-71
qEA% qrow ¥ | WIE o
&% TFTAT WU 39,114 42,640 40,736
1 wre %o ¥ Wiy wfew
5 wry To ¥ wiew Y ) 12,314 10,525 9,665
5 wiw o ¥ wiww Afew
10 wre %o ¥ wfww mft 6,733 6,194 5,400
10 wrwr ge & wfuw &few
25 wrw go ¥ wfivw mff | 7,582 7,888 7,117
25 wrw To & wfaw Afiew
50 wre e ¥ wiww Aty 4,053 4,977 4,909
50 wre w0 ¥ wfiw ) 7,644 10,081 6,050
i 77,440  *82,305 73877

farqni—nsr s wrd-Sw & wterT o gt
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frwem—w

O & w3 ¥t werar W ageh
¥ fay froafefes fafre oo

e g:

(1) sgefr &1 vd a1 ot

(W)

()

a% TG GORIY & FH-
wifeat gror farar s
qr, WA framr g
g qoA gra F & ¥av
fraris  wfewfat &
qET wrgwl & oft
wfwwrz &iof § wgelt W
WY graY ¥ ¥ ferar o
H § WER wd
fawrorr #Y o, forgd
oA w37 N ager wv
w14 T § g5 waAr 0¥
¥ ofis wmwr wiw-
wifcat wr fafe wdw
Tt fewr war B, 1966
¥ wrp A af ot v
frw® av ¥ dm W
o wrr feare w1 fear
Tar g

wern defr Wi WY
gt & st frem &
fag wowre oo foed
o wrwe  wifwwrfeat
(wgeft) & 60 vx sy
frg 7z )

(iv) fesrr gror e i

w7 wfrere fwar T ar
w Pafires wrawt et
Wt ¥ wwrlt ¥ g
Pl srfer wieed wy
Wy
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(v) ¥ Frafficfeat & st
¥ serfiga won fogi
firft fawifcs oot
Fave v A wwEd
T

(vi) 2w § awar TR
qaard wATg AT @ 4
W wafy ¥ wfafo aar-
aAYgageRi ® g
¥, gfely gy
wiaifrra &< aay fraf-
fefaat & aws awmar
arl Y gz W A
gl v q¢ fady o
fear arar &)

(vil) waser, ¥ew, fawll,
amrge aqar fremne
o ¥ atw e
sy a7 fod oy §)
%3 agelt wfwerfeat aT
serafaw wfioere TaA
¥ ofefmm, = 1
saRq, 1972 ¥ famrfig
T ager wfawifeal &
wrRe & fasre qra A
§ srfie & gk o
wdisg wfewre @ s
grr | xaw wfafomr gy
WA WIECHTIRT W
g €9 ¥ agel W1
w1 glor gor &)

Decision to Grant Permits to Private
Operators for operating on Routes not
operated by Indian Alriines
871. SHRI M. KALYANASUNDA-
RAM: Will the Minister of TOURISM
AND CIVIL AVIATION be plessed to

state ;

(s) whether Centre had decided to
grant permits $o private oporatofs 1o fiy



123 Written Answers

on routes not operated by the Indian
Airlines;

(b) how many such permits had been
given so far ;

{c) the routes for which permission had
given ;

(d) whether all these permit holders are
operating on routes allotted to them ; and

(e) if not, the reasons for some of
them not utilising tke permits?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH):(a)Under the Arrcraft Rules, 1937,
private operators may be given permission
to operate air transport services either on
a scheduled or non-scheduled bass, if
they fulfil the necessary conditions laid
down in the Rules and if Indian Arrlines
15 not itself in & position to operate on
those routes.

(b) while no permit to operate sche-
duled air transport services has so far been
granted, eleven private operators hold per-
mits to operate non-scheduled flights, valid
up to 31st March, 1972,

(c) and (d). Of the eleven opeiators,
only one viz. Jamair Co. s at present
engaged in operating flights on the follow-
ing routes on a non-scheduled basis :

(i) Calcutta-Agartala;
(i) Calcutta-Jalpaiguri vig Purnea ;

(iii) Calcutta-)alpaiguri-Telepara-
Grassmore-Bhatpara-Newlands.

(¢) Some of the ether operitors are
engaged in aerial work, In any case, it is
kit to the option of the non-schaduied
parmit bolder whether to operate or not,

NOVEMBER 19, 1971
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Reguirements of Naphtha in Country

872. SHRI A. K. GOPALAN: Will
v the j Minister of PETROLEUM AND
{CHEMICALS be pleased 1o state -

(a) the yearly total requirements of
Naphtha in the country ;

(b) the unit-wise requirements ,

(c) the yearly total available quantity
inside the country ;

(d) the available quantity from Cochin
Refinery (Kerala) , and

(e) the total quantity to be imported
yearly ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRIP.C. SETHI):
(a) The yearly anticipated total require-
ments of Naphtha 1n the country are .

(000 Tonnes)
1971 1972 1973 1974 1975
1360 1789 2407 3071 3584

(b) Unit-wise anticipated requirements
ate mdicated 1n statement I laid in the
Table of the House. [ Placed n Library. See
No LT-—1055/71]

(c) The yearly anticipated total avail-
able quantity inside the country 18 .

1971 1972 1973 1974 1975
1573 1562 1759 1889 2290

(d) The available quantity from Cochin
refinery (Kerala) 1s expected to be :—
1971 1972 1973 1974 1975
186 170 221 206 190

(¢) The anticipated deficit likely to be
imported yearly is :

1971 1972 1973
- 27 643

1973
1294

1974
1182
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Directions given by the Reserve Bank of
Indin to New Defhl Cooperative
Bank, Kkari Baoli regarding
Transaction of Baviness
with Public Depositors

873, SHRI MUHAMMED SHERIFF :
SHRI HART KISHORE SINGH:
SHRI CHANDRA SHEKHAR
SINGH :
Will the Minister of FINANCE be
pleased to state :

(a) whether on the 22nd October, 1971
the New Delhi Cooperative Bank, Khari
Baoli, had been directed by the Reserve
Bank of India not to transact any business
with the public depositors; and

(b) if so, the reasons for the same ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAYAN):
(a) and (b). Reserve Bank of India served a
notice on the New Delhi Co-operative Bank
Ltd., Delhi on the 16th October, 1971 infor-
ming the bank that, in terms of the proviso
to sub-section (2) of section 22 of the
Banking Regulation Act, 1949 (As Appli-
cable to Cooperative Societies), a licence
to carry on banking business in India
cannot be granted to it. This refusal
makes it obligatory on the part of the bank
to cease transacting the business of
banking as defined in Section 5(b) of the
ibid Act. The decision was taken because
the working of the bank virtually had come
to a standstill and its financial position
was far from satisfactory. The Reserve
Bank of India came to the conclusion that
the bank had no chances of survival,

The bank has also been placed under
liquidation by the Deputy Registrar of
Co-operative Societics, Delhi, on 12-10-71,

Fortign Exchange Earaings of India
Touriwm Development Corporation
874, SHRI MUHAMMED SHERIFF:
Will the Minister of TQURISM AND
CIVIL AVIATION be pleased to state

Written Answers 126

(a) whether the India Tourism Deve-
lopment Corporation earned any foreign
exchange for the country during 1970-71
and if so, to what extent;

(b) the profits earned during the year
1969-70 and likely to be earned in the
coming year ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes Sir, it is estimated that
foreign exchange of the order of Rs. 250
lakhs has been earned due to various
activities of the India Tourism Develop-
ment Corporation.

(b) The profit earned is indicated
below
Year Net profit
1969-70 *Rs. 2.65 lakhs
1970-71 Rs. 22.56 lakhs

Alleged swindling in the Central Bank
of India, New Delhi

875. SHR1 MUHAMMED SHERIFF :
Will the Minister of FINANCE be pleased
to state :

{a) whether any enquiry was held for
allegedly swindling the Central Bank, New
Della of about Rs. 3 lakhs and any arrests
were made in this connection; and

(b) if so, the result of the enquiry and
the action taken by QGovernment in
this regard ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) and (b). During the course of a #pecial
audit in September, 1971, a fraud came to
light in the Jaopath branch of Central

¢ Asticka Hotels Ltd. and Jaspath Horels Lid. were menged with India Tourism
Deovlopment Oorporation on  26th March, 1970. This figure therefore docs
wot inciude the profit of Re. 11.67 lakhs earned by the hotels in the year 1969-70.
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Bank of India. As reported by the bank,
the modus operandi of the fraud was that
some of the cheques drawn by a travel
agency in favour of a certain party when
returned unpaid from clearing, were being
retained by the Clearing Department
instead of being returned to the party.
1In order to balance the clearing, fraudulent
debits used to be passed to other local
brapches. The bank has further reported
that the aggregate amount of cheques stull
remaining unpaid and covered by the
fraudulent operation is about Rs. 298
lakhs.

The matter has been handed over to
the police and the police investigations are
in progress. It is understood that three
persons have so far been arrested by the
police in connection with this fraud.

Survey Conducted by Indmn Insti-
tute of Management, Ahmeda-
bad on the Working of Indian
Alrlines

876. SHRI MUHAMMED SHERIFF :
SHRI BISWANARAYAN
SHASTRI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any survey was conducted
by the Indian Institute of Management,
Admedabad in which they have shown that
Indian Airlines is suffering on account of
Jack of punctuality, inefficiency, neglect of
passengers and lack of regard for their
convenionoe: and

(b) if so, the steps taken by Govern-
ment to improve the situation

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : () and (b). An opinion survey
was conducted as a research project by the
Indian  Imstitute of  Mansgement,
Abmedabad, on its own wolltion at a
period when Indian Airlines was having

NOVEMBER 19, 1571
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considerable Ilabour problems. It has
brought out good as well as weak points

and the Corporation is taking action to
et right the deficiencies where possible.

Financial Relations with States

877 SHRI DASARATHA DEB : Will
the Minister of FINANCE be pleased to
state !

(a) whether he had discussions with the
Stats Chief Ministers about the Centre-
State financial problems on the 13th and
14th October, 1971;

(b) ifso, the main points discussed;
and

{c) the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) . (8) to (c). The discussions
held with the Governors/Chlef Ministers
of certain States on the 13th and 14th
October, 1971 related to the problem of
overdrafts of those States on the Reserve
Bank of India. The Governors/Chief
Mintsters shared the concern of the
Government of India ever the overdrafts
and agreed that steps would need to be
taken, including economy in expenditure
and additional resource mobilization, to
reduce the overdralts,

Deficit Financing

878. SHRI P VENKATASUBBAIAH :
SHRIC. T. DHANDAPAN1 ¢

Will the Minisier of FINANCE be
pleased to state :

(a) whether the deficit Soancing in the
current financial year Is going 10 touch an
yapeecedented lovel;
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(b) if so, the extent thereof and the
factors that are responsible for the same;
and

(c) how itis proposed to meet the
situation ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b).
Subsequent to the presentation of Budget
which left an uncovered deficit of Rs. 232
crores a supplementary grant of Rs. 200
crores was obtained to meet the additional
expenditure on refugees from Bangla Desh
upto theend of December. 1971, Rs. 50
crores of this additional expenditure was
to be covered by additional foreign assis-
tance towards refugec expenditure The
influx of refugecs is still continuving.
Moreover, assistance to States towards
expenditmie on account of natural calami-
ues will ulso be larger than estimated. On
the other hand, rcceipts, both revenue and
capital, are likely 1o be larger than postu-
lated in the Budget. As a combined result,
the budgetary defiait for the current year
may be more than the budgeted figures.
But it is not possible at this stage to
indicate the likely extent of this deficit.

(¢) Certain measures have already
been initiated for raising additional
resources, increasing revenue and effecting
economies i expenditure  wherever
possible, The over-all situation is being
kept under review.

Seaking Helicopters Sold to India

879. SHRI P. VENKATASUBBAIAH :
SHRI BANAMALI PATNAIK :

Will the Minister of DEFENCE be
pleased to state :

(r) whether his attention has been
drawn to ‘the report in the *“Sunday
Telegraph” dated the 29th August, 1971
also reported in the “Statesman' dated

KARTIKA 28, 1893 (SAKA)
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the 30th August, 1971 stating the concern
of the British Ministry of Defence over
the likelihood of the secrets of the Seaking
Helicopters sold to India, which are known
to have a combined sooner detection and
automatic flight control system, reputed
to be ten years ahead of what the Russians
have, falling into the Russians hands in
view of the Indo-Soviet treaty;

(b) if so, the reaction of Government
thereto; and

(c) whether any communication has
been reccived from the U. K. Government

in this regard and if so, the particulars
thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Yes, Sir.

(b) and (c). Any classified information
cannot be divulged. There is no evidence
of any such concern having been voiced
by British Government.

Financial Assistance to U P., Bihar and
West Bengal

880. SHRI S.M. BANERIJEL: Will
the Minsrer of FINANCL be pleased to
state :

(a) the financial assistance given to
Bihar, West Bengal and Uttar Pradesh for
flood relief ;

(b) whether the chiel Mimister of Uttar
Pradesh has requested fou Rs. 110 crores;

(c) if so, whether his request has been
met in full; and

(d) if nnt, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH): (a) The ceilings of expenditure
on flood relief measures adopted for
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purposes of Central assistance to the three
State Governments duting 1971-72 are as
follows :

(Ra. in crores)

NOVEMBER 19, 197]

State Ceiling of Expenditure
1, Bihar 46.275@
2. West Bengal 3151
3, Uttar Pradesh 33.90@

(b) to (d). The Government of Uttar
Pradesh have been indicating from time to
time their estimates of expenditure on
various flood 1elief measures, the latest
estimate being Rs. 116 crores. On the
basis of the recommendation of central
teams, the Government of India have so
far accepled a ceiling of expenditure of
Rs. 33.90 crores on various relief, rehabi-
litation and repair works for purposes of
Central assistance This ceiling is however
subject to review,

Dismissal of Employees of Ordnance
Pactories of West Bengal

881. SHRI S.M. BANERJEE:

SHRI PRIYA RANJAN DASS
MUNSI :

SHRI INDRAJIT GUPTA :

Will the Minister of DEFENCE be
plensed to atate :

(&) whaether 32 employees of Ordnance
Factories in West Bengal have been dis-
missed from service without assigning any
reason or giving them any opportunity of
self-defence ;

(b) if so, the reason for the same;

(c) whether this decision has been taken
after the Industrial Council moeting of the
Director General of Ordnanee Factories
held in Aruvankadu from 17th to 19th
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Septembzr, 1971, where unanimous reso-
lutions were adopted by both the Workers,
representatives and represeatatives) of the
Durector General of Ordnance Factories on
important issues;

(d) whether the All India Defence
Employees Pederation has protested against
this unilateral action of the Ministry ;
and

(e) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTERY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). 12 persons were removed under Article
0 (1) of the Constitution and
services of 20 persons were terminated
under Rule 5 of Cwvil Service (Temporary
Services) Rules as no longer required.

(¢) The orders were served on the em-
ployees mentioned above on 5-10-1971.
The decision however was independent of
the deliberations of the Industrial Council
Meeting held a1 Aruvankadu from 17th to
19th September, 1971,

(d) Yes, Sir.

(8) The decision was taken after takiog
all relevant factors into consideration.

Increase in prodection in West Beagal
Ordinance Factories

882. SHRI S.M. BANERJEE ¢
SHRI PRIYA RANJAN DAS
MUNSI :
SHRI INDRAJIT GUPTA :
Will the Minister of DEFENCE be
pleased to state :

(a) whether production in all the
Ordnance Pactories in West Bengal went
up recently; and

@3u bject to review.
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(b) if so, the reason for this extra~
ordinary step?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
). Yos, Sir. Production in the
Ordnance Factories in West Bengal
has shown an upward trend in the period
April to October, 1971, compared to the
corresponding period last year. The
reasons for the upward trend are mainly
attributable to clearing of major boitle-
necks in materials like alloy steels, and
high speed steels, tooling, etc.

However, better production could have
been acheived but for certain acts of conti-
nuous indisciphne and go slow tactics
resorted to by some workers.

afwst ®ten & weafme wgeagal
e Nt w1 Traw g WA
883, ®ro wwaT wWEI¥: AT

W S qg qary B/ FU w0 5.
(%) war gewX w1 qar ¢ &

gardy afewsdt diay & dafor agagy
TeaTds T § ; WK

(=) afz g, oY %a1 FHT ITFT
aar sk F qww gl § 7

T ot (it wnfter <) (F)
off g )

(7) & gy qerdol & ¥ gy
Tz w3 fag g §

ary st & frg Tere sw B
firelter sy vy

884. W dwxr wwvr: wm
Foewr st 7wy o gy o i

(%) =1 ¥ufw  gere vac
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2y & arguey @t & fog agram 2
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Value of Indian Ropee

887. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FINANCE
be pleased to state the present value of the
Indian rupee vis-a-vis stronger currencies
like those of Japan, West Germany, Swit-
zerland, France, Belgium and the Nether-
lands ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN).
The exchange rates of the currencies of }
Japan, Germany, Belgium and Nether-
lands, have been allowed to float beyond
the 1 per cent margin of the IMF parity
rate and their present value is as follows:

IMF Parity  Exchange rate
rate. on 15,11.71.
One Yen  Rs. 0.021 Rs. 0.023
One DM Rs. 2.049 Rs. 2:260
One Belgian
Franc. Rs. 0.15 Rs. 0.16
One Nether-
lands Guilder Rs. 2:071 Rs. 2,260

The Swiss Franc was revalued with
effect from the 10th May, 1971, and the
present LM.F. parity rate is 1 Swiss Franc
=Ras. 1,836,

As regards the French Franc, the
LM.F, parity rate is applicable to official

IMF Parity Exchange rate
rate. on 15.11.71.

Re, 1350 Ry, 1368
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Financial Asslstance te Mabarashira
for Drought-Affected Areas

888. SHRI RAJA KULKARNI: Will
the Minister of FINANCE be pleased to
state :

(a) theamount of assistance ‘granted
by the Central Government to the Maha-
rashtra Government for the Marathwads
drought-hit areas; and

(b) the assessment of loss of crops in
this region caused due to lack of

rains ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) Central assistance to-
wards reliel expenditure is provided for
the State as a whole. Accordingly, an
amount of Rs, 26 crores, including short-
term loan of Rs, 12 crores of agricultural
inputs, hasso far been sanctioned to the
Government of Maharashtra during
1970-7t and 1971-72 for drought relief
measures in the State as a whole.

(b) The State Government have repor-
ted that the ‘annewari’ for 1971-72 has yet
to be completed; kharif ‘annewari’ takes
place in December each year and figures
for 197172 are therefore not yet
available.

Loans granted to Engincering and
Medical Gradustes by Nationalised
Banks la Madhya Pradesh

889. SHRI B.R SHUKLA : Wil
the Minister of FINANCE be pleased to
state :

(a) the number of Engincering Grad.
uates and Medical Graduates who applied
for loans from the nationalised banks
in Madhya Pradesh since nationalisation:
and
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{b) the number of persons of the
above mentioned categories who were
granted any loans ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a)and [(b). Information is not readily
available and the same will be collected to
the extent possible and placed on the table
of the House.

Loans Granted by Nationalised Banks to
Rikshaw Pliers in U P.

890. SHRI B R SHUKLA : Will
the Minister of FINANCE be pleased to
state whether any Rikshaw pliers in Uttar
Pradesh have been granted loans by
nationalised banks for purchasing Rik-
shaws and if so, their number and
places ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
Nationalised Banks do not maintain
scparate data about loans granted to
rikshaw pliers. However the outstanding
advances granted by the nationalised ban ks
in Uttar Pradesh to transport operators
including those granted to rikshaw pliere as
on the last Friday of June 1971 aggregated
Rs. 281-34 lakhs covering 1434 accounts

Loans Granted by Nationalised
Banks to Farmers

891. SHRI B.R. SHUKLA: Wil
the Minister of FINANCE ‘be pleased to
state whether any loans from the Nation-
alised Banks have been granted to the
farmers whose farms are situated beyond
ten miles from the place of any such
Bank ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
Yes, Sir; immediately aftér nationalisation
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some of the banks advanced credit to
farmers over scattered areas. Experience
showed that with this practice they could
not supervise the utilisation of loans
effectively. They therefore adopted the
area approach, that is to say, loans could
be given to farmers and others within a
radius of _ten miles approximately from
the bank centre. Th s was also suggested
by the Reserve Bank of India in their
guidelines,

There is no hard and fast uniform dis-
tance limit which the banks observe in
extending credit to farmers. Individual
banks are mainly guided by the considera-
tion whether the distant focation of a
farmland will stand in the way of proper
presanction scrutiny of the loan applica-
tions and post-credit supervision of the
end-use of the credit and its recovery. An
area within a radius of ten miles s nor-
mally regarded as a manageable area m
this consideration.

Lead Bank in the District o
Bahraich

892. SHRI B.R. SHUKLA: Wil
the Minister of FINANCE be pleased to
state whether Government propose to
assign more than one Lead Bank in the
District of Bahraich in order to quicken
and develop the loaning facilities to the
Agriculturists and other weaker sections.
of the Society ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
There is only one Lead Bank for sach
district. The number of branches of the
various banks to be opened ina district
Is determined on the basis of the survey of
the district prepared by the Lead Bank.
There is no proposal to assign anothet
Lead Bank to the District of Bahraich.
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Steps to Increase Attraction for Tourists
at Murshidabad Palace and Gour
in West Bengal

894. SHRI PRIYA RANJAN DASS
MUNSI,: Will the Minister of
TOURISM AND CIVIL AVIATION be

pleased to state :

(a) whether his Ministry is aware that
the attraction of Murshidabad Palace and
‘Gour’ in Malda (West Bengal) has dec-
reased due to the lack of proper mainten-
ance; and

{b) if so, what specific measures his
Ministry, in consultation with the State
Tourism Department, is taking to further
increase the attraction for tourists to these
historic places ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a)and (b). Government are
aware of the attraction of the Murshida-
bed Palace and Gour in Malda (West
Bengal), but due to constriction of resour-
ces and other priorities it is not possible
to undertake schemes of improvemeat at
this stage,

Decreasd in Production of Iechapore Gan
and Shell Factory

895. BHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of DEFENCE
be pleased to state :

(&) whether the production of Iechapore
Gun and Shell Factory has decreased this

year as compared to that of the previous
year; and

, ,"’““‘" the specific ressoms behind
t

THE MINISTER OF STATE (DEFE-
NCE PROD! IN THE MINIST-
RY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Mo, Sir. Pro-
duction in the Rifle Factory lochapore and
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Gun and Shell Factory Cossipore has in
fact shown an upward trend from April to
October 1971, compared to the correspond-
ing period of last year. However, better
production could have been achieved but
for certain acts of continuous indiscipline
and go slow jtactics resorted to by some
workers.

(b) Does not arise.
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Refnssl by Forelga Oll Companies for
Refluing Government imported crude

898, SHRI RAMAVATAR SHASTRI :
Will the Mmister of PETROLEUM AND
CHEMICALS be pleased to state :

(») whether the foreign oil companies
have refused to refine Government
imported crude; and
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(b} if 80, the steps taken to compel the
oil companies to comply with Governments
demand in this respect?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRIP. C. SETHI)
(a) and (b). Under the Rehnery Agree-
ments the foreign oil companies have the
right to impert crude oil for their refineries
from their own sources. The question of
revision of Refinery Agreements 1s still
under examination by the Government.

Tax Evasion by M/s Sona Singh &
Sons Motia Khan, 1

899, SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE be pleased
to state

(a) whethet Governmeni have received
any Memorandum from the Secretary,
Motia Khan Welfare Association, New
Delhi giving details regarding tax evasion
by MJS Sona Singh & Sons, Motia Khan,
New Delh »

(b) whether Government have examined
the memorandum and made enquiries; and

(c) 1f so, the action taken thereon”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R.
GANESH) (a) . No, Sir.

(b) and (c) . Do not anse.

Violation of Monopolies and Restrictive
Trade Practices Act by Birlas.

900. SHRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE be pleased
to state ;

(a) whether Governmenf have since
contidered the question of takiag action
against the Birla concerns for viplating
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the Monopolies and Restrictive Trade
Practices Act by not taking prior approval
for the issue of debentures;

(b) if so,

the decision taken thereon;
and

(c) if the reply to part (a) above be in
the negative, the reasons for the delay?

THE MINISTER OF STATEL IN THE
MINISTRY OF FINANCF (SHRI K.R.
GANESH): (a) to (c). The Hon’ble Member
is presumably referring to the issue of deben-
tures worth Rs. 150 lakhs by M/s. Kesoram
Industries & Cotton Mills Ltd. for financ-
ing the company's second cement plant
at Andhra Pradesh. The question whether
prior approval of Government was neces-
suty under the provisions of the Monopo-
lies and Restrictive Trade Practices Act
for the issuc of these debentures has since
been examined by the Government,
Government has come to the conclusion
that no such prior approval was necessary
in this case as the issue of debentures was
1n connection with an expansion, the eff-
ective steps in respect of which were taken
before 19th February, 1970 (on this ground
the company was given a C O.B. Licence
under the Industries (D. & R.) Act in res-
pect of the expansion] and which expan-
sion, therefore, did not attract the provi-
sions of the Monopolies an d Restrictive

Trade Practices Act which came into force
from 1st June, 1971.
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Permission to set up Four Star Hotels

931, SHRI DHARMARAQO AFZAL-
PURKAR - WIll the Ministor of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whethar Government have permit-
ted scting up of four-star hratels in some
important citics with a view io encourage
tourism; and

(b) if so, the places where the hotels
arc proposed to be started and the names
of the parties who have offered schems; to
sct up such hotel?

TH} MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b).Hotels are awarded star
categories when they have commenced
operation. 21 hotel projects have been
proposed in the private sector with con-
tents required for higher categorisation.
The locations of these and the names of
the parties are given in the aitached state-
ment. In the public sector, the India
Tourism Development Corporation have
plans to set up hotels at Gulmarg, Calcutta
Airport, Aurangabad and Kovalam, and
Tourist Cottages at Goa. The ITDC’s
Hotel Ashoka at Bangalore has started
functioning from 1-5-71 and the Hotel
Akbar in New Delhi will be commissioned
later this year. Air India also has plans
to construct two hotels at Bombay.

STATEMENT

Name of Party.

P

1. Piem Hotels Pvt. Ltd.

2. Indian Hotels Company Ltd.

3. East India Hotels Co. Ltd.

4. Metropolitan Hotels Ltd.

5. Elel Hotels & Investments Pvt. Ltd.
«. Allams Advanis Hotels Ltd.

Location

—_

Bombay

.do-
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Nug_c'rhny

7. Hotel Horizon Pvt, Ltd.

8 Hotel Holdings Pvt, Ltd,

9. D.L.F. Hotels Ltd.

10. Biren Roy Trust

11. Hotel Ganesh Pvt. Ltd.
12. Adyar Gate Hotel Pvt. Ltd.

13 Oriental Hotel Ltd.

14, Shahenshah Hotels Ltd.

15. G. L. Hotels Ltd.

16. U. P Hotels & Restaurants Ltd.
17. R. K. Hotels Pvt. Ltd.

18. Ramapriya Hotels Pvt. Ltd.

19. U. P. Hotcls & Restaurants Ltd.
20. H. H. Maharaja of Varanasi

21, Shuv Mahal Palace Hotel Pvt Ltd.

Enguiryby a Panel of Banking
Commission re: Bringing of Non-
Baoking Companies ander
Banking System
902. SHRI NIHAR LASKAR : Wil
the Minister of FINANCE be pleased to

state :

(») whether Government have appo-
inted & panel of the Banking Commission
to look into the question whether non-
banking Companies should be brought
into banking system; and

(b) if 30, when the Commission is
expected to submit its recommendations?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAOQO CHAVAN):
(8) The Banking Commission had appointed
a Study group for the purpose.
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Location

Bombay

Delhi
Calcutta

Madras

~do-
Agra
Aurangabad
Jaipur

-do-
Bangalore
Lucknow
Varanasi

(b) The report of the Banking Commi-
ssion 1s due to be submitted tothe
Government by the end of December,
1971,

Introduction of mew Services by
Indian Airlines

903. SHRI B. K. DASCHOWDHURY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the names of places where Indian
Airlines have introduced new services during
the current year so far; and

(b) the names of places which are being
considered for the operation of services
in the near fature? .
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THE MINISTER OF TOURISM AND
CIVIL AVIATION  (DR. KARAN
SINGH) : (a) Indian Airlines have con-
nected the following new  stations during
the current year :

Nasik

Raipur

Jodhpur
Muzaffarpur and
Dimapur

(b) Indian Airlines will operate services
to Tirupathi when the aerodrome is ready.

Production of long Range Guns
in the Country

904. SHRI SARJOO PANDEY : Will
the Minister of DEFENCE be pleased 1o
state :

(a) whether India is producing long
range guns in the country itself;

(b) if so, what will be the expected
range up to which these guns will throw
shells;

(c) whether some of these guns will be
folding also;

(d) the time by which these guns will
be made available for the fields for use of
Indian Army; and

() whether these guns will serve the

purpose of anti-aircraft guns and anti-tank
guns also?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
32::7.\‘ CHM:.&N SHUKLA) : (a)

ous types of Jong range guns in use
with Indian Army are : Mountain; Field;
Modium and Heavy Guns,
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(i) We are producing Mountain
Gun—175/24 Pack How based on
indigenous design aand develop-
ment.

(iiy Indigsnous Field Gun has
already been designed and
developed. The project sanction
for bulk production of the same
hss been issued.

(iii) There is no plan to manufacture
Medium Gun, which have been
imported. Barrels for Medium
Guns will, however, be produced
indigenously.

(iv) A proposal lo design a Heavy
Gun is under consideration .

(b) Itis not in public interest to dis-
close the ranges of these guns.

(c) Our Mountain Gun is Pack design
and is transportable by mules. The Field,
Medium and Heavy Guns do not cater

for this aspect.

(d) (i) Mountain Gun is already under
production.

(ii) It is not in the public interest

to give the production programme
of this gun.

(e) No, Sir.

Statement made by Shri S.S. Khera
regarding Policy of American Ol
Company in India

905. SHRI AJIT KUMAR SAHA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the reported speech
of Shri S. S. Khera, former Cabinet
Secretary and the present Chairman of the
Institute of Public Enterprises, stating
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that an American Oil Company 1n Inda
had refused Government of India's
certain request on the ground that the U.S,
State Department was against that sugges-
tion, as reported in ‘Patriot” on the 29th
August, 1971,

{b) if so, the name of the Compeny,

(c) the actron taken by Government
against the American O1l Company for
their refusal,

(d) whether Government had protested
against the WU. S. State Department’s
retion; and

(o) if 30, the outcome thereof ?

THE MINISTER OI PETROLEUM
AND CHEMICALS (SHRI P C SETHI)
(a) Yes, Sir

(b) to (¢). The report which appeared
in the press did not give  any specific
details about the alleged incident In the
abgence of details it 18 not possible to
furnish information

Development of Birth Place of
Mahakavi Surdas for Tourist
Attraction

906. SHR1 M, M. JOSEPH : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have consi-
dered 1o develop the birth place (near
Ballabgarh) of Mahakavi Surdas for
tourist attraction; and

(b) if so, the time by which it would
be developed and the amount to be spent
thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGR) : (a) No, Sir.

(b) Does not arise.
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Invitation to Members of Parliament
by Air India to join its Inaugeral
Jumbo Flight to New York

907. SHRI M. M. JOSEPH : Will the
Mmuster of TOURISM AND CIVIL
AVIATION be pleased to state :

(3) whether some Members of Parlia-
ment had been invited by Air India to
join its naugural Jumbo flights to New
York and if so, the particulars thereof,

(b) whether there was any dispute
about the new foreign travel tax to be paid
by those Members of Parliament; and

(c) whether that tax was duly paid and
if not, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) . (a) Ar India had invited 40
Members of Parliament on the two
Bombay/New York inaugurals which were
operated on October 17 and October 31,
1971. A hist of these Members of Parlia-
ment is attached.

(b) No, Sir

(¢) The inavgural flights were operated
with an entirely cconomy class configura-
tion. Invitees travelling in the economy
class are exempt from the travel tax.

Lt I
October 17, 19711 Bombay|New York
First Ingugural—Names of the
Members of Parliament who were
invited om this flight ex-New Delhi,

1. Shri Shankar Dayal Singh
2, Shri Vidya Dhar Bajpai
3. Shri Bibbuti Mishra

4. Shri Masiram Godara

5. Shri Subodh Haosda
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6. Shri Mohinder Singh Gill
7. Shri Chowdhury Ram Sewak
8. Shri S, A. Shamim
9, Shri Jyotirmoy Bosu
10. Shri P. K. Deo
11. Bhri 8. M. Solanki
12. Shri Vijay Pal Singh
13. Shr1 Lok Nath Mishra
14, Shri Bramananda Pandia
15, Shri M. Srinivasa Reddy
16. Shri R. S, Panjhazari
17. Shri Melhupra Vero
18. Shri P. C. Mitra
19. Bhri Goday Murahari
20. Shri Chowdhury Sadho Ram

List 11

October 17, 1971—2nd Bombay|New York
inaugural—names of Members of Parliament
who were invited on this flight ex-New Delki.

1. Shri Purshottam Kakodar
2, Shri Z. M. Kahamdole

3. Bhri A. P, Sharma

4, Shri Nawal Kishore Sharma
5. Shri §. M. Krishna

6. 8hri D. 8. Afzlpurkar

7. Shrimati Minimata Agamdas Guru
8, Sari K. Gopal

9. Shri Shambhu Nath
10, Shr iP. Venkatasubbaiah
11, Shrimati Savitri Shyam
12, Shrimati Gangs Devi

13. Rajmata V. R. Scindia

4. Shri G. Viswanathan

15, Shri Madhu Dandvate

18, ShﬂN_ K. Bhatt

17. Shri Salil X. Ganguii

18. Shri R, 8. Doogar
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19. Shri Jayant S. Tilak
20, Shri 8. A, Khaja Mohidesn

Appoiutment of a Com mittee to review the
Working of Self Removal Procedure.

908. SHRI M.M. JOSEPH : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have recently
appointed apy Committee to review the
working of self-removal procedure with a
view to reducing leakage of revenue ; and

(b)-il s0, the naturc thereof and pro-
gress achieved in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH). (a) Yes, Sir.

(b) The composition of the Committee
and the Terms of Reference have been sot
out in Government’s Resolution, acopy
of which is laid on the Table of the House
| Placed in library. See No LT. 1056 [11]

The Secreariat of the committee is being
set up. The Chairman accompanied by the
Secretary has commenced a study of the
Central BExcise procedure by visiting
manufacturing units,

Interception of Arsb Dhows carrying
Contraband Goods

909, SHRIM.M. JOSEPH: Will the

Minister of FINANCE be pleased to state :

(a) whether two Arab Dhows carrying

contraband goods were intercepted bY
IN.S. Cauveri off Bombay on the ISth

October, 1971 ;

(b) whether any arresis were made and
some goods were seized by the Customs
authorities ; and

(c) if so, the action taken by Govem-
ment in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIK. R.
GANESH) : (a) Yes, Sir,

{b) 24 persons (12 crew members of each
of the craft) were arrested. Japanese textiles
valued at approximately Rs. 16 lakhs
(at Indian market rate) were seized from
one of the craft. Except for some foreign
currency no other goods were seized from
the second craft. Both the craft were also
soized.

(c) So far complaint for the pirosecution
of 12 crew members of one of the craft has
been filed in the Court of Law. Depart-
mental adjudication proceedings for the
conflscation of the contraband goods and
the craft have also been initiated.

Setting wp of Oll Refinery in North-west
India

910. SHRI NAWAL KISHORE
SHARMA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether Government are setting up

an Qil Refinery in the North West India
in the near future ;

(b) if so, the location of the refinery ;

(c) the expected capacity of the Refinery
and the cost of construction ;

(d) the length of pipelines that would
be required for the Refinery and from
where these pipelines are to be obtained ;
and

() the extent to which the Refinery
will be in a position to solve the oil require-
ments of the area 7

NOVEMBER 19, 1971

Written Answers 156

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P.C. SETHD:
(a) and (b). A Committes of Experts was
appointed in 1969 to study the question
of additional refining capacity in the coun-
try and its location. This Committee
recommended the establishment of a
refinery in the north-west region. The
Indian Oil Corporation was asked to pre-
pare a Feasibility Report for this refinery.
The report was received i June 1971 and
is at present under examination. No
decision 1n regard to location has yet been
taken

(c) About 6 million tonnes per annum.

{(d) This will depend upon the locations
of the refinecy and the pipeline terminal

(¢) The refinery when commissioned is
expected to meet (he major requirements
of the area.

Posting of A.B.M. (D) in the Branches of
L. .C.

911. SHRI SAT PAL KAPUR : Will
the Minister of FINANCE be pleased to
state :

(a) the condition for posting A.B.M.
(D) in the branches of Life Insurance
Corporation of India in Delhi ;

(b) the number and names of branches
which are still functioning without the
A.BM, (D) and since when they are
‘unctioning without A, B.M. (D) ;

(c) whether it is & fact that in some of
these Branches of L.1.C., ABM. (D) was
posted earlier but withdrawn later on and
if so, the reasons therefor ; and

(d) the steps taken in respect of posting
of AB.M. (D) in these branches and the
time by which A.B.M, (D) will be posted
there ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The following are the

conditions in force for posting of A.B.M.
(D)in the City Branches of L.I.C. (in-
cluding Delhi) :—

(1) In Branches where the business
completed during the last two accounting
years amounted to at least Rs. 1.5, Crores
and the strength of Development Officers
15 at least 12, 1 A.BM. (D)

(ii) In Branches where the business
completed during the last two accounting
years amounted to at least Rs. 3 Crores
and the strength of Development officers
is at least 20, 2A.BM. (D)

(i) In Branches where the
business completed during the last two
accounting years amounted to at least
Rs. 4.5 Crores and the strength of
Development Officers is at least 28.

3 ABM. (D)

For the year 1971-72 the foregoing
conditions have been relaxed to the
following extent :—

(i) Reference to the number of
Development Officers has been deleted.

(i) The shortfall, if any, in the comple-
ted business in 1969-70 can be met out of
the excess in the completed businessin
1970-71 i, e. the average of the completed
business during the two years 1969-70 and
1970-71 would determine whother the
condition relating tothe completed
business is satisfied or not.

(i) The Zonal Manager bas been
authorised to make such other exceptions
as he considers necessary for the develop-
ment of new business subject to the
condition that the number of A.B.Ms (D)
to be eppointed on the basis of such
exception does not exceed 6 in the Zone.

The Zonal Managers have been
discrotion to create Direct Agency %:l‘l
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in the Branches where the requisite number
of eligibic Agents are available, subject to
the condition that the creation of such
Direct Agency Units does not disturb the
eligibility of the Branch to regular A BMs
(D). Seven Direct Agency Units have been

created in Delhi.

(b) The names of the Branches whore
no A.B.M. (D) has been posted are as
under :(—

Name Remarks

Branch Unit Thisis a Direct Agents

No. 117 Branch and, therefore,

no ABM. (D) has
been posted. The
Branch is looked after
by a Branch Manager.

Branch Unit These were Sub-Offices
No. 127 previously and have
(Mauz Khas) been upgraded  as
Branch Unit Branch Offices from
No. 128 May-June, 1971 and at
(Delhi Cantt.) present as per rules they
Branch Unit are not eligible for pos-
No. 129 ting of A.B.Ms (D).
(Kirti Nagar)

Branch Uit As per rules this Branch
No. 312 is not cligible for posting
(Nizamuddin) of s AB.M. o

(¢) No, Sir.

@ m.mmmmmu
for postings of A.B.M. (D) as per tules,
necessary steps would be taken to post
an A.B.M. (D) atit.

Non-Acceptance of the Proposals by Life
Insurance Corporation by the
Slst March, 1971.

912. SHRI SAT PAL KAPUR: Will
the Ministet of FINANCE be picased to
sate :

® mﬂltheauoruh Insu-
rance received upto the 3lst March, 1971
in the Delhi division were accepted and
¢isk covered from 31st Macch 1971 o
carlier therefrom ;
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(b) if not, the reasons for which all the
proposels could not be accepted by that
date ,

(c) whether one of the reasons 1> that
overime was not allowed to the stafl
which resulted 1n non-acceptance of a
large number of such proposals by the
31st March, 1971 , and

(d) whether 1t 1s proposed t o commence
risk of those policies the pioposals n
respect of which were reeened on or before
31st Marcn, 1971 s0 as to give them the
benefit of bonus for the year 1970 71 ?

THE MINISTER OI' STATE IN THI
MINISTRY OF FINANCL (SHRI K R
GANESH) (a) Almost all the proposals
(barring a few cases) recened on or before
31st March, 1971, in D:llu Divisional
Office were processed and risk covered
from 31st March, 197 , or carlier

(b) A disproportionately largc number
of proposals were received during the last
week of March, 1971 and all of them
could not be processed by the end of the
month m spate of best cfforts

(c) No, Sir In fact, the concerned
staff was put on  overtime dutv during
the last two days of March 1971, aggrega
ting to 2200 man hours

(d) No, Sir  Under the rules of the
Corporation 1t 18 not permissible {o cover
the risk from 3lst March, 1971, or earlier

i respect of proposals processed after 31st
March, 1971, when the accounts are closed

Supply of Arms to Pakistan by Forelgn
Countries

913, SHRI G Y KRISHNAN

SHRI MUKHTIAR SINGH
MALIK

Will the Minmister of
be pleased to state

(a) the names of the countries supplying

DEFENCE
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mihtary, naval and Aur Force supplies to
Pakistan at present, and

(b) the reaction of Government thereto?

A

THE MINISTER OF DEFE-
NCE  (SHRI JAGJIVAN RAM) .
(@) and (b) The attenticn of the hon'ble
Members 15 invited to the reply given to
Starred Question No 154 answered on
31st May 1971 Asthe hon'ble Member s
aware, an ncreasing number of countries
are now discouraging or denying supply of
military hardware to Pakistan It will,
therefore, not serve the public interest if
country-wise detatle of supplics made to
date are disclosed

Securing of Deposits ol the Smal Mid-

dle Class Depositors

914 SHRI G Y. KRISHNAN  Will
the Minister of FINANCL be pleased to
state

(a) whether Reserve Bank of India has
made use of the powers 1n sccuring deposits
of the small middle-class depositors in
various companies, and

(b) if so, 1n what manner ’

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN)
(a) and (b). The details of the action
taken by the Reserve Bank of India so far
are given 1n the annexed statement. The
general question of acceptance of deposits
by compantes 1s also under considération
of the Banking Commission Their recom-
mendations are a walted

STATEMENT

The Reserve Bank of Indis 1ssved on
29th October, 1966, two directions name ¥,
the Non-Banking Fmanclal Companies
(Reserve Bank) Direc tions, 1966 and the
Non-Banking Non-Financial Compames
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(Reservo-Bank) Directions,® 1966, The
directions

(1) Prohibit the aoceptance of short«
term deposits for periods of less
than € months in the case of hire-
purchase companies and 12
months in the case of other com-
panle 5

(i) Restrict the acceptance of depo-
sits to a celling of 25 per cent of
the paid-up capital and free rese-
rves in the case of all companies

other than hire-purchase and
housing finance companies;

Require a non-banking company
to disclose particulars regarding
its management, business, profits,
dividends, capital, reserves, depo-
sits and other liabilities in any

sdvertisements soliciting  depo-
sits ;

(iv) Provide for the furnishing of
proper receipts for deposits to
the depositors and maintaining
of deposit registers with pres-
cribed minimom particulars;

(v) Provide for the inclusion, in the
annual report, of particulars
regarding the overdue deposits
which have been continuing;

(vi) Provide for the inclusion, In the
apnual report, of particulars
regarding the overdue deposits
which bave remained unpaid,
if the overdues are in the aggre-
gate in excess of Rs. 10 lakhs;

(vii) Provide for the maintenance of
liquid assets equivalentto 10 per
cent of outstanding deposits, in
the case of hire-purchase and
housing finauce companies;

(viil) Make provision for easuring,
in the case of companies trans-
Actlog hire-parchese  business,
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(ix) Provide for the submission

information in sufficient dotail
by financial companies regardiag
their operations and by non-fin-
ancial companies regarding their
deposits and hire-purchase trans-
actions,

- Utiiisation of Services of Civilian
Specialists In Military Intelligence
Orgaaisation

915. SHRI MUKHTIAR SINGH
MALIK ; Will the Minister of DEFENCE
be pleased to state :

(a) whether there is any proposal under
consideration of Government to utilise
the services of civilian Specialists in the
Military Intelligence Organisation; and

(b) if not, the reasons thereof ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) No, Sir.

(b) No mecossity has boen felt for the
sppointment of civilian specialists in the
military intelligence organisation. These
posts are filled by officers of the Army
Intolligence Corps. There is adequate
coordination between military and civil
intelligence organisations.

Costrol on Bank Advances sgaiast
Foodgraias
916. SHRT MUKHTIAR  SINGH
MALIK : Will the Minister of FINANCE
be pleased to state .

(a) whether any new scheme has beott
envisaged to tighten control on Bank adva-
noes sagainst foodgraine in view of the
sharp rise in prices; and
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(b) if so, the nature of the scheme”

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN)
(s) and (b). The Reserve Bank of India
18 constantly watching the situation with
a view to taking suitable measures when
necessary

Recrultment in the India Airlines and
Aur India

917 SHRI MUKHTIAR SINGH
MALIK Wil the Mimnister of TOURISM
AND CIVIL AVIATION be pleased to
state.

(a) whether recruitment 1n the Indian
Airlmes and Air India 1s made direct and
not through Employment Exchanges or
{nion Public Service Commussion,

(b) if not, the reasons therefor ?

(c) whether there 1 any proposal under
the consideration of Government to set up
a separate cell to hold examinations for
recruitment in these two Undertakings,
and

() if not, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) * (1) to (c) In Indian Airhnes all
vacsncies are notified to employment ex-
changes, but selection 18 not restricted to
names received through them The rec-
ruitment and promotion rules of Tndian
Awhned, approved by the Board of the
Corporation, stipulate that all posts should
be notified/advertised.

2, Tn Air-India, recruitment in respect
of categomes like stenographers, typists,
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clerks and peons 1s done through employ-
ment exchanges, and direct recruitment is
resorted to when {he employment exchange
15 unable to supply suitable candidates. In
respect of supervisory/officer categories
including technical, highly skilled and
licenced categories vacancies are simulta=
neously advertised and notified to employ-
ment exchanges.

3 Indian Airlines and Aur India are
statutory bodies establishod under an Act
of Parlhament  Recruitment to all posts 18
done directly by the Corporation and not
through the agency of the Unwon Public
Service Commission which handles recruit
ment to Goveinment departments

Proposal to set up a separate cell In

Union Public Service Commission to hold

Examinations for Recruitmeats in Pablic
Undertakings

918 SHRI MUKHTIAR SINGH
MALIK Wil the Mmster of FINANCE
be pleased to state

(a) whether there 15 any proposal under
the consideration of Government to set up
a soparate Cell m Union Public Service
Commussion 1o hold examnations for rec-
rurtment m the Public Undertakings, and

-

(b) if not, the reasons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH) : (a) No such proposal 18 under
conmideration of the Government.

(b) It s felt that the sctting up of an
agency external to the Public Enterprises
for ths purpose of recruitment will not
only abridge the autonomy of the Peblic
Eaterprises but afso result in  detays in the
manng of these posts in the Enterprises.
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Programme for Drilling of New Ol
Wells and to lodate New Ofl Beltd in the

: * Country

919. SHRI MUKHTIAR

MALIK :

SHRI D K. PANDA :
SHRI C. CHITTIBABU :

SINGH

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the salient features of the new pro-
gramme [or drilling of new oil wells and
to locate new oil belts in the country
during the next two years; and

(b) the funds allocated for the purpose?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(a) During the next two years, the Qil
and Natural Gas Commission would con-
tinue exploration and development drilling
in the warious areas in Gujarat, Assam,
Jammu and Kashmir, and the Cauvery
Basin. Besides, the Commission has also
planned to extend its deep exploration
drilling activiues to certain areas in Jai-
salmer district of Rajasthan, Ganga Valley,
Kutch and Tripura, The Commission
has planned to drill 194,000 metres and
200,000 metres in the above areas, during
1972-73 and 1973-74 respectively. Explora-
tion drilling activity in the offshore areas
in the Gulf of Cambay and adjoining arca
of the Arabian Sea will be cont‘nued.

In addition, it is planned to continue
geological mapping and gravity, magnetic
and seismic surveys in various Sedimen-
tary areas,

Oil India Limited has also drawn up a
Five-year Exploration Programme (1970-74)
under which one exploration well will be
drilled in Dum Dum ares of Asmam and
one well in Ningru srea of NEFA during
the years 1972 4nd 173,

’
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(b) The budget estimates of the Com-
mission for the year 1972-73, envisagea
total operation expenditure of Rs. 35.10
crores on the exploration and develop-
ment activities. The operational expendi-
ture during the year 1973.74 on these act-
ivities, would depend on the level and
extent of operations in that year, An indi.
cation of this expenditure may become
available in the coming months in the light
of the technoeconomic study, recently
completed by ONGC and Soviet experts,

of the oil and ga» reserves within the coun-
try,

The cxpenditure of Oil India Limited
on their exploration programme for the

calendar years 1972 and 1973 is estimated
at Rs. 348 lakhs.

Sites in NEFA expiored by Oil India
Led.

920. SHRI BISWA  NARAYAN
SHASTRI : Will the Minister of PETRO-

LEUM AND CHEMICALS be pleased to
state :

(2) whether 3 sites in NEFA have been

selected by the Oil India Limited and ex-
plored;

(b) if so, the progress made so far; and

(c) the expected quantity of oil from
those oil wells 7

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRIP.C. SETHI) :
{a) and (b). Oil India Limited have, so
far selected four locations for drilling in
the Ningru arca of NEFA. Of these, ex-
ploratory wells at two sites have already
been drilled and found dry. Procurement
of equipment and other preparations are
n hand for drilling at the other two sites
in the area, one in 1973 and one in 1974,

() Tt is difficult to make a forecast
about oil prospects before the wells are
drilled.
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Opening of Nationalised Banks in rural
areas of West Bengal

921. SHRI GADADHAR SAHA:
Will the Minister of FINANCE be pleased
to state :

(a) the number of nationalised Banks
opened and proposed to be opened in rural
areas of West Bengal and their locations
District-wise;

(b) whether they have started providing
loans to the small farmers and Small
Traders and others who are Bargadars; and

(c) if so, the amount of loan given to
these categories of people block-wise in the
District of Birbhum ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(8) to (c). The information is mnot
readily available. This will be collected
to the extent possible and laid on the
Table of the House.

M/s. Smith Stanistreet, Calcutta
facing Closure

922, SHRI S.C.SAMANTA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Messrs Smith Stanistreet
Company, Calcutta, is facing closure for
mismanagement and lack of working
capital; and

(b) whether his Ministry propose to
recommend to the Company Affairs Board
to appoint Government Directors for this
Company in the interest of life-saving drugs
and 1100 employees?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
(a) Reports have been received in this
regard.

(b) The matter is under consideration.
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Mismanagement in M/s Smith
Stanistreet Co., Calcutta

923. SHRI S. C. SAMANTA: Will
the Minister of COMPANY AFFAIRS be
pleased to state:

(a) whether Government have received
any reports about mismanagement in the
affairs of M/s Smith Stanistreet caused by
Mundhra group in collusion with Life
Insurance Corporation nominee on the
Board; and

(b) if so, the reasons for not appoint-
ing Government nominees on the Board of
this Company after failure of the majority
group to deposit call money for new issues
within the scheduled date?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
RADDY): (a) and (b). Some communicas
tions were received from the Life Insurance
Corporation of India and the Smith Stani-
street & Company Workers Union, in
October, 1971, regarding the affairs of this
Company and an enquiry is being made by
the Company Law Board for taking appro-
priate action under the Companies Act,
1956,

Conversion of Gujarat State Fertilizer
Corporation into a Pablic Sector
Company

924, SHRI S. C. SAMANTA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Government have received
any memorandum suggesting the conversion
of Gujarat State Fertilizer Corporation in-
to a full public sector company and to
recover it from the control of big business
interests;

(b) what action has been taken so far
by the Gujarat Government to improve
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the working of this fertilizer tasufactor-
ing company; sad

(c) the remsons for Gujarat Govern-
§ ment’s refusal to take action under article
230 of the articles of assoclation of this joint
sector company”?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
(a) to (c). Government have received some
representations in this regard; these have
besn forwarded to the Government of Guj-
arat for consideration, since the issucs
raised thereln lie within their competence.
1t is for them to take appropriate action in
the matter.

Rate of Punctuality in the Departure and
Arrivals of the Indina Allaw
Day Flights betwees Dalhl
and Madras

925. SHRI MURASOLI MARAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(u) the rate of punctuality in the de-
parture and arrivals of the Indian Airlines
day flights between Deihi and Madras from
15th September to 15th October, 1971;
and

(b) the reasons for the disarray in
the timings of the flights in these and other
trunk routes during that period and the
steps taken to conform to someo stable
time-table?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The mte of punciuality in
Indian Airlines day flights botween Delhi
and Madras from 15th September 1971 to
15th October 1971 is 79.03%, taking all
types of delays into account.

(®) The timings of the flights had to
be revised as the runway at Madresis
Under repairs, Madras airport, is closed to
Ml jot airceaft up to 1300 hours,

KARTIKA 28, 1993 (SAK4)
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Hiswe of Livsucks For Seuttieg wp
Hotels i Dol

926, SHRI R. S. PANDEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to stats:

(a) whether Government bave recently
fssued some [licences to different parties to
set tp hotels in Delhi to meet the growing
demand for more hotel accommolation
in the Capital;

(b) if so, the particulars of the licknces
issued during this year with the names of
parties; and particulars 6f thelr projects;

(c)’ whether they bave been allowed
foreigh collaboration in setting up their
hotels and if o, to what extent; and

(d) whether some more applications ia
this regard are under consideration and if
80, from which parties?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (3} No, Sir.

(b) and (). Do not arise,

() Three applications for approval are
under consideration.

Pakistasi Sples in the Indlas Armed
Fotces

927. SHRI R. S. PANDEY: Wil
the Minister of DEFENCE be pleased to
state:

(a) whether a large number of Pakistani
spies have recently bean detected in the
Indian armed forces, carrying on sabotage
abtivities; and

(®) il s0, the steps taken to check
infiltration of Pakistani spies into the
fodian army and its establishments?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (8) No, Sk,

(b) Security measures bave boen tight=
oned.
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Giving. of Peasion throwgh, Moucy
Orders

928. SHRI MANORANJAN HAZRA:
Will the Minister of FINANCE be pleased
to state !

(a) whether Government propose (o
give pension to the pensioners through
wmoney orders ; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). Pensioners draw-
ing pensions not exceeding Rs. 230 per
month are eatitled to receive their pen-
sions through moncy oiders, but, the
money order commission is payable
by them. In pursuance of the recommenda-
tions of the Administrative Reforms
Commuss;on made by them in their Report
on Treasuries, instructions have now been
issued that pensions, including provisional
pensions, upto Rs 100 per month
should, at the request of the pen-
sioners, be remitted to them by
money order at Govemment expense

Setting up of a Nylon Filament Yara
Factory in Kerala

929. SHRI M K. KRISHNAN:
SHRI A K. GOPALAN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased (o state:

(a) whether the Kerala State Industrial
Development Corporation have requested
the Centre to issue a Letter of Intent for
setting up a Nylon Filament Yarn Factory
in Kerala ;

(b) if so, whether the Letter of Iﬁtant
has been issued ;

(c) ifnot, the regsons therefor ?

NOVEMBER 19, 1971
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir,

(b) and (c). The application is under
consideration along with the other applica-
tions received in response to this
Ministry’'s Press Note dated $th
July, 1970, A decision in the matter is
likely to be taken shortly

Plan for establishing a Tourist Centre at
Parambikulam, District Palghat, Kerala

930. SHRI M. K.KRISHNAN: Wil
the Ministet of TOURISM AND CIVIL
AVIATION be pleased to state *

(a) whether Government are consider-
ing any plan for establishinga tourist
centre at Parambikulam, District Palghat,
Kerala ; and

(b) il so, when a decision is hkely
to be taken m this regard *

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGHY: (a) No, Sir

(b) Does not arise

Propesal to develop Kumarakom near
Kottayam (Kerals) into & Tourist Ceptre

931. SHRIM. K. KRISHNAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whethe there is any proposal under
the consideration of Governtent to
develop Kumarakom near Kottayam
(Kerala) into a tourist centre ;

(b)if 30, the estimatod cost thersol ;
and
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(c) ‘when & decislon is likelyto be
uken{nthlirewﬂ?_

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir. The Government
of India have no such proposal under
consideration.

(b) and (¢). Do not arise.

Visit to Kerala by Air Force Recrulting
Officer

932. SHRI M. K. KRISHNAN: Will
the Minister of DEFENCE be pleased to
state -

(a) whether any Air Force]Recruiting
Officer toured Kerala State during last
year ;

(b) if s0, the number of persons rectui-
ted from Kerala State during his tour ;
and

(c) the number of vacancies of ecach
course trade-wise allotted to Kerala
State ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) and (c). Vacancies are not allotted
State-wise. Trade-wise vacancies are allot-
ted to Air Force Recruiting Offices. Out
of 404 vacancies allotted, in 1971, to the Alr
Force Recruiting Offics, Bangalore, which
covers Mysore State and Kerals State,
286 persons, who belong to Kerala State,
were selected,

Memorandom from Mayor of Caleatta
on Share in Tax Revennves

933. SHR] DINEN BHATTA-
CHARYYA: WHl the Minister of
FINANCE be pleased 10 state :

(%) whether Governivent have received
Ay memorandum from the Mayor of
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Calcutta Corporstion demanding reason-
able tax share;

(b) if so, the contents of  the memoran-
dum; and

(c) the reaction of
thereto?

Government

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) The Mayor of Calcutta has
represented that in order to cover the
revenue deficit of the Calcutta Corporation:

(i) ° share of the Calcutta Corporation

in the octroi receipts should be

enhanced;

(ii) corporation should be given a
share of the terminal tax
receipts;

(iii) grant to the Corporation out of
the State Government's receipts
from the tax on Motor Vehicles
should be increased;

(iv) the Corporation should be given
a share of the entertainment tax
and a grant for education;

(v) pendinga decision on the above
requests, Government of India
should extend ad hoc financial
assistance to the Corporstion;
and

(vi) assistance from Calcutta Metro-
politan Development Authority
and the State Government should
be in the form of grants.

(c) The reproscntation bas  been
referred to State Government.

Higher Dividends declared by Foreign
Ofl Companies

934, SHRI KRISHNA CHANDER
HALDER : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether foreign oil companies ia
India had declared higher dividends even
out of thelr reserves;
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(b) if s, the particulars theseof;

(c) whether these methods of higher
dividends were declared with a view to
repatriate their capital to their countries
and eheat Government In c¢ase of natien-
alisation; and

(d) if %0, the reaction of Government
thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(2) Yea, Sir.

(b) Net Profits, transfers from reserves
sdd dividends by the three major foreign
ofl refineries of Burmah-Shell, Caltex, and
Esso during the year 1969 and 1970 are
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& under —
T T T T T Rejlakhs
Year Nau Trangfer Dividends
Profis from declared
Resarve
1969 515 M6 981

19720 546 612 1158

PRarticulars regarding the marketing
campunies are being collected.

(c) and (d). Apparently, the companies
found the retained profits of previous years
t0 be surplus to their curreat requirements
and therefore they have withdrawn them
from the reserves and transferred them
back to the foreign bolding companies by
way of dividends. This has enabled the
foreign holding companies to reduce their
oquity in the Indian subsidiarses. In the
process the net worth of the subsidiaries
hag also been reduced. The companies have
not contravened the provisions of either
the Companies Act or the Foreign Ex-
changs Reguiation Act in drawing upon
untepitatised reserves buiit out of past
profits to declare dividends in excess of
oet profits made during the year.
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Aspesppent of Tocame of Yolgs Restnuyyst.
New Delhl and the Gragp for Revevary
of Iscome-Tax

935. SHRI KRISHNA CHANDRA
HALDER :
SHRI RATTAN LAL
BRAHMNAN :

Will the Minister of FINANCE be
pleased to state :

(a) the number of assessments complet-
od and “the amount recovered from M/s
Voigs Restaurant, New Delhi and the
group during the last three years;

(b) whetber their concerns 1o Bombay
were assossed in Delhi for the last fiftesn

years; and

(c) if s0, the remsons why thess cases
have been transferred to Bombay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH): (a) The number of assess-
ments completed 15 46 and the amount
recovered in this case during the last three
years is Rs. 19.49 lakhs,

(b) Yes, Sir, upto 14-8-1969.

(c) These casss were tranaferred
Bombay conmdering the fact that
Hundi Circle ot Bombay would be
better position to deal with these cases s»
hundi transactions were involved.
ever, the assessee has come up for a settle-

hunds

assessce has been required to show case
why the cases should not be transfesrsd
back to Delhi  Orders about the transier
of the cases will be passed after consider-
ing the nssesses's objections.
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Seirure of Gold by Customs Department

936. SHRIH.K.L. BHAGAT : Will
the Minister of FINANCE be pleased to
state :

(a) the total quantity and value of
smuggled gold scized by the Customs
Department during the last 6 months;

{b) the comparative position in this
regard during the previous 6 months of the
current year;

{c) whether Government have taken
any new sieps for prevention of gold
smuggling during this year: and

(d) if so, what are these steps ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) and (b). 701 Kg. of goid
valued at Rs. 64 lakhs at the internation-
al monetary ratc and Rs. 144 lakhs at the
Indian market rate was seized by the
Customs authorities during the period
April to September, 1971 which includes
the monsoon season when smuggling is
much less comparatively. During the
previous six months i.e., Oct. 1970 to
March 1971, 1791 Kg. of gold valued at
Rs. 153 lakhs at the international
monetary rate and Rs. 344 lakhs at Indian
market rate was seized by the Customs
authorities.

(c) and (d). In order to intensify anti-
smuggling work along the coast of Gujarat
and Tamil Nadu preventive formations in
these areas have been reorganised during
the year 1971. In Ahmedabad Collectorate,
3 dwvisions under the charge of Asstt.
Collectors have been crested exclusively
for anti.smuggling work. Similarly in
Madurai Collectorate two divisions under
the charge of Asstt. Collectors have been
created exclusively for  anti-smuggling
work. Additional Jauaches, vehicles, arms
and other equipment such gs binoculars
have been acquired during the year for
effective intevception, prevention etc.
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Mobilisation of Additional Resources

937. SHRI H. K. L. BHAGAT : Will
the Minister of FINANCE be pleased to
state :

(8) whether any concrete measures to
mobilise additiona! resources in view of
the extraordinary requirements of the
present situation in the country are being
taken; and

(b) if so, what are the measures and
when they are likely to be implemented ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN : (a)
and (b). Government have recently taken
measures to mobilise additional resources
in the context of the situation created by
the influx of refugees from Bangla Desh.
These measures include the levy of a tax
on railway fares through the Railway
Passenger Fares Ordinance 197), a tax on
ceriain postal articles through the Tax on
Postal Articles Ordinance, 1971, a taxon
inland air travel through the Inland
Air Travel Tax Ordinance, 1971, an addi-
tional duty on instruments chargeable to
stamp duty and an excise duty on news-
papers through the Stamp and Excise
Duties (Amendment) Ordinance, 1971,
These levies came into effect from the
15th Nowvember, 1971. The States are
also taking measures to0 raise resources
for refugee relief,

Achievement of Self-sufficlency In
development of sopbisticated and
complex Radar System

938, SHRIH.K. L. BHAGAT: Wil
the Minister of DEFENCE be pleased to
state :

(8) whether his Ministry have formulat -
ed schemes to achieve self-sufficiency in the
development of sophisticated and complex
radar systenrs:
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(b) when these schemes wili be imple-
mented, and

(c) whether any target period has been
fixed for achieving self-sufficiency ?

MINISTER OF  STATE
PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Production ef sophisticated radar systems
isa oontinuously evolving process. Self-
sufficiency can, therefore, be expressed
only in relative terms taking 1nto accoumt
the availability of raw material, produc-
tion know-how and production facilitres,

THE

Several competence-building tasks have,
however, been taken up during the last
few years to build up the necessary
competence for the development of sephis-
ticated and complex radar systems, Some
radars required for the Army and Arr
Force have already been developed and
are now In the production phase.

It1s hoped to achieve reasonable self-
sufficiency based on current requirements,
in all types of radar required by the three
Services by 1980.

Peenomy Maasures taken as a result of
Problems relating to Bangla Desh

939. SHRI H.K.L BHAGAT - Will
the Mmister of FINANCE be pleased to

state :

® whether in view of the extraordi-
nary situation being faced by the country
due to problems relating to Bangla Desh,
Government have taken any economy
measures ;

(b) if so, what are the measures and

what is the economy cxpected to be made
and since when these measures have com-

menoed ;
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(c) whether the State Governments have
&1s0 been advised to take economy mea-
sures ; and

(d) if so, the steps taken by the State
Governments imthis regard.

THE MINISTER OF STATE IN THE
MINISTRY OFFINANCE (SHRI K. R.
GANESH) (8) Yes, Sir.

(b) The more important measures are :

(1) A review of the current year's
budget provision for non-Plan expenditure
S0 as to secure as nearly as possible a 5%,
reduction. This reduction 1s to be achie~
ved by cutting down all non-essential items
of expenditure, re-scheduling, postponing
or dropping of sanctioned programmes to
the extent feasble and deferring all new
activities unless there 13 special justifi-
cation

(2) Further restrictions on unproductive
items of expenditure by curtailing the
provision made for contingencies, travel-
ling allowance, entertainments and the
hke, and by imposing curbs on filling up
of vacant posts, foreign travel, use of tele-
phones and staff cars, purchase of deco~
rative articles and furnishings and so on,

(3) Curtailment of the facility of ad-
vances for the purchase of motor cars,
scooters and motor cycles admissible to
Government servants

These measures were commenced in
August 1971. According to present indi-
cations, savings to the extent of Rs 59
crores approximately in the current year's
non-Plan budget (excluding Rallways) are
expected as a result of the above measures,

(c) Yes, Sir.

(d) In s recent Conference the Chief
Ministers/Governors agreed to take mea-
sures to curtall non-Plan and mon-eésen-
tial oxpenditave,
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Steps to achieve self-sufficiency in
Fertilizers

940, SHRI H.K.L. BHAGAT : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether his Ministry was aiming at
self-sufficiency in fertilizers during 1976-77;

(b) the steps proposed to be taken in
this connection; and

(c) whether any more fertilizer projects
are likely to be sanctioned this year?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
(a) Yes, Sir.

(b) Additional capacity in fertilizer is
being creuted by expansion of existing
plants, where feasible, and by setting up
new plants.

(¢) Final decision on some of the pro-
posals for establishing new fertilizer pro-
jects or for expanding existing ones is
expected to be taken during the current
year.

Alleged Misappropriation of Funds by
General Managers of General
Tnsurance Companies

941. SHRI SHASHI BHUSHAN : Will
the Minister of FINANCE be pleased to
state

(a) whether Government have appoin-
ted the General Managers of General Insu-
rance Companies after nationalisation of
General Insurance in the country as Custo-
dlans of thoge Insurance Companies ;

(b) whether there were certain complaints
against yome of the General Managers of
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General Insurance Companies regarding
misappropriation of funds of the company;

(c) the arrangements made by Govern-
ment for screening those persons against
whom certain complaints were made ;

(d) whether these Custodians are making
large scale retrenchment and thus there is
discontentment among the employees of the
Insurance Companies ; and

(¢) the policy adopted by Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SHUSHILA ROHATGI) : (a) Yes, Sir.
General Managers of several insurance
companies have been appointed as custo-
dians of other companies.

(b) and (¢). Only one complaint of
misappropriation of funds by an officer
during an earlier period when he was in the
employment of another insurer was recei-
ved. The Custodian has resigned his custo-
dianship and another is being appointed.
The matter is under consideration.

(d) and (¢). No, Sir. Iastructions have
already been issued to the Custodians that
no genuine employee should be retrenched.
These instructions apply equally to the
genuine part-time employees.

Rates of Commission ailowed to
petrol pump dealers

942, SHRI SHASHI BHUSHAN : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the present rate of commission
allowed to petrol pump dealers and when
this rate was fixed ;

(b) whether the expentes incurred by
dealers of petroleum on staff, decoration,
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_Ms,uwmddwidwﬁozh ame-
pities bave Incrpassd many times but- the
rate of commission is the same ; and

() whether Government propose to
make an increase in the Commission rate
allowed to petrol dealers 7

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P.C. SETHI):
(a) Since 1954, the rate of dealers’ commi-
ssion on Motor Spirit has been Rs. 41.80
per KL and on High Speed Diesel Oil
Rs. 17.60 per KL since 1955.

(b) and (c). Government have asked
‘National Council of Applied Economic
‘Research to investigate into the actual
economics of the retail outlets with a view
to determine the adequacy or otherwise
of the present rates of commission. The
* matter will be examined by Government on
receipt of their report.

Forelgn monopolists in India

943, SHRI SHASHI BHUSHAN : Will
the Minister of COMFPANY AFFAIRS be
pleased to state :

(a) whether Government have pre-
- pared a list of Indian monopolists in the
_ country ;

(b) the rules framed by Government in
respect of foreign monopolist concerns
" functioning in Tobacco, petroleum, drugs
. and shipping business in India ; and

{c) thenames of such foreign monopo-
list concerns 7

. THE MINISTER OF COMPANY AF-
- FAIRS(SHRI RAGHUNATHA REDDY) :

" (ay Presumably, the question refers to the

‘Undertakings. whether limited companies

' 'f'ﬁornnt registered under section 26 of the

. 'Monopolies and Restrictive Trade Prac.
. tioes JAct, 1969, Upto | 15th. November,
" 1871, 814 such Undertakings have regis-
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tered themeelves under the-Act. A list of .
these Undertakings is given in statement I
laid on the Table of the House, [Placed
in Library. See No. LT—1057{71}

(b) Rules framed' by the Govermnment
under the provisions of the MRTP Act,
which are equally applicable to such under-
takings in India (registered under section
26 of the MRTP Act) have from time to
time been laid on the Table of the House
in accordance with the provisions of See-
tion 67 (3) of the MRTP Act.

(c) Information with regard to the
names of 99 Undertakings which are either
foreign companies as defined in Section §91
of the Companies Act, 1956, or Indian
Subsidiaries of foreign companies and are
registered vnder section 26 of the MRTP
Act is given in statement 1l laid on the
Table of the House. [ Placed in Library, See
No, LT—1057/T1]

Sapply of war equipment and chemicals to
Pakhstan by Foreign monopolist concerns in
Indin

944. SHRI SHASHI BHUSHAN : Wil
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether Government are aware that
there are & number of foreign monopolist
concerns functioning in India which have
their headquarters in India and sbroad and
are engaged in supplying war goods and
chemical goods to Pakistan ;

{b) if s0, the names and other- ptmm-
lars of these concerns ; and

(c) the action Government propose to
take in this regard ?

THE MINISTER OF OOMPANY
AFFAIRS - (SHRI =  RAGHUNATHA
REDDY) : {a) to(c). The informationis -
bmwmuedmdwmblhid on' tho

.mhoftheﬂome
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Land For Expansion of Existing Runway
At Cochin Airport

948. SHRI C. K. CHANDRAPPAN :
Will the Minister of TOQURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Navy had offered
to give land for the expansion of the exist-
ing_runway at Cochin Airport ; and

{(b) if so, the decision taken in the
matter 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The Indian Navy has
no objection to the extension of the runway
at Cochin by the Civil Aviation Department.
On account of the existence of several
obstructiony aod the high cost involved,
however, ihe extansion work has not been
taken up,
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Committee to examine Manipulation in
Invoicing

949. SHRIC, K. CHANDRAPPAN :
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred
Question No. 1178 on the 16th July, 1971
regarding Comnlittee 10 examine mani-
pulation in invoicing and state :

(a) the findings of the Swudy Team
headed by Shri M. G. Kaul on leakage of
foreign exchange due to manipulation in
invoicing and the recommendations made
by it'thereon ; and

(b} the steps Government propose to
take on the basis of this report.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH):(a) A statement giving more im-
portant of the recommendations made by the
Study Team on leakage of foreign exchange
through invoice manipulation is laid on
the Table of the House. [Placed in Library.
See No. LT—1058-/71 | The Report of the
Study Team has already been laid on the
Table of the House, -

(b) The Report includes 220 recom-
mendations relating to legislative, proce-
dural, administrative, organisational and
staffing matters which concern several
Departments and Ministries. Most of
thesc recommendations have been exami-
ned. A statement of the decisions taken
upon the recommendations so far is being
compiled and will be laid on the Table of
the House.

Delinking of Rupee From Dollar and
Sterling

950. SHRIC.K. CHANDRAPPAN :
Will the Minister of FINANCE be pleased
to state &

(a) whether in view of the present
crisis in the International monetary system
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due to the dollar crisis, Government are
thinking in terms of delinking Indian
rupee from dollar and sterling ,

(b) if not, the reasons therefor , and

{c) the benefits that we are getting by
keeping the present IMF parity of the
Indian Rupee ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a)
to(c). There 15 no change n the
par value of the rupee, which 1s expressed
in terms of gold  As the par value of the
US dollar also has not changed, the rela-
tionship between the rupec and the US
dollar continues to be the same as bzfore
However, since the pound sterling 1s being
exchanged at rates beyond the margins
pernussible under the Articles of the Fund,
the exchange rate between the pound ster-
hng and the rupee also fluctuates corres-
pondingly

The panity of a currency 15 determuined
on the basis of the overall balance of pay-
ments sjtuation of the country concerned
Since there has been no basic chauge in
India’s overall balance of payments pos
tion on account of the preseat internatio-
nal monetary situation there 1s no reason
for changing the panty of the Indian
rupec

Sea Commitiee's Report on the Working
of Indian Airlines

952 SHRI K. BALATHANDAYU-
THAM :
SHRIC CHITTIBABU

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether Government have recer
vedl Sen Commitiee’s Report on the
working of the Indian Asriines :

(b) if s0, what are the main zecommen.
dations made in thet report , and
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(c) what are the decigions of Govern-
ment therenn ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) Yes, Su.

(b) The main recommendations relate
1o management-employee relations, per-
sonpel policies and practices, organisatio-
nal improvements and  administrative
matiers

(¢) The report 18 under careful exami-
nation

Financizl Assistance to Bibur for
Flood Vicams

953 SHRI RAM SHEKHAR PRASAD
SINGH
SIIRI RAMAVATAR SHASTRI

Will the Minister of FINANCE be
pleased to state

(@) whether the Government of Bihar
have sent a proposal to the Cuntral Govern-
ment m regard to the funds needed to help
u+ flood victims in the State , and

(b) 1if so, the main features of the
scheme and action taken by Government
th ereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R.
GANESH) (a) Yes, Sir

(b) The Government of Bihar have
undertaken various relief measures like
light and hard manual isbour schemes to
provide employment, gratuitous relief
schémes, house buildmg grants and loans
to cultivators and répars 4o flvod-
damaged ‘smbunkments, roads, ete Accord-
ing to the State Government, the expendi-
ture required on these miehsures in the
current year would be shouwt R, 193,46
crores,
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On the basis of the recommendation of
the Central team, a ceiling of expenditure
of Rs. 46.275 crores has so far been
approved for purposes of Central assis-
tance. This is, however, subject to review.

Report of Reorganlsation Committee
on Narcotics Department

954. SHRI ARJUN SETHI: Will the
Minister of FINANCE be pleased to
state :

(a) whether Government had setupa
Reorganisation Commitlec on Narcotics
Department;

(b) whether the said Committee has
submitted its report; and

(€) if so, its recommendations and
1eaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINEKNC‘E (SHRIK. R.
GANESH): (a) The Government had
not  appointed any  Reoiganisation
Committee on Narcotics Dcpartment. It
had, however, appointed an Officer on
Special Duty in January, 1969 to conduct
a comprehensive study of the Narcotics
Department in all aspects particularly
long term performance and policics, pro-
duction of opium and alkaloids, prevention
of smuggling and administration.

(b) and (¢). The report was submitted
by the Officer on Special Duty in October
1970. It contains a number of recommend«
ations and suggestions on various aspects
of the Narcotics Department such as :—

()  Organizational matters in the

districts/Units;

(i) District procedures and Acoount-
ing;

(i) Smuggling and  Preventive
arrangements:

(iv) Purchase price of opium;
(v) Drog Abuse and De-addiction;
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(vi) Manufacture of opium” and its
alkaloids;

(vi)) Financial  Management and
Accounting Procedures;

(viii) Factory Organization and
Personnel Management;

(ix) Legislative Reforms;

(x) Research and modernization;

(xi) Centralization and Co-ordination;
(xii) Suppression of illicit traffic;

{xii}) Cadre Rationalization;

(xiv) Future policy regarding the
production and sale of opium

and its alkaloids;

Mcst of the recommendations have
already been implemented. Certain recom-
mendations relating to matters involving
major policy issues are. however, still
under consideration.

Maintenance of Seulority List of
Staff in Narcotics Department

955, SHRI ARJUN SETHI: Will the
Minister of FINANCE be pleased to
state :

(a) whether in the Narcotics Depart-
ment, unlike the Central Excise Department
Seniority lists of Class IIT and IV
staff are maintained unit-wise;

(b) if so, whether this procedure, has
been working satisfactorily in the matter
of promotions in case of Class III
employees; and

() if not, what steps Goverament have
{aken to remove the inequal chances of
promotion in the various Units?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The Seniority lists of
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Class III and IV staff in the Central Excise
Department are maintained Collectorate-
wise, except where two Collectorates have
common cadres, The Narcotics Departnfent
consists of 3 separate units,

(i)  Headquarters Unit.

(i) Uttar Pradesh Unit.

(il M. P. & Rajasthan Unit.

Seniority lists of Class IV and III
ministerial staff (upto the grade of Head
Clerk) and executive stafl (upto the grade
of Preventive Inspector) in the Narcotics
Department are maintained separately for
the three units, i e. Headquarters, Uttar

Pradesh and Madhya Pradesh and Raja-
sthan,

(b) and (c) With a view to certain
anomalies this procedure had created,
instructions were issued in May. 1967 that
the Class IIT cadres of the three units of
Narcotics Department should be combined
for the purpose of seniority, confirmation
and prometion. This however led to certain
other anomalies and also evoked protests
from the Association of the employees of
Narcotics Department  After considering
the matter further, it was decided mn April,
1969 not to act upon the instructions rssued
in May, 1967. The Officer on Special
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Duty who had been appointed to review
the working of the Narcotics Department,
has, however, made certain recommenda-
tions i1n this regard which are ai present
under consideration.

fadeif & sow ol W AT

956. *it grA wrr wEAA : #4T
facar Wy a7 "ATH & gaT w LA f

(%) 37 2q & ara ear § foad
W/IF G0 AT G2 f1U a0 HIT FY
g7 afe wiv & 97 @ @ara A
frarsr g% & @97 T FEAAT
¥ ufy & gfgv &, A7

(') 97 2@ 7 AT FAT B
gar gzraAr & €7 ¥ Frad a1 wlw
g g§ @7

faw s (st awmaTs weg W)
(%) ok (@) farafafag 301 &
greeq &, 1970-71 & =13 ®W
qfegiing wraey wmErafaal a% @ww
Iqair ¥ @€ v wgAr A EW A
wfas ds -

(Fqz Ta 7 F)
¥y %1 AW 1970-71 ¥ 9@ 1970-71 & =@
g wr€ ok sgraar afeeias  geaedy
Lilc g9 wErgfoar
1. wrg fear 1.58 1.72
2. wHw §fiq TR 52.76 63.46
3, g 10.71 16.44
4, arqTy 17.49 36.47
5, ferzwrcee 2.09 4.02
6. YwyeeaTiEET 1.46 8.98
7. 9rdve 2.79 3.84
8. wifaae swraEnd
oW §w 38.11 70.10




197 Writien Answers

qwrw Wit qffew dma #§ g-crores
wt wwrar ufe

957. sit gen Wiy woETa ¢ @
fawr o agga &t v w0 f5

() dwrm aar gfyasg dare A
yuaer ¥ frad@r wfe awmaEn
§ ok

(&) =& 39 F3F F fom qverT
797 Feq JzTA %7 fa=ie o7 78 27

faee s ¥ wrem WA (s &o
Wio n@m): (%) 31 &, 19719
TR g ofegn g & TRW 1.68
TN w91 HL Fqaaq 7,00 Fg
L W OY-ITAET AEFAT A FT A
IR 97

(w) #+hq g1 AAg-A9T Q7
) 779 Al ¥ gF Wag FA
W e I mA wmaw g A oafr
Ol @ & gued 99¢7 & U W
% ey ¥ fafws swre O gwar
wHY Y agdt § gwr ¥ faAw
-xrove ot wfas ¢

qrawe ¥ gemar ofe

958, &t gew Wy wHAW : Y
faer ot ag Ty w1 gor w5

(%) 3w % g5 @wy W@ wT w
fradY ufer arar ¢ ; wie

(@) wfas & wrgwe & qwmr
fir Y age w@ & forg Fonr s wr
N wrdarg) £33 wr fawre §?

KARTIKA 28, 1893 (SAKA)

Writlen Amswers 198

faer wwrem § Trow At (ff %o
wTte WQAW) : (F) 31-3-1971 F¥
feafer & mgare 2 & mase AN g3
TTAT THW 499.68 &7 wa¥r § 1

(@) smwv &t Fwar ww Y
e gt & fo 727 A @ few g
Fural #1 fagvm @aw wgEw § faar
AT &

AEFT AT AR H A FA
¥ fag wfeer & frg T ardr o
ITTC INAT AT WET AT g §,
¥ogy 7 P ww Imdl A W
wrawrsATel T frds w300

e

FTFIT T FIF 41 Fwear K agAT
¥ fao famfatey fafme o feg

b

(i) =gRw #d roft Aw
Ueq GIETIT & wAATiEt
gi<r fFar @ar 4r, 9rIwl
fawmr gru =T 99T gy
¥ ¥ ¥ar 1 frunity wfs-
wIfedl 3 wrIwT wrgE)
¥ o ufgsr oA 7
qAY ®T FF QT G0
wae w9y g4l ¥ X
ferar &1

(i) == & wgae w7 faar-
I #Y Qo frak warT
U &1 4Gt B FF I
¥ uF waar oF ¥ wiww
wiass  wfowfal  w
fafqer wdsr v fear



199

(iii)

(iv)

(v)
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a7 arfasy
da, 1rfaay

(5) = suw
FIGTTAT AN
afafy, arfaaz

(@) srx (7). ¥ & wfafesa
qaF qHar q97 I9F fAq wwE &
957 FT Hegq w4 & foqm, 1969 #®
o fadow wfafy & fgfe &Y of
ol | Saz-gfeey &7 § g% MeFTT
A g & Ak # ¢w afafe ¥
famifcnr 1 67 1wy a9 farr |
@ fgvgrar & fag qF  wewrsar
fe¥e darc s % farg wgr v 9 )
ue faqté @7 1971 % wrea g€ ot
WX 3g, ¥¥ a9, fTdw § ==
¥ o & it W1 Frag it gur

10-10-1971

14-10-1971

g wel ¥ wreETh o
wn AT WAt

960. &t gow Wt WA :
Yt weT ww fay :

w1 feer Wt gy wart W par
e

(%) wr & & usfawwy ¥
TR weftwpy Y o fafw
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wrars! ¥ sraarA’ w3 g9 fAawan
¥ wf Tradr oo H wry &)

(@) #ar g@ S®IT AT w®
araT ¥} wde wwA s owq ufw
frsrelt ng §; w1

(7) wsdraga & ¥ ey
@& 9 fAra} & amal Y qer
fradt & v oo qrv g ¥ w7 F4-
T Erg?

farer sidr (st amarATE wegTw) :
() ¥ (v). THaww & W,
uediga d51 w1 fafwewr  wmenwl @
wraars & fAret a4t wwE & o
aTadx wwra ¥ wg § 39% grew §
frr T w R § Ak
I AT g 9T <&@ e o |

1 a & orwar o ger
FU wrafe Al sToeETa
figar s § wafag 491 ¥ a0 @
wfyar wix e & geaey § 61
¥ sufer guoifedy, sa% @ i
¥ fre sl o9 oo < T wfa-
yfaal sgearaa & srdey Wik fany
faa® wrafcs Samdar 9} fFdww
AT weqwTaT wEr & gurata wife ¥
sqaeqt wifew § 9w S & g
Wi fead @61 7 wiawifeat o
% o frgea fiear § 1w foow
a® ¥ amrafear dee O
FT T sy gfawial £t ¥ fgead
& g5 ¥ awdt W oriwayanT W
o Q@ & & 9 gfagfeal i
M wife w1 @ frdwg w3 W
wrRifos frawgt @ sarft it w-
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pRE s W alr M@ fs ¥
qafex & ar adr | wroha Rey &%
gradi s A fggrag O 2 fr 3
weE % i) s &% & 9
g & sl 4 ot 7w & faua gwa
93 qftF 7 #3 ®IT 3 ¥ S aw &
wafa & 413 IT¥T qaATEHT FT R |

Deploylug of Chinese Pak T1rawned Armed
Miuzo Rebels on East Bengal Tripura
Border,

961 SHRI NARLNDRA S5INGH
Wall the Minister of DEFENCE ve pleased
to state

(a) whether Pakistan Army has deploy-
ed a large number of Chinese Pak tramned
armed Mizo rebels along the East Bengal-
Tripura Border,

(b) 1f so, the number of such Muzo
rebels who have been arrested by Border
Secunty Force, and

(c) the steps Government 1s likely to
take to arrest the remaining rebel Mizos ?

THE MINISTER OF DEFENCE
(SHRIJAGJIVAN RAM) (a) Govern-
me1t are awarc that a few Pak-
tratned Mizus are operating along
with Pakistani troops on East Bengal/Tri-
pura Border, There i» no evidence of
their boing trained by the Chinese

(b) and (c). Since 25th March 1971, 46
hostiles including local suspects were
captured and 58 surrendered. Government
have recently declared an amnesty
to enable more mizo hosties to
surrender. G wvernment hopes that the
Mizo hostiles will get dis-enchanted
with the Pak-Army in Bangla Desh and
come over 1o their hearths and homes in
Mizo Hills District so that they may live as
froa Indian citizens.
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loaugural Fhights Arranged by Air Indla
During September and October, 1971

962 SHRIN.K SANGHI.
SHRI ARJUN SETHI

Wil the Ministwt of TOURISM AND
CIVIL AVIATION be pleased to state

(4) the number of inauguial flights that
were arranged by Air India during the
months of September and Octobei, 1971,

(b) the namiec of persons wvited for
each of these flights and the citersa for
selcction of these peisons, and

(c) whethur 1in one of these fiights, class
gradation was done away with and if so,
the reasons t erefor ?

THL MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGI!) (4) No inaugurl flights were oper-
atedby Air India in September, 1971
However  the following inaugw al fhights
weie operated m October 1971 —

West bourd

(1) Bombay/London inaugural AlI-
125 of October 6, 1971

(1) Bombay,New Yoik naugural
Al-101 of Octuber 17, 1971,

(1) Bombay/New  York  imaugural
Al 101 of October 31, 1971,

East bound

London/Delhi/Bombay inaugural
Al-124 of October 20, 1971

(b) The lists of persons who were
invited on each of the above inaugmal
fights a1e givenin the statement jaid on
the Table of the House [Placed in Library.
See No LT—1059/71]
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Among the criteria on which Alr India
issues invitations for inaugural flights are:

(1) Members of Lok Sabha and
Rajya Sabha nominated by Go-
vernment.

17 Persons of commercial impor-
tance.

3) Travel agency representatives
and tour opciators who promote
and sell passenger and cargo
waffic.

(4) Officials connected with either
the operation of air services or
connected with  governmental
agenues &t airporis or others
nomtnated by government.

(5) Government of India officials
posted abroad who deal with
matters connected with the
operation of Air India services
subjcct to clearance by the Go-
vernment of India,

(6) Dig utaries and officials of other
governments.

(c) The first and second Bombay/New
York flights (on 17th and 31st October,
1971) were operated as all-economy fiights
s0 as 0 avoid the incidence of the foreign
travel tax which was 1mposed with eflect
f-om 135th October 1971,

Loans given by Nationalised Backs
for purchase of Fertilizers

963. SHRI N. K. SANGHI:
DR. KARNI SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whother & team comprising of the re-
presentatives of Reserve Bank of India and

KARTIKA 28, 1893 (SAKA)

Written Answers 206

the Agriculture Ministry visited Rajasthan
in August, 1971 to siudy the problems
connected with the disiribution of ferulis-
ers in the Siate;

(b) whether the team have found that
the quantum of loans given by the natona-
lised and commercial banks for purchase of
ferulisers was too meagre and this was
one of the factors which prevented in-
creased consumption of fettilisers; and

(c) if so, the steps Government have
taken to remedy the siuauon?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN, : (a)
Yes, Sir.

(b) Thelending of commercial banks,
mcluding nationaiised banks, 10 farmers tor
puichase ol le1t.lisers and otuer inpuis has
been i1clauvely smaiter in Rajasinan than
med.um lelm 10dlis advauctd DY wwem L0
tarmiees lor digging of weils, pustilase Ot
pump seis eic. But tarmers geuerauy 010
tor neavier consumpuion ol lerillisecs oniy
aller Lne allendant faciliues, vz, Ungalivd
waler, advenidgious sou condiiions lor
piowing leliubitialive Clops, ichUy
marketng channeis, €ic. buome availadic.
General expelcuc: shows thal where oiher
tavourdble laciois vperdie simultancuusly,
bank ciedit aiso leods o How moIc
libcially.

(c) Public Sector banks are being ¢ons-
tantly uiged by the Govermuent 1o InCiease
therr shori-term lending 10 farmers for
agriculiural production., The demand for
teruliser loans in  Rajmsthan is expecied to
pck up wiih the avalabiliy ol ungaton
facilities.

Tourlists Avoiding ladia

964, SHRI P. K. DEO: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether attention of Government
has been drawn to areport in the Indian
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Express dated the 1st October, 1971 stating
that many tourists are now avoiding Indma
because of * stuffy atmosphere™, and

(b) 1f so, the rcaction of Government
m this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) (a) Yes, Sir

(b) The report 1n the Indtan Express
that many tourists are now avording India
because of “stuffy atmospher.® 1s one of
the opmions expressed on the subject

Tourist arrival figures over the past five
years cleariy indicate that there is a consis
derable increase in the number of toursts
coming to India every year

1966 1 59,603
1967 179,565
1968 1,88,820
1969 2,44 124
1970 2,80,821

Complaint agajnst Income tax Authori-
tles assessang Income tax due from
Voiga Restaurant, New Delht

965 SHRI BLJOY MODAK Wil the
Minister of FINANCE be pleased to
state

(a) whether Government have received
any complaint aganst the Income tax
assessing authority who 1s assessing the
Income-tax payable by M|s Volga Re-
staurant, New Delht and the group,

(b) if so, the nature of complaint,
and

(c) the action taken on the complaint?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R.
GANESH) : (8) No, Sir.

(b) and (c). Do not anse,
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Closure of Saloik School, Purulis

966 SHRI INDRAJIT GUPTA will
the Minister of DEFENCFE be pleased to
state

(a) whethe: the Principal of the Saimik
School, Purulia called an armed police force
within the campus on the 12th September,
1971 and o1dered the closure of the mstitu-
tion with immediate effect,

(b) 1f so, whether this was done to
intimidate the students who were agitating
against the masbehaviour of the Hostel
Superintendent, and

(c) whether any impartial inquiry has
been or will be held into the conduct of
the adminwstration, the staff and the
students?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) Yes, Su

(b) 1n the opmion of the Principal the
closure of the institution from 13 9-1971 to
12-10 "1, was necessary because of the
students indiscipline following a complaint
made by a student of the school against
one of the Hostel Superintendents

(¢) Chanman, Local Board of Admini-
siration of the School ordured a Board of
Inqury consisting of, among others, an
educationist and the Additional Deputy
Commussioner, Purulia The Board submit-
ed its findings to the Local Board of
Administration Some immediate and long
term mcasures have beon recommended by
the Lowal Board On the basis of these re-
commendations, the Principal of the school
has been transferred. Action on other re-
commendations 15 under consideration.

Hoarding of small Coins

967. SHRI INDRAJIT GUPTA :
Will the Minister of FINANCE be pleased
1 state

(a) whether any estimate has been made
of the value of small coins which are being
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hoarded in the country for various pur-
poses;

(b) whether the increased output
undertaken by the mints will meet the
acute shortage of small coins, unless the
hoarding can be also detected and stopped;
and

(c) the steps taken in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir.

(b) and (c). The hoarding of small coins
that has been going on 15 of two kinds.
One is the hoarding of coins made in cer-
tan alloys, witha view to melting them
and realising the higher value fetched
by the metal. The other kind of hoarding
is a consequence of the above with a view
to cashing on the shortage. 1t was because
Government felt that normalcy would not
be attained guickly, despitc increased out-
put, so long as there 15 diversion of coins
for purposes of melting, that the Small
Coins (Offences) Ordinance was promulga-
ted on 22-10-71, making melting of small
coins and hoarding such coins with inten-
tion of melting, an offence in law. Once
melting of coins is curbed, the increasing
output of smatl coins is bound to improve
the availability further and also to dispel
the psychology of shortage.

Deposits in the Nationalised Banks

968. SHRI N. SHIVAPPA : Will the
Minister of FINANCE be pleased to
state

(a) the amount of depositsin the
Nationalised Banks as on the 30th June,
1971 in the country, bank-wise;

(b) the deposits in the Commercial
Banks as on the 30th June, 1971 bank-
wise; and

(c) the steps taken by Government to
increase the deposits in the patjonalised
banks !
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO- CHAVAN) : (a)and
(b). The amount of deposits in the pation-
alised banks and in the other commercial
banks as on the last Friday of June, 1971,
is indicated in the Statement laid on the

Table of the House, [Placed in Library. See
No. LT-1060{71]

{c) Measures taken to help the banks
in their deposit mobilisation efforts ware
indicated in reply to Unstarred Question
No. 1297 answered in the House on 4th
June, 1971,

Arrears of Central Taxes against
Sugar Factories

969. SHRI N. SHIVAPPA : Will the
Minister of FINANCE be pleased to state :

(a) where arrears on account of Central
Excise Duty and other dues have been out-

standing against Sugar factories in the
various States;

(b) if so, the reasons therefor;

(c) the amount of taxes due from each
factory and since when the same have been
outstanding against them; and

(d) the steps taken to recover those
dues?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) and (d). The information
is being collected and will be laid on the
Table of the Sabha.

Registration under Monopolies and
Restrictive Trade Practices Act

970. SHRI N. SHIVAPPA :
SHRI D. B, CHANDRA GOWDA:

Will the Minister of COMPANY
AFFAIRS be pleased to state :

(a) whether all the Companies required
to get themselves registered under the
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Monopolies and Restrictive Trade Pra-
ctices Act have got themselives regisiered;

(b) if not, the names of Companies
which could not get themselves registered
and were given extension of time to get
themselves registered under the above
Act; and

(c) the number of cases registered for
violation of provisions of the Act and the
names of these Companies?

THE MINISTER OF COMPANY
AFFAIRS (5HdRl  RAGHUNATHA
REDDY): (a)and (b). Secuon 20 of the
M.R.T.P. Act describes the type of
undertakings which are expected Lo register
themselves under the Act. 814 under-
takings have so 1ar registered upto 1dth
November, 1571, Ihe Department of
Company Affairs s been cxamining the
appilcability o: the Aci to such ouwner
companmes whicn may be exp cied to be
under tne obligalioa 10 regisier. As a
result of sucih siudies, show cause no Ices
were served en isU companies which weire
believed Lo pe reg'sicrable according to the
provisions of the Act. Out of these 71
companies have responded by regisicring
themselves under the Act. ‘lhe ren.aining
companies have repiied stating the reasous
for notregistering. ‘Lhiese replies are being
examined tor taking tucther action,

(c) No prosecutions have yet beecn
launched.

Quantity and value of export of
Petroleum Products

971. SHRI N. SHIVAPPA ; Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the quantity of exports of petroleum
products during the year 1970-71 and the
value thereof;

(b) the names of countries to which
exported;
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(c) where these petroleum products
did not have domestic markets; and

(d) if so, the reasons thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
(a) A quantity of 332.4 thousand tonnes
of products valued at Rs. 4.67 crores were
exported during 1970-71.

(b) The exports were made to Singa-
pore, United Kingdom, Kenya, U. A.R.
Korea, Japan, Australia, New Zealand,
Holland, Italy, Cyprus and Peru.

(c) and (d). The exports mostly consis-
ted of naphtha and Motor Gasoline.
For these and for the other surplus pro-
ducts exported during 1970-71, the domes-
tic requirements had not come up to the
indigenous production level in that year.

Demand of Workers for Participation
in Managements of Oil Companies

972. SHRI N. E. HORO

SHRIMATI BHARGAVI
THANKAPPAN

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether workers of Qil Companies
have demanded participtaion in the mana-
gements of Qil Companies; and

(b) if so, the decision of Government
1n this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI1):
(a) and (b). A demand was made in the
past regarding inclusion of a representa-
tive of workers on Indian Oil Corporation’s
Board of Directors. A decision on this
would be taken at an opportune time,
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Deployment of Military for Securlty
along Assam Border

973, SHRI N.E. HORO: Will the
Minister of DEFENCE be pleased to state:

(a) whether the Chiel Minister of
Assam has requested the Union Govern-
ment to deploy military for betier sccurity
arrangements along the Assam border
with Last Bengal; and

(b) if so, the action taken by Ceniral
Government (o take strict security meas-
utes to guard the frontier area ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
On requests received from the Chief Mini-
ster of Assam steps have been taken to
improve the security arrangemients along
Assam border,

wtafy fmfar wafat o) e
aa g & WY afE

974, ¥lo WERATTWM I137 :
T qEfeTw Wi WA SN ag
AT F HIT H4Y fF ¢

(%) wiwfa faafar seafadi #
VORI TG AT FS9 A %1 gear
s & fag qoere A wur Afr qar
sixar vk & ;

(w) for qoerd &fedt &
qreqw ¥ s qve gk fear, o

L

(v) war sitefa famtar seafaal
# sifew amwr % wowr g faw
amar & ;
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(7) 7@ =3 7w & gk ¥
frg waars o€ Nfa & gz ad afeada
T fear smar §; #AiK

(¥) fuak wedr & i Wy
wafy faalar wrqlagi ) #<% aver £
gt F fa1 faw gfwar waar ff
&1 qrad frar srar g ?

9w wie wama SR (s o
glo AA) : (F) shuw g & fau
qEAF w4 AW ® qfa wrw
AT WIT AT Wraeqw oAy
I AT § | 9ET aF AW F5Y Awrew #)
qfa #1 grag § FTFC A w1§ Nf ar
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WOAT WEAIRAT FT AR AT Y g2
gy 38 Wt ¥ fagasafag
TS BT INEA/ITAHAT WX
seatmr fagiar o sR@ @mE
I 9T RA F @Arg & I §
wratfaa 54 WA & fag Aify Wi
faf aegedt wafe & faq wam
sgrar ey Afy sz fafe qere
i fraffg & af § | wwalk qT
MA@ FAEEIE wq g g7 @
s 9T g8 & st &

(W) @ SO arr TR g
T 5 T Wiew R el W
wraTe ST AT AR g aea-
agu fear mar § ) € qeret w1
fgaar Ty =T e gaar wrfe
dlo quo Y T GTHIY IIHN §,
grer fear aar §
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() Wlaw SEiw w7 EAEQ
srofas gulr & w7 7 fear mar &
WX gg% T=9 Aa #oAm o g
& W oX g W oot @) fewfar
WIAGHATIAIL WA M & 5w
FW@ &) sWag gIral F T
shyw ey @o site &o o &
fawrfeat weafrea fafar & sEge
a9t fqaww cafedt & q@ S
weaaT & wreT< 92 fRar o g

(v) ot gr1 A o< sfr a9 99-
weRaT WX A F1 efeea 1@ gU
faare fiear strar 30

(¥) fra? gg wsat & wm FO
A qY WIS wET FEafar 1)
Y A9 # goarg v & fag e
fatry Aif ar fafa &1 qreq /@ foar
arar Wi g sl & fag gF §
@ifg w1 qraq frar AT A ¥
Fg ¥ fega @1

Dacoity in Durgapur Umted Bank

975 SHRIS. P. BHATTACHARYYA"
Will the Mister of F INANCE be pleased
to state :

(a) the names of the persons arrested
in connection with the Durgapur United
Bank dacoity case on the last Septem-
ber, 1971 ;

(b) what is the number of the «car
seized and the name of the owner , and

(c) the action taken agamnst the
accused ?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) to (). Accordimg tothe information
gven by United Bank of India, no dacoity
was commutted in Durgapur Branch of the
bank but the police have arrested some
young men who were alleged to have
planned to commit dacoity The Number
of the car seized by the police in this con-
nection 13 reported to be WBD 2969 The
bank has no information about the names
of the arrested persons or the name of the
owner of the car.

Decision taken at Simla Conference for
Improving lourist Facilities in
the Northern Region

976. SHR1I B S BHAURA Will the
Munister of TOURISM AND CIVIL
AVIAIION be pleased to state .

(a) whether representatives of seven
States and Unjon Territories recently met
in Sumla to discuss the measures to be
taken for improving tounst facilies 1n
the Northern region ,

(b) if so, the decisions taken at this
meeting , and

(c) the stops the Centre 15 taking to
encourage tourism 1n this region ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) :(a) The first meeting of
the Regional Tourist Committes for
the Northern Region was held in
Simla on 18th September, 1971. It was
attended, among others, by representa-
tives of Haryana, Himachal Pradesh,
Punjab, Uttar Pradesh and the Delhi
Admmistration,

(b) The major recommendations were:

1, to recommend to the Planning Com-
mussion provision of bigger financisl
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allocation for the development of
tourist facilities in the State Govern-
ment budgets ;

2. to facilitate inter-State movements of
tourist vehicles ;

3, to request Btate Tourist Departments
to launch campaigns for creating
tourist consciousness ;

4. to request State Governments to
take action in finalising legislation
with regard to anti-beggary laws ;

5. to recommend to the Minisiry of
Railways introduction of off-season
fares to hill stations; and

6. to recommend to State Governments
provision of ca.avan/car parking
facilities at all ymportant tourist cen-
tres in the region,

(c) The Department of Tourism, Govern-
ment of India undertakes extensive publi-
city in the main tourist markets of the
world to encourage tourism to India, in
which all regions are included. A number
of projects in the northern region have
been included in the Central and State
Fourth Five Year Plans,

Protection of Pay of §. A. 8. Accoun-
tants of AGCR

977.SHRI S. B. PATIL : Will the
Minister of FINANCE be pleased to refer
to the replies given to Unstarred Question
Nos, 9221 and 9264 on the Ilth May,
1971 and state :

(a) whether the Pay of SAS Accoun-
tants of A. G. C. R. who were on deputa-
tion has been protected when their juniors
were promoted as Accounts Officers ;

(b) if not, the reasons therefor, when

there is a provision in the Rules to protect
their pay ;
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(c) whether the pay of other staff who
were on deputation and could not be
promoted in similar circumstances, has
been protected and if so, under which
provision ; and

(d) the reasons why this provision
could not be applied to the SAS Accoun-

tants mentioned in question referred to
above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT K. R.
GANESH): (a) and (b). Yes, Sir. The pay
of S. A. S. Accountapts, who were on
deputation, has heen protccted to the
exient provided under the Rules,

In the last two years, there have been
12 cases of S. A. 5. Accountants of
A. G. C. R, on deputation whose juniors
were premoted in the parent office but
whaose pay was not protected. The pay was
not protected in 10 of thesc cases for the
reason that they did not qualify for protec-
tion in terms of the Next Below Rule.
Under this Rule for everv junior promoted
in the parent office only one officer on
deputation may be promoted proforma-
thus if there are two or more seniors on
deputation only the seniormost of them
gets the proforma promotion. In the other
two cases proforma promotion could not
be ordered for short periods as the posts
in the parent officc werc of short duration.

{c) No, Sir. The pay of certain other
staff was also not protected when in simi-
lar circumstances they did not fulfil the
conditions of the Next Below Rule.

(d) Does not arise.

Establishment of Agencies of Kerosene|
L.D. O. and Indane Gas Retail
Outlets

978. SHR1 D.B. CHANDRA GOWDA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(@) whetler apencies of  Kero-
sere/L D. O.ard lndere Ces retail out-
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lcts have been awarded throughout the
country ;

(b) if not, the names of various Districts
where dealerships have not been establish-
ed so far ; and

(c) the reasons therefor and when the
same would be completed ?

THE MINISTER OF PETROLEUM
AND CHFMICALS ( SHRI P. C. SETHI):
(a) to (c). Depending on the business
potential and availability, the Indian Oil
Corporation Ltd. ka-e set up agencies/
dealerships for LDO, Kerosene, Indane
Gas and retail outlets for Petrol and
HSD throughout the country except in
the  districts  where  the demand
potential dces rot justify the ame. The
requirements of these districts are reviewed
by the Corperation frem time to time
and as soon as the ¢cmand in the area
justifies the rieed for the ecstablishment of
such agency/dealership, necessary action
will beinitiated in that direction. The
infermation zbcut the names of the dis-
tricts where deoaleiships have not been
established by the Corporationso far is
being collected and will be furnished to
the House in duc course.

Recoveryof Loans Granted By Nationaiised
Banks To Farmers

979. SHRI D. B CHANDRA
GOWDA : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have recent-
ly issued anv fresh guidelines in respect of
recovery of loans granted by Nationalised
Banks to farmers and small scale indust-
ries ; and

(b) if so, the nature of guidelines
issued in this regard ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Reserve Bank of
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India, and not the Government, issued
guidclines 1o the commercial banks in
respect of recovery of loans granted by
them to farmers, inier alia, in December,
1970 and to small entrepreneurs and other
seif-employed category of borrowers in
March 1971. The nature of the guidelines
applicable to these two sets of borrowers
is indicated in the enclosed statement.

Statement

NATURE OF GUIDRLINES ISSUED BY THE
RESiRye BaNg or INDIA IN RESPECT
OF RECOVERY ©F Loan
EXTENDED TO—

(i) Farmers:

The due date should be fixed to coin-
cide with the period when the cultivator
would be most fluid. Wh'le deciding this
date, sufficient rcom for adjustment should
be provided to the cu'tivator with a view to
enabling him to get a fair price for his pro-
duce. The procedure for recovery should
be lair but firm. In fixing the due dates in
multiple cropping areas where one crop is
more important than the other, the duc
date should relate to the time of the sule of
the main crop. The method of computing
repayment capacity has also been indica-
ted. The gnidelines al!so indicate that
there should be suflicient flexibility in the
recovery procedures with a view to rcphas-
ing defaulted amounts in the cvent of
natural calamities of a widespread nature
affecting the crops. Tt has also been sueges-
ted that there should be a regular review
of the recovery performance every scason
and that recovery performance should be
rclated to ‘demand’ for a period and not
to ‘outstandings’.

(iiy Small eatreprenears and other self-
employed category of borrowers

Adcquate follow-up and supervisory
arrangements slould be organised to kcep
track of the end-use of funds lent to the
small entreprencurs and other sell-employ-
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ed categories of borrowers, and for effect-
ing recovery of the advances according to
schedule. This will help achieve a measure
of rotation of funds so that the scarce
resources can be made to reach aslarge a
number of people as possible. The borro-
wer should be encouraged to maintain
some basic minimum of accounts and
should be persuaded 1o accept financial
supervision and discipline. In particular,
the borrower units should be encowraned
to build up equity by ploughing back a
portion of the surplus generated in the
business.

Realisation of Wealth Tax on
Agricultural Lands

980 SHRI YAMUNA PRASAD
MANDAL ; Will  the Minister of
FINANCE be picased to state :

(a) whether the Income-Tax Depart-
ment has been instructed by Goscernment
to begin reaiising the wealth tax on ogricul-
tural land for the years 1970-71 and
1971.72 as a 1esult of -the decimion of the

Supreme Court ypholding Central Govern-

ment’s right to levy this tax ; and
(b) if so, the amount likely to be
realised as a result thereof 7

THE MINISTER OF STATE IN TIIE
MINISTRY OF FINANCE (SHRIK. R,
GANESH : (1) Yes, Sir. The Wealth-tax
Officers have been instructed to make
intensive efforts to realise the target of
collections of wealth-tax on aguicultural
assels.

(b) An all-India budget target of Rs. 8
crores has boeen fixed for realisations on
account of wealth-tax on agricultural asscts
for the year 1971-72.

Purchase of Motor Torpede Bonts
for Indian Navy

981, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of
DEFENCE be pleased 10 state !

(&) whether Government propose o
Purchase Motor Torpedo Boats for the
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Indian, Navy from foreign countries;
and

(b) if not, the rcasons thereof ?

THE  MINISTER OF STATE
(DEFENCF  PRODUCTION) IN THE
MININTRY  OF  DEFENCE  (SHRI

YIDYA CHAPRAM SHUKIA) : (a)and
th). Itwillnst be v public interest to
disclose informition on the subject,

Faploration of Petroleum in Bihar

982, SHRI YAMUNA  PRASAD
MANDAL : Will the Miiister of PETRO-
T UM AND CHEMICALS be pleased to
slate :

fa)} whether  Oil und  Natural  Gas
Commssica kave gecently formulated any
plan [or the exploration of petroieum in
the State of Bibar; and

(h) 1f o, the salieat featwres of the
proposa’ 7

THE MINISTER OF PETROLEUM
AND CHFMICALS (SHRI P, C. SETHI):
(a) No. Sir,

(b} Docs not arise,

Shortage of Peteolcum in the Country

983, SHRT  YAMUNA PRASAD
MANDAL : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state:

(a) whether Indian Qil Corporation is
unable to meet the demand of petroleum in

the conntry;

(b il so. the red ot thereof, and
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(c) the steps taken or proposed to be
taken to increase the production of petro-
leum m the country to meet the demand?

THE MINISTER OF PETROI EUM
AND CHEMICALS (SHRI P C SETHD
(a) to (¢) The requirements of petroleum
products in the country are met in full by
the Indian Oil Corporation and other
private o1l compantes dealing m petrol um
products. To the extent the requuements
fall short and cannot be met from the indi
genous production, ymports e arraneed
from the available sources outside the coun-
try Steps are also being taken to progres-
sively mcrease the refinery capacity to meet
the increasing demands of petroleum
products

Assistance to Bihar

984 SHRI HARI KISHORL SINGH
Will the Minxster of FINANCE be pleased
to state

(a) whether Gowvernment of Bihar has
recently appioached the Centril Govern-
ment with a request  that  the quantum  of
Central assistaicc for the States Fourth
Plan should ke increased by 75 per cent in
view of the State s financial position,

(b) 1f <o, whether the State Government
has also requested to write off as ‘unproduc
tive’ Central lvans ond arrange for resche-
duling ot debt pavment Lo ease its financial
burden, and

(c) of so, Central Government s reac
tion thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R
GANESH)  (a)_The Government of Bihar
have from time to time been requesting for
additional Crntral assistance for the State’s
Fourth Five-Year Plan They havealso
represented that the grant component of
Ceontral assistance for the State Plan
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should be increased from 30 per cent to 75
per cent

(b) Yes, Sir

(¢) Central assistance to States during
the Fourth Frve Yeur Plan 1s bemng  distry-
buted in accordance with the criteria lald
down by the National Development
Council which apply uniformly to all
States This assistance 15 given in the
form of block loans and grants m the fixed
propottion of 7030. It 1s not possible
either to alter the cniteria of distribution
of Central assistance among States nrer
se or the propoition between its loan and
grant components The proposy for re-
scheduling of the repaiyment of Central
loan, made by Biliar and some other States,

was examined but was not found accep-
table

Decision to sct up Coal Based Fertilizer
Plants in the Country

985 SHRI HARI KISHORF SINGH
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether any final decision has
sincerbeen taken by Government to set up
coal-based fertilizer plants in the country,

(b) 1f so, the number of such plants
which are likely to be set up

(c) the sites selected for the same, and

(d) the funds allocated for the purpose?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRIP C SETHI)
(a) to (d) Government have decided to
set up three coal based fertilizer projects
10 the public sector and the sites selected
are Talcher (Ornissa), Ramagundam (Andhra
Pradesh) and Korba (Madhya Pradesh).
The expenditure on these projects during
the Fourth Plen period would be met from
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out of the lump-sum allocation of Rs. 262
crores made in the Fourth Plan for new
fertilizer projects.

A letter of intent has also been issued
by Government to a private party for the
establishmeut of a coal-based fertilizer
plant at Kamplee (near Nagpur). The

details of the project are awaited from
the party.

Overdrafis by States

986 SHRI HARI KISHORE SINGH

SHRI SHANKER DAYAL
SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) whether some Siates have made
overdrafts on the Reserve Bank of India
during June and September, 1971;

(b) il so, the names of such States and

amount of overdrafis made by them,
and

(c) Government's reaction thereto 7

{HE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R. GANESH) : (a) and (b). The
overdrafts of the States towards the end of
June 1971 were cleared by the Guvernment
of India by advance release of States
share of Central taxes and duties and
Central assistance payable in July 1971 and
by sanctioning ways and means advances,
Some States have again run into overdrafts.
A statement showing the overdrafts of the

States on the 30th September, 1971 is laid
on the Table of the House,

(¢} Discussions have recently been
held with the Governors/Chief Ministers of
the States having overdrafts on the Reserve
Bank of India. The Governors/Chief
Ministers ghared the concertn of the
Goverament of India over the overdrafts
and agresd that steps would need to be
taken, including economy in expenditure
and additional resource mobilization,
to reduce the overdeufts,
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STATRMENT

Overdrafts of States on the 30th September,

1971
(Rs. crores)

1. Andhra Pradesh 37.42
2. Assam 14 21
3, Bihar 7.49
4, Kcrala 21.43
5. Mysore 28.55
6. . Rajasthan 2235
7 Tamil Nadu 32.88
8. West Bengal 3.68

ToTaL 168.01

Effect on the Qutiay of Plan due to
Fimancial Stringency

987. SHRI SHYAMNANDAN
MISHRA : Will the Minister of
FINANCE be pleased to state :

(a) whether he had informed the Con.
sultative Committee of the Ministry of
Finance at its last meeting that the outlay
on Plan might be effected because of
financial stringency; and

(b) if so, whether his Ministry has
asked the Planning Commission to examine
the matter ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
() and (b). In the Consultative
Commitiee meeting of the Hnmcq
Ministry held last month, 1 had clarified
that in view of the substantial expenditure
on refugees from Bangla Desh, measures
were being taken to effect 3% cut in nom.
Plan and non-cesential expenditure. I
had also emphasised that steps had besn
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initiated to improve plan performance by
speeding up the execution of Plan pro-
grammes. The Planning Commission is
at present engaged in conducting » mid-
term appraisal of the Plan including the
resources for it.

Monopoly in Fishing Industry

988 SHRI VAYALAR RAVI Wil
the Minister of COMPANY AFFAIRS be
pleased to state:

(a) whether certain monopoly houses

have entered nto the fishing Industry ,

(b) 1f so, how many of them are with
foreign collaboration; and

(c) the action taken by Goveinment to
prevent the expansion of these monopolist
groups ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) and (b). Information is being
obtained from the Mimstries concerned
and will be lud on the Table of the
House,

(¢ Chapter III of the Monopoles &
Restrictive Trade Practices Act lays down
provisions for regulation of the concen-
tration of economic power and wherever
these provisions are applicable, no substan-
tial expansion or the setting up of a new
undertaking can be cffected by the parties
concerned without prior approval of the
Central Government. No approval has
been accorded so far in this ficld to any
undertaking registered under Section 26 of
the M. R. T. P. Act.

Inangural Flight of the Boeing 737 of the
Indian Alrlimes

989. SHRI VAYALAR RAVI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Kerala Chief Minister
was not invited as guest of the Indian
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Airlines jn the inaugural flight of the
Boeing 737 from Bombay to Trivandrum
and that he was u paid passenger in the
flight;

(b) who were the guests of the Indian
Airrlines on this inaugural flight; and

(c) whether in the inaugural flight of
Bombay-Nasik route of Indian Airlines,
the Maharashtra Chief Minister was an
mnvitee 7

THE MINISTFR OI' TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : The Kerala Chief Minister was
invited by Indian Airlines to accompany
their first Boeing 737 flight from Bombay
to Trivandrum. As, however, he was
returning from Delthi after attending the
Chief Munisters’ Conference and helda
return ticket from Delhi to Trivandrum
via Bangalore, he was re-routed wig
Bombay and the cost of fare for the sector
Bombay-Trivandrum already paid, is being
refunded by Indian Airlines.

{(d) Apart from the Kerala Chief
Minister, Shri V. K. Krishna Menon,
Member of Parliament was the only special
invitee to join the flight from Bombay to
Trivandrum. However, from Bangalore,
the following five newspaper representa-
tatives were invited ;

1. Mr. T.A. Subramaniam, Editor,

‘The Mail’ Madras.

2. Mr. Neelakantan, Regional
Manager, PTI, Madras,

3, Mr,  Seetharaman, Regionsl
Manager, UNI, Madras.

4, Mr. Madhavan Kutty, Assistant

Editor, ‘Indian Express’ Madras.

5. Mr. R, Muthuswamy, Reporter,
‘The Hindu', Madras.

(¢) The Maharashtra Chiel Minister
was invited, but he could not participate,
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Reant paid by India Tourism Development
Corporation for Office Accommodation

990. SHRI FATEHSINGHRAO
GAEKWAD : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) the total amount of rent paid by
the India Tourism Development Corpo-
ration on account of hiring of office
accommodation during the last three years:
and

(b) the steps being taken by Govern-
ment Lo cut down the expenditure on this
account ?

THE MINISTLER OF TOURISM AND
CIVlil. AVIATION (DR. KARAN
SINGH) : (a) The rent for office accom-
modation paid during 1968-69, 1969-70 and
1970-71 is as under =

Year Amount
1968-69 Rs. 1.29 lakhs
1969-70 Rs. 2.90 lakhs
1970-71 Rs. 3.70 lakhs

(b} With the activities of the Corpo-
ration expanding yeur afller year necessi-
tating increased office space it is difficult
to curtail expenditure on this account.

Foreign Drug Firms in India

991. SHRI SAROJ MUKHERIEE:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state ;

(a) the total number of foreign drug
firms in India;

(b) whether Government have recently
issued any directive to these firms to reduce
their ittvestment;
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(¢) il so, what aroe the directivos;

(d) whether Government propose (o

take over these foreign firms immediately;
and

te) if not, the 1easons therefor ?

TIE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P, C. SETHI):
(a). The total number of Fforeign firms
haviny more than fifis  percent foreign
investment either diect or indirect engaged
in the manufactuwe of drugs and pharma-
ceuticals either wholly o1 partially, is 39,

(b) and (c). No directive as such has
been issued by Government, but the follo-
wing measures are broadly adopted to
reduce the extent of foreign participation
in the ficld of drugs and pharmaceuticals :

(i) progressive reduction of foreign
cquity participation with corres-
ponding increase of Indian share
holding in the firms concerned:

(i) mon-issuanze generally of licences
for producing  formulations,
except of a sophisticated nature
or where the formulation capacity
is linked with the production of
bulk drugs; and

(iii) imposition of appropriate export
obligations as a condition prece-
dent 1o expansion of capacity. -

(d) and (¢). No such proposal is under
consideration, at present.  Considering
the number of units, the range of their
operations etc., Government do not con-
sider it nccssary to take over the foreign
firms. The drug industry is a Schedule
B’ [ndustry, under the Industrial Policy
Resolution of 1956 and can therefore be
developed both in the public and
private sectors.
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New Oul Field in Sibsagar, Assam

992 SHRI BISWANARAYAN
SHASTRI  Will the Minuster of PETRO-
LEUM AND CHEMICALS be pleased to
state

(a) whether a new o1l field was found
by the Qul and Natural Gas Commussion
in the District of Sibsagar, Assam, and

(b) if so, the ol potentiality thereof ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P C SETHI)
() In the first well drilled on the Amgun
structure, located near Sibsagar 1n  Assam,
Ol was encountered during testing 1n
July August 1971

(b) The o1l potentiahty of this find s
yet to be detcrmined

Annual Meeting of World Bank and
International Monetary Fund

993 SHRI M KALYANA-
SUNDARAM

SHRI P GANGADEB
SHRI P A SAMINATHAN ,

Will the Minister of FINANCE be
pleased to state

(8) whether he attended the recent
meetings of the International Monetary
Fund and the World Bank in Whashington,

(b) 1f s0, the decisions taken at the
meetings, and

(c) bow far those decisions are likely
to help India solve its economic pro-
blems ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) to (). In my capacity as India"s
Governor | attended the Anpual Meeting
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of the Boards of Governors of the IMF
and the World Bank held in Washington
n September, 1971

The mam interest in the Fund mesting
related to the current international mone-
tary situation. In the course of my
address, I expressed the concern of deve-
loping countries over the present crisis and
stressed the need for an urgent re-align-
ment of parities of the currencies of the
maljor industrial countries, the establish-
ment of an essentially stable par value
system, and the importance of member
countries working within the forum and
discipline of the IMF. I expressed the hope
that allocation of Special Drawing Rights
would continue and suggested an examina-
tion of the future role of Special Drawing
Rights as a primary reserve asset and also
renewed our plea for establishing effective
practical links between the International
monetary system and the needs of develop-
ment finance, and suggested that arrange-
ments for forging links between Special
Drawing Rights and development finance
should be speedily established and written
into the Articles of Agreement of the
IMF

1 also stressed the need to ensure that
the views and 1nterests of the developing
countriss which constitute a vast majonity
of the members of the IMF, should be
appropriately reflected in the decisions of
the Fund, and for thus purpose a mare
rational adjustment 1n the relative voting
strengths of the ncher countries and deve-
loping countries should be brought
about.

Governors from developed countries
generally supporied some of these ideas.
The Governors of the Fund umammously
passed a Resolution calling upon the mem-
bers of the fund to establish a satwfastory
stracture of exchange rates and to facilitate
the resumption of the orderly conduct of
the operations of the Fund. Membens
were also called upon to collaborate with
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the Fund and with each other to bring
about a reversal of the tendency to main-
tain restrictive trade and exchange practi-
ces. The Resolution also requested the
Executive Directors to report to the Board
of Governors on the measures necessary
for the improvement or reform of the
international monetary system; and for
this purpose to study all aspects of the
system including the role of Special Draw-
ing Rights, Itis hoped that action pur-
suant to this Resolution will result in
trade and exchange practices conducive to
the growth of exports of the developing
countries and also to a more cquitable
distribution of Special Drawing Rights to
these countries.

As regards the World Bank, I expressed
gratification at the increass in the volume
and range of the lending operations of the
World Bank group of institutions, and in
particular ithe recent emphasis of the Bank
on encouraging growth with social justice
in developing countries. I also pointed
out the need for a review of some of Bank’s
lending policies in order to promote
genuine economic  development  in tune
with the national policies and institutions
of the developing couatries.

12.03 brs.

SHRIS. M. BANERJEE (Kanpur) :
Before you adjourn the House, there is &
ml‘tinthanm#wh (Imterruption.)

MR. SPEAKER : I am not going to
allow this practice.....(Interruptions.) 1 have
no information. I do not tolerate this
practice, Does he think that by shouting
everything can be set right, Nothing will
”m mi

Yesterday as decided by the Business
Advisory Committes, we shall adjourn
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now to re-assemble at 2 O'clock.....
(Interruptions) We adjourn till 2 p.m.

12.04 hrs.

The Lok Sabha adjourned till Fourteen
of the Clock.

The Lok Sabha reassembled at Fourteen
of the Clock.

[MR. DEFUTY-SPEARER /n the Chair)

RE: ATTACK ON THE TIMES OF
INDIA OFFICE BY FOLLOWERS
OF DIVINE LIGHT-MISSION

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I have given notice under rule
377 today. I want to draw the attention
of the Government and the House to this
thing that has come out in the Times of
India, That the Divine Light Mission
people raided.........

MR. DEPUTY-SPEAKER : A calling
attention notice has been reccived ; that is
being considered.

SHR1 JYOTIRMOY BOSU : Hasit
been admitted 7 It is a very serious matter.

it Tw wgrw ofd (TerAREi)
w € B e weEed Wiy vt
ot & vrgwr sqr fewrm ATgEr
g 1w we e fafesw X
i & WY ¥ swwr e wie 37
Wt frgare feg g

MR, DEPUTY-SPEAKER : I was
saying that your calling attention notioe
on the same subject is being considered,

SHRI JYOTIRMOY POSU : But that
would not come up before Monday. This
i a very serious matier,
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SHRI BITAGWAT JHA AZAD (Bhagel-
pury Let the Government on Monday
report how 1t happencd

SHRI JYO1IRMOY BOSU Our
memory goes back 1o the unchechud sadbu
riots 1in 1966 We want 1o know if
there 1s any loreigner belund this

sftymEgm oy 13T WK
SHAEYT WA G N AT AN L ar ¥
o S & T &g @1 S

1t must be faken up heie and now
What presents you from taking it up ?

MR DEPUTY-SPEAKER Notico
has been given 1t 18 being considered by
Mr Speaker Hewll gne his decision
1 cannot just decide it now

SHRIR S PANDFY It s a question
of law and order

MR DELPUTY SPEAKER
desie will be conveyed to the Speaker

Your

You will appreciate that 1 cannot take
a decision now from the Chair

SHR1 BHAGWAT JHA AZAD Why
don't you convey our wish to the Home
Minster to make a statement ? How dare
500 people go, attack the press and the
editor ?

MR DEPUTY-SPFAKLR The
Government may take note of the desme of
the members About the call attention,
that 1s being considered

SHRI R § PANDEY Suppose my
house 1s attacked and a calling attention 18
moved by somebody else Can you say
it is under consideration and 1t will take
three or four davs ? Itis a law and order
problem Tomorrow this Parliament can
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be attached Government should make a
statement today

SHR] JYOTIRMOY BOSU It has
happened under the very noseof the
Hcme Ministry unchecked for hours I
want that the Government should make a
statement todhy The calling attention
may come up on Monday

SHRIS M BANERJEE (Kanpur)
Things are morc serious than what has
appeared 1n the newspapers Anybody can
call himself God I have no quarrel

MR DFPUTY-SPFAKER
are makmg a speech

You

SHRIS M BANERJFF 500 or 600
people with luthis and daggers r1aided the
office of the Nav Bharat Times and the
Times of Indha The Home Minister
should have come here and made a
statement

MR DEPUTY SPEAKLCR
ment may take notice of 1t

Govern

SHRI BHAGWAT JHA AZAD Are
you saying that Government will make a
statement or Government will take
notice ’

MR DEPUTY-SPEAKER Iam saying
that 1 am conveying to the Government
the strong fechings of the members and the
desire of the members that Government
should come forward with a statement

SHRIR & PANDEY You should
direct the Government to make a
statement

oft Tt oot (TeAr) L ag
gy wEeTy w § 1 wadweew B2
Wi, @ W hE od, ag
agr AT ERET B0 wiw ad fie
waT T A e A
& o) gelt § wak am W
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g AT FT T ST § W 1 ;R
T R § 1 ge W oA @
grovamr @ oy § s agon
axfem & o o ¥ wwA@r WA
3 whg @ 9T g R wfed
fodr 7 fedt w1 &)

MR. DEPUTY-SPEAKER : Papers to
be laid.

14.08 Hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER NavY ACT

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) :

(I) Tbegto relay on the Tablea
copy of the Naval Ceremonial,
Conditions of Service and Mis-
cellancous (Third Amendment)
Regulations, 1971 (Hindi and
English versions) published in
Notification No. S.R.0. 248 in
Gazette of India dated the 17th
July, 1971, under section 185 of
the Navy Act, 1957. |Placed in
Library. See No, LT-730/71].

(2) tolayonthe Tablea copyeach
of the following Notifications
(Hindi and English versions)
under section 185 of the Navy
Act, 1957 :—

() The Navy (Pension) Fourth
Amendment Regulations, 1971,
published in Notifications No.
S.R.0. 294 in Gazette of India
dated the 14th August, 1971.

(i) The Navy (Discipline and Mis-
cel laneous, Provisions) (Second
Amendment) Reguiations, 1971,
published in Notification No.
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S.R.0. 314in Gazestte of India
dated the 28th August, 1971.

[Placed i Library. See No. LT-
1039/711.

Notifications under Medicinal and
Toilet Preparations (Excise Duties) Act,
Bengal Finance (Sales Tax) Act, Central
Excises and Salt Act, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I beg to lay on the Table—

(1) A copy of the Medicinal and
Toilet  Preparations  (Excise
Duties) Second Amendment
Rules, 1971 (Hindi and English
Versions) published in Notifica-
tion No. G 8.R. 1164 in Gazette
of India dated the 14th August
1971, under sub-section (4) of
section 19 of the Medicinal and
Foilet  Preparations  (Excise
Duties) Act, 1955. ([Placed in
Library. See No. LT-1040/71].

(2) A copyof the Delhi Sales Tax
(Third Amendment) Rules, 1971
(Hindi and English Versions)
published in Notification No.
F. 4(40)/71-Fin. (G) in Delhi
Gazette dated the 26th Septem-
ber, 1971, under sub-section (4)
of section 26 of the Bengal
Finance (Sales Tax) Act, 1941,
as in foroe in the Union territory
of Delhi, [Placed in Library. See
No. LT-1041/71.)

(3) Acopy each of the following
Notifications (Hindi and English
Versions) under section 38 of the
Centeral Excises and Salt Act,
1944 :—

) The Central Excise (Thirteenth
Amendment) Rules, 1971, publi-
shed in Notification No. G.S.R.
1246 in Gazette of India dated
the 28th August, j271,
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(ii) The Central Excise .(Fourteeath
Amendment) Rules, 1971, publi-
shed in Notification No. G.8.R.
1406 in Gazette of India dated
the 25th September, 1971.

[Placed in Library. See No. LT-
1042/71.)

(4) ‘A copy of Hindi Version of
Notification No, §.0. 942 pub-
lished in Mysore Gazette dated
the 27th May, 1971, under sub-
section (ii) of section 30 of the
Mysore Lotteries and Prize
Competitions Control and Tax
Act, 1951, read with clause (¢)
(iv) of .the Proclamation dated
the 27th March, 1971 issued by
the President in relation to the
State of Mysore. [Placed in
Library. See No. LT-1043/71.)

() Acopy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 :—

(i) G.S.R. 1153 published in Gazette

+ of India dated the 7th August,
1971 together with an explana-
tory memorandum.

(i) G.S.R. 1200 published in Gazette
of India dated the 2Ist August,
1971 together with an explana-

~ tory memorandum.
{(iil)  G.S.R. 1201 published in Gazstte
of India -dated the 21st  August,
1971 together with an explana-
~ % - tory memorandum.
(iv) . G.S.R. 1220 published in Gazette
-of India dated the 2.th August,
" 1971 together with an explana-
tory memorandum,
C ) G.SR. 1243 published in Gmtte

ot India dated the 28th- August,

2971

* (i) GSR. MSpmum;nc‘m'

. of india dated the 4th'September,

' -,m:Wan wuu. - |

T ra

NOVEMBER 19, 1971

(vii) G.S.R. 1334 published in Gazetts -
of India dated the 11thSeptem-
ber, 1971 together with an ctpll-
natory memorandum.

(viii) G.S.R. 1339 published in Gazette
of India dated the 9th September,
1971 together with anjexplana- -
tory memorandum,

[Placed in Library. See No. LT-1044/

(6) A copy cach of the following Noti-
fications (Hindi and English version)
under section 159 of the Customs
Act, 1962 and section 38 of the
Central Excise and Salt Act, 1944:—

(i) The Customs and Central Excise
Duties Export Drawback
(General) Thirty-cighth Amend-
ment Rules, 1971, published in
Notification No. G.S.R. 1047 in
Gazette of India dated the 17th
July, 1971,

(ii) The Customs and Central Excise
Duties Export Drawback
(General) Thirty-ninth Amend-
ment Rules 1971, published in
Notification No. G.S.R. 1139 in
Gazette of India dated the 31st
July, 1971.

(iii) The Customs and Central Excise

Duties  Export ~ Drawback
(General) Fortieth - Amendment’
Rules, 1971, published in Noti-
fication No. G.S. R. 1202 in
Gazettc of India dated the 21st
August, 1971, o

{iv) The Customs and Central Excise
. Duties = Export = Drawback
.(Gmd)?wmmcm
- Raules, 1971, published - in Noth-
“ fleation 'No. 'G.8.R. 1208 in

' -::{hmo of Indh dmﬁt‘haﬂit_
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)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

Papers laid

The Customs and Central Excise
Duties Export Drawback
(General) Forty-second Amend-
ment Rules, 1971, published in
Notification Nu. G.5.R. 1204 in
Gazette of India dated the 2ist
August, 1971,

The Customs and Central Iixcise

Duties Export Drawback
{General) Forty-third Amend-
ment Rules, 1971, published in

Notification No. G.S.R. 1205 in
Garelte of Indin dated the 21st
August, 1971,

The Customs and Central Excise
Duties Export Drawback
(General) Forty-fourth Amend-
ment Rules, 1971, published in
Muotilication No, G.S.R. 1206 in
Gazette of India dated the 2lst
August, 1971,

The Cusloms and Central Lxcise
Duties Export Drawback
(General) Forty-filth Amendment
Rules, 1971, published in Noti-
fication No. G.S. R. 1207 in
Guzette of Iudia dated the 21st
August, 1971,

The Customs and Central Excise
Duties Export  Drawback
(General) Forty-sixth Amend-
ment Rules, 1971, published in
Notification No. G.S.R. 1208 in
Gazette of India dated the 21st
August, 1971,

The Customs and Central Excise
Duties Export Drawback
(General) Forty-Seventh Amend-
ment Rules, 1971, published in
Notification No. G.S.R. 1209 in

Gazette of India dated the 2lst
August, 1971,

The Customs and Central Excise
Duties Drawback Rules, 1971,
published in Notifieation No.
GS.R. 1219 in Gazette of
India dated the 25th August,
1971,

KARTIKA 28, 1893 (SAKA)

Papers {ald 242

(xii) The Customs and Central Excise

Duties Export Drawback
(Genoral) Forty-eighth Amend-
ment Rules, 1971, published in
Notification No. G.S.R, 1239, in
Garette of India dated the 21th
August, 1971,

(xiii) The Customs and Central Excise

(xiv)

(xv)

Duties Export Drawback
(General)  Forty-ninth  Amend-
ment Rules, 1971, published in
Notification No. G.S.R. 1240 in
Gazette of India dated the 28th
August, 1971,

‘The Customs and Central Excise
Duties Export Drawback
(General) Fiftisth Amendment
Rules, 1971, published in Noti-
fication No. G.S.R. 1241 in
Gazetie of India dated the 28th
August, 1971.

The Customs and Central Excise
Duties Export Drawback
(General) Filty-first Amendment
Rules, 1971, published in Noti-
fication No. G.S.R. 1242 in

Gazette of India dated the 28th
August, 1971,

[Placed in Library. Sve No. LT-1045/71]

() A copy cach of
Notifications
versions) issued under the Central

(i)

(i)

(i'i)

the following
(Hindi and English

Excise Rules, 1944 : -

G.5.R. 996 pubhshed in Gazette
of India dated the 3rd July, 1971
together with an cxplanatory
memorandum.

G.S.R. 1029 published in Gazette
of India dated the 10th July, 1971
together with an explanatory
memorandun.

G.S.R. 1031 published in Gazette
of India dated the 10th July, 1971
together with an explanatory
memerandum,
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(v) G SR 1140 published 1n Gazette
of India dated the 31st July, 1971
together with an  explanatory
memorandum

(v) G SR 1158 published in Gazelte
of India dated the 10th August,
1971 together with an explanatory
memorandum

(v1) G SR 1159 published \n Gazelte
of India dated the 18th August,
1971 together with an explanatory
memorandum

(vi) GSR, 1212 pyblished 1n Gazette
of India dated the 10th August,
1971 together with an explanatory
memorandum

(vin) G SR 1253 published in Garette
of Inda dated the 1st September
1971 together with an cxplanatory
memorandum

(x) G SR 1382 published in Gazette
of India dated the 18th September
1971 together with an explanatory
memoi andum

(x) G SR, 1513 published 1n Gazette
of India dated the 9th October,
1971 together with an explanatory
memorandum

LPlaced in Library See No. LT 1046/71]

MNOTIFICATION RE ADONMI MUTUAL
BanzriT PERMANFNT FUND LTD

THE DEPUTY MINISTER IN
THE DEPARTMENT OF COMPANY
AFFAIRS (SHRI BEDABRATA BARUA)
On behaif of Shri Raghunatha Reddy, I
beg to lay on the Table a copy of Notifica-
tion No G SR 1306 {(Hindi and Fnglish
versions) published in Gazette of India
dated the 11th September, 1971 declaring
M/r Adon1 Mutual Benefit Permanent
Fund Limited to be a "Nidht' under sub-
section (3) of section G20A of the
Companics Act, 1956  [Placed in Library
See No  LT-1047/71)

NOVEMBFR 19, 1971
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NoOuFICATION Uxpxn CoMmeaxiis ACT
AND STATE oF HiMaumaL PRADESH AoOT

SHRT BFDABRATA BARUA 1 beg
to lay on the Table—

(1) A ccpy of Notification No
G SR 1251A (Hindi and English
versions) published in Garette
of India dated the 30th August
1971 making certain amendments
to Notification No G S R. 636
dated the 4th May, 1971, under
sub-sectitn (3) of section 637 of
the Companies Act, 1956 [Placed
in Library “ee No LT- 048171}

(2) A copy of the State of Himachal
Pradesh (Removal of Difficulties)
Order No 2 (Hindi and English
vtisions) published in Notifica-
ten No SO 4023 in Gazette of
India dated the 23rd October,
1971 under sub-section (2) of
section 53 of the Siate of
Himachal Pradesh Aut, 1970
[Placed n Library. See N
LT 1049/71]

— —

14.10 Hrs

ESTIMATES COMMITTEE
MINUTES

SHR1 NARENDRA SINGH BISHT
(Almora) Ibeg to lay on the Table
Mmutes of the following sittings of the
Fstimates Committee —

(1)  First Sutmg (1970-71) held on
the 22nd May, 1970, and

(2) First Sitting (1971-72) held on
the 24th June, 1971,
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PUBLIC ACCOUNTS COMMITTEE

FIPTEERXTIE AND SEVENTHENCH

RrPORTS

SHR! SEZHIYAN (Kumbakonam):
I beg to present the following Reports of
the Public Accounts Committee :

)

(2)

Fifteenth  Report  regarding
action tuken by Government on
the recommendations contained
in their Hundred and Fifteenth
Report (Fourth Lok Sabha) on
Audit Reporis on the Accounts of
Tea Board for the vear 1964-65,
1965.66, and 1967-68

Seventeenth  Report
nction taken by
on the 1ecommsndations con-
tained in ther Hundred and
Fifth report (Fourth [ ok Sabha)
on Audit report (Civil), 1970,
relating to the Ministry of
Supply.

regarding
Government

COMMITTEE ON PUBLIC

UNDERTAKINGS

Founru, Freru, SEVENTH AND EIGHTH

REPORTS

SHRI M. B. RANA (Broach) : 1 beg to
present the following Reports of the
Committee on Public Undertakings :--

(8}

2)

Fourth Report regarding action
taken by Government on the
recommendations contained in
their Furty-sixth Report (Fourth
Lok Sabha) on Indian Drugs and
Pharmaceuticals Limited,

Fifth Report regarding action by
Governmont on the recommen-
dations contaimed in their
Twelfth Report (Fourth Lok

(E)}

4)
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Sabha) on  Heavy Electricals
(India) Limited.

Scventh Report regarding action
laken bv Government on  the
recommendations  contained in
theit lorty-Second  Report
(Fourth Lok Sabha) on Mazagon
Deck 1 imted.

Fighth Renort regarding acidon
tahen by Goveinment on the
recommendations  contained in
their  Twenaty-screnth  Report
(Fowth  Tok Sabha) on the
Hindustan Cabley I imited.

14.12 Hrs.

BUSINESS OF THF HOUSE

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND):
Sir, 1risc to announce that Government
Business in this House during the week

commencing from 22nd November, 1971,
will consist of —

mn

)

(&)

Consideration of any item of
Government Business carried
over from today's Order Paper.

Consideration and passing of :—

(a) The Forward Contracts
(Regulation)  Amendment
Rill, 1971.

(b) The Small Coins (Offences)
Bill, 1971

Consideration of  Statutory
Resolution seeking disapproval
of the Railway Passenger Fares
Ordinance, 1971 and considera-
tion and passing of the Railway
Passenger Fares Bill, 1971,
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(4) Consideration of  Statutory
Resolution seeking disapproval
of the Tax on Postal Articles
Ordinance, 1971 and considera-
tion and passing of the Tax on
Postal Articles Bill, 1971,

(5) Consideration of Statutary Re-
solution seeking disapproval of
the Inland Air travel Tax Ordi-
nance 1971, and considera-
tion and passing of the Inland
Air Travel Tax Bill, 1971.

(6) Consideration of Statutory Re-
solution secking disapproval of
the Stamp and Excise Duties
(Amendment) Ordinance, 1971
and consideration and passing
of the Stamp and Excise Duties
(Amendment) Bill, 1971.

(7) Consideration and passing of
Commissions of Inquiry (Amend-
ment) Bill, 1971,

(8)  Discussion on Orissa Cyclone on
an official motion on Tuesday,
the 23rd November, 1971,

SHRI S. M. BANERJEE (Kanpur):
Every Member belonging to all parties,
including the ruling party, expressed a
desire in the Business Advisory Committee
that there should be a discussion on a very
early date on the statement of the Prime
Minister ; it should be so broad that it
could be a general discussion on foreign
affairs. We were assured by the hon. Minis-
ter, Shri Raj Bahadur, who was present
that he would like to talk to the Prime
Minister and then ' decide whether this
could possibly be discussed next week. But

~ things are moving very fast in Bangla
Desh. More than a thousand people have
‘been killed and there is curfew in Dacca .
Iroquest, through you, the hon. Deputy
Minister of Parliamentary Affairs, to con-
vey ourr feeling to the Prime Minister and

the Minister of External Affairs and letus

hrave a discussion on this next week,

- NOVEMBER 19, 1971
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SHRI SAMAR GUHA (Contai) :
wanted to draw your attention te the same
thing. At the last meeting of the Business
Advisory Committee it was discussed and
it was agreed by all that the international
situation in relation to Bangla Desh parti-
cularly would be taken up at the earliest
opportunity—it was said, next week—as
Shri Banerjee has pointed out. He has men-
tigned only one case, There is one small
town, Shekharnagar, in which 10,000 peo-
ple have been killed ; in Narayanganj 5,000
people have been killed; and in Dacca
about a thousand people have been killed
and killing is going on. Shelling on all the
border areas is going on and 90 lakhs of
refugees, who are in the border area, are
now vulnerable to Pak shelling. Therefore,
this matter should be discussed next week.

Another point is that the compulsory
and forcible retirement of Shri B. C.
Ganguli has agitated the mind of the peo-
ple all over the country. Therefore, the
statement of the Railway Minister should
be taken into consideration by this House

wo.{ Interruption)

MR. DEPUTY-SPEAKER : Order,
order,
SHRI S. M. BANERJEE : Just to

correct the record may Isay that in the
Business Advisory Committee the question
of Shri B.C. Ganguli's retirement was men-
tioned. All of us wanted some sort of a
discussion but all of us really felt, excopt
Shri Samar Guba, that such a discussion
at this hour might do more harm to Shri
Ganguli than good. All of us, except Shri
Guha, felt that bureaucracy should be sub-
servient to the Ministers......(Inferruption)

SHRI SAMAR GUHA : *

Mr. DEPUTY-SPEAKER : This will
not go on record....,.. u(lm}'
Lo!thi Minhterrqﬂy ;
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SHRI PILOO MODY (Godhra): Is it
fair that Shri Guha is allowed to be cont-
radicted by Shri Banerjee but is not given
an opportunity to have his say.... ..
(Interruption)

MR. DEPUTY-SPEAKER :
not a debate.

This is

SHRI PILOO MODI : I want to know,
between the versions given by Shri Baner-
Jee and Shri Guha, which is the correct
one,

MR. DEPUTY-SPEAKER : This is not
a discussion. Only the busniess for the
next week has been presented to the
House. Certain suggestions have been
made that certain items should be included.
1 have allowed Shri Guha also to make
his suggestion. Now it is for the Minister
to reply whether they can be accommoda-
ted or not. As a member of the Business
Advisory Committee, Shri Banerjee passed
on certain information......(Interruption)

SHRI SAMAR GUHA : What has been
sald by BShri Banerjee is not the correct
version. He says that it was the unanimous
opinion of all that a discussion of this
matter would do more harm to Shri B. C.
Ganguli (Interruption) Secondly he said that
it was discussed there and it was said that
the matter would be brought to the atten-
tion of the Railway Minister and at the
next moeeting the matter would be decided.
It was pot said that there would be no
discuasion..... .(Interruption)*

MR. DEPUTY-SPEAKER
order. This will not go on record.

Order,

SHRI §. M. BANERJEE : *

MR. DEPUTY-SPEAKER : This has
become not only a debate but & very ncri-
monious and controversial debate. Now
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Tet the Minister reply whether he can acco-
mmodate their suggestions.

SHRI 5. M. BANERJEE : On a point
of personal explanation,

MR. DEPUTY-SPEAKER : I have
ordered at a certain point that these things
would not go on record. It has to be seen
if anythirg has been said against you that
has gone on the record which requires
a personal explanation. You can seck
another opportunity, not NOW......ctre
(Interruption),

SHRI S. M. BANERJEE : *

SBERI B. SHANKARANAND : Fortu-
nately, both the hon. Members are mem-
bers of the Business Advisory Committee
and they know what happened in the last
Business Advisory Committee meeting. 1
need not repeat it.

1 will, of course, convey the feelings of
hon. Members to the concerned Ministers
and the suggestions will be kept before the
next Business Advsiory Committes meeting.
It is for the members of the Committee to
consider them.

SHRI BHAGWAT JHA AZAD : There
should be no discussion on the B, C.
Ganguli business, That is our feeling.

14.19 Hrs.

MOTION RE : REPORT OF UNI-
VERSITY GRANTS COMMI-
SSION FOR 1969-70

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE, AND IN THE
DEPARTMENT OF CULTURE (PROF.
S. NURUL HASAN) : Sir, I move :—

“That the Annual Report of the Uni-
vensity Grants Commission for the

* Not recorded.
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year 1969-70, laid on the Table of the
House on the 25th June, 1971, be
taken into consideration.”

I would not like to take the iime of the
House by making a speech at this time but
as points arz raised in the debate I shall
make every endeavour to satisfy the Mem-

bers on the points that they may be pleased
to raise.

*SHRI R. P. DAS (Krishnagar) : Mr.
Speaker, Sir, going through the report of
the University Grants Commission, [ find
that during the last four years the number
of students has gone up from 19 1/2 lakhs
to 28 lakhs and the number of colleges has
gone up from 2749 to 3297. However, I
also find that even through the number of
students has gone up, there has been no
reciprocal development of ancillary facili-
ties for students like the facilities of—
library, hostels etc. Not only this, the
rapid changes that are taking place in
social, political and economic lite of th:
country have in no way becn reflecred in
the sphere of education and the report does
not anywhere indicate that there has becn
any qualitative improvement of cducation
during this period. We have also noted
that even though the number of students
has gone wup at the rate of 13% per
year, the  per expenditure
has gone down. If we compare the per
capita  expenditure on  students  in
India with those in the U.S.A., Europe or
any of the industrially developed country
of the world, it will be seen that our
expenditure is not even one per cent of their
expenditure. The rate of expenditure per
student in India is so meagre that it is not
possible to achieve any qualitative or quan-
titative improvement of education. While
this is the situation, we find Sir, the num-
ber of colleges and universitics has been
allowed to go up not withstanding the
lack of reciprocal growth of facilities for
students. I do not think, Sir that by merely

capita

* The original spcech was delivered in_Bengal@
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presenting some figures indicating increase
in the number of colleges, universities etc.,
the Government can convince this House
that there has been a qualitative improve-
ment in the sphare of education. But [ feel
it is just the other way about.

The present system of education, which
can be referred to as the colonial system of
education, is in a state of crisis, Each
class in a college consists of 150 to 200
students. College laboratories mean for 16
students are being used by 33 to 34 stu-
dents. There is hardly any space in a class
room to accommodate all the students and
needless to say that it affects teaching ad-
verscly. The system of examination that
is being followed for the students is not
helpful to promote development of edu-
cation. As a consequence, not only the
system of examination but the entire system
of education is in jeopardy today. This is
s0, not only in West Bengal but in Orissa,
Delhi, Rajasthan and in other States of the
country,

To bring about an improvement in the
situation, the report envisages holding of
small classes, group discussions, holding
vbjective tests, making the teache: student
ratio to 1:20 holding. periodic examina-
tions etc. But their implementation is not
possible because the report itself acknow-
ledges that there are not sufficient funds to
implement these schemes. Even if the
money is made available, I feel that this
Government does not have adequate ad-
ministrative machinery to make these
schemes a success. We feel, Sir, that in the
present circumstances, efforts to make
patch-work improvement will not help-
solve the problem, and unless we are able
to bring about a complete change in our
social and economic system we would not
be able ta improve the system of education.
That is why during the last 25 years we
have failed to record any improvement in
the sphere of education. Only 30 per cent
of the population in the country is literate.
Surely during the last 25 years wc could
have substantially raised this figure.

Even
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during the next 10 years we can make a
iremendous progress provided there is a
determination and enthusiasm, besides a
political and an administrative system,
which we are lacking today. Unless we
are able (o create right type of atmosphere,
we feel, all efforts to improve the system of
education are bound to fail,

As regards the medium of education,
there can be no doubt that it should be in
mother tongue. Not only in the primary
or the secondary standard but even in the
case of the rescarch work, 1 feel, that
mother tongue should be the medium for
use, In Norway, Sweden and Japan if an
innovation is made in the sphere of science,
economics or other social sciences, then it
is translated in their own languages. Ifall
important research work can be translated
in Japanese and Chinese for the benefit of
the people of Japan and China and if such
a thing is possible in Norway and Sweden,
why should it not be possible in India ? 1
ask you Sir, where is the difficulty of intro-
ducing mother tongue as the medium of
education for higher studies. [ say it is not
impossible but I feel, well, it may even
sound ridiculous but it is a fact all the
same, that a particular class of people has
come to enjoy a monopolistic position in
the sphere of education and the Govern-
ment is not interested to break this mono-
poly of this English-oriented class. It takes
some courage to break this monopoly and
to have that courage it is necessary to have
a particular political sysiem which is not
there at present and that is why it has
become impossible for the Government to
break the monopoly. As it is, English is
being used as a secondary language upto
B.A. Therefore, a rescarch student will
not find any difficulty to pursue post-
graduate research work for he can always
make use of the literature that is there in
English. Prof. Satyen Bose has repeatedly
said that all research students in the Uni.
versity of Caloutta should be given ins-
tructions in Bengali in their research work
and sclentifc subjects, The students think
of the problem in Bengall and fnally they
reduce their thoughts in English which can

be hetter judged Ly those whuse mother

tongue s English. At any time, inany
part of the world, the genins of a country
—be it in the sphere of science or literature
—has never found its outward expression
through the medium of a foreign language.
The history of our country for the past 200
years will bear an eloquent testimony to this
fact. Therefore, I say, Sir, that the medium
of education should be in mother tongue
and there can be no doubt about it; and if
it is done then it would be casy to diffuse
education in every stratum of socicty more
speedily than at present. I am reminded of
Rabinderanath Tagore who said that it was
futile to expect that the genius of a country
could find an expression through a Foreign
language. Just as it would be futile to fit a
scimitar in the sheath of a sword. There-
fore, the position of the research workers
i our country today is just like anant
trying to traverse over a frying pan where
undoutedly their efforts are bound to meet
with failure in most of the cases.

The report has emphasised that student
welfare work should be given priority.
Now, we have seen how this has been done
in colleges and universities. The eminitics
for studentsin hostels are meagre. Only
very few students get books from the book
bank ; the number of scholarships is limited
so much so that out of 2} thousand stu-
dents, only 100 or 150 students can get
this benefit. Library, laboratory and hostel
facilities which should have been much
more extensive are only very limited at
present.

With regard to the suggestion of stus
dents’ active participation in the administra~
tion of a college or & university, it is our
opinion that the students should not be
associated with its advisory or consulitative
bodies but should rather be associated with
the decision-making bodies. Tt is nt
enough to restrict the role of students’
participation to students uniom, hostel
committees or the Cantcen Committoms
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but they should be made members of ad-
mission Committee or such other Com-
mittees as are responsible for running the
day to day admunistiation of the college
Their participation in the Appoimtmenl
Comnmuttee  for teachers or commutices
dealing with finanuial subjects may be 1
matier of op nion but 1t cannot b said
categorically that they should not be dsso-
cviated with these bodis, and even the
report also does not deny it Che Unuer-
sity Grants Commissicn fecls thif 4 situa
tion should be created whereby the students
partiwpaiton at the school college or umi
1ersity level 18 mide really eftective From
our expetience we have found th it wherever
we have enlisted the cooperation of stu
dents, it has become oasy to run the ad-
mimistration of a school or a4 collegte  We
have seer that when students were ncluded
in admission committee it became easy to
conduct admission tests fot thousands of
students for Honours clisses  Thuo was
no copymg which those verv students in
their secondary examination lests were
reported to have indulgud tn extensively It
this could be possible 1t was only because
ot the participation of students nd ther
cooperation with thewr teachers  Under

the prevailing wituation 1t 15 not possible for
the teachers to conduct examination peace-

fully and even their physical prescnce 1n the
examinition hall has become very difficult,
If you go to an exammation hall you can-
not stay there for a minute  You have to
come out and if you cannot you will be
physically removed from there Lven under
such circumstances, we have found that
with the cooperation of studenis it has
become possible to conduct examinations
smoothly and run the admnistration of a
college or a univeisity 1n a better way But
where the teachers or the administration do
not think 1n terms of soliciting students’
cooperation, the possibilities of friction are
there and thercfore, we fecl thal the students
should be associated with all academic
activities more actively
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I would also like to stress the point
here Even though we do not hold any
brief for regionalism and we are aganst
all such tendencies, we have noted with
utter angwish that when students from West
Bengal tried 10 seek admassion to the
university of Delhi  they were refused ad-
mssion  on  the ground thit they were
naxalites  Students who did not have any
local guardians were not given admission [
say, Sir you hnow who i1s a naxalite or
who 15 not only when you go to West
Bengal But to brand all the students
comung from West Bengal as Naxalites 1s
most 1epretiable to say the least We mn
Wust Bengal do not belivie in any regionn
Iism and we also want that such tendencies
should not grow 11 any part ol the country
1 will, therefore urge the Education Mims
1y that they must heep a watch full eye to
cnsure that such an ol s mot allowed to
grow

1t has beun stuted 1 the teport that 23
paicent of accommodation m colleges and
S0 per cent of accommoddtion in universities
will be given to the twachers  But 1 othing
has been done in this matter and 1t 15

necessaty that urgent steps are taken to
provide wwecommodation to the teacher

I would also like to draw the attention
of the House to the recent happening in
West Bengal During the President’s rule
nearly 80 fteacheis who have put in 11
months to 2 years of service and who have
no adverse report against them are likely to
be retrenched and a proposal to this effect
15 now being considered Some of the
teachers have also been retrenched already
After the puja vacation the President of
the Kanthi Ray Collegs, out of some
motwve, 1etrenched Shri Nigam Singh
Mahapatra the Professor of History of the
College, without givinghim any reason [
will therefore, like to know the justihcation
for retrenching teachers in such a manmer
and 1 will also urge that this should be
stopped forthwith,
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In the conclusion, I feel, Sir, that with-
out first effecting a socio-economic change
in the country, Governments efforts to
reconstruct and reform the education
system in the country are bound to end in
failure for they are only trying to put the
cart before the horse.

ot g wry yrm () - IqveTE
iy, @ fagg v fasr o,
fagre ar sM@aT gy DEA A wvEr
@rar, Afsa dar argw §F @ qr
t fr femgraw & A% fasr weh
wifasTd w78 F8 I3 qFAT W
i ® 7T F qg wraAr wr 9N ¢ e
fegrara & yfa & farer & mrady &
1 W FEw Tar 4@ @d3ar ) ¥l
G FBar? v wrgw @ W d
fea at foem arfergt & femr & o€
N a7 aur A # e gy 2 qar
YA I3 |

2w ¥ qF w37 FaTw IO B, W0
wgd § fw foem & wrqm-gw afcadw
gt wrfgy, s qrem-wdi & A6
T W wifgy, dfra oW wew
W EW IR g @ Wi
wrr § e fggram qut geet &
gwEy off N w1 WA @ o,
fog % sfewmndr sfe gwe af
R gre @ fend oay § el
IR § aww F@ atey § W
fesror adr wrr wir Y oY wwd

5 giafedy a=a e
i@y R o
& wrwy foreft g€ 4T St ot
WAt AR o gk g AW R
folt By WY Wt v X ok w

@ fadt g€ & e dur wiied )
forar & gbr 3 ¥ o 0 § o< agt
aw forer § fs—

“The absolute amount per capita spent
by us on education in about one-hundredth
of the amount spent by a highly industri-
alised country like the USA Japan, the
USA and the USSR are spending consi-
derably more that 6 per cent of the GNP
on education, about twice as much asin
India.

weost & faw dar wifed ¥few
g foes @1 dar B ! 3wR
g fear § fs oo ¥ fimrs
L ui-vdl

“Ofall the different factors which in-
fluence the quality of education in its
contribution to national development, the
quality, competence and character of
teachers are undoubtedly the most
significant™,

urorEs & fger ¥ 4% fors W
g7 fomy o fuss o § ¥
ghrafes ot s ¥ W £
¥ €UT-3wT 4 frard 93 ®T IR T
e T¥AXI L) FH Y arar o
fiecht ¥ fomn fomr ot wfed o)
fot frwr 7€ wredE A AfeT g
qo i efichas fafer adt it
et feafr ¥ sy ams qwd § fe QY
foew! wrwT wWre ErA 9T 9¥
goar § | ¥ wam & ol ¥
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[t qor wer ¥TY)

o sufier frmr sl ok §
gz v w1 wfer aft S
¥ ¥ oT Wb wew W
SAFT W WA T 9T @R )
TRE A A ww Rw F fewr wren
it fagrat Y weve o @ wfE

¥ |

dr e gw w frmr §a ¥ aww
§ fie waT B avew wrEET ¥ 91 9T
war § ot Sud fay aed }
awEr ¥ orfawar s ariew
vk sy fowr o fearear frew mar
¥ wofeg & s g wrer e ¥
o Y9 qfedT # wEwwar g o
wr gw e @ § W qeaE ¥ faer
& oAy el W we @t
ot wre § f5 foer ¥ v W

famer gz w1 w0 wfer 7 @, frdd
wrAT wTew & fear ) ww oW ¥
Srarferar forar arfeat w1 wr wATe
o 9T T8 gwar § 7 wrw & feafy
¥ g 3w & firwrw afy wvar § foeey
fs st Awda fawdht &1 o
qy § o fmr e & off it
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et am ¥ ot wret b1 feger
5 foar ¥ow ww ot fs fg ow
T Oix gAY ¥ Afer wrer o
ars § uic dg qem b W wiwx
8, Jaw w7 H1E wfor W o fa
1Y wYa- fwer BT qreR § 7

gaT? ¥ & el xte TraTweT
w2 Frow T o2y @ owH B
gaTR 3 &7 Ul on firgs @
gz ad &t frgx A0 ara ST A
wA o ¥y &Y war or 5 9% @A
wwr ARt fF ¥ v AR ¥
foms T @ ) Twwr Od aF @
fis ox frmw ¥ <ozl w7 29w
¥ oY wwre P & o @A oY
quex frar afea @ forer w1 &7
frzar arar & wafae g forer
¥ argege ofada & awa w8 S
&1 urr Wxf SEE O wo T Maw
t afsr e far o S ad
T R W FT g gwr wEwr A
Nt afew dew & Ay ok oA
AN E FTHE ST Wy wEA R
fe suk o greew wel a=d wifew
¥fey qarf & a7 ay wrfoew oo
TX AT A ARE FH A FT 4R
T ¥ sy fr gR @ & g weer
s wrfge | war girafed gtea
A A st A g fe ate & oy
@ N g gy feg smwre A
far g § ? & @ wiw IHT oo
. wiE fed freray § ol
T 58 AR @ v § 1 ghrafed
wrzg W wEar § fe Wk dar
wifgg 1 vyt A ow dw Q mr
AT wr Yghuiae WX QET wwr
fagr e wdwew ¥ A fgma W,
ot fgeme & ar ot geag fegr &g
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frad amy ox woiw § 7 ag ghafed
TE¥TT X AR g www § | AfwA
e A8 wiudt fs @ ¥w & SR
i g d3% AT A vw W W
food & nez o xT 2w wr e
¥ @rrw ¥ oaqr v oA Isar
wTAT | AT ofr F1§ oy e v
arFym fr gw fger ¥ wgagE
qfegqs =gy &1 aqrz@ Frg@d A7
s Afer gf o, 3% gy frua
faar or g8 @ 33¥ | TR
I

“The universities may consider m1iking
education more employment-oricnted, so
as to link it with the developmental re-
quirements of the country,”

TS &Y grew ag ¢ v w1 wwwr
foar e Qo go ot BY wry Afsa
SR AT # gl &1 uw ety Siw
FETH ot ag ot O 5 €aw
fay u¥fas =fan | € wE Wy
¥z dloye qry B A WX WX
Haft s fe & fawelt #1 wtw
W Af w7 gwar, & @t o 3y
amar & A 1 g w1f A Sfiesw
¥ s@ & fag dxre A g
w #Y foen wr wq ot w@ war R
fe 91 N afftq q7wT F1E F omar
tarag af Srwar ¢ e forar
sarer & w5 A wwar § gaAw @
wret dar & war awar § 1 woft v
¥ o wrwre vy § e g3 wfefebe
W fommr s wwr aw o §o
ot g7 foyerr w1 ot ofegm frew
® & o owwe ¥ e wT
wevy wadife & avwaf gar g

ot grzw w1 wedy el W@
atE gar g sud g am A § fw
want aifafeaw & ot glar § afes
Yamet ' wadfy A g9 9v-
wforat §, gy Ak 3 &1 Y T
¥ o g el foaw wadfa
Y Wik wrafer % &) ¥ wiEy #
wrf wifawd g2 g =Wned, gt
wfaard sl gv 4 § afer
FATH-GAIT FT H1E ®174 777 H79 |
¥ ot g8 aow ¥ wa ¢ fe wadfy
¥ gud g g g, end
afwarerd gt g fosr & grw
ITHT F1E AT ot A8 frAar fomd
ot AN w1 g% gl ¥ fagawa
01T 2@ A AT WA §, WS
w1 g T £

gfnfadt arew ®fmr wzar d
f& o7 dar wrfge : ¥ wg ) aqar
g v o g arerta o o gfefady
Hogd ¥ ot gy war arfr ¥
@Ar war wfge | SEE @ W
wg¥ew anl § s FoA ¥ fe
e o &1 fawfamear & fag
Y@ wqar wifzy o A qar 2
¥ ¥few arawe feafagl o qrem
& & ¥ A R wet £
dre o § Wit gy Tl A I
ut § § foermy fs & amerr o 7%
g g AETE T qw W) fawr
& s @ wwgwr &) e &
wrgar g f& gak A% W@ o W
g o frer & A ¥ gw Qv
gt § @ ¥ 1 tfrw @ A0
wew ForA wrgdt § O Twd ag wAw
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[ gade wrmr]

g orrenw ko ghafadr gnw
wigr @ aft g § s @ da
R 1 ot W TR A T §3 gu
g ¥Aw un ATy wgd § ¥ SAN
& wiftg 1 deew Jai ¥ fog
wifed ot & fag arfeg, amge omx
¥ fag wifed, fefegme & fog
wifgy | ghafedr g wfww &
w g & ¢ s fegmm =Y
goere e ar 9% aga ww W
wedt | Afer & wgwr g e
& ¥ oft 2w ot ad ) famr & @
¥ uaw! gy Wi sTw ey
wifgd, WX &g wrrar W AR §
gt wifgd

*SHRI J. M. GOWDER (Nilgiris) .
Mr Deputy Speaker, Sir, I am glad to
participate in the discussion on the Univer-
sity Grants Commission's Report for the
year 1965-70,

T would like, at the outset, to refer to the
Gajendragadkar Committee's Report to
the University Grants Commission. This
report contains a number of valuable re-
commendations regardmg the governance
and administration of the Universities in
the country The Committee has dealt with
the problem of stydent unrest in great
depth, Tt is common knowledge that every
wear, especially at the time of examinations,
one University or the other remains closed
for a perlod of time and sometimes indefi-
nitely too. What are the causes for this
unfortunate situation? Is it because there
is some thing wrong with the examination
system or fs it due to wrong methods of
seaching? The time has come when serious
thought is to be bestowed on this vital
fssue,

Sir, just now speaking hefore me, the
Member from the Congress Party, Shri
Daga, stated that professional people like
lawyers and doctors indulge in foul and
unfair practices to make quick money.
This is the state of affairs after 24 vears of
independence What are the compulsions
under which such professionals who are to
serve the society adopt unwholesome pra-
ctices to earn their livehthood? Theugh
it may be due to the economic condihons
prevailing in the country, it 18 also partly
due to the system of education they had
At this juncture we ars left with no option
of establishing an emilitarian society in the
country where social justice informs the
whole society Tn this, education has an
important role to play Tt may also be con
tended that because I am from the opposi-
tion partv I have made these allegitions
aganst lawvers and doctors But, these
have been stated even by the Members be-
longing to the ruling party

Sir, when you analyse the causes of
student unrest in our countrv, you will
find that one of the root causes 1s the lack
of student participation m the University
administration The students are not
taken into confidence in the formulation
of plans and sehemes relating to higher
education in the Universities 1 need not
overstress the necesuty of student partici-
pation in the governanc~ and admmistra-
tion of Unfversities, of which they form a
mafor constituent unit The Ministers and
politiclans ceaselessly talk about this, but
nothing tangible has so far been done in
this direction Weall seem to be paying
only lip sympathy to the cause of students
As there is nn determined course emana-
ting from the Government, we see the sorry
spectacle of our youth taking to the path
of agitation, which in consequence leads
to the closure of Universities at one time
or the other in a year. The Gajendra-
gadkar Committee have recommended that
in the Senates and the Courts of the Uni-
versities, the student reprasentation should
be to the extsatof 15% of the total

*The oripnal Speech was delivered in Yamil. ‘
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strength of such bodies, In the imple-
mentation of this sigmificant recomn.enda-
tion, no University, big or small, should
be exempted and it should be made univer-
sally apphicable. If necussary, the Govern-
ment should not flinch from even enacting
& legslation for this purpose

We have been secing that any number
of Commuttees and Commissions are ap-
pointed under the chairmanship of eminent
personalities. They go into the issues
thoroughly and make valuable recommenda-
tions The reports are invanably discussed
m this House and then completely and
conveniently forgotten. I humbly appeal
to the Government that at least m the
ficld of education, they should see that
thus kind of thing does not happen The
Government should effectively put nto
opeiation the practice of giving 13 repre-
sentation to students 1 the University
Senates and Courts  Unless thw 15 done,
I am atraid the problem of student unrest
would reiach disquieting proportions If
the students are given representation 1o the
Senate, they will then have a feeling of
participation 1n the varous decisions
taken by the Sendte. Because ot their invoi-
vement in the decision-making processes,
they would be 1n @ betler position to ex-
plain the implications of the decisions to
the student community, which will 1o turn
creale greater harmony in the campuses.
They will also have the satistaction that no
decision has been taken without taking
them into confidence. But, what do we
see today! Because they are kept in the
dark now, though the decisions are 1n their
welfare and iterest, they do not relish the
decisions and start agitations. Therefore,
it 1s vitally mmportant that student parti-
cpation in the University administration
should be ensured. It 18 high time that
we take such a decision. 1 fervently plead
with the Education Minsster to givea bold
lead in this matter and get it enforced in
all the Universities.

Sir, we find that only three Universities
bave responded and that too partially and

reluctantly to this very important recom-
mendation of the Gajéndragadkar Com-
mittee. The other 72 Universities have
not cared to state thewr views on thus recom-
mendation, Is such an atutude of com-
placency and utter disregard of this signi~
ficant recommendation justified 1 sy
way!

The University Grants Commission and
the Government extend massive financial
assislance to the Universities, 1 do not
know how the U.G C. 15 gong 10 react to
this kind ot response from the Universities
for such a meaningful recommendation. 1f
this 15 the sort of attitude that prevails in
the Uninversities, what 15 the use of consti-
tuting Committees and commissions under
the chairmanship of distinguished educe~
tionsts? Shr1 Gejendragadkar 1s a duungu-
1shed educationist and his versatlity has
been umversally acclaimed, When the
Commuttee headed by him makes a recom-
mendauon, L do not know how wecan
explain the supercilious aititude of the
Universiies. The bon. Mmuster should
take up this matter with the Unuversiues
for the inordinate delay in conveyng their
reactivn to the recommendation and of
nccessary the Government have got more
than enough powers 1o exert pressure o
them.

Coming now to the examination system
prevailing in the country, 1 would like to
bring to the notice of the House the mcr
dent that took place recently m the Banga-
lore Univeisily. 1t appears that five B.Sc.
students who had appearcd in the fimal
examinauon were conlounded to see that
they had faled. They were known to be
good students and they 1eprescaied against
the results declared, as & result of
which revaluation of the papers was
ordered. It was found that they had actu-
ally passed the exammnation. This iscw
dont has jed to the appointment of 8 Con-
troller of Examination to investigate the
whole matter, 1baveno doubt that this
{s only & symptom of several illa afficting
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the University administration. You will

appreciate, Str, that such mmcidents lead to
a sense of frustration among the students,
leading sometimes to violent agitations
and closure of Universities, The students
are young and eastly excitable. When they
feel that an injustice i1s done to them, they
are naturally disturbed and we cannot
accuse them for their subsequent misbeha-
viour, 1 fe¢l that it will be incorrect to
blame the enure student community for agi-
tations and 1iots 'When they suffer from
wrongs, there 15 no use apportioming the
blame to the entire student commumty.
The Univeraity authorities must have a
thorough heart-searching before they bring
in the student community for task.

The existing system of examination has
been uncquivocally and roundly condem-
ned by everyone, The educationists, the
professors and lecturers and the teachers
are fully aware ol the pitfaills of the present
system of examination and they strongly
feel that this system should be changed and
changed quickly. They have all expressed
their misgIvINgs In vdrious SCminars, meet-
mgs and conterences. When these, inti-
mately connected with education, have
no good words tor this system, how can the
poliucians talk that the present system s
good ? 1 appeal to the hon. Minister of Ed-
ucation 1o go into the entire 1ssue 1n depth
and lormulate a new system of examina-
ton which would be common to ail the
Universities 10 the country. It should
be also enforced uniformly throughout the
couulry,

The hon, Minister of Education must
be aware of the joint evaluation system
prevaiing in  the Universiies of the
U 8 A., and other western countries. This
system with suitable modifications might
profitably be adopted in India. Instead
of external assessment being the sole cri-
terion of testing the knowledge and attain-
meats of the students, it would lead to
beneficial results if an internal assessment
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of the student’s progress is made periodi-
cally. Such an internal assessment would
even out the vagaries of the external assess-
ment being made by outsiders at the end
of the course mainly on the basis of written
examination, On account of illness or
nervousness or mental fatigue, a normally
good student might not be able to put his
best on paper. It will therefore be patently
unjust to evaluite his eatire performance
on the written test. As you are aware the
written test at the end of the course con-
sists of sclective questions out of the
entire curriculum This kind of evalua-
tion at the final examination must be
ended,

15.00 Hrs.

Sir, I am also pained to note that no
serious thought or atiention has been paid
by the Government to the vatious valuable
recommendations made by Committees
and Commussions on the vita: question of
educatron. The new Miruster of State for
Education has been an academician and
& member of the Gajendragadkar Com-
muttee and with his rich background and
experience, I am sure that he would be
ableto mmplement the recommendations,
in the dratting of which his contribution
would have beea considerable. 1, therefore.
appeal o him as & disunguished acade-
mician to evolve a system of education
suited to the genius of our country,

ot quodoqae WA (94 faseht) :
ghaafedt aze wfaga & foo
93 & g wwr for § fr gy
w41 ¥ ¥ AT 7 wwr wiw ey
el wg swwar & atm § 4 Afer
wiaga 31 R & o I wrw Y
§ WX 3@ 7%« fvar qqr § fe ot
T & WA Y@ g7 gRenrd §
eIA A 91 Arw afe qc ghrafadr
wgeg W, 314 T fradt awvag
o arlt wifgd st fwaar waww
fear wrrar wifig or oy ot oy wr
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HHAT 47 AL T AW E | TEHT W
ag warar 44T § fe feafaw &l
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vl ® wagm O ¥ oy e
wif fx & ? wra fggeaa ¥ wanw
&' age wewa ¢ o gfrafed &
& fawdi wid Wik fad W<
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af g g

fassll & A% Wfesar w@w & O
sy § wT faar mar g agr 9%
a gheg w1 oawdl far W
W et 7 N Eaw A RO
gac ¥ smar ¥ ¥ feedh d W@
o ¥ feamrtawgy 1 wax faoar
aft @A § AIgH W, a1 I
qor wam & vt @ ¥ saner
wd ¥ faeelt ¥ W@ @ B TR
agy fear anar folk WY Q@ wwr d

q WX § vy fear waw )
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AT ¥ wEw WA §E WHU &
§ frr 8 oo ot & g @g
wreefege xamr qar § 1 & OF
®@r g § 5 dwaw ¢idaaa &
WA ¥ qT HE & (wg gATQ
gfrafadr qF aga waw =@
g7 TE AT g A ¥ T @
§ ¥ g armar wgar § s gwd
gfrafedtar alx wraar &t egdea ot
Mg w9 WX &g $W & fag
aar fear nar

T WAEE W QF T AG §
f& ®1aq wiast § a1 A& @« A
auq Par §, 47 A4 gAY WX
T & glemmgema & fay wif
AN T | WA A AR §
fs ax @ qgaT qwr anwfezsw w1 § )
qq FAT WAK B AT IS 3G
o W Ag fRaar g, Ot ¥ g7 anal
¥ ey 5@ §, faw @ watee gar
R 0 & fa@ v ¥ AN
WARIY, QRIT WA W QAT #1
glearewr w3 ¥ fag g w1 W3,
W AR # yfaafad wew s«
fesiE & w1 i ag) &

ffeet & R ¥ F QA a¥
T NET g% AT g fE
feealt gimafedt & 96,000 sgdeag
Qg WGF A § faedt wr
SR qUET o {1 B ogr
¢ fr feeelt gfvafedl & wrem-viasc
¥ g four § 0% gt o o=
ot gfufedt et o, @ g9
oI waw fewr Wi g oaw ag
wrlt et § 1 et gara efeew
fudt § i o & W owliflz wrw

gfoear #t erw fredard § 1 gafeg
naRE W% gfoear &1 wak qiw 29
wret 7 faeet ¥ gfvafad oy #Y
EEGeT ft Wamg & IR F
% ®we it e S qulge |

aror garwar § fs oF swww
ar v, a1 ®f ow-gw giadT W%
faar | smar g¥zw ar Md, @ ¥y
o 63 foar | @ ge-gre e
WX gEgis wudc ¥ sm aft
wr | et gfrafed & g
feway, Afan wwdy ot aga-dtr
ot ¥ wgr Rfaas wv @i
o A ¥ faed! giaafadt oW

. ow s gfafedt gar ewdt @t

Wiy vad fwreT w @ §)
wiwr &nq § fs g freslt gfvafed
® grEEs 6 A QO arewg €
o Sgd @Y sfagrwr b § e
T EW & sifw T4

R ghrafadt Aast & Wakwrer
QHETHIITT ¥ aE HI§ AT ARy
adt & et § 1 gfafedt wigg wier
A @ ¥ fgrgram o) ket & ot
e & § sa% g @ are wige
& ot § ) ¥ owgAr & fe gafew
fafacdy wit qgdww fafredl waw &
sukigT 5 gafEd § aw
& faq grefawr afefadlar &1 g
¥3 | @ A ¥ gE e w

gfrafedor & qdaot & Fordfz ¥
ey ol @ A e ¥
wi W Fwgpmr § fe
W ¥ greg @ vt ¥ o0
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[ﬁq‘otol{n‘cm]
Aeitww ey § o g o gt
Wk W TEw aw Mk g ?
& wrvwar § fe gfrafedr & Sdoie
# ofefetum & fag gdca &t ey
¥ wifgg 1 I9¥ @ @ en,
TR T | W A ¥ e § o
wew TSMT WIfgq )
TRt W A figle ey
firer wat & war §, Afiew, dar fe
€& wavar w8, faw T givafed
% I A A WY SIgTT qr AqEET
AN F1 Iy wgo WA ® @ g
fe Y gUER ST ®1 QAT
@ R, gied I
T X yaTa A A WX N qaw@ w9
T a3 gt qgde fafrer g
wraarias § 1 A% fafreee f agaar
£ gdaw fafret ¥ foedlt & St
W wawey W Y SEes
N for g, TR @WFA N
wifgw Y § 1 ¥ awwaT § F @ T
D A @ qEw § ¥ @ Wl
e QEAw ¥, dafe T QX A
AT g $T WK IA61 AN A
w g A e g oW Uvew
fafer w<% gafsdwe & fewen @
UK W qEd qwAw HY g w7
g | fague @ WA A AT S
e <0 ¥ qAwT SEEe St
aex s & fag wg af Aeww
ok Sfwew e gquarg @)
gt are o W Qeifa §, s v
o Ay Qeifaor Nfearey v a7 §,
¥ e Aw e gt o qeow
wor W feefr §, oud g e

t foet swerw W g WY
@ § T8 wnEr gEwsy g §
Wi

& AT ®) wwEE g

SHRI N. TOMBI SINGH (Inner Mani-
pur): Mr. Depuaty-Speaker, Sir, I am
grateful for the opportunity given to me to
participate in the discussion on the very
important and interesting Annual Report
of the University Grants Commussion.

The Report has covered so many impor-
tant points T will not able to cover all of
them thoroughly So, I will confine myself
to one or two of the points,

Firstly, I would like to pinpoint the
problem of getting quality teachers, Much
have been said about teachers, that we
should get more and more good teachers
and that the future of education depends
on the quality of teachers The whole
question is related to many social and
economic consideration of the country,
The Universitv Grants Commisvion, when
we judge by the name of it, it appears,
concerns with the financial aspeet, that
is, the grants only. But then in it has got
several other responsibllities which are more
important than the financial aspect, for
instance the quality aspect. If we cannot
control the qualitative aspect of education
through the machinery of the University
Grants Commission, the very existence of
the University Grants Commission would
become meaningless,

In this commection, I would Hke to
refer to the relative importance of different
professions. The matter has been referred
to by some of the learned Members who
have spoken before me also. At different
timen, at d'fferent places, some of the peo+
fessjons are found to be lucrative fAnsncl.
ally, than others, Therefors, there is aa
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unbalanced rush of talents to certain
professions because of certain social and
economic considerations. In order to strike
a balance and prevent this mad-rush to
certain professions, for instance, medical
and engineering, there shculd be proper
guidance provided for the choice of
carcers and courses to boys and girls at
a stage when they come out of schools to
enter into universities, IF this issue 15 not
given sufficient attention by the Univer-
sity Grants Commission, perhaps our
slogans to flatter teachers, obsecvance of
teachcrs' days, elc. are not gomng to take
us very far. Luckily, the University Grants
Commission and the Ministry of Educa-
tion are manned by very able and far.sigh-
ted educationists. 1 would like to impress
upon them that there should be proper
guidance for boys and girls 1nsofar as
their choice of careers and courses is con-
cerned. 1f we allow them to have their own
choice, it will result in unbalanced rush
to certain professions only. Even now we
are seeing the effect ol this unbalanced
attraction 1n our society. In order to divert
the talent in a balanced way, the promus-
ing talent of the country, for diiferent
vocations, we must have & proper muchi-
nery through the universities and also
through the Education Departments in the
Siates which should be coordinated, heip-
ed and checked by the Central Education
Ministry and the University Grants Com-
mission. In this way, we shall be able to
improve the quality of teachers. Till
then, [ think, we shall not be able
to draw the best men. How 1 said this—
perhaps, {or that, a little explanation may
be necessary. At the moment, only those
who have mnot been chosen in other
professions, join the teaching profession
or only those who are waiting for
better chances in other professions. For
them, this is a sort of stepping sione or
the teaching profession is a place for
dejected people. When this position i
remedied, only then, _we shall have
quality teachers.

The nxet point I would like to touch
upon is the assistance to colleges. I come
from a backward and hilly zone and the
progress of collegiate education that side
is much dependent on providing adequate
hostel facilities, Unless we provide hostel
facilities in the hill areas of Assam, Naga-
land, NEFA, Meghalaya, Manipur and
the Mizo Hills, and if we have the
colleges springing up only in the capital
towns, then there will be concentration
and so much of centralisation of education,
thereby creating a lot of difficulty for the
rural and hill areas, So, in order to remove
this disparity in the facilities of collegiate
education, the UGC and the Ministry of
Education would do well and would do
Justice by providing more and more hos-
tel facilities in the colleges in the hill areas
and this problem does not require any
further explanation. Perhaps the UGC is
already seized of the problem and the
Ministry also is already very much acqu-
ainted with this,

Last, but not the least, I would like to

say a few words about the issue of dis=
cipline and the participation of students
in the administration of the univer-
sity. Many views have been expressed in
this regard and I have my own doubis
whether the participation of the students
in the administration of universities, even
in the sphere of studeats' welfare alone,
will solve or will lessen students’ unrest.
1 have my own doubts because the whole
issue of students’ discipline to-day is linked
with so many other issues. It is not merely
their absence in the administrative machi-
nery. It is, however, a welcome suggestion
that they should be allowed to participate
in the admiuistration of universities, but,
unless we change our social and even
political outlook and unless the outlook
of some of the political parties changes
who are trying to build their political base
through the students, through the young
budding people of the country, perhaps
even if we allow them to participate in
the university administration in diffe-

rent spheres, the problem will certainly
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continue Enforcement of disciphine i1s the

responsibulity of one agency and there 13
another agency whith exercises authority
and when there 18 no co ordination, there
18 indiscapline, Therefore, we cannot
blame only one side alone Itis a mutual
partnership So there musi be 4 responsi-
ble agency to foster the desired partner-
ship. If we search our hearts, we would
ses that the whole approach towards
admunistration of our universities has been
wrong as also our approach to the
nsing population of students [t served
woll ducing the British days when there
wore tewer untversities and few colleges,
when the number of student population
was vsery small The attitude that was
expuvted of the students dunng those
days has oow chaaged fundamenally.
We have to chaoge that Similarly,
students also 1o their tuin, have to seo
that they cannot get everythung that they
like, because, they arc all full of dicams,
full vt entousiasm, and iuli ol hopes and
aspirations and they expect many
things 1n good speed at the same time
We have to stuke & balance bet-
ween the two The elderly people are
accustomed to certain attitudes and ten-
dencies. Even political parues have their
own policies and thewr own attitudes
aimed at then own weltare The students
of the country have to be truned well
Unless they are tramed with proper
attitudes I can say definitely, the future
of the nation will be n danger

1 would not suggest that the Muustry
should feel satisfied or that the University
Grants Commission should feel saushed
by thinking that this problem will be
lessened or relieved only by allowing the
students to participate 1n ths adminmtra-
tion of the universities This 1s only one
aspect and there can be no last word about
it. One does not kifow whether this will at
all improve the situation.

The night thing to be done will be to
sart the whole thing from the rock
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bottom Thea only, I think, we can hope—
quite reasonably,—that thus aspect of indise
ciphine 1o diferent universites may be
solved The economic and political 1ssues
that are 1ovolved 1n student indiscipline
arc 4lso there. Wo cannot forget that
Bengal for instance, the most educated
areas where the light of western education
or modera educauon started much earlier
than other paris of the country, and stari-
ed are exactly the pfaces where the maxi-
mum of iadiscipline ot students 1» happon-
g luis 13 expiamed away by ascribing
to economic duhicuities and also certain
poliucal extremusm Charges and couater-
charges are there [hey have thewr own
hmited justuscations Bat the whole 1ssue
boils down to ini, that we cannot appro-
ach the 1ssue ol student indisciplne not
merely by blaming ths side or that side or
cven by just sdlisiy i0g ourselves by saying
that students should be allowed (0 part-
cipale In the upiversitues It 18 o0 much
10 say that the pioplem will be over dlier
we allow the scudents to parucipawe 1
would conclude my speech with this
observation and 1 hope that those obser=
vations whioh 1 have made will becon-
sidered by the able Minister. lbhank you.

SHRIMATI M GODFREY (Nomi-
nated-Anglo-Indians) 1 am glad to speak
onthe Umversity Grants Commission s
Report, From the very beginniog, there 1s
no doubt, that 10 our educauon system
1o the country, It looks as though we are
moving 1o a wroag direvtion It 15 very
difficult for us to discern where the fault
lies,

The speaker before me sad that
indiscapline 1n the schools and colleges 18
really going to such an extent as though
it looks like the studeats controllng the
lecturers, mstead of the lecturers or the
teachers controlling the classes.

I would like to start from the very
foundation that is given to the childrea.
The foundation grven shouid be strong
and firm so that the future studws will
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not be difficult for them with the good
foundation laidin the early stages, and
they will imbibe the ideal of study from
the very beginning of their childhood,
because it is at that time that their minds
are impressionable. If from the very begin.
ning we have a good foundation for them,
then we may be sure that they will find no

difficulty at all when they come up to the
college studies.

MR. DEPUTY.-SPEAKER : The hon,
Member may continue her speech on
Monday.

15.30 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Sixtn RxpoRrT

PROF. NARAIN CHAND PARASHAR
(Hamirpur) *T beg to move :

“That this House do agree with
the Sixth Report of the Commit-
tec on Private Members' Bills
and Resolutions presented to the
House on the 17th November,
1971."

MR. DEPUTY- SPEAKER : The
question is :

“That this House do agree with
the Sixth Report of the Commit-
tec on Private Members' Bills
and Resolutions presented to the
House on the 17th November,
1971".

The motion was adopted.

it

Bills Introduced 28

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Sevemth Schedule)

ot rATaTT vt (@TTYR) |
¥ womg v 3 fr ogRwr &
dfer w1 wYv amieT S oAy
fadgs—afams  (amea) fadaw
(saw  sggt w1 dwET)—a
qr.FaTieg F3 # squfa & o

MR. DEPUTY-SPEAKER : The
question 1§ :

“That lemve be granted to  intro-
duce a Bill further to amend the
Constitution of Indin".

The mation wat adopted.

! st Wl ¢ & Rl
®) goen frer s ar g

NATIONAL RIFLE TRAINING
SCHEME BILL*

SHRIS.C SAMANTA (Tamluk) : 1
beg to move for leave to introduce a Bill
to provide for compulsory training in riffe-
shooting to all able-bodied citizens between
the age of twenty and thirly years,

MR, DEPUTY SPEAKER : The ques-
tion is:

“That leave be granied to intro-
duce a Bill to provide for com-
pulsory training in rifle-shooting

*Published in the Gazette of India
181171

Exuaordinary, Puwt I,

Soction 2, dated
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to all able-bodied citizens between
the age of twenty and thirty
years”.

The motion was adopted.

SHRIS. C. SAMANTA : I introduce
the Bill,

POLITICAL SUFFERERS AID BILL*

SHRIS. C. SAMANTA (Tamluk) : 1
beg to move for Jleave to introduce a Bill
to provide aid to the political sufferers.

MR. DEPUPTY-SPEAKER The
question is :
““That leave be granted to intro-

duce a Bill to provide aid tothe
political sufferers™.

The motion was adopted.

SHRIS.C. SAMANTA : 1 introduce
the Bill.

PAYMENT OF WAGES (AMEND-
MENT) BILL*

(Amendment of Sections 1, 15, etc.)

SHRI S. C. SAMANTA (Tamluk) : I
beg to move for leave to introduce a Bill
further to amend the Payment of Wages
Act, 1936.

MR. DEPUTY-SPEAKER : The ques-
tion is:
““That leave be granted to intro-

duce a Bill further to amend the
Payment of Wages Act, 1936".

The motion was adopted.

SHRI S. C. SAMANTA : I introdce the
Bill.

NOVEMBER 19, 1971
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HOARDI G AND PROFITEERING
PREVEMTION BILL*

SHRI1 S. C." SAMANTA (Tamluk): I
beg to move for leave to introdnce a Bill to
provide for the prevention of hoarding of
and profiteering in essential commodities
in daily use.

MR. DEPUTY-SPEAKER: The ques-
tion is:

‘““That leive be granted to intro-
duce a Bill to provide for the preven-
tion of hoarding of and profiteering
in essential commodities in daily

a

use .

The motion was adopted.

SHRI S. C. SAMANTA
the Bill.

[ introduce

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new article 15.4)

SHRIC. K. CHANDRAPPAN (Teili-
cherry) : I beg to move for leave to intro-
duce a Bill further to amend the Coanstitu-
tion of India.

MR. DEPUTY-SPEAKER : The ques-
tion is:

‘“That leave be granied to intro-
duce a Bill further to amend the
Constitution of India™.

The motion was adopted.

SHRI C. K. CHANDRAPPAN: I
introduce the Bill.

*Published
19-11-71.

in the Gazette of India

Extraordinary Part II, Scction 2, da‘ed
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PREVENTION OF POLITICAL
DEFECTION BILL*

SHRI MALLIKARJUN (Medak): I
beg to move for leave to introduce aBill
'to provide for the prevention of defection
by legislators from one party to another
and for matters connected therewith,

MR. DEPUTY-SPEAKER : The ques-
tion is:

“‘That leave be granted to intro-
duce a Bill to provide for the preven-
tion of defection by legislators from
one party to another and for matters
connected therewith ™

The motion was adopted.

SHRI MALLIKARJUN: I introduce
the Bill

CONSTITUTION (AMENDMENT)
BILL*

(Amendmemt of articles 15 and 16)

SHRIS. M. SIDDAYYA (Chamaraja-
nagar) : I beg to move for leave to intro-
duce a Bill further to amend the Constitu-
tion of Indla.

MR, DEPUTY-SPEAKER : The ques-
tion Is:

“That leave be granted to intro-

duce a Bill further to amend the Con-
stitution of India".

The motion was adopted.

SHRI S. M. SIDDAYYA : [ introduce
the Bill.

— i
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INDUSTRIAL DISPUTES (AMEND-
MENT) BILL*

(Amendment of Section 2 and omlssion
of Section 9B, etc.)

SHRI DINEN BHATTACHARYYA
(Serampore) * T beg to move for leave to
introduce a Bill further to amend the In-
dustrial Disputes Act, 1947,

MR. DEPUTY-SPEAKER : The ques-
tion 15
“That leave b~ granted to intro-
duce a Bill furthe: to amend the
Industrial Disputes Act, 1947".

The motion was adopted.

SHRI DINEN BHATTACHARYYA :
I introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL®

(Insertion of new article 1414)

SHRID K. PANDA (Bhanjanagar) :
ITbegto move for leave to introducea
Bill further to amend the Constitution of
India.

MR. DEPUTY-SPEAKER : The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the Con-
stitution of India".

The motion was adopled,

SHRID.K PANDA: I introduce the
Bill.

B e ———

“Published in the Gazette of Indw Extraordinary, Pact Ii, Section 2, dated

19117
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PAYMENT OF BONUS (AMENDMENT)
BILL*

(Amendment of sections 2, 10 etc )

PROF. MADHU DANDAVATE
(Rajpur) Ibeg to move for leave to
mtroduce a Bill further to amerd the
Payment of Bonus Act, 1965

MR  DEPUTY SPEAKER The
question 13

“That leave be granted to introduce a
Bill further to amend the Pavment of
Bonus Act 1965

The motion was adopted

PROF MADHU DANDAVATE 1
introduce the Bill

1535 hre

CONSTITUTION (AMENDMENT) BILL

(Insertion of mew article 16 A)

MR DEPUTY SPEAKER  Further
consideration of the following motion
moved by Dr Karm Singh on the 5th
August 1971 —

“That the Bill further to amend the
Constitution  of India, be taken into
consideration”

together with the motion for reference to
a Select Commuttee

Two hours were allotted; 28 munutes
were taken, the balance 1s | hour and 32
manutes

NOVEMBER 19, 1971
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**SHRI JAGADISH BHATTA-
CHARYA  (Ghatal) The Consti-
tution Amendment Bill that has
been ntroduced in this House seeks to
include Art 49 of the Constitution which
18 & directive principle under Art 16 of
the Constitution  On behalf of cur party
we have also given notice of a similar
amendment and since both are similar In
spirit T feel that the present legislation 1s
worthy of our support

The provisions of the Directive
Pru ciple in question are such which are
not justiciible and hence cannot be en-
forced through a court of law This pro-
viston has bren kept in the Constitution,
st hhe keeping some fo d  tefore
a hungry man whose hand and feet have
been bound down and he cannot approach
the food Ferealso one cinnot compel
the Government to enforce 1t even through
a court of law

I feel Sir that the mneht to work,
which at present 1s included under the
Chapter of Directive principles should
bave been enshrined in the Chapter on
Fundamental Rights The Congress Party
has been 1n the seat of power for the last
25 years even today they are holding the
reins of power in the Centre but during
all these years they have not tried to bring
about any amendment to the Constitution
and today we are to discuss the matter
through a Private Members' Bill The
night to work, the right of every worker to
earn his livelihood through work, T feel, Is
a fundag-mul right We very often hear
about, socialism both in this House and
outside Only the other day the members
of the Congress Party were heard saying
m this House that under the leadership of
Shrimati Indira Gandhi the country 18
marching towards socialism But I fall
to understand why the provision reganding
the right to work, which should have been
made a fundamental right, was not made

*pPyublished in the Gazotte of Indis Extraordmary, Part [I, Section 2 dated 19-11-74
**The original speech was delivered 1o Bengall
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so by this party. What does a common
man want 7 He wants work., But where
is the work. Very often the lecaders of the
country urge the people to work and work
more. But when the unemployed people
approach the Government and ask them
for work, what do they get in returp.
Thev get lathis, teargas and jail. And
this history is being repeated again and
again for a Jong time now. The
Government is fully aware of the fact that
unemployment has assumed alarming pro-
portions in the country but the Government
have taken no genuine interest nor made
any positive effort to tackle the issuc.
We have heard of a Rs. 50 crore crash
programme for solving unemployment, but
1 fec! that we would not be able to achieve
much out of it because unless our objec-
tives arc clear we can never achicve the
goal. We have first to onthuse the people
to do work by giving them a right 1o
work. Today we find that fuctories vie
closed down; a lock out is imposed on a
Factory and the workers are; retrenched.
To deal  with such a sitvation. the
Government have to [rame many laws and
we have to indulge in many i controversy,
But I say that all these lcgislations could
have been made redundant il only we
could make the right to work a funda-
meatal right, and il we could do it then
we could solve many of our problems.
The number of the unemployed persons

in the country is indeed a lormidable onc,

and  wmong them @ very large number

comprises of  those who are  doctors,
engincers. or  persons with  technical

knowledge, When we think  of this
prablem, we simply shudder, Fuis, indeed,
very sad  that  all 1hesc MTSONns,
having spent it lot of money on acquiring
some technical konowledge,  despite their
willingness to work and still unemployed.
1 need not refer to the pligh! of those who
are educoied but have no technieal educa-
vion. because it is in evervbody’s know-
ledge that their number has not only reach-
ed alarm’ng proportions but also con-
tinues to rise dav after day. I we are 1o
deal with the situntion, we have to make
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the right to work a fundamental right. The
question of reforming the system of
education and making 1t job-oriented will
follow from this autenratically.

Sir, todav nearly onc crore of refugees
have come to our country. Calculating
roughlv, we ate. at least, spending Rs.
100/- per refugec per month. After all we
are able to hear the financial burden of
the problem and we have also imposed
fresh taxes on the people to bhear this
financial burden. But T sav, Sir. that in
o similar way we should have tackled the
issue of solving the uncmplovment in our

countrv. We could on an emcrgency

“basis, raize funds {o help the vnemploved

men of our country. Tf we could give an
unemplovment of Rs. 100/- per head to
our unemploved young men, we could as
well ask them to go to the rural areas and
work there for the removal of help the
Governmeni to collect moncy. There are
enough resources in the country. Todayv
the countrv is subjected to exploitation
hv the monopolists. the foreicn capita-
lists. and the feudal lords and the moment
we give this right to the people they
would help the Government to put an
end to his exploitation and help them to
collect necessary funds. Therefore. if we
are s‘ncerc about our objective. we have
to follow this course of action in a natural
wayv. TUnless we keen our obiective clear,
we can never reach the goal. Therefore
the Government will have to move in this
direction. But on the other hand if the
Government does not  feel  concerned
abhout this issue and continues to  follow
the sterioftvped methods and is  indifferent
to the problem, then T sav they do nat
deserve to be called a Government.
o

Therefore, if we are to deal with the
problem of unemplovment in the country
which has assumed dreadful proportion,
we should mot feel shy to give to the
people the right to work as a fundamental
right. If we are ablc to do it, it wonld be
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a boon to the people and bring in return
many good changes in the country

Therefore, let us give to the working
people of our country the Constitutional
right to work  Afterall this is not askmg
for the moon  There are only two options
before the unemployed peoplc of this
country—either they starve to death o1 go
about with a begging bowl. But if we
look to China, what do we find. Chna
got independence much later than we got
it, Their country wasravaged by wars.
The alliteracy among the masses 1am
sure, Sir, that there 1s no dearth of such
young men in our country who will gladly
undertake such a work against payment of

a small amount. This will not only solve *

the problem of unemployment but will
4iso solve the problem of illueracy in the
country Our young men could free
themselves frem poverty. Thus the Bill
does not want to introduce anything re-
volutionery, It strives to achieve a simple
thing. Even leaving aside the examples of
the Socialistic countries of USSR or
China, we find that a Capitalistic country
like Japan has given a constitutional right
to 1ts people e the right to work. In
U.K. and USSR, laws have been made
for giving compensation for unemploy-
ment. 25 years have gone by since we
altained independence; it is not a short
period. Much water has flown under
the bridge since and yet we have not been
able to do anything in this regard in our
* gonntry, We hear many things from the
‘ruling party. They talk big of many
things particularly about socialism but
they have done nothing in this matter.

Therefore, I say Sir, that the people
rof our country should be given the right
that the present Bill seeks to give them.
1 know Sir, that it will be saidasa coun-
«ter-argument that the scheme entails a
+ financial commitment and wherefrom the
mon¢y can be made available. Whenever
;we make a proposal to the Govermment
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they say that the proposal s good but
where 15 the money to implement the
scheme. But Isay, Sir, that f we are
able to make the right to work a funda-
mental right then 1 say that those very
people  will population of China 15 nearly
1-1/2 ymes more than that of our country.
Yet m China, no one is unemployed.
Therefore, T feel that it 1s not mpossible
10 achieve the results in our country as
has been achieved in China,

I therefore feel Sir, that we must
accept this Bill and give to our people a
right to wnik enshrined 1n the Constitu-
uon as a fundamenial night

*SHRI E.R KRISHNAN (Salem):
Mr. Deputy Speaker, Sir, on the Consti-
tution (Amendment) Bill of Dr Karni
Singh, M P., seeking a constitutional pro-
vision for unemployment allowancc to be
paid by the State to the unemployed 1 the
country, 1 would like to say a few words.

Article 16 of the Constitution there is
the fundamental right of equality of
opportunity in matters of public employ-
ment for all the citizens 1n the country.
Article 41 of the Constitution says that
the State shall make cffective provision
for securing the right to work and to
public assistance in cases of unemploy-
ment. Article 39 of the Constitution
stipulates that the State shall direct its
policy towards securing right to every man
and woman of adequate means of liveli-
hood. The above articles of the Consti-
tution give to every citizen of the country
the fundamental right of equality of oppor-
tunity in public employment and aiso
make clear how the State should endeavour
in the direction of making that funda-
mental right a reality.

As the Tamil proveb goes, the words
should be followed by deeds, Unless the
find phraseology in the Comstitution is
translated into concrete action, it will be
of no use to the common man in the stréet.

' 7# Tite original speech was delivered in Tamil.
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It is to be acknowledged that the Central
Government aud the State Governments
have taken energelic steps to establish
thousands of small industries throughout
the country. In the public sector many
major industrics have been set up during
these vears.  [n the private sector too,
big industries have come up. But, what
do we see today ? Having become the
pauns i1 the chess-game of politics, having
become the plaything of peliticians, the
wuorkers in West Bengal resorted to strikes,
bamlhy, ctc. and in consequence manv
cstablished industrial  units have becn
closed.  On their whims and fancies, the
capitalints and the monopolists  are closing
thewr industries. The public sector under-
takings continue {0 lose heavily cvery
year n crores of 1upees, which may lead
1o closure in the foresecable future. The
small scale industries arc facing acuic
shortage of raw materials and that may
result in their winding up their umis.
Why 1 say all these'things is that this mas
further aggravate the already worsenmg
unemployment problem,

In o reply to a question  yésterday, the
hon. Minister of Labour, Shri Khadilkar
has said that as on 31-12-1970, 29,92.982
people are unemployed and they are on the
rolls of the Employment 1 xchanges.
Iustead of ushering in an e of peace and
stability m the country, if the number of
unemployed increases, it will lead to open
revolt, chaos and confusion in the social
and economic life of the country. We have
no doubt invested thousands of crores of
rupees in the three Five Year Plans and
the Fourth Five Year Plan is also under
implementation. But, 'n the \ery same
answer, Shri Khadilkar has stated that
for the social programme for educated
engineers and technicians u sum of Rs. 25
crores has been provided this year. You
will appreciate that this is (oo smalla
ptovision as compared to the gigantic
problem of unemployment. It is just like
offering sugar-candy to a hungry elcpluml
'The Statet may get a crore or iwo from
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this provision to solve this mighty problem
and it will be just liko putting salt in he
ocvan,

In this answer quoted by me earlier,
the number of unemploved in the three
major States i the eountry iv : Tamil
Nadu—3,00,01,4%1; Uttt Piadesh—
3,27,133: West Bengal—d4, 10,945, In other
States the figure 1s 2 lakhs, 11 lakhs | takh
and so on  Itasestimated (hat af the er,'ld
of Fowth Five Year Plan the hgure of
unemployed will  be 330 lukhs, If the
ropulation growth continues to he 2.5,
PEF ANAUWM, YOUu cdn imagine the magni-
tude of the problem of unemplovment in
the country.

Being the Government of common men,
beng  the Government of  workers,
being the Government of the down.
Trodden, the Dravida Munnetra Kazhagam
Government in Tamil Nadu has formulated
ascheme to assist the drought affected
areas in the State, There are 384 Puncha.
yat Unions in the State and each Union
has been given 2 manual labour force of
100 to 400. The Government have not
stopped at that, With a view to helping
the educated unemployed, they have also
constituted Youth Corps in which B.Sc.,
B.A., and M.A. qualified young men have
been enrolled and they are being given
training so that they can, after completing
the training, work for the development of
villages in the Htate, Each traince is
given Rs. 200 per month, For the time
being 2000 young educated unemployed .
have been taken in the Youth Corps and
next year the Government have the target
of doubling this figwe to 4000. In this
connection, 1 would like to draw your
attention to the statement of Shr Khadil-
kar yesterday in his answer that thees is no
scheme for payment of employment or
um.nph}'nmnt allowange, But tbQ Tl.l'l'l“
Nadu Governmeni, within their limited
\esources, are trying to solve the probleny
of the educated unemployed in the State. |
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1 would like to' warn the Gomnmt
- herc that the problem of unemployment
‘has-reached the stege of an eruptinig vol-
cano, If the Government want to contain
his erapting volcano, then they should
“take immediate steps in the direction of
sojving this problem, The Government
should evolve a two pronged attack. To
arrest the ever growing population, the
family ‘planning programmes should be
intensified and they should be taken on a
w-footm;.\ Secondly, both the Central
figvernment “and the State Governments
shouid initiate forthwith steps 10 set up
‘cottage industries throughout the country.
The Central Government should cxtend
“greater financial assistance 10 the State
. ‘Governments so that every home in the
‘State has a cotage industry, Then, only
ihn problem of unemployment cun be suc-
-eessfully tackled.

At is really enigmatic that even after the
‘ompletion of Three Five Year Plans, the
mmbero!' unemployed has not declined;
‘on the contrary. it has gone up by leaps
and ‘bounds. This only shows that the
Five Year Plans have not touched the core
of the: problem. They have not carried
the people to the expected level of improve-
/ment and they have not generated that
.jmuch -enthusiasm also in the hearts
of . the people. It is not that
‘the . ‘Members of the Opposition

i have said this, The Ministers
i!lnﬂﬂh;l party, the Members of the
* party'in power and " their erstwhile colle-
- ‘ot it the party have besn saying this.
N -Wbuﬂh Fourth Plan is under implemen-

tation, ths!:m ¥hould endeavour to pay

...mm ntmlm to'the mvo .problem of

’mployma’nt Ta’ no country of the
wﬂmwmﬂmbym is so

gi_mre nhhin!ﬁdh. “Here, T would wg-
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" ed; unless. the Centre decides to o rhi-.'
immediately, there is no. hope ‘for the
“future., That day will not be too far. when

monster of unmplowt will swallow thc .
entire country. '

Before 1 conclude, T would suggest
that prompt and meaningful steps should
be taken by the Government here to- solve
this problem of unemployment and more
financial assistance should be given to the
States, especially to those who are striving
hard 1o tackle this problem, so that they
are able to strike at the root of the prablem
of unemployment. T thank you for giving

me this opportunity to participate in the
debate.

oft woy of¥ (TeitgR) : Swraw
Ay, oy o faw waw F wgroon
woif fag 3 9w fear § Se@ Anw
far g 5 wa ag A gurErd g
WE 9w wraz Az wEwATe ¥
forare wff #@ @@  gerd
waeqr A gArQ g ET g fE
faar W gHTHATT ¥ @ FE § WK
ggt 9T FANAR ¥ faw ¥ @@
g & WiT qmowme & srafay A9
#Y GoIr HET § T9T AT g F
frsg § sz sararh o wrifen
m#mwmr&mwm--
ww st T} )

1599 hes,
muimmrmhrhcﬁw]

| QAT W Im W um&t-- !
uﬁum’!t fs vy Bamd
: _mi uamaahﬁ “"’*““‘.-;5;
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faar, woe oo o AR ¥ A€
sufafie 4w aft garar W § | wA
dfama & avw g3, Wi gEd wAw
AT & A9 97 g A TR W faw
NIt g1 afton ag gur §
T & W fawarg Fer 9t Ag HI-
0 gear W @ § 1 §ED A g
g a4t gufa-fandt wfwar o)
g7 & A7 o @ aTA W g qEd
2 37 AR Wz AT 8, §Y FE
Tt § AEr Wi R@r, g fer
wfear faw & wiy i 2w { o &t
& org ww T4 § I way fear
AfFT 98 WRFIT IEW WA AR
2 W yeaTNw WERT § w7 w0w
& ag vl dwwr Wy 2 a7 wed Fod
TR AW Raiy g fF gwit ame
WA TE &1 Ig e aE A
g X A vt 1 e o @ ot
TR vt W §, X0 aww A
T 5 oA few wiar X aw #
T

16 Hrs.

W WA AT aydt ar @
) fedr e R g won
W wT e g e § g shifaom
ferrariag & wgr o1 & uw
Wawrd aark g | W R
e Far o § i R
wak iy gy 3t ok g G
#t dar wark v ot wher firdt wite
i) W ¥ bl
v & s wr e, ey savear
R @ X o g
Wt st 1 qeeTT Wi
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& IR srefaui Y A w0
W & wiwar w o€ | ITEY € W
O W A A wh ok A I
rar ¥ Af fear AT o AR
I wiw wu fwar q@ar § AfeT
3T Faradt fear amar g wwr
adtem ag gar & fo wrf weelt e
T wg AT wmar § ) S qEre-qwre
ara &orr fafegwew s #1 fer @
F RS FT AF ¥ ¥ @RI
atgaT | 7g A Awand § fFEar
¥ qg ©F wawAvg W Afa g o
AT Wt A o g, bl SR
ot T § W 3w QR q¥ A o ar
W I e A g
T ¥ 1 ¥ ¥ gafaae A §, anRR
Fore &, wron ¥ frwer ardy faamefl
AT WA WA AR &
faq wfgerw & w1 sgaear Y a9
@ @ fedt N O oA @
gr afgd ) soe Y E fag
wIH  ISTAT WfgA | W FaT g
fosar Tar @) war T ? A9 AHTHATR
o arr =< § Afew g9 owear ¥
oA & wy § o gra § gl
afea T Qe S Aw T afy grer
grr ot wAR FT gar wr ) oA
fggae & wwrATg ® AT } HT
dfgsw B e foar | ot gw
guTR ¥W &7 o @ arwr &1 -
Arg W7 ATH AN, FAG ST AW A9,
adai w qm q Wk F AR
U | xaer TdwT ag §H fie i
¥ gy 43AT 1 WG GERAY IR
w ¥ et AT, - UVAr YW
w3, TEer ww @ 7 ¥y o ol
Wi & o g oy Wt wdy arAl
# gurware ¥ oty ot e K
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& wraar g fe o fafaree safar-
giter Aifrat & gret 31§ I
aR gx arTar g 1 & wrar wr ¢ fe
F Y TF I7 NEAE B AT A FAHF
ST E AT 7Z | A TAST ANQT
N qgw ¥, gy N w AfeT g
wifgy s gad 9@ WTT TIA |
W T WP gEIL AW A & WY S
Q@ AT @R, TAR A I|WEFSA
%G squear a1 §2 | q9 grafa W
NHT| A oqeg A2 oz
qIT B @\ FF A AT AT
Fa® N ag A F | A wEww
Twar § | WX SEW A frar Wik
AN @ faw wr wEr F oIETT Afwe
w3 foar a1 fe s9a star of @
gY Yot W ¥ avg % sera ot
O I g JmIy ) T vAr Agy
gar g @ ¥ wARIG qIT AR
faar ady | ag q9dar St o el
HIC G¥AAT FT T T § 47 o ar
AE YN | qT TG WEQAr G AA
gegfa WX 7 & zAM W
(greeemiw) cfezr aelt St & &Y g
art Aaga M aT d AT ) Ew
MAay wEHT 1 W AR Qi F
daw aft &1 ww A ofiady sfo
il & Y ad s@E ) o of|-
fadt §) o5 wrad § I gy quda
TR gw I § fe el ot o
& AT § wreararT agt § s wié
frar waw ARt gsrr Wt § famd
A & wgy avt ¥ ufower wrg | e
Hawar wmar § I N wwa qvg
wh g oag av@ § fr oW
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waay § gowr g7 fear ang, 9a¥
FRY! 7Y g fwar argy

g g § a¥r fasmr & =@
7g ¢ f wgart @2 <t § 1 ow AwaT
@®r gt mar § Wik wemd @’
[@t w1 W@ F,  whd gl @
1 97 7 2, WO agdr @ @S
AT R A WMWY & W
& A9FT FAAT AEAT ¢ qmr @A
& FAW Hawv T 3€ @ TwEr
U 1 GfAw wv % fon as fear
¥ @ fardla gw Fad ¥ & wergQl
FY gaAr &7y 2 vy feafq G
1 FY ANTHEIT WIOAT 7 WIOE S
HEYT £ IAH ¥ 0F UF qmEl gnT
wqat feye @9 w7 2ar & o fufq-
w0 % AT @ 5 wg amA ad
wav ogr 4 fear mar @ wEew gt
AT | Wk Www afaw A9 R
aetE @1 A afzum ¥ gl gww ¥
wiy @i Sfaw wrg | afastT 6
U ATUT WAT 9T B AFA g
o Suw @ wf gauw adr gar
wifgh | afaqra a7Ar & fag @, Saar
wfaam & fau adr &1 afqgrw w1
FUT T0F a1 37 7 § Frawy wzan
& 7T §¥AT ) 1 W W19 TG aww
a1 q%a THF) AEAAT | IE WO K A
2| 97 JET AT WIOAT W d@r
AT | T AR @ AT owAr g
fim g i seff feg ot fam &
1} I fawre g oft ) e 3 @y
@ O T AT A W e
AA & 1| & HwT GAGT wTaT § 1 WIg
feaf ¥t & pre. o W T a0

e § 1 vaw g A A e
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qIT §§ A & FF TC W
W Oaw &% wem W fawm

a1 wT g adraardt qAaT wrgy §
o g A wvedr SHE SIAT AR
tMgir U AT g1 ag wE
fr a3z amrware W § 1 wEr
agi grr ) few O T AR
aifey fe gg & U7 AT T §
rimaENfrd e gy a=x
01 wifgd | o fafree wew # &3
grev A QAT ¢ 5 A waw)
FEIT FT F 6 A A O ArEr
a7 wfen gaa dfgerT § T
T |

T et % Arg & gawr @udq
waT &

SHRI M. SATYANARAYAN RAO
(Karimnagar) : Mr. Chairman at the out-
set 1 will congratulate Dr, Karni Singh for
bringing forward this progressive legisla-
uonm, It is a very important Bill. This
question is agitating not only Dr. Karni
Singh but lakhs of people in our country.
We know, after achieving our independence
we are not able to provide employment
opportunities 10 the people. Day by day
thousands of people are becoming gra-
duates., Of course, they are becoming
graduates but their standard of education
§s very low and instead of becoming useful
to the country they are becoming very use-
Jess. First of all, the defects are in educstion
and, secondly, we are not providing any
opportunity for them to work, So, they
are becoming a burden, a liabiliyt,” on our
nation. If this continues, I think, there
will be no democracy and it will definitely
lead 1o chaos and confusion.

When we analyse the roasons for why

$0 many young educated people are becom-
ing Naxalites, wo find that it is because
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they are lacking these opportunitics and
because we are not able to provide them
with work. There is no alternative for
them; so, they are becoming Naxalites and
are creating so many problems for our
country.

Keeping all these things in mind the
Government must come forward with
such schemes which will provide lakhs
and lakhs of people with employment
opportunities. My friend from DMK was
cmphasizing upon the small scale indus-
tries in place of big industries Of course,
industries and key industries are necessary
but for this purpose small-scale industrics
must be established not only in cities
but also in villages.

1 come from a village and I know that
now there are several opportunities for the
people. They are providing clectricity to
the people and the people are erecting
electric motors etc. in the villages. For the
electric motors mechanics are necessary.
Because there are no mechanics, people are
going to laymen who do not know much
about them but know something. If a
scheme to train mechanics is undertaken
1t will be possible for us to provide lakhs
of people with employment opportunities.
For his purpose our education must be
changed. By producing graduates or
double-graduates we arc not going to solve
our probiems and are not going to do any-,
thing for our country also.

SHRIR. 5. PANDEY (Rajnandgaon) :
Nor will their problems be solved.

SHRI M. SATYANARAYAN RAO:
Therefore, education must be such as will
create such people as mechanics ctc. That
way we will be able to solve this problem

also.

We proclaim ourselves to be a weifare
soclety. Whenever our guests from foreign
countries come, they must be seing peopie
begging at the railway stations and every-
where, Of "course, I can understand if
some lame, sick or old petsons beg. But
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ahle-bodes persons, peisans who are very
young and encrgetic, also beg. This should
be discouraged and something must be
provided for them. Bven if there are
opportunitics for them to work, they are
not coming forwuard to work; they are not
wiling to work. So there should be
legislaion under which they must be
compelled to work

These are m) suggestions and, | think,
the Government will heep them m mind

Tro WG ArTTACT Qi (AN
# gwroaTz GCETT 1T AHIorETdy
AT Y FARTAGTEY TAIA THAT & 7AT
¥ ¥ a8y Fwar wgar | & wfaam
o+ dfgas & @ frdaw o § 9
qrey o gy faga ¥ @A g0
%1 fadgw aew & 9% weAn 79 A\
w gATS war § fE g3 vy arafon A
T R & wfirrs 7o geEw ayfE
31T FI9 T & wbygTe A afgary
% 39 g1 B w9 =T e omr g
&Y TLHV FT A A7 FHY F1AAT
ar Iagr ot 77 2frer g1 srar F
a7 stw anfre ¥ osm g o
waeq( 4T 79 faaq a7 T 9@ AV
a% e rar wa w7 fem 2
g9 71w g ¢ fe faedlt qagae & o=
W WTHEEAT 7 A fr gewwr s
wy fre | ot AAgEE A A A
& wrom afe mrateomt wem g At
oG HTRIC ¥ A v Ay ow aga
T AR G )

WS ENTL TAYIH Wz 9T
W AT wEAY Ger e i 5 & 9w
firwy sy @ 8, s i gAY
a7y §, AT for W o) ay
o1 &1 wigeT 78 faew & s
o OTE ¥ W g ¢ fw g weorts
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frad Trgg Uy §, Afew fafr
qg & fF areaT wEHT FER § 4
o 37 @Rl W oW AE fawar g
grawal ¥ gay @ wre afo €
gwedT wir ga gt sdr g, afra dy
F WY AFTTT KT AWEG 2A A€
g 2

7 FW AT g iy TG
Fr1aifra €1 91 y¥Y ¢ HL Ay NG
ATHAT ¥ T &1 AT WMAAET 9T
TALT w71 qn @7 frm A0 )
afer,oa® ata gz gar” 20 ¥ IFTN
T} gort fqreaAr 41 A # - A7 T
q FIT TET TF F 1 AT 3T F Fre)
BT IR NFA 71 T FT AW
& fav §mr 980 e ATAE, THAY
agfz aar #5742 w4 FWT B
F1 F19A a1 WEAwEsJr Z A
ATHTT FUTL FLATAT F1 F17 T HY
sfaswiz 727 3a7 9747 2

grErr gy T wfasra @y
diq7 o am| A1 A 2 Afwa
AT AAAT A FTARAT T AL
gy wfqara i fro am gerga afi-
IO £ a0 &1 GFAT F AfET aewTe
iy sfew It 17 S@TT ® g v
T fada® & 797 IA gAY wiw-
&1 AT A &Y A TA o gy
damT ik dffaw &1 Avwe iy
gz’ w0 ara wme B e
I 7 farw & fag o wQe
T Y zyacar AR k) few
Tog T I AT W graer wee
aft g€ &1 W e, W
dryrel € 9rd ot wrdy § o e
T W Do aww ot gk &, Peed

[
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W W wirg  wd-smwer ¥ gure gy
o TS W g SW A gEaAr
far | goee A ot ¥ fafea
fear Tl W ) woee ¥ g
I agry & fowr ¥ 9 R w=w
afr JeraT |

our fe & wgr 8, @ grU
waré 7€ AT QA F 079
W ¥ Word adr g, fofer o
gfafe A« gear froae agd
Y g AW AN QrrwTARE
RS §, T 9T FAIMD & waran
€ F) TOW €7 § J@T AT FHAT G
g I A floqo WX THogo
qrq ATATH WYAT AW T FIH &
fog & T w7 @ @ § WR TN
it & wigw & wfr 5@ &1

o fataw ¥ sgr war § f ac-
X ® HF g & wiwwr o aYfas
ufewry & &7 ¥ oNEFT wT A9
wifge fred 3w & wcw qifes 5t
e a7 %7 wfewre faw a% ) W
gomc g W s § R dw @
iR arfcr W) STX SN AV
Fawr i wiT 97 §, a1 §Oere
W wu Afagt e DA
TR ¥ AN f5 AR AT
sfwe ¥ w7 T 1 AT WA W
W o WWamrd N Awg wwer
! gw fiear ar wwar &)

ot GTHI Fr wEe Afray wr
ofogre R@ ®Y YRAT 9 W@ §
wopre A aw Wit gw we-eTaeT
w gefuwcn fe 4 & o
woy & yoyr fearet ® frdnhr
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aft § 1 dfeT gw ek & fr wowre
TU N wreay worg wx §, IR
frcax wier &1 wr § Wrsw e
FAS WA A GO AR & qEgw
qgicy I@IEA A F WY W
FIeQ ¥ ¥ ga7 Tifa A § W R
1 wi-sqaedr 4 fgwrd wr af &4
g Afeat & 9 geqw wfwar g,
W IA9) @17 I & A% g A Ny
7T, aY Grdr Ao F arAgE gIEre
W A wo-sgmem ¥ afachear
A AT g A A wEwd
Wi

wegd fadaw W awdw s gu
% wgm wgar § & afeww ¥
AT ¥3& 9 A N gErga wiewTe
dEY N srear 1 af §, Igw
FHFT F@T g | W gER A
¥ wrel qagew SR 9X AT g
AT W@ § 1 gk qar-faar &
w3 q e Y ¥ ¥
g § fF o & T qg-fae wc
¥g TW HOr 6T gardt wggwar
w3 | T ow ¥ Aagaw AWt K
T GTEH-GEAT § 97 arsy R 3,
at 3% wrarfear W @7 ¥ wig
TETH 9T § 1 g AOHIC 4g oW
¥y frdsommgas et @t € oie
gt Hifaar aix drmr ¥ 6 F7
wzw vy & fag darc aft i ¢

v aw faga § e aome W
I ¥ fawrT %1 w9 favgw & QW
I qrg T4 & W FTERT W
gellerd 1 9 N @ fday
w efterc v & wifyg ) afe
goere fegre »e ¥ 7g wreh § fs
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[wre @@l ATAw 9i¥7)

A AQEMR FATR @) AR TAF
awafes ®1 Qure fydr, YA @
gaya wigere A d@frars ¥ ey
¥ #rf wrgfe af a1 wfg

w1 wea! ¥ wre & xw favas
ARG AT |

ot ow wgrm o wanfa
wgea, @ faw a0 & og A g
g Afewr & g g 7 T0FAr ¢

SHR!I K MANOIIARAN (Madras
North) Why don’t you speak in Lnghsh
80 that we can understand?

SHRIR S. PANDEY [ have already
spohen on this very Bull, but I shall very
much prefer, after hearing the speech of
my few friends

MR CHAIRMAN
in this House

It 13 the practice

SHRIR.S PANDFY Only asugges-

tion, Sir, no speech My suggestion 1s
this that since we aie talking

DR KARNISINGH (Bikaner) You
will be establishing a bad precedent How
can an hon. Member speak twice on the
same Bull?

SHRIR S.PANDEY | amgninga
suggestion, 1 am only supporting you

DR, KARNI SINGH That Is all
right but how can you spe ik twice ¥

SHRIR.S. PANDEY At the Unuver-
sity level, I wanted 1o make a fsuggestion

MR CHAIRMAN At thiy stage we

cannot allow 4 speaker to spoak more than
once. 1 am sorry

Hon, Minisser
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY)
Before I take up the various points raised
by the hon Members, 1 wouid like to point
out the sahent features of this Bill and the
difficulties that the Government or any-
body would have to face it this Billis
dccepted

By this Bill the hon mover secks to
include right to work and adequate means
of Inththood and on failure entitlement
io emplovment allowances Hc has esti-
mated the entitlement c¢r umployment
allowance a1 Re 7200 crores per year My
friend who spoke in  Famul 1eferred to Ant
Y and 41 [ would ke to draw the
romned attention of the hon mover to
Art 41 which says

The Stite shall, witlun the
limits of 11s economic  capacith and
development, make  effective
provision for sceuring the 1ght to
work, 10 edutaticn and 1o pubhc
assistance in case ol unemplovment,
old age, and sickness and disible
ment, dand in other cases of
undeseryved want

My friends who have spoken in support
of the Bill have said that the Government
should accept thie position, especially, my
esteemed friend, Mr  Pandey)), made a
special refercnce 1 would have been happy
if Pandeyyt had also suggested as to how
the Gesernnent 1s gong 1o get this Rs
7200 crores per  year (Inerruption)
Whether the estimate ol Rs 7200 crores is
arcalistic estimate ot not, and even
accepling 1t &8s 4n approximately correct
estimate, 1t 1s 8 figure which 1t would not
be easily possible for any Government to
find

Dr Pandcya, while speaking, referred
to the plans and he said that nothing has
been achieved 1n the Plans, no employ-
ment potentials have been created dnd no
employment has been provided
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In the year 1950, the Government
resolved and I would like to quote this
Resolution, 1t says :

“Resolved to promote & rapid rise in
the standard of living of the people-
by cfficient exploitation of the
resources of the country, increasing
production, and offering opportunitics
to all for employment in the serivce
of the community."

This House 1n the year 1964 adopted
a Resolution. 1 would hike to guote that,
1t was resolved

“that the objective of economic policy
should be a socialistic pattern of
society and that towards this end
the tempo of economic activity in
general and industrial development
in particular should be stepped up
to the maximum extend so that they
1esult in  appreciable increase in
national jncome and employment.™

In reference to  these iwo Resolutions,
it has to be seen whether the Government
has acted up to them and has achieved
something

With your permission, Sir, [ would
like to point out that to provide employ-
ment, various schemes have been introduc-
ed by the Government.

They are :

(1) A scheme for development of small
but potentially viable farmers ;

(2) A scheme for marginal farmers
and agricultural labour ;

(3) A acheme for development of dry
_&mint:

(45 A scheme for area development;
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of infra-structure
roads, regulated

(5) Development
facilities like
markels, clc.

(6) A scheme for dairy development;

(7) A scheme fo) Agro-services centres,

A crash programme for rural employ-
ment, the Engineers and Technicians
Emnloyment  Szieme, and 1 scheme for
the odpcated unemployed has been intro-
duced.

During the years 1951 to 1960, 31.5
million jobs were created but the unemp-
loyment figare has grown by about 38
mullion during the same period. My learn-
ed friend said that populdation increase is
one of the man problems. I can very well
see the point. Whereas 31.5 miltion jobs
were created, we found about 38 million
coming forward for now jobs.

The Government is laying special
emphasis on the promotion of medium and
small-scale industries to which Mr. Pandey
referred. Theie are schemes for providing
technical and managerial know-how as well
as schemes for necessary credits through
the banks and other financial institutions
to needy persons. Recently a Commuttee of
Experts on employment has been set up
to assess the expenditure on employment
in all its aspects and suggest suitable reme-
dial measunes.

From this, it would be seen that all
possible stepe to promote employment
opportunities to the maximum extent con-
sistent with the availability of resoucres
have been taken,

As I said earler, Government is doing
whatever is possible to be done. in accord-
ance with the Resolution of the Govern-
ment and the decision of this bouse and it
has achieved some measure of success in
providing employment {6 315 million jebe



i Consin. (Amds )

[ Shei Niturag Singh Chaudbary ]

seskers but the difficulty 1s about the new
number of persons who come for employ-
ment

I would request the House to consider
this that the two successive crop failures
and the two external aggressions that we
faced and the third aggression that we are
facing now have destructed the Govern-
mental efforts of creating more employ-
ment opportunities, With these difficulties,
how 18 the Government expected to provide
Rs 7200 crores pei year ’ I would be
obliged if my friends suggest concrete ways
and means by which this amount could be
rased and made available especially for
this purpose

I think the hon Mover will realise that
this 1 just a Motion which cannot be
implementsd Mover's 1ntention 1s only
political and not social. There are the
Dicective Principles, [ would like you to
refer to Art. 41.

SHRI ATAL BIHARI VAJPAYEE
(Gwalor) That also provides Article
41 says about that

DR KARNI SINJH Thos: Durect-
ive principles are not enough now, after

20 years

SHRI NITIRAJ SINGH CHAUDH-
ARY' It says, the Btate shall do thi,
sithin the hmats of its cconomic capae
¢clty and development.” The question 1
whether this proposal 1s within those hmits
T submat, 1t 18 not.

DR KARNISINGH: We submut, it 15

SHRI NITIRAJ SINGH CHAU-
DHARY: With regret, T oppose this Bill,
1 request the hon. Mover to withdraw

DR. KARNI SINGH (Bikaner) Before
Isay somethingin trying to conolude my
rermarks on this Byl that I have moved, 1
wonid like to make oue thiag quite clear,
namely that 8 a respomaible Qpposition
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Member, 1 shall try to modulate my views.
Thero are many provocative thinge that
have been said m this House, some of them
personal during this debate but because of
the fact that we have an emergency on
our hands, 1t 13 not my desire at this stage
to say anything that will undermine the
competence or strength of our Government
in mecting the aggression from Pakistan.
But I do feel that the time has come when
this country must realise whether the party
. power honestly believes mn all this
Socialist task or whether 1t 18 hip service

It 15 {or the country 1o decide

The New Congress undoubtedly has
won the gencial elections this time with a
tremendous majority lhike in the Nehru
days Whether they will continue to win
with the same majorily or not s for the
people to decaide But 1t s certainlv impor-
tant that the nation should know where
exactly thesc people the ruling Congress,
stand with regard to socialism

Only a4 few months ago, I had inno
duced a Bill 1a this very august Rouse,
namely Bill No 12 whih sought to make
education free and compulsory up to 14
years and also provide for old age insurance
and what not But that was defeated 1n
this House Many of us in the Opposition
thought that that was 4 socialist measure,
and compulsory free education for primary
classes was one of the directive principles
and what harm wes there if 1t were put in
the Fundamental Rights chapter, The
right to education 1s a fundamental rights
no matter what you say

SHRI INDER J. MAHOTRA
(Jammu) After the abolition of the jnvy
purses

DR. KARNI SINGH A far as the
privy purses are concerned, I would re-
quest the hon Member not to provoke me,
because I am trying to steer clear of any-
thing personal Ican also be very personal
But that can be ciscussed when the privy
putses Bill 15 imtroduced. Right sow, the
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subject of discussion there is not the privy
purses but the question of unemployment
relief for India’s masses. The right to work
is a fundamental right. An hon. Member
very rightly said so and it must be put in
the chapter on fundamental rights and be
made justiciable. That was my intention
and that is the intention of this Bill.

We also want to restore to the Indian,
citizen no matter who he is, the dignitv
that is attached to being a human being
and that can only come through work, not
by people running around as beggars,
people without jobs, people who are frust-
rated. I can understand the hon. Minister’s
misgivings about the question of how he
could raise the funds. That is his headache.
As the Americans would say, thatis his
rigeon. They have been in power for about
25 yvears. If they bungled and created a
condition in this country whereby so many
more people were born and the family
planning programme had failed and they
(the Government) were not able to save
money, it is their fault, it is not our fault.
The duty of the Opposition is to point out
the lacuna and the defects and the needs
of the country. It is for the Ministry
to see that the needs of the people are
understood and the Constitution amended
as and when necessary.

The volume of unemployment in this
country is something that the Minister
would have greater access to. From what
little figures I have been able to get together
1 find that in 1955, the unemployment
figure stood at 50 lakhs, in 1965 it stood at
1.5 crores, and in 1975 it is expected to be
4.5 crores, that is, almost the same popula-
tion as that of Great Britain who will re-
main unemployed in this one country
alone. 70,000 engineers currently are
unemployed, and 60 per ceit of India’s
industrial capacity lies idle.

Only yesterday, I had asked a question,
namely Q. No. 762 of the Ministry of
Labour and Rehabilitation about the total
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number of man-hours lost. 1 find that
according to available information, the
total number of man-hours lost and loss
in production due to strikes and lock-outs
during 1970 were as follows:

Railways including

workshops 31,134 man-hours

Banks and others 97,000
Air transport includ-

ing workshops 7,000

Coal Mines 4,67,000

How do we get the resources? That is the
responsibility of Shrimati Indira Gandhi’s
Cabinet. How they raise the resources
is their business. If Shri Atal Bihari
Vajpayee becomes the Prime Minister, it
will be his business. If Shri A. K. Gopalan
becomes the Prime Minister, it will be his
business. But the fast remains that the
problem is there. The Government just
cannot shirk it off by saying that they do
not have funds.

You will have to find the funds; you
will have to plug the loopholes in public
expenditure; you will have to save from
‘your plan funds, and above all, from the
moncys sent to the States which are squan-
dered away in crores.  You will have to
plug all these loopholes. If that is done
Iam sure we can only solve this problem.
How much you wish to pay as relief to
each unemployed citizen is for the nation
to decide, for the Government to decide.
I had suggested Rs. 100. If you can find
funds for Bangla Desh refugees at the
rate of Rs. 4 crores a day, surely we can
{ind funds for our own people. Whether
it is Rs. 4 croresor Rs. 1 crore a day,
surely this humane work of trying to solve
the problem of India’s timing millions will
also be as important as the problem of
solving the Bangla Desh refugee question.

I hope the Bangla Desh problem will
be over in the next few months. After
that, let the Gevernment give an assurance
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that the moneys that are being spent on
Bangla Desh refugees will be diverted to-
wards unemployment relief, Surely that
is on way of handling this matter.

The directive principles in the Constitu-
tion were never meant by our founding
fathers to be mere platitudes. They were
meant to be implemented. 25 years isa
long enough time for any Government to
reach the conlcusion that the time is come
for action. We have heard so much about
garibi hatao, amiri_hatao and what not.
I would like to see some tangible steps
taken by this Government, I would like
to see this Government redeem some of
its election pledges. You can feel the
people once, twice but not all the time.
They also know what is happening.

I know that my hon. friend, the Minis-
ter opposite is a very senior Minister.
We all have great respect for him. ]
would like him to search his heart and not
ask me for a solution. I am not the
Prime Minister. He should find the
funds, levy whatever taxation is necessary
to find the answer to this problem of un-
employment relief.

1t was said by the Prime Minister
in some of her utterings on the floor of
this House that if the unemployment pro-

blem was not solved, there would be a revo-
lution in the country. We know it. Those
of us who mix with the masses realise the
frustration there is in their hearts.

Japan, was tiny little country, with one-
fifth of India’s population was able to solve
its unemployment problem. [t is an
Asian country. Why can’t we? Surely,
we are not prepared to accept that we are
a second-rate country compared to Japan.
If we have the ability as an Asian country
to march ahead, Japan has shown the way.
Regarding population control we shoula
do it effectively. 1 have been for the last
15 years on the floor of this very House

requesting hon. members from all parties:

for God’s sake; get on that platform,
reach the people and tell them that one
day the population explosion is going to
blow the lid off and the time will
come when we will not be able to employ
India’s masses. It is a simple matter.
The age of science and technology is upon
us. Itis within our means to be able to
control the population. Japan has done
it. The Latin American countries are
trying to do it. India can achieve it.

Only vyesterday I was listening to a
broadcast of the proceedings of the Press
Conference arranged by the National
Press Club of America which the Prime
Minister addressed. One of the questions
asked to her was on the overpopulation of
India and the Latin American countries.
She started off by saying that it was a
very vital matter, and soon ended with
the remarks that it was not all that impor-
tant; it was a matter of second importance.
I have always disagreed with her on this
point, because I feel that the Prime Minis-
ter does belong to a dynamic generation, a
generation which has to solve the over-
population problem, and the problem of
unemployment. These are linked ques-
tions.

Taxation is not alone the answer. I
am sure the Communist Party feels that
taxation and confiscation of property is
the answer to the problem. 1 feel that
first and foremost, if youcan reduce the
increase in India'sl population and provide
a better way of life for all these living
presently on this earth, that will partly
mitigate the problem. We would also
like to see India rcmain a non-communist
democratic and free country. Of course,
there are these who feel that communism
is the only answer. [ have no quarrel
with them. FEach one has accepfed a way
of life Some countries have done well
under communism. I would still prefer
to be living in a free country that Gandhi
and Nehru wanted to see. It is a matter of
individual choice.

3l6
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Now Sir, as Isaid, I do not want to
go into too much of these personal things
that were thrown in. Twould only like
to makea very humble submission to the
hon. Members here. Whether T belong
or am the son of a former Maharaia
does not make an  iota of difference to
me. lam a Member of Parliament, the
same as you arc: and also, 1 have been
here for 20 vears, and in the 20 years vou
will find that ercat leaders like Shri Hiren
Mukerjee, Shri A. K. Gopalan staunch
communists have been here snd vou ask
them what thev think of my views. It
isno usc my answering my hon. com-
munist friend there.  He hardly  knows
me,  (Imterrurtiony T am asking Lhim to
ask his leaders about my views.  [le may
think that T have a churi in my, what
shall T sav, gloved hand and | nay be
introducing all these'mcasures  for politi-
cal rcasons. 1 do nov conme to hoots lor
what he says. Rut 1 would like him, as
a responsible Member of Parliament, to
ask his own leaders what they think of
another colleague of theirs by the name
of Karni Singh.

But whatever may be the fact, there
are one or two points to which 1 would
like to reply, because this hon. House
must know some facts. The hon. Mem-
ber. Shri M. C. Daga. (rom Rajasthan
savs that this isa cheap publicily sfunt
<o that **he can tell the people of his con-
stituency that he raised the issue of giving
uncmployment allowance to the uncmp-
loved, in Parliament, and that he should,
on the other hand, talk of providing for
employment for cverybady.” ‘The second
part is absolutely correct, and 1 must
inform the hon. Member that 18 ycars
ago when the hon. Member Mr, A, K.
Gopalan raised a resolution on unemploy-
ment, 1 had then spoken, “being merely a
bov out of college, that “the income that
the Governmenmt derives from estate duty
should be exclusively set aside for unemp-
loyment reliel; this way you will justify
10 the country thal you are taking moncy
from the haves and giving it 10 the have-

nots.”  The question at that time was

KARTIKA 28, 1893 (SAKA)

Bill by Dr. Karni Singh 318

not so acute, but then Mr. Daga goes on
to say that it isa cheap publicity stunt,
1 understand the hon. Member comes
from Rajasthan. He also knows that we
crossed swords during the elections. But
surely that is not enough reason for us
to keep on crossing swords in the Parlia-
ment here: wc are colleagues and we are
friends. The job before wus is to solve
India’s problems. (Inrerruption)

SHRI M. C. DAGA (Pali) : Ttisa
privilege,

DR. KARNI SINGH : Yes: privileges
arc cnjoyed by us as MPs also. We enjoy
privileges. T never guestioned the hon.
Memler how ke got elected. He is a

respected  hon. Member: 2 Member of
Parliziment.

The question before us today is not
who has moved this Bill. The question
before the house is whether this Bill
should be moved, whether itis an impor-
tant cnough legislation, and should the
House accept it or not. Mr. Daga then
goes on to say;

“what did the Maharaja do at the time
of famine ? He made a gibe at me, I want
to tell him, first and foremost, that I never
ruled. T am not responsibe for what
happened before me. [ was in college,
and come straight into Parliament, and
T have spent 20 vears making speeches
here. But T would like to remind the hon.
Member, first, that he comes from
Jedhpur, 25 or 30 years ago, in Jodhpur,
ikere was a very bad famine, and Rs. |
crore, which was e¢qual to Rs. 10 crores
today. were spent by the Jodhpur Siate,
and that was spent .when there was no
income-tax or foreign or Central aid.

SHRI M, C. DAGA : Colleeted by the
Prevple.

DR, KARN] SINGH : It is collected
by thie people today alse, Itis not vour
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money. Your party may be ruling the
State but does not make the money yours.
He then asked, ““What did any body else
do? They did nothing in the famine.”
Well, my grandfather 70 years ago, was a
boy of 18. There wasa big famine, and
he had travelled 23,000 square miles on a
camel back trying to solve the problems
of the people, and he was given the Kaiser-
i-Hind at that age, when he was a boy of
18. The hon. Member might even say
this is a hoax. Itisupto him to say so.
If the hon. Member likes to mcet the
people of Rajasthan on'a public platform
in his own constituency, I will be happy
to discuss it with him in front of his
electorate.

Then, the question was raised\by the
hon. Member, Shri R. S. Pandey—I think
it was joke because he is a very, very close
friend of mine and I have known him for
many, many years. But I can only say
that this is, what [ might call, the “‘battle
of the aunties.” He said that ‘‘the objec-
tives of the Bill are laudable: the allure-
ment of unemployment allowance will
make the job-seeker...”” and so on, and
then he said *I think the mover of the
Bill should exhort his aunts, the Rajmatas
of Gwalior and Jaipur, to take out the
hidden money and give that to the unem-
ployed as the allowance. For God’'s sake,
what is it that they have got now ? These
States were handed over to the Govein-
ment and the successor government’s job
is to see that this work is done. Suppos-
ing Mrs. Gandhi tomorrow ceases to b=
Prime Minister, will it be Sanjay Gandhi’s
job to see that all these Government
measures are undertaken by him person-
ally ? His personal remarks are not in
kecping with, shall I say, our old friend-
ship and dignity.

SHRI R.S. PANDEY : The question
of dignity does not arise. First of all [ said
that this Bill was well-intentioned Bill.
Trere is ne disfute about it. The question

UVEMBERK 1Y, 1971

. Bul by Dr. Karni Singh

is one of the money needed for spending.
It has got to be seriously considered. He
mentioned the figure of Rs. 7200 crores
in order to eradicate unemployment and
I said: you have got three aunties:
Jaipur, Gwalior and Jodhpur; if you
request them—I also will come with you
to request them—we c¢an get some substan-
tial amount and perhaps we can take
steps towards solving this problem of
unemployment. What is wrong in it?
They have got hidden money underground,
gold, jewellery and what not. [ said :
you use your good offices; you are _a very
nice and respectable person. It wasnot a
joke; I am serious.

DR. KARNI SINGH : I have a
fourth auntie—he forgot—Mrs. Gandhi.
All the aunties have become a bit of a’
joke. Iwould say this much that 1 am
proud of those three aunties of mine who
had won in this election in spite of his
auntie, and that his hon. auntie, if she
did not exert pressure, my hon. f[riend
would not be here ... (Interruptions) Now,
you are talking about hidden wezalth.
What about Nagarwala’s sixty lakhs ?...

SHRI R. S. PANDEY: We have not
lost one paisa from the Government
Exchequer.

DR, KARNI SINGH : I know nothing
...{Iuterruptions) Because he has made it
personal.

The Indian National Congress in its
declaration of fundamental rights and
duties adopted at its Allahabad session in
1933-34 also included a provision to this
effect. Clause 2 (b) of that declaration
stated : the State shall safeguard the
interests of industrial workers and shall
secure for them protection against sickness
and old age—that was my last Bill—and
unemployment—my present Bill. You
have to do something about this solemn
pledge.
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Article 23 and the lattor part of article
25 of the Universal Declaration | o{llnmn
Rights of the UNO also contained provi-
sions analogous to the one contained in
this Article. Article 23 (1) says that
“everyone has a right to work, free to
chooss his empioyment and just and
favourable conditions of work and to pro-
tection against unemployment.”

Many advanced countries in this world
like Germany, Italy, USSR, Japan, France
have this system of unemployment relief
so have England and the United States.
India will be in very good company.
India is a poor country. You need this
Bill here much more than in rich countries
where there are more avenucs of employ-
ment,

1 hope Government will not allow the
youth in our country to go about
disorganised and grow up as distorted
youngmen out of sheer frustration because
that is not good for the country. We
have to accept the fact that today more
than sixty percent of India's popula-
tion is under 21. That generation s the
one that is going to face the first brunt
and impact of large scale unemployment.

Twenty years from now these millions
of Indisn people, grown up distorted,
frostrated and disgruntled are
going to be the people that the
Governments later on will have to
grapple with. I feel that the time has come
when we should try to solve the problem,
this human problem, well in time, so  that
you will have a generstion of young men
and women better oriented, better able to

Division No. 1

Banera, Shri Hamendra Singh

Bhattatharyys, Shri Dinen
ﬂmwhmqﬂﬂﬁwﬁk
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serve the country, better able fo fit in a
socialist society that wo are trying to
build.

With these words I would like to
commend this Bill to the hon. Members
and I request that the House may kindly
support this measure, which isa socialist
measore, in keeping with the directive
principles of the Constitution.

MR. CHAIRMAN : There is an
amendment by Shri Daga to refer the Bill
to a Select Commiittes,

SHRI M. C, DAGA : I withdraw my
amendment.

MR. CHAIRMAN : Has he the lcave
of the House to withdraw his amendment ?

HON. MEMBERS : Yes.
The Amendment was, by leave, withdrawn.

MR, CHAIRMAN : This being a
Constitution (Amendment) Bill, voting
has to be by Division, if the Member
insists on proceeding with it.

DR. KARNI SINGH : I am not with-
drawing it because we are calied reac-
tionaries and the ruling party are said to
be progressives, If ws withdaw »a
progressive Bill, we will be again calied
reactionaries. So, I do not want to
withdraw it.

MR. CHAIRMAN : The question is

“That the Bill further to amend the
Constitution of India be taken into consi-

The Lok Sabha divided :

AYES

16.5 Hrs.

Bhattacharyys, Shri §. #.
Chandrappan, Shri C. K‘.
Chaudhary, Shri Ishwar
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: Vi‘l-'ﬂ. Shei Balgosiad,

* ity i e
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MR. CHAIRMAN : The result® of the
division s :

Ayes : 26
Noes ; 32

The motion is not carried by the
required majority.

The motion was negatived.

16.50 Hrs.

CONSTITUTION (AMENDMENT) BILL
(Substitution of Article 370)

ot =W
 yamm vt g “fe W@ &
gfawra &1 R dOwT v qrer faw-
a% a7 farere fiear wrg "

gwrafa agiag, &feem &
370 % wow w&r & fag Frag
frdos wegy femr § 1 wEAw A
guT ¥ @ wwy & fadas vy
W § 1 afy ury dfaamr g efeon
s ot wr q§k 5 @ 370
dfawry ¥ Q_ ww ¥ wnfew § Aol
dfwm frafe) & QG Wk
g heerw sgr Lo sferT &1 W
21 wequft o wnilr {0 w
e ¥ o § e xe W § wRela
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W wr & vk g, ¥ e fiare
afcfeufy & s dfewrs ¥ wrfiew
fer o ¥ ok dfeww ¥ frwtar
wigd ¥ fv 3y Smew gty ¥
Y s T T

4% oz § f5 ww @ e gt
dfaa ofteg & srw ) oy ft aw
wenar gew gt & owgr ar By
1 370 &7 g HH W 6K
w1 & @1 JATw w5 fr o7 @
¢ ? gugw Ty WO oy S wTaEie
® g £\ faRw fegraw adf w2t 1
qg agi & wafoel & ae S
vt § 1 o e @ ¥ Amten &
/AT @T 9T g W A Wl gy
fag semwr gaeg g A wgw av
fe @1g ay s & o oy fafes-
fraww w1 v &1 wo Maraerdt
uEAT ¥ Eer ot Iex femrar §
JHW! 9@ ST wIgAT § 1 W

. wgar e,

“This discrimination is due to
the special conditions in Kashmir,
That particular State is not yet
ripe for this kind of integration.
It is the hope of everybody here
that in due course, even Jammu
and Kashmir will become ripe for
the same sort of integration as has
taken place in the case ol other
States.”

The following Members also recorded their votes:

AYES : Sarvashri D.X. Panda aod Mohanraj Kalingarayar,

’

NOES : Saivaihi! Banastiall' Patoaitk, Chandra Shailani, Nagshwar Rag, Nethu Rem

Mirdha snd Anant Praasd Dhusin.
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o Frdly qYEr GUA ST
¥ ¥ o7& are gt fs dfer sy
Age W F Wy X w370 W
WA W W1 WA ISTar T,
IR W wgr e e & |1 Ig W
d g @ gt | A R w
o feag WTT weard &1 TR AR
t, 3R o arewg W f ag a0
fwed-fred fas wrgdt | Jge it ¥
faare ¥ ag aty e @ 06 78 WU
370 gta & faqg gt wfeera &
figear w7 we A @i | &fea afawm
* wivper gu 21 ¥ g TG, g A
wiaw § | W ¥E 91 9% iR 5T
@ g wr fe gg W Peae
waas WX s @ af &)
e Wi

“Notwithsitanding anything in this

Constltution,
(a) the provisions of Article 238

shall not apply 1 relation to
the State of Jammu and

Kashmur,”

wifz®w 238 wa gfgarr & § &
a1 ag v e ok w@iw ag
oy A & ot & geefaa @ ) @Y
Qg & Ty gt am-fe ¥ frofge
gw:m&mwmw
§ ot wx dfgwra A wrw 238 &
arg vt §, Afew WU 370 ¥ 3w
e 23 W IRW AT gAr R | X®
sTer 370 ¥ ariy wy var g fis

“(b) the power of Patimment to
make laws for thé saildl State
shaftbe Timiedid 15
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() thosematters in  the Unlon
List ahd the Concurrest List
which, in consultation with the
Government of the State, are
declared by the President to
correspond (0 mattérs specified
1n the Instrument of Accession
governing the accessjon of the
State to the Dominion of India
as the matters with respect to
which the Dommion Legisla
ture may make laws for that
State,”

IW N7 NI UF eifaga &
w ¥ Ifeerfer fvar mar ar 1 wx gy
g e w1 W wrew e
fram adr § & arr 376 ¥ Y-
frar w1 @ W wr &1 @
qIT ¥ OeTEEIR & HERIT F7
W ogeRm § w5 wmd @
TUAN  gard w3 faar wmar g
% agr & fama ¥ Wk wq
agt wea TR A ¥ wowww § )
¥fea e ¥ ww afaam & g 0
forwrdT x@ 9T ¥ IIT W RQMT AY
gt Wl & sy wolt o < g

% W qur o1 wnar & ff iy
¥E T T R T A 4w R < &
ax ¥ ¥ wa o ag & f ag wier
weg ST WX A9 qrE ® v ¥
us st ey w¥t vt £
fet Tow & fadw =i wdf g
wifeq ? ¥ WIT g sed s aey
QYT wrrfT A w1 et am g,
W e R R @

!

ey NG 3 ED WY O fr
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e heo ko gioen s
| 3w
dety feg w fewdt ot 7y et
s war gwer 8, Afer oey we
wrefe % it ¥ g8 fegfw 7y {0
wit g afawra w1 Qfggwt goe
aificer fwar o dfrery & 9w @@
®T ¥¥ W 9 §AgT fopar war e
ag T g A gafaler ) weqiwr
w0 § 1 9g wxw aaiafk §, 9%
wutew §, ag vx7 watey AT ¥
A wyr &, ag ar o o | AT wgr
wry W ST & qae W g,
qg ag ooy oI FrgAT & faA
AT ¥ Ter A8 § 1 7g weafader AT
t 7 wwfag &% swiya gafeaq fear
tewaqaqour mar § frgwag
we v i s ogr aw gfaa faee
7 graey §, ¢4 fawat &1 @qw §,
ga® fag ooy 1ok & ETETC
qEA 1 wTAEEEAT A QA
ETHu

& aft waar fs g8 a@ W
e ) Ay avar ar WY I
ow §ie vay afawrs wr Faw
v wr aw W ot feafa d sad
qfeedn goT &1 oy W fw
wrex & ufiw free wvar §1 o wyr
et qfeas & ag a@r ¥a W Ay
wT sy § | ATy w1 wfawre
weyp groefe T v fagyw €Y
tow R § pAw swifas qure
Frardl WA WY STOIT 9T AT
feg r & dfer v N
T Y e A AT gHaT FF wrer
370 dfewm ¥ giyw & o e
el Jrew ar o e Al
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t‘rhwr‘w& qa SN % WY
T T | weE 370 ¥ ag ) vew

fegr o g f e W6 oy
fisar ogar . ag oy mg
by Frabit sfoeg o) mtfwv
e | W et afogg e §
1 I T ¥ frer g gy
firay | ag v Wy mamq
S wafcrre § 1 wep wree
Wi & wiwe w0 § w0 & go
q R ¥few ey 370 ¥
afcador Agt foar war § 1 & ey 3
fe ag oferds foar o ofcrdsr
%' sfrar ®1 wroew gy Wiy w
am & fs g gfar fae ¥ fg g
faagt a¢ gF w0 A @ o A o
R S quafamc @ &

1 oF wARwE Dar & o
w5 | SRR daw wAEwiE A g,
¥g Wfew st &1 s w0k -
fop oy sradlT & sl aff edn
gFar | BNt wafa TERw w5 W
ax g% qree wifeg & fog oy %
» ore ot @ ot wfeark g€ ity
g g e X Wi af wd
gwaT § o ary wraET &7 g
g | ol % Ty FAeE R wAT &7
g §, S v weT arar g o
e EwreR §F aar § axdee W e
g fon & wwive wg sty
woeer Wt oF qm R dfer e
et feardt wt o < ¢, e
n\wimthti frart ok & dte

# ar < & 1 @ WY
T*’t for wr et o
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[wr 3w fegrd a)
were gl ¥ ofly @@ wrwfee
¥ fear'war ot wrer ¥ gafe o
w W wiie At and whe wde
#r 1 v grnwr A ? wh
ferg difmr & wrer 370 # srawwar
a &) ol wdg 91 sfaeey wmar
wrer g & @ gfow fee W
wifirer w2 Y iy wT g § W
% gt favw @ us we ¥ fag
R g N W FE A f
stx @ ¥ el eded W
gfewrc R0 ar 7 ¥ A U
FUSTT ¥ wfewre ¥ wrgar 1 4 &
wawn g B W & g gw amfw
w fredt WY wa § ar T agd, it
wlad, ¥ WwaT gE W@
wfewrir gar wifgy | g seanas
aisy * fag wEas R
wy Az ¥ wad ¥ or wies
wey W &) g dw @ & fiv agt 9w
wout w7 forear far g wifgy, Tt
yoT &) ST FeeTe W A fagw u-
g @k fwg | A% acg ¥ ¥
et af &1 ¥ wverc Wl ofc
Wetrd @iy wmenit F arow s
W | v g & fe s
Wt 2N o Sudt o o) A ww
w wnh e @ ok st o
ot Frges § 1 wwr o @ &
foefraraat ¥ Berw @ £ I A9-
e wifiy | dmarx & Fg sl
way sy § | i wgf g o g
mit &, o gewow aft § o) wror @
&y w gofy word wy el § 0 o
wt *§ goR wawy WY wgeT | oW
kwrwey ) oy 370 muw g
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wiifir e faw wfy @ ghr
wifigy wf § g § 1 vw wrow fafie
o ¥ wouw b Wik aweg
sweiT @ 1 Afew oy s ¥
ey or e faded aw /T IRy
& xoute Wy g e ad wifgg |
frandt gyarer #¥, ~ifew at
forg wud %3 faemff Qo s A
et nfieen Sawr A Qe v
NEE 7T B gX wATH w W
Qe aa7 13w W 3 1 ¥ awEnR
MR F Ay Afer oy
st & ats g fadw sy AT
o agt ofes fawrw ) afr o
oYX Aot ¥ Wy v fawsh dar
S F o A AN ok or awet &
v gy WA Forr qx ¥ wewTe
=T ¥ awet ot dfew Ied TEr feard
& 3w arat ¥ A S wngar o
MR fadaw o1 ag Prew st adr g &
&Y AT § wg W g fe gt 6w sy
FTWHR w7 g § B WTRE W) o
ST ¥ wET @y Ay 370
W @i ov wfen fasre  @er
wifgg i Iawr meew g wfgg |
@y o I gwwr g, Iawr F ared
WA I F gt §

‘ Notwithstanding anythmg In
this Constitution the power of
Parlbament to make laws for the
State of Jammu and Kashmir shall
be limited to . ..."

fllhimﬁ'ﬁs w e
Wwr or & ghar feesdark &
off g Rerr sy st o weere ¥
9 fag g2 A W ot o el
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i &wmgur g 5 ag oy o W
& g

“(a) tte matters in the Unlon Last,
and

(b) such other matters in the
Concurrent and State Lists as,
with concurrence of the Govern-
ment of the State, the President
mav specify.

Eaplanation — For the purposes of
this article, the Government of
the State means the Governor
of Jammu and Kashmir acting
on the advice of the Council
of Ministers of the State for
the time bemg in office.’’

oF guEA A Wi 4 omR
@t g gfraq faez & X ¥ gay w
wiqa @A w1 wigwe  Hf6x 26
ATy, 1972 & FrT 38 wriess 370
at & v freer @ frar war
wifgn, =A% gA@Rizy w3 frar
amr wifgg 1 gawdfer w<x &
wae §HT WISYT ¥ 97T fear mar
) HIgasTATAaT | :

“Notwi hstandmg  anything
in the foregoing p-ovisions of
this article, the Presideat may
by public notification dsclare
that this arncle shall otdse to
be operative or shall be
operative only with such excep-
tions and modifications and
from such date as he muy

specafy,”

g afe o A g8 W A
frstdvafte &7 gk §) Taw iy
wy wradtousy wosre & wgafy
W wrawaw ar) wWlewr K oot
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sagr g fe o agafy @ ¥ ek
wrafer ety

wrw aey wrefic asz & § )
A A I gl § oo
awar § i fe & gedfslr W wewg
Iq 2 A e W v ewT -y
afer vy wwelte o staar o wher
t fsara wrcg wwdr @5 T wr
gl Far & A gAw wod
UTT T WT AP AT F W AR &
forg we wa ®T darc AR & 1 we
IR Jara vy FeA & fag W
Taad § At wr wgt i @l
w:rﬁa‘wr_cwﬁmw%?

ag_ a‘«(m WER-RreAr W
favra & feemadre aft & 300
"FOT Ay ¥ wlew s A wavho
Tasdft § o wr gha foe &
mﬁammﬂt%fqux Ei
m!m?tt‘?

it a sy oo ar fw wg
qUANT FLET WS A9 X oot gar &,
wifverm IX Troar g & wX
wTedx 370 W g afr wifeg
fafeze =0 3 9 @acy afr wow
wifge, afes Jaet @A feay o
Wy soft Srigg, ww ot fewfr ag
t fe wg-velc & @ qT
qefieeir o Qe vt A gE g €
srrg-wrere @ oty ofr e <y &
ot qff www & frordt wrieeeer &
fraky & are @ & wivem # ¥,
for ¥ ¥ wigsry graa § AR
i arferearr WY it gy & dar
sragre Pewr § 0 & o woiey o
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[ s fagrdy arodt]

IqF AR IE-FAT X gE N
safsq tar fasemmr, S SgAT AR
f& g W@ & Qwax F €
FI, W@ F IQIY F FAT FY,
IR guar &1 Frg T qfwEar
#t dffs g F 90 @@ dqar
ST TANHTT I |

afag ag samasarg & &w
IFHENTE  qAE & I WL
dgyafgg s | @ FIXH A
foaaY it wfafaaar 8, ¥ awr<
FT 3 | qifFeara &1 1% F1ET AG
¢ 0 afsmam SE-FTEAR O#
arEaTErd & OF-fagrg s .
qiffears & we & 8, saar feafa
w1 8, ag WA giAar AAAT E 0 @
# gaar - ¥ wmAw  waEl AR
ufifaaarsdi ¥ IEY@E AH-FIEIL
aRa T oF fewr § 1 SEA sl
FE | agt AFaA 1 FAar q
WAl aFdiT &1 Gawr fear g ag;
freqw g7 @9 & a7t ¥ sfafafy
NYAT [AEHA FAT W@ & | dgl F
wfafafo z@ @ag & &t a3 guwd
& gawar g 5 wgsag 370 1 gara
FIA FT NG AT AT | ATSAT 26
F99d F1 ggEgE 370 frewmier
g1 @itar =gy #IX SEy 9gd WS
&9 g gmgT T E F3 fF agi aw
gfaaq farz sToa@ § @ aga =
FIPA a4 FT AGFT T )

& oo F3ar € fF @37 A ag
fadrs e1F1C FL47 AT NG qrET
W1 Fg tar Iax I, ot gfagw @
+F qgg ATYT |
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MR. SPEAKER : Motion moved :

‘“That the Bill further to amend the
Constitution of Iadia, be taken into con-
sideration.”

There is an amendment by Mr. Daga
for circulation of the Bill for eliciting
opinion.

ot e Iom (qrERr) 0 #
SEATq FL@T g

W @9 % qga faq aF  “fw
fadas qr ug @A & fa¥r I¥
qfcaifaa fear ag”

weqyy  WgiRg, &dfgam &1
u=ez 370 %q gura fear sy,
7 da-gra fead g 9w 1 9%
g2 @R A FE I Jg SAgAN
#t g f #Frelic wreg F1 Wi
w1 g1 fegeam N wazan, wwor
IR [Eowar #1 @13 @ & fag
TH 89 g FTT g | TE¥ Qg
FELa @l sl & 99 &
afed aaw & adf war 5 o as
a9 370 F1 qRIT FW H GIFIC
F AHY T} ATIT E | WG gH qAg WA
3% § & faar wroi & gw fggeamw
FY HYU TAHT § HIX AT @A T
faaa gt 391 & f& sl garw
gfas Aw g, a1 @ faog & g
frtarens 39 7 ISTAT GTHC &
FAAA T G aFAT Y | TWFIT
¥ & fF gw mfesa 370 11 @ara
FTAT AR &, afFq ag sfag @wa
9T F4r | ag sfaT au7 w3 gram ?
&L F1 M & g7 orar & 5 =9
art & &% §gET @ 5 § a9
urgw fafaezs & aorr e fafaeet
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o% faqr ot §, wY¢ A w§ wew
By T gEw tmw g fw wra
W ¥y waAiar aw, sAA
ofaiey, wmdic & afer &
I gz ¢ fr 9w weer
rzAl & {5 sdic g® 300 91 wfvd
uw &, fer 3997 % maq =W
1T HOTH TAT AT 7ET & |

rgrgqgrAdm frqr 2 fr @
farar 71 qles Mdifqgs =T *
faor ag @ fray @@ AT PRI AW
i ¥ fadrg qfrfrafaar 7 | g7 Ao
ga & TPy rregafy Ay wvsr @i
gt o omgeE: 366 ¥ WTAIY
FrediT 41 faard gar U7 A
Y ZHAT | AT AT F FIQW W A
or wefre frafs dar @ af #
qifiena gav W &[4 TT WA
97 guq frars qar 3 ) o feafy @
® woA 1 3IAMI UAAAF AT
stanfs gfr @ sfam wdm A
AN qrET MY o FIE .
3w pAr dU ¥ w1 9% ¢ safag
¥ gug 7 gfewra § guied &G
w1 Ay Iy A et A 7

g7 g 1 qw & uw 5 oy
ST TR ¥T Wi W @ WX
w¥ wysaz 370 &1 garw fray amv
aifgy 1 oy a1 Seg-aredte € wAae
o faum aar @ oA ¥ &
Afwran fe A war &, ooy ¥ ¥
fitry afefeafyar §, grow age e
aw § (Ko fe ot wrdd
# greaas < W frowd ovogar
B yved feefe ¥ wg ww
Nuwi o v wfee (whee)
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faiaw 1 o s sf ad
G| W A wrefT & W 8Y
FATTA TN Gt | g Frg ¥ gwar
¢ on fadas 31 ofeas s
w4 & fag 73 &z Prar g o

BR R A o ol fawir g
arfgr e ot aradely w1 f o9 qifva
QHEF T FM | ua degw
¥IoE #1 w1y )z fon ogw ag
st wrg vt ¢ fr caw fam
§8 Taww frar mg | g wemr
FEG-FTEAT F AT sET aqr oA
qra WY WA T AF w7 AN
gramfer 1 v zfz momw ag
TamA 7§ fr g Preray & and
% qfeas s faas st @7

SHRI % P BHATIACHAYYA M
Speaker Bir I wish, (o spuih 1n Bengaly

MR SPLAKLR No you dre spuahing
m Lnghsh

SHRI ATAL BIHARI \AIPAYEE

He wants your perminsion lo speah n
Bengah

MR SPEAKER Aftur all, wo should
t1v 1o undersiand each othua  Bul o thus
practice continues, that v Membe fiam
every State trving to speah i his own
language ?

AN HON MFMBER There 1 mitert
metation

MR SPLAKCR [ am not conceined
with interpietation  All nught Now he
may speak as he ltkes. I will give my ruhog
In Punyabi I want a0 Interpectation ip
Punjabt now The han Merber may conve

to the front sud spek



3% Constn (Amd)

*SHRI S. P. BHATTACHARYA
(Uluberia) . Mr. Speaker, Sir, I rise
to speak nst this sttempt to snatch
awsy the nghts of the State of Jammu and
Kashriir. I oppose this move, keeping m
view the sitution prevailing in the country
today as well as the fecling of the people
of that State For strengthening the umty
of India 1t is pecessary that only such
stops should be taked whereby State
becomes stronger and comes forward willi-
ngly and voluntarily to cooperate with the
Centre The special status under article
370 ot the Constitutwon was allotted to
Jammu and Kashmir 1n accordance with
the wishes of the people of that State and
I Feel, Sir, that was justly done

My party feels that every State should
be given more powers to function Excep-
ting some all India subjects like Defence,
Foreign trade, Finance, etc, the States
should be given more powers in other
fields That will induce them to come
forward willingly to help and strengthen
the Centre No such steps should be taken
as may gencrate & feeling among the
people of some regions that they are being
pressurised by the Centre  That will cause
frustration among them If this 1s done, 1t
wili weaken the umity and integrity of
India

In this connection, I will cite the oxam-
ple of the Soviet Union which 1 & multi-
Lingual and multiracial land When that
gopmtry was attacked by the Fascist hor-
des of Hitler, we have seen how they uni-
ted together and came forward to defend
their comntry. The result was that they
crishad the Titanic hordes of Hitler If we
want to make India strong with the
willing cooperation of the people of
Eifferent States, then the Government
should give more powers to the States.

In the present cratital times it will not be
praper to creste & fecling of pressurisation
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and Frustration in the minds of the people
of iny State This Ifeel will affect the
unity of India.

In the situatibn prevaiing m Kashmur
today, mnstead of usurping its rights through
Ceatral leguslation, 1t should be the
endeavour of the Ceatral Government to
create trust and confidence 1n the minds of
the people of that State by giving them
more powers and  opportumties for
development Other States should also be
glven more powers and treated 1 a
similar way

My party feels that such an atmos-
phere of trust should be created through
the delegation of more powers to the
States so that thewr willing cooperation
with the Centre can bebetter achieved
That will strengthen the unity of In dia and
make the country really strong With this
hope and belief, Sir, I oppose thi» Bill.
I thank you for giving me ths opportu
nity to participate in the debate

SHRI INDER J MALHOTRA
(Jammu) Inthe past also this question
of the abrogition of article 370
had come wup for discussion here In
one way or the other Whether 1t was
n the form of a resolution or a Consti-
tution amendment Bill or of questions dire-
cted at the Mimstry of Home Affairs, the
consensus in this House had been 1n favour
of abrogation

I remember durng the budget session
of 1966, Shri Prakash Vir Shasin had
brought forward a resolution here At
that time, all the 6 members of the Jammu
and Kashmur State were in support of it
Then the Minister had assured us that
stops would be taken to see that whatever

Today Shri Vagpayee come
House for the subwtitution of this sriicle.

E

* [be oniginal specoh was delivered In Bengali,
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In principle, I am in entire agreement
with him. This is a Bill which will remove
any misunderstandings being created in
the minds of these people who even today
want to believe that Jammu and Kashmir
is not an intezral part of India. 1 would
humbly make this appeal to Shri Vajpayee
and others. As far as the people of the
State are concerned, they have entirely
forgotten the existence of this article in
the Constitution. Why ? Because in the
past, under the leadership of Shri Sadiq
who heads the Congress Government in
the State, some measures were taken by
which the people of Jammu and Kashmir
started feeling that now for all practical
purposes there are no barriers existing
between the State and the rest of India.
So let us not rekindle this controversy
about the basis of article 370. The ques-
tion is not whether Jammu and Kashmir
is an integral part of India. This is only
a legal controversy, but for all practical
purposes, even for administration, no
barriers exist between the Central Govern-
ment, the State Government and the rest
of India.

Shri Vajpayee mentioned about the
restrictions on purchase of land in the
State. In principle, I am in entire agree-
ment with him that a citizen of the country
should be free to settle down in any part
of the country and carry on his business
or profession. Even though this restric-
tion is there in the State, for all practical
purposes this has never come in the way
of genuine parties wanting to come and
settle in the State and adopting any pro-
fession they choose. For the information
of Shri Vajpayee, 1 may say that people
with financial resources can come into the
State and start industry. The State
Government approached Birlas, Sahu-Jains
and other big industrialists in the country.
Today there is a factory run by the Birlas
and another run by Sahu-Jains. So this
restriction on acquisition of land by those
not domiciled in the State has never come
in the way of industrial or other develop-
mental purpose in the State. The only

KARTIKA 28, 1893 (S4KA)

Bill by Shri A. B. Vajpayee 342

purpose of having this restriction is
because there is scarcity of agricultural
land. 95 per cent of the population of
that State is entirely dependent upon
agriculture. Even today we are trying to
reduce the ceiling on agricultural land so
that more land can be distributed among
the landless. T would say that since
the people’s resources are very meagre, and
it so happens that Nature has created that
land of beauty, there is a possibility that
there may be expoitation of those poor
people. Merely from that point of view,
today, the Congress party and the State
Government feel that this restriction on
indiscriminate sale of agricultural land
should be there. But for all other pur-
poses, for industrial development, this
restriction never came in the way and it
will never come in the way.

It is also said that Jammu and Kashmir
State enjoys a special status. When we
interpret this article 370, merely from
the legal angle, we can say, yes, Jammu
and Kashmir State enjoys a special status,
because, every law which is passed by
this house does not automatically become
applicable to the State of Jammu and
Kashmir unless the State Assembly
ratifies it and another amendment is brought
before this House that this legislation
will also apply to the Jammu and Kashmir
State. For all other practical purposes,
what special status are we enjoying ?
When we ask for an IAS officer on depu-
tation from the Ministry of Home Affairs
to be deputed to work in the Jammu and
Kashmir State, it is those officers who
enjoy the special status. Merely by taking
advantage of this Constitutional discrepan-
cy, they make their own service rules. They
provide for themselves free residential
accommodation. They provide for them-
selves deputation allowances. 1 would say
that even today, 'if this article is existing
in the Constitution of India, it is because
the officers of the Ministry of Home
Affairs benefit by it; not the people of |
Jammu and Kashmir State.
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Rather, it is our great concern and
complaint: lere T would like to give an
instance  without naming that officer.
It really shocked me verv much. One TAS
officer was deputed to the State of Jammu
and Kashmir. He worked in that State
in various capacities. He was appointed
as  Deputy Commissioner of a district.
One day, I went to his office and was hay-
ing a chat with him, He, in all serious-
ness, was telling me, a Member of Parlia-
ment, that he has come from -uch and
such a province of a State to serve the
people  of Jammu and Kashmir  State.
He said that im such a tone as if the State
of  Jammu and Kashmir is a colony
of the Union of India and this officer has
been entrusted with a mission to go there
and serve the people of Jamimu and
Kashmir State. The need now s 1o
remove such barriers. The need is to
“improve the arttitudes of the people who
8o to work there, and this is what is
required for the emotional integration of
the people of that State with the rest of
[udia,

My other friend moved a substitute
motion for eliciting public opinion. I am
entirely in opposition to this. As I have
said earlier, it will be a very unfortunate
situation to link the existence of article
370 with this, and to abrogate article 370,
it should not also become a referendum.
There is no dexd to elicit public opinion,
The majority of the members of the
\ Assembly in Jammu and Kashmir State,
the political party today in the Govern-
ment there and that party's leader, Shri
Sadiq, and others have time and again
emphasised the need for abrogation of
article 370.

Now the ball liesin the court of
the Central Government. Last time
also this House was assured that steps
were being taken to make this article as

* ineffective as possible. I entirely agree.
The credit goes to Shri Sadiq. He took
the initiative that all the major measures
should apply to the State of Jammu and
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Kashmir and that became a major factor.
The people of the State had completely
forgotten that article 370 exists in the
Constitution. Todayv the problem before
as is very simpic. It is for the Central
Government to decide whether it will be
beneficial in the future to keep this article
or whether it will be beneficial to abrogate
this article. The alternative suggestion
of Shri Vajpayee through this Bill is the
substitution of this article.

1 am only praying that such an impor-
tant decisiop should be taken by the
Contral Government. Tt was the duty of
the hon, Home Minister to have come to
a final decision and make a final announce-
ment today in this House as to what will
be the future policy of the Central
Government regarding the abrogation of
article 370.

I know that even today the reply will
be given in a sterco typed manner as it
was done last time. Instances will be
quoted that the jurisdiction of the
Flection Commission, the Supreme Court
etc. have been extended, the Governor is
there; the Chief Minister is there instead
of the Prime Minister.

I entirely agree, as I said before, that
these things have created an atmosphere by
which the people of Jammu and Kashmir
have a feeling that they have fully integra-
ted themselves with the rest of India. But
the lega] difficulties that are there must bc
removed. No time should be lost .

I would in the end humbly suggest to
the hon. Minister that if he has not got
clear instructions to announce the final
decision of the Central Government today,
he should ask for more time and
the discussion may be postponed
because I think that this discussion regar-
ding the abrogation of article 370 should
be the last discussion and it should go to
Mr. Vajpayee’s credit that he created his-
tory in this House and ultimately article
370 was abrogated .
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s stiew wr (woR): werw
AT, 1 fadaw sT A 370w §, 99
¥ FINZ A F1@ A A awf,
¥fwn wgt a% or<r 170 w1 AT 8,
ITET AAY TIA, Igw AN A D
&7 97 @ W@ 3, 17 IqFT-Ar 04T
grag o af & fe Ay F A4
dwifas ®1 ¥ W Wi amEgT ¥ W
59 fra 5w sfeamgar dav 71 ot &,
T A A FrAT F SqIT ¥ @A §C
AAfaa AT RE 9 W
ot srT ¥ WY wrewgwAT 8, AT TN
w1% 9T Y °AIU Y FETAT AR AW F
oy wroReex g ?

qF 917, qeaer wgreg, 45 qara
9% war § wfed agar wgar g
faw gogfr & gl agfe w1
AT AT — W WAF & W< 9
& Taar §g aaa B g G
@, wiwd snwafos wsdwar 1
ary warar wn, fed W@ wrew-
wigrre st forsay & 1 &t azarer g )
FIIT & S0 N wroww qrar 9
QY ek Oy aftaw & faer
aEE ¥ sy e A wT Ay
et W et @A EfE
oo Y wrew ¥ ety St g
#ofr wifgy, arwfos aigar el
wrigy | ¥fer & wwraarelr safea §
ot e FA § A v g e
i e qorer 8, syt 80 ag
wek avd ¥ srwarey sefer § fer
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9T wErT e war ) X9 €@ ¥9 AW
# foem arga @t T g, AN gy
@ n¢ 9y 37 ® wew ww A
FIHTT AR § 1 ot Mewest F v
g 5 fedfeas dgafrem aft woelt
wfgy, Saw aciva 7@ wor gy
@ A ag W gw W geife
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Iq *r fedl @ W) Hfaw
Fafasw & faems & =1 ¥ g9
faar s wr ) ww R simfes
ar &t asar Agr gt A frw
THFAT & WM T EH FIWR &
q fewa & fag ot st Eed §
feary g redaar & 7 @t & wgv
wgar g on a8 gogfa § o gerd
Uiy gRat ®1 X wEwar  §e
difws st §, gu agfea wsoft
s &7 ¥ wfag & A
A G @ T sH A Iy W dew
¥ o

INE TG T FAC ATAET N KAG
2 sl w1 w fgear wmeww ®
afeg g7 Y wwT qpr § 1 W
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awdfed) &1 qger §, 1 gard Wl &
fares §, few § | oifesarT & w0
R wde glear wic wedl &
forr sy WIS FaeT ¥ QT e o7
off § T e el & I qre-
g R A g @ IR
a0 fgd & frg @ fesrr &
t?nﬂthﬁﬂiw o o wff
mt—-—m‘wiﬁ Mmh&
Miﬂﬁ#t*hwm
et & fag W e o WTy
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[*t A= W]
AR A¥ wrEgd F W @ A )
Ayl Ay 5 mwww ¥ afe 91
SAIFT HATE AT aY g T4Y w9
& o g AT ) T & @ feafa
F it g 370 FT AT ET § IO
afe g9 ger & Q99 @WIl &) @y
ATA QT I F ATHGW F g9 F! WSR
faRnlt ar arar I M g@ a9 A
g d@r 1 (swawm) - ogafag &
Fgar wigar g & it g W §
farg o1t 9T qifeaE & @S aFI-
W@l ¥ wo fafwem garel 1 @ 3¢
fear, qrfeearT & o= wwmAR WISl
N TIHA & g W @w fFar 95
TF AR EAT T A g 3@ R E |
T FW@ § W Ay gfaard
& ST qgi 9T @y ar afemw qifie-
i # 0 falwm wravare s et
gFna & faars anm 01 39 ad
ara Wi ® ot g€ ot ¢ wia ¥ gwd
&I X ag waar faar ar f®
WYER UG AGT g arfgg | afea
gq wmag £ fasfatamm SR @
a1 Awrey &7 1 fwad & Al & 7@
& 1T HGIUSE q97 | I8 a0T Tga &
T FE A fF N wrowe s FY
A FW & F gmg wifwe@m awran
sy & 1 T F@ afrerg @
AF GATT AP WINTAT ST a4 &
TR gaA ar 5 gg @Al § wifa
A1 g€ oI TP AT & 2w F @F@T N
gy g% | vafe gy wirer T5ar s
AfF W ST TR A F@ A
Al FHWIR EHI, g 99 e
wo atfad g1 T § 1 AWT wEA A=
HFF W@ AERE qg@ A s Y
ol @iz dve AN A a9
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ag Fqa 78 fFar 5 war & wrare
9T AR & UGl &7 faarwT @
W AT A F AR F A qeq WA
&A1Y &TAY AT § 1 T gy ¥ g
AT €7 WIS AT § FEJT FIAT A5
g3g ¥ ¥ fag @ WA F
AY SHar FUE W g ? AU waAq
qre-nfyga s ¥ 1 gW IgAr
arga & fF gwt 731 g safaa &t
qd ag ¥ wuAr arfas qraet @ |
@&l e § aeaik F 99 9% 93
@ty @ Fife g€ /K gark g o
FaW AN Ay 2w D
g afse w4 fg=ft & aw gy, w0
fredY A U gEA & T 9T IAHT
AT AR ¢ | AfFA gw A Far fw
s AT F G A qEY F faw
FY E GUTY THAT TV GFHT FAT | WL
S g9 3 91T §aN T@T AT Ig G
fr ae@r & aw 9T gw fedr wrar Y
g W17 @wq § a1 gwEId Uy
gFar wagd gf | arfrearg §t frara
AT G & K o THo Fo & Wrg
agi avge & | Y feafa § & wgar srgar
g fFwa ax wra gmu sfage
WML ARGATHN F aff sgrd 5
fag g aot & FrEAT F o AigEr
@I E I & wAsgw F 370 arq
fagzdt @r @ & AR & NS AYA
wrg AT Tl T G, AR g wAw
a5 H1 WA G AT T HAL H A5 T
a9 & 1w I wfrs qre)
¥ graey ¥ o a1T w4 fow w1 5 &
&1 @Far a1 5 T2 9 w9 weE|
& fag a1 @7 Jar w3 O S A
.q."‘. ﬁg 18T aﬁﬂa‘ --(wm) ......

et feafa § o o1 qgg aT A
gw earg fewrAr =g o v Tt A
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g Wi 35 off § frfewggas
¥ zuw ¢ st few ggaw b qew
7 X ? fire g3 a% ¥ w1 gw T
g & frg wmares g st fea
T a% arags Al fiar | gy WAl
§ fs wrodlic W W oww ¥ Qe
e ar fog ¥ o ) guaedt WY
¥ gfw w1 qzary fewr v forw @
wgt ot qearr gar o W § fedt
woq § A€ g a1 | AR R wreiwT
Yfeafz 3w gmgog awwdh fs
wir wgafa & ganex & A Qow
@Y wraT A gar @ Ag | STy T
¢ B srefrerl aY genfaat st @6
nmmt'"(m) ...... o=
ufy a3 ofcrdr g & fagre &
IO I q9TR QA & qrAPE A
T &Y FERrd o o Faw g
fagre & faar g W frsry ofcey
Yaag AN gy g fraa w
wrqr arfer v fear ar &fea wror
u% 39 9% wegafy & genwe A
T § | A ArHET WERT gAT & | W
ot wagy qT ag dgw wm g 4 e
sty & Wik fawm ofwy arw
qifca faRas o wwer ofr § arar )
ol der & arra werer @YX & e W wror
qg wvark gare arma § 2 A feafa &
WA AT AW ATt 3@ § A gwd
e welvar &Y waar waiefc §
otc I fafar — w1 W fgear
§ faw ¥ s W g QT WY Ay
we § 9w geoyfa ¥ AU wwg @
fw few qog ¥ wror 370wt we
Wit Ueg W aeeTe & g ¥ @
Qo o & 3 feaft ¥ ot
W wwr & yu o arfew W ¥ faw
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¥ ot qg of fs wredtc o e
wHT W ar aft wgdt o ok @
WRFRIae YN & grwn
g frag oot sdve o ot § wew
o fare e o o g o fuktant
& QT FAT W § | oS oy
¥fagimazaq 47 ¥ ga ¥ o aiy
foar wr fom & oord argyf wr
wEATY gur ST AT ¥ 1w o @
WH YW Mg g @ Aw
€ A% 9T ax qer qw A oF 4§
wife g W g ot fs & e
are-ufaga st ¥ 0 fghh, afes
qfea ¥ gat foedi ¥ 0 fapht
ot s argaifes rdigar 6 geqe
WM @A g g fag ag
IR A gt weh & g
¥ wtoit #t omvar o A & awi A
faqm a9t o o ¥ a1 GO W
7t ¥ A afexw’'s @, 39 w1 g7 q@gr
¥ 0% & oaw it feafr ¥ oy
grfew agt g | xafog # e
g frag fadas w sw & qfa i
1Y% FH .

BHRI P. K. DEO (Kalahand?): Mr,
Speakor, Sir, being one of those who have
placed overythiog they possess at the feet
of mother India to see her integrated
democratically, it is my duty to congra-
tulaste my dutinguished colicague, Shri
Atal Bihari Vajpayee, who has kindly
brought forward this non-official Bill.
may be defeated in this House but it will
have a tremendous impact in the country
because it is & timaly move.

As 1 was pointing out yesterday, this
country is a beautiful tapestry where
various cultures and languages have beed
interwoven to make it a besutiful whole.
The diversity of cuttures and languages is
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the richness of this country and unity in
diversity is the special characteristic ol
this nation. We are all Indians and there
should not be any such provision in the
Constitution which will give risc to even
an iota of doubt regarding the nationalism
of its citizens.

1 would like to point out in this connee-
tion that the retention of this article in
the Constitution is redundant. It has
absolutely no effect. It reminds us of those
days when Kashmir had a separate Prime
Minister and separate Constitution. Fven
today it has a separate flag. T have myself
seen during  the independence day celcbra-
tions in Kashmir in Srinagar streets only
the Kashmiri flag flying and only one or
two Indian flags.

1 had the privilege of serving in Joint
Committees on many Bills like the Commis-
sion of Inquiry (Amendment) Bill, Lokpal
and Lokavukt Bill and the Criminal Pro-
codure Code (Amendment) Bill and invari-
ably in every case we have 1aken the views

of the Government of Jammu and Kashmir.

In all cases they have ungrudgingly extend-
ed their hand of co-operation and they
have agreed that the scope of the Bill
should be extended to the State of Jammu
and Kashmir,

In view of all these facts, and speeially
after hearing Shri Inder J Malhotra, there
is absolutely no ground why this article
should form part of our Constitution. It
is an anachronism in our Constitution and
it is redundant. Ttis high time that itis
completely abrogated, When  that is the
feeling of the government also, why should
there be any fear that the abrogation of
the article will lead to serious repercus-
sions, On the other hand,at a time when
we find that fissiparous tendencies are
growing in this country, when political
parties are trying to fan communal and
other feelings for their own ulierior motiv-
es, it is high time that all States are treated
cqually and it is ensured that there is no
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discrimination between Jammu and Kash-
mir and Orissa, West Bengal or Madhyva
Pradesh.

My hon. [riend, Shri Bhogendra Jha
was saying that it might lead 10 further
resentment in the people of Jammu and
Koshmir. Why should it be so? Then it
was said that ultimately we may  have 10
tuke recourse to armed suppression. Why
should it be s0? Such a thing could be
possible only in & Communist country,
Such a thing could be possible only where
there is Breznev doctrine. Such a thing
could be possible only if the national up-
surge of the people is  surppressed.  The
people hine  been
suppressed in Crechoslovakia by Russian
intennention. But why can it be ever
thought of in a country like ours where
wll of us feel proud to be Induans and
where even the people and the leadershir
of Kashmir are anxious that this provision
should go?

aspirations ol the

That is the consensus of thislTouse and
1 think it is the feeling of the Government,
even though we will get the same stereo-
typed and identical reply that we got last
time on Shri Prakash Vir Shastri’s motion.
1 hope. the Government would tuke
courage in both  hands and  declare
here and now that this provision would be
abrogated.

TIE MINISTER OF STATLE IN THE
MINISTRY OF LAW AND JUSTICE
(SHIRI NITIRAJ SINGHH CHAUDHARY)):
Mr. Spueaker, Sir, Vajpaveeji who has
morved the Bill has spoken in Hindi and
other friends have spoken in Hindi and
English; therefore, with your permission,
I would like to reply to some points raised
by Vajpaveeji in Hindi and in English.

1 AIA9AT 7 AT §HG AE F2T
ar f agestt 7 ag AveAraT fZar @
fF @faars §1 ag gra 370 N7
fagdl s @k o @7 faog
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aarer § widdYy ) & quwwar g fe o
wrEaTaT % o7 o IRET  HW.
qréty fear nqt § 1 77 qrer x94T faw
€ § 5 guz A7 aradar St aw
ws @ Ot vy ¥ og frgw fae
a1 & 3A9Y wamIm F fea
a%g ¥ ag T fagdr gy )

ot wew fagrd wroddt : ag wiw
famr 2@ &

st Afvow fog wted : famn
w3 & g g, aveafawar awar @ g

There are two problems We should
consider the present position and what
will happen if thie Bill 1 accepted and
passed The present position 1s that the
entries m the Union and concurrent Lists
can be extended to Jammu and Kashmur
after consultation with and concurrence ol
the Government of Jamimu and Kashmur
The various Presidential orders 1ssued under
Articlg 370 have extended various laws
passed by this august House to the State of
Jammu and Kashmir As Isaid, gradually
this article 1s losing its force. I will cite
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mstances. Unlon departments, like Cus-
toms, Central Excise, Posts and Tele-
graphs, Civil Aviation, All India Radbo
etc., have theirr operations extended to the
State of Jammu and Kashmur

18 Hrs

The scheme of all India services 18 also
applicable to Jammuo and Kashmir with
the result that I A. S, and L P §. officers
are being posted to States My hon. friend,
Shri Malhotra, referred to certain privi-
leges that these officers are taking in
Jammu and Kashmir My colleagus, the
Deputy Home Ministér, was here and 1
pomtedly drew his attention toit and, I
hope, he will take note of it and take
suitable action

MR SPEAKER Now, he may conti-
nue the next time

The House stands adjourned til 11
A on Monday

18 01 Hrs

The Lok Sabha then adjourned till
Fleven of the Clock on Monday,
November 22, 1971|Agrahayana I,
1893
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